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 LOK  SABHA

 Saturday,  May  9,  959/Vatsckha  i9,
 88l  (Saka)

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock,

 {Mr  Speaker  in  the  Char]

 al  hrs

 DEATH  OF  DR  KESHAVLAL  VITH-
 ALDAS  THAKKAR

 Mr.  Speaker:  I  have  to  inform  the
 House  of  the  sad  demise  of  Dr  Kesh-
 avial  Vithaldas  Thakkar,  who  passed
 Bway  on  the  4th  May,  959  at  Bhav-
 magar  at  the  age  of  79

 Dr  Thakkar  was  a  member  of  the
 Provisional  Parliament  in  the  years
 1950-52

 I  am  sure  the  House  will  join  with
 me  in  conveying  our  condolences  to
 the  family  of  Dr  Thakkar

 The  House  may  stand  in  silence  for
 a  minute  to  express  78  sorrow

 (The  Members  then  stood  in  silence
 for  a  minute)

 13-02  hrs.

 PAPERS  LAID  ON  THE  TABLE

 ‘NOTIFICATION  UNDER  THE  COMPANIES
 Act

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  With  your  permis-

 434  (Ai)  LSD—l

 sien,  on  behalf  of  Shri  Kanungo,  I
 beg  to  lay  on  the  Table,  under  sub-
 section  (3)  of  Section  64l  of  the  Com-
 panies  Act,  ‘1956,  a  copy  of  Notification
 No  GSR  52]  dated  the  2nd  May,
 i859  making  certain  alteration  to  the
 regulahens  contained  in  Table  A  of
 Schedule  I  to  the  Act  [Placed  m
 Library,  See  No  LT-443/59)

 AMENDMENtTs  TO  HicH  Courr  Jupens
 TRAVELLING  ALLOWANCE  RULES

 The  Minister  of  State  in  the  Min-
 istry  of  Home  Affairs  (Shri  Datar):  I
 beg  to  lay  on  the  Table,  under  sub-
 section  (3)  of  Section  24  of  the  High
 Court  Judges  (Conditions  of  Service)
 Act,  +1954,  a  copy  of  Notification  No
 GSR  48  dated  the  1th  January,  1959,
 making  certain  further  amendments  to
 the  High  Court  Judges  Travelling
 Allowance  Rules,  956  {Placed  mn
 Library,  See  No  LT-442/59}

 STarement  re  Forcep  Passrorrs

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 On  5th  May  there  was  a  question  in
 the  Lok  Sabha  in  respect  of  forged
 passports  There  were  a  number  of
 supplementaries  also  The  informa-
 tion  we  could  give  in  reply  appeared
 to  be  madequate  Therefore,  enquir-
 ies  were  made  from  the  Chief  Com-
 missioner  of  Delhi  and  the  police  offi-
 cers,  Delhi,  and  a  statement  has  been
 prepared  which  I  seek  your  permis-
 sion  to  lay  on  the  Table  of  the  House
 [Placed  in  Library,  See  No  LT-444/
 59)

 Mr  Speaker:  I  will  circulate  copiee
 of  this



 Sadha
 GOMMITTEE  ON  GOVERNMENT

 ASSURANCES

 MinuTEs

 Pandit  Thaker  Das  Bhargava  (FFs-
 sar):  I  beg  to  lay  on  the  Table  the
 Minutes  of  the  sittings  (Eleventh,
 Twelfth  and  Thirteenth)  of  the  Com-
 mittee  on  Government  Assurances
 held  during  the  Seventh  Session.

 बा  04  hrs.

 MESSAGES  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  messages  received  from  the

 Secretary  of  Rajya  Sabha:—
 (l)  “I  am  directed  to  inform  the

 Lok  Sabha  that  the  Rajya  Sabha,
 at  its  sitting  held  on  Wedhesday,
 the  6th  May,  1959,  passed  the
 enclosed  motion  concurring  in  the
 recommendation  of  the  Lok  Sabha
 that  the  Rajya  Sabha  do  jom  ip
 the  Jot  Committee  of  the  Houses
 on  the  Bull  further  to  amend  the
 State  Bank  of  India  Act,  1955.  The
 names  of  the  members  nominated
 by  the  Rajya  Sabha  to  serve  on
 the  said  Joint  Committee  are  set.
 out  in  the  motion

 MOTION
 ‘That  this  House  concurs  m  the

 recommendation  of  the  Lok
 Sabha  that  the  Rajya  Sabha
 do  join  in  the  Joint  Committee  of
 the  Houses  on  the  Bull  further  to
 amend  the  State  Bank  of  India
 Act,  1055,  and  ‘esolves  that  the
 following  members  of  the  Rajya
 Sabha  be  nominaird  to  serve  on
 the  said  Joint  Com  nittee:

 l.  Shri  K.  P.  Madhavan  Nair
 2  Shri  Tika  Ram  Paliwal
 3.  Shri  Jaspat  Roy  Kapoor
 4  Shrrmati  Pushpalaia  Das
 5.  Shri  Jadavji  Keshavy:  Modi
 6.  Dr.  Anup  Singh
 पृ,  Shri  N.  M  Lingam
 6.  Syed  Mazhar  Imam
 9.  Shn  Jagannath  Prasad

 Agrawal
 10.  Shri  Niranjan  Singh
 i.  Shri  Perath  Narayanan  Nair
 i2.  Shr  Harihar  Patel
 383.  Shri  Mulka  Govinda  Reddy

 I4  Dr.  P.  J.  Thomas
 I5.  Dr.  8  Gopala  Reddy’.”

 (2)  “I  am  directed  to  inform  the
 Lok  Sabha  that  the  Rajya  Sabha, at  its  sitting  held  on  Wednesday,
 the  6th  May,  ‘1959;  passed  the  en-
 losed  motion  concurring  in  the
 T€commendation  of  the  Lok  Sabha
 that  the  Rajya  Sabha  do  join  in
 the  Joint  Committee  of  the  Houses
 ०७  the  Bill  to  provide  for  the
 faymation  of  certain  Government
 00  Government-associated  banks
 88  subsidiaries  of  the  State  Bank
 of  India  and  for  the  constitution,
 Management  and  contro]  of  the
 S\bsidiary  banks  so  formed,  and.
 {  matters  connected  therewith,

 OY  incidental  thereto.  The  names
 OL  the  members  nominated  by  the
 Rajya  Sabha  to  serve  on  the  said

 Sint  Committee  are  set  out  in
 motion.

 MOTION
 ‘That  this  House  concurs  m  the

 recommendation  of  the  Lok  Sabha
 that  the  Rajya  Sabha  do  join  in
 the  Joint  Committee  of  the  Houses
 en  the  Bill  to  provide  for  the
 formation  of  certain  Government
 or  Government-associated  banks
 as  subsidiarles  of  the  State  Bank
 of  India  and  for  the  constitution,
 Management  and  control  of  the
 subsidiary  banks  so  formed,  and
 for  matters  connected  therewith,
 or  incidental  thereto,  and  resolves
 that  the  following  members  of  the
 Rajya  Sabha  be  normnated  to  serve
 en  the  said  Joint  Committee:—

 Shn  K  P  Madhavan  Nair
 Shri  Tika  Ram  Paliwal
 Shri  Jaspat  Roy  Kapoor
 Shrimati  Pushpalata  Das
 Shri  Jadavj:  Keshavji  Modi
 Dr  Anup  Singh
 Shri  N.  M.  Lingam
 Syed  Mazhar  Imam
 Shr  Jagannath  Prasad  Agra~
 wal

 0  Shri  Niranjan  Singh
 i.  Shri  Perath  Narayanan  Nair
 12,  Shri  Harihar  Patel
 13.  Shr.  Mulka  Govinda  Reddy
 14.  Dr.  P.  J  Thomas
 15.  Dr.  B.  Gopala  Reddy’.”

 ५०
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 36027  Messages

 (3)  “I  am  directed  to  inform  the
 Lok  Sabha  that  the  Rajya  Sabha,
 at  its  sitting  held  on  Wednesday,
 the  6th  May,  +1959,  passed  the  en-
 closed  motion  concurring  in  the
 recommendation  of  the  Lok  Sabha
 that  the  Rajya  Sabha  do  jo;  in
 the  707  Committee  of  the  Houses
 on  tht  Bill  further  to  amend  the
 Banking  Companies  Act,  949  The
 names  of  the  members  nominated
 by  the  Rajya  Sabha  to  serve  on
 the  sad  Jomt  Committee  are  set
 out  79  the  motion

 MOTION

 ‘That  this  House  concurs  in  the
 recommendation  of  the  Lok  Sabha
 that  the  Rajya  Sabha  do  join  mm
 the  Joint  Committee  of  the  Houses
 on  the  Bill  further  to  amend  the
 Banking  Companies  Act,  1949,  and
 resolves  that  the  following  mem-
 bers  of  the  Rajya  Sabha  be  nom:-
 nated  to  serve  on  the  said  Joint
 Committee

 ]  Shri  Tarkeshwar  Pande
 Shm  P  S  Rajagopal  Naidu
 Shmmati  Sharda  Bhargava
 Shri  M  Govinda  Reddy
 Shr:  Lavy:  Lakhamshi
 Shr:  Mahesh  Saran

 aI
 aan

 #
 Wh

 take
 8  Shri  Nawab  Singh  Chauhan
 9  Shn  द  C  Kesava  Rao

 40  Shr:  M  D  Tumpallwar
 l  Dr  Ra)  Bahadur  Gour
 42  Shr:  Rajendra  Pratap  Sinha
 33  Shn  Kamta  Singh
 4  Shm  A  Chakradhar
 5  Dr  B  Gopala  Reddi’”

 (4)  “Iam  directed  to  inform  the
 Lok  Sabha  that  the  Rajya  Sabha,
 at  its  sitting  held  on  Friday,  the
 8th  May,  959  passed  the  enclosed
 motion  concurring  in  the  recom-
 mendation  of  the  Lok  Sabha  that
 the  Rayya  Sabha  do  join  in  the
 Joint  Committee  of  the  Houses  on
 the  Bull  further  to  amend  the  Com-
 panies  Act,  956  The  names  of
 the  members  nominated  by  the

 Shr  Trimbak  Damodar  Pus-

 VAISAKHA  19,  88]  (SAKA)  from  Rajya  Sabha  6028

 Rajya  Sabha  to  serve  on  the  said
 Jomt  Committee  are  set  out  in  the
 motion

 MOTION
 ‘That  this  House  concurs  m  the

 recommendation  of  the  Lok  Sabha
 that  the  Rajya  Sabha  do  join  in
 the  Joint  Committee  of  the  Hous-
 «  on  the  छा  further  to  amend  the
 Companies  Act,  +1956,  and  resolves
 thit  the  following  members  of  the
 Rajya  Sabha  be  nominated  to
 serve  on  the  said  Joint  Commit-
 tee

 i  Shn  Khandubhai  K  Desa:
 2  Shr  T  8  Avinashilingam

 Chettiar  '
 Shri  P  D  Armatengke
 Shn  Babubha:  M  China:
 Shri  J  S  छात्रा
 Dr  R  P  Dube
 Shri  Akbar  Ah  Khan
 Shri  Awadheshwar  Prasad
 Sinha

 9  Shn  r  T  Leuva
 30  Shri  M  P  Bhargava
 W  Shr  R  5  Doogar
 2  Shn  J  V  K  Vallabharao
 i3  Shi  H  D  Rajah
 4  छात्र  प्र  K  Dhage
 5  Shri  Rohit  M  Dave’”

 (5)  “In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of  rule  62
 of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  return
 herewith  the  Bengal  Finance
 (Sales,  Tax)  (Delhi  Amendment)
 Bill  959  which  was  passed  by  the
 Lok  Sabha  at  its  sitting  held  on
 the  Ist  May,  1959,  and  transmitted
 to  the  Rajya  Sabha  for  its  recom-
 mendations  and  to  state  that  this
 House  has  no  recommendations  to
 make  to  the  Lok  Sabha  mn  regard
 to  the  sad  Bill”

 (6)  “In  accordance  with  the  pro-
 yisions  of  rule  i25  of  the  Rules
 of  Procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha,  I
 am  directed  to  inform  the  Lok

 ears

 छ
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 [Secretary]
 Sabha  that  the  Rajya  Sabha,  at
 its  sitting  held  on  the  7th  May,
 ‘1959,  agreed  without  any  amend-
 ment  to  the  Displaced  Persons
 (Compensation  and  Rehabilita-
 tion)  Amendment  Bill,  1959,
 which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  on  the
 4th  May,  1959”

 2205  hrs.

 PUBLIC  ACCOUNTS  COMMITTEE

 EIGHTEENTH  REPORT
 Dr  P.  Subbarayan  (Tiruchengode)

 I  beg  to  present  the  Eighteenth  Report
 of  the  Public  Accounts  Committee  on
 the  Appropriation  Accounts  (including
 Proforma  Commercial  Accounts)
 (Civil)  ‘1955-56  and  Audit  Report,
 957

 ee

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 ABNORMAL  RISE  Iw  Prices  or  SutarR  IN

 UP

 Shri  S  M  Banerjee  (Kanpur)
 Under  Rule  197,  I  beg  to  call  the  atten.
 tion  of  the  Minister  of  Food  and  Agni-
 culture  to  the  following  matter  of
 urgent  public  smportance  and  I  re-
 quest  that  he  may  make  a  statement
 thereon

 “The  abnormal  rise  in  the  prices
 of  sugar  in  Uttar  Pradesh  and  the
 steps  taken  by  Government  in
 regard  thereto”

 Will  you  kindly  allow  us  to  put
 some  questions  because  there  were
 a  number  of  adjournment  motions  and
 short  notice  questions  on  this?

 Shri  Braj  Raj  Singh  (Firozabad)
 There  were  several  adjournment
 motions

 Mr.  Speaker:  I  have  reesved  the
 short  notice  question  also  if,  how-

 Calisng  Attention  May  9,  2980  to  Matter  df  Urgent  Public  7603०
 Importance

 ever,  there  are  one  or  two  questions,
 I  will  aliow

 The  Deputy  Minister  of  Food  and
 Agricalture  (Shri  A.M  Thomas):
 Although  the  production  of  sugar  this
 year  ४  likely  to  be  somewhat  less  than
 that  of  the  last  year,  this  year’s  pro-
 duction  together  with  the  carry-over
 from  the  last  year  is  sufficient  to  meet
 the  country’s  requirements  of  con-
 sumption  during  the  current  sugar
 year  Some  unscrupulous  persons,
 however,  have  been  trying  to  create
 8  scare  in  some  towns  of  Uttar  Pra-
 desh  particularly  in  Lucknow  and
 Kanpur,  which  has  led  to  a  spurt  m
 the  prices  The  retail  prices  in  Luck-
 now  and  Kanpur  have  gone  up  by  0
 to  20  per  cent

 For  some  time  it  has  been  the  policy
 of  Government  to  increase  the  quan-
 tity  of  sugar  to  be  sold  through  direct
 allocations  by  the  Government  and  to
 correspondingly  reduce  the  ‘quantities
 to  be  sold  by  the  mills,  while  the  over-
 all  quantities  allocated  by  the  Govern-
 ment  and  sold  bs  the  mills  remam  at
 the  old  level  This  has  been  done  to
 control  the  market  conditions  and  the
 allocations  by  the  Government  will  be
 strengthened  as  need  arises  It  appears
 some  persons  have  wrongly  spread  the
 rumour  that  the  overall  quota  has
 been  reduced  Thus  the  rise  is  totally
 unwarranted  and  is  temporary  The
 Government  of  India  have  also  advis-
 ed  the  State  Governments  to  license
 the  wholesale  dealers  mm  sugar  Fur-
 ther,  to  counteract  the  rise,  Govern-
 ment  have  released  5  000  tons  of  sugar
 for  Kanpur  Lucknow  Allahabad,
 Agra  and  Varanasi  during  the  last  four
 days  as  against  a  release  of  about  3,500
 tons  during  the  whole  of  the  month
 of  April  Part  of  the  sugar  recently
 allocated  is  on  the  move  and  would
 soon  be  reaching  the  destinations  It
 is  hoped  that  the  sugar  market  m
 Uttar  Pradesh  will  soon  be  under  con-
 trol

 Shri  S  M  Banerjee:  I  want  to  know
 what  action  has  been  taken  or  is  being
 taken  against  those  who  have  created
 this  situation  Secondly,  has  the  hon.
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 Minister  any  information  about  the
 wholesale  price  per  bag  and  retail
 priee  in  Kanptr  and  Lucknow?

 Mr.  Speaker:  The  hon  Munster,  I
 suggest,  may  note  down  the  various
 points  that  are  raised  and  answer  them
 once  and  for  all

 Shri  Tangamani  (Madura).  I
 would  like  to  know  the  whole-sale
 and  retail  prices  for  last  month  and
 this  month

 Mr.  Speaker:  He  says  it  has  m-
 creased  by  l0  per  cent

 Shri  Tangamani.  He  said  0  to  20
 per  cent  retail

 What  was  the  stock  available  in
 these  two  cities,  Lucknow  and  Kanpur,
 during  the  month  of  April  as  compar-
 ed  to  March?

 hri  Braj  Raj  Singh.  May  I  know
 whether  the  mills  are  selling  the
 sugar  at  the  rate  fixed  by  the  Gov-
 ernment  to  the  wholesalers?  Is  it  a
 fact  that  that  some  30,000  tons  of

 ugar  Jess  than  the  previous  quarter
 was  reledsed  for  sale  in  UP?  Is  ite
 fact  that  certain  people  who  are  deal-
 ing  in  these  activities  have  got  com-
 pheity  with  certain  officers,  and  the
 officers  are  not  taking  action  against
 them?

 श्री  खुशवक्त  राप  (खेरी)  जो  टेडर
 डाहरेक्टर  आफ  शुगर  के  पास  जाते  है  वे
 सब  के  सब  मजूर  नहीं  होते  है  और  इस  में
 किसी  के  साथ  खास  रियायत  की  जाती  है  t

 कुछ  लोगो  के  टेडर  मजूर  होते  है  कुछ  के
 टेडर  मजूर  नही  होते  और  क्या  डाइरेक्टर
 भ्राफ  शुगर  न  यह  भी  हुक्म  दे  दिया  है  कि
 जिन  छाहरो  की  भाबादी  एक  लाख  से  कम  है
 नहा  के  कोई  टेंडर  मजूर  न  किये  जायें  ?

 Dr.  Ram  Subhag  Singh  (Sasaram).
 What  १5  the  justification  to  keep  con-
 trolled  prices  of  sugar  in  UP  and
 Bihar  and  not  introduce  the  same
 system  th  other  parts  of  the  country?

 Public  Importance
 bri  Assar  (Ratnagiri)  The  price

 of  sugar  in  Bombay  has  increased  upto
 Rs  40  per  maund  when  the  price  in
 UP  is  Rs°36  per  maund  There  38
 no  control  in  Bombay  May  I  know
 what  steps  are  Government  going  to
 take  to  decrease  the  price  in  Bom-
 bay?

 Pandit  Thakur  Das  SBhargava
 (Hissar)  Five  towns  in  the  Punjab
 have  been  allowed  to  make  tenders
 whereas  in  the  rest  of  the  Punjab,  wn
 cities  and  other  places  in  rural  areas
 the  rates  have  nsen  too  high  and
 they  are  not  allowed  to  tender  So
 that  they  are  at  the  mercy  of  those
 who  make  purchases  on  account  of
 tendcr  or  they  go  to  the  mulls  and  pay
 the  prices  that  they  demand  Accord-
 ing  to  the  previous  practice  m  vogue,
 merchants  at  several  places  had  the
 nght  to  tender  They  got  the  sugar
 and  they  distributed  it  in  the  mands
 and  towns  W.ll  the  hon  Mhumnister
 clarify?

 Shri  C.  9.  Pande  (Nain:  Tal)  In
 view  of  the  fact  that  there  38  enough
 sugar  to  meet  the  year’s  demand,
 why  is  there  the  necessity  of  having
 this  tender  system  and  restrictions  on
 the  trade,  thereby  leaving  scope  for  a
 little  corruption  here  and  there  with
 the  directorate  occasionally  indulging
 in  a  little  favouritism?

 Shyi  Bibhuti  Mishra  (Bagaha)  The
 price  of  sugar  35  fixed  at  Rs  36  per
 maund  If  the  price  mses  beyond
 that,  do  Government  contemplate
 giving  the  benefit  of  the  rise  in  the
 price  to  the  cane  growers’

 सेठ  झचल  सिह  (शझागरा)  जब  कि

 हमारे  देश  में  चीनी  की  पैदावार  खर्च  से
 ज्यादा  है  तो  कट्रोल  की  क्या  जरूरत  है,  ब्यो।क

 कट्रोल  की  वजह  से  जो  नारमल  भाव  है  उससे
 पाच-पाच  सात-सात  रुपये  मन  ज्यादा  का
 भाव  हो  जाता  है  ।

 Shri  K.  N.  Pandey  (Hata).  Is  it  a
 fact  that  some  of  the  factories  in  U  P.
 and  Bihar  are  eelling  their  sugar  at
 even  less  than  Rs  36  per  maund?
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 Shri  Braj  Raj  Singh:  I  am  told  that
 the  Cabinet  Minster,  Shri  A  P  Jain,
 is  here  in  Delhi  It  2s  not  proper  that
 when  such  an  important  pelicy  matter
 is  being  discussed  in  the  House  he
 should  not  be  present  here

 Mr.  Speaker:  What  is  the  question
 of  policy  matter  here?  The  object  of
 having  Deputy  Munsters  is  to  officiate
 in  the  absence  of  the  Ministers

 hri  A.  M.  Thomas:  It  is  proper  that
 hon  Members  are  made  aware  of  the
 contro)  that  we  have  got  on  the  sugar
 market  We  have  no  control  on  the
 retal  side  at  all  The  control  we
 exercise  is  (l)  by  regulation  of
 releases  from  the  various  factories,
 (2)  by  fixing  ex-factory  prices  m  cer-
 tain  areas,  and  (3)  by  reserving  a
 certain  percentage  of  the  production
 for  distribution  strictly  as  per  instruc-
 tions  issued  by  Government  These
 are  the  various  methods  by  which  we
 control

 In  the  nature  of  things—the  hon
 House  knows—it  would  be  very  diffi-
 cult  to  control  the  retail  market  We
 cannot  ‘afford  to  have  a_  far-flung
 organisation  throughout  the  length  and
 breadth  of  our  country  to  have  retail
 distribution  of  sugar,  especially  when
 we  have  not  attempted  it  in  the  matter
 of  foodgrains  When  we  were  having
 foodgrain,  distribution,  of  course,  we
 have  controlled  distribution  of  sugar
 also  But  that  is  not  possible  now  and
 I  do  not  think  any  hon  Member  we..ld
 advocate  that

 With  regard  to  the  spurt  in  prices,
 this  question  came  up  a  few  days  back
 when  Shri  H  C  Heda  asked  a  ques-
 tion  has  not  thrs  been  partly  due  to
 the  scare  that  has  been  raised  because
 of  rumours  that  there  has  been  a  con-
 siderable  shortage  in  the  production
 of  sugar?  I  explained  that  there  35
 not  so  much.  shortage  as  has_  been
 made  out  The  production  of  sugar
 in  the  current  year  is  round  about  9
 lakh  tons  and  this,  with  the  carry-over
 of  the  stock,  will  suffice  to  meet  the
 consumption  requirements  of  the
 entire  country  Again,  in  the  pre-
 monsoon  period  there  is  always  some
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 spurt  in  price  During  this  period,  as.
 you  know,  there  is  considerable
 demand  for  sugar  for  manufacturing
 cold  drmks  and  for  various  other  pur-
 poses

 If  we  view  the  whole  country,  it  us
 only  in  certain  centres  in  UP  that
 there  has  been  this  considerable  mse;
 in  other  areas,  there  ts  no  such  rise
 If  you  take  Bombay,  there  has  not
 been  such  rise  as  in  the  case  of  UP
 In  UP,  the  prices  have  gone  up,
 according  to  the  information  that  we
 have  received,  to  about  Rs  1-2-0  per
 maund  or  something  ]ike  that,  in  cer-
 tain  areas

 Shri  Khushwaqt  Rai:  Rs  1-4-0

 Shri  8.  M.  Banerjee:  From  As  4  to
 Rs  1-2-0

 Shri  A.  M.  Thomas:  Even  according
 to  what  newspape:  reports  indicated,
 it  comes  to  Rs  1-2-0  or  something  like
 that  We  have  been  regulating  the
 releases  so  that  the  markets  may  be
 adequately  fed  On  the  29th  April,
 we  released  for  free  sale  about  1,40,000
 tons  We  reserved  30,000  tons  for  dis-
 tribution  8५  against  tenders  One  hon
 Member  asked  whether  al!  tenders
 are  being  accepted  It  may  not  be
 possible  to  accept  all  tenaers  Our
 strategy  in  this  matter  is  to  control
 prices  specially  in  the  larger  cities
 If  as  a  matter  of  fact,  those  areas  are
 adequately  fed,  naturally  the  prices
 would  even  out  and  the  markets  in  the
 entne  country  would  be  controlled
 That  has  been  our  objcct  when  we
 fixed  control  prices  in  UP,  North
 Bihai  as  well  as  Punjab  The  major
 part  of  the  production  of  our  country
 is  from  these  areas,  and  if  the  ex-
 factory  prices  are  fixed  in  these  places,
 naturally  the  other  markets  also  will
 be  controlled  thereby  It  will  be  seen
 that  m  other  markets  prices  have  not
 gone  up

 Pandit  Thakur  Das  Bhargava  refer-
 red  to  the  case  in  Punjab  He  has
 spoken  to  me  also  about  that  some
 time  before  the  House  assembled.  Of
 course,  I  will  look  into  that’  But
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 according  to  our  information,  prices
 have  gone  up  mainly  in  Lucknow  and
 Kanpur,  that  is,  in  UP,  and  we  have
 taken  the  necessary  steps  We  have
 made  adequate  releases  We  have
 reserved  more  quantity  to  be  distri-
 buted  as  against  tenders  We  hope
 that  the  phase  will  only  be  a
 temporary  one  and  normal  conditions
 will  soon  prevail

 I  may  al.o  say  something  about  the
 facensing  procedure  that  we  are  going
 to  adopt  The  wholesale  trade  of
 sugar  is  going  to  be  licensed,  so  that
 ‘we  will  have  better  control  We  can
 cancel  licences  We  can  take  action
 also

 Shri  8  M.  Banerjee  raised  the  ques-
 tion  as  to  what  action  we  have  taken
 No  cases  have  come  to  our  notice  to
 the  effect  that  sugar  mills  have  sold
 at  more  than  the  ez-factory  prices,
 where  the  ex-factory  prices  have  been
 fixed  So  that  it  is  not  possible  to
 take  action  If  any  case  75  brought
 to  our  notice  certainly  we  will  take
 mecessary  action

 Shri  Bibhat:  Mishra:  What  will  be
 the  fate  of  the  sugarcane  growers’?  If
 the  sugar  price  rises,  do  Government
 contemplate  giving  the  benefit  of  the
 rise  to  the  cane  growers?

 Mr.  Speaker  We  are  not  going  mto
 details  now  We  seem  to  be  going
 away  from  one  question  to  the  other
 —the  whole  question  of  sugar  produc-
 tion,  sale,  distribution,  prices  to  be
 paid  to  the  agriculturists  The  whole
 thing  is  not  now  before  the  House

 Shri  Bray  Raj  Singh  Last  year  dur-
 ing  the  off-season  period,  when  we
 adjourned  for  three  months  fai  :<ccss,
 the  Government  issued  an  Ordinance
 for  the  export  of  sugar  Since  then,
 the  sugar  position  has  been  going  from
 bad  to  worse  I  fear  that  within  the
 next  three  months,  when  Parliament
 will  not  be  in  session,  there  may  be
 a  sugar  famine  m  India  So  I  would
 request  you

 Mr,  Speaker.  Nobody  will  die  of
 sugar  starvation  I  do  not  know  for
 whom  hon  Members  are  talking  Hon
 Members  are  talking  as  if  we  are  born
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 in  sugar  and  will  die  m  sugar  Every
 small  matter  becomes  an  mmportant
 matter  I  am  not  going  to  allow  this.
 For  whose  benefit  are  these  matters
 raised?  I  do  not  know  What  af
 sugar  is  not  available?  We  can  take
 to  pur  and  various  other  things  The
 same  emphasis  is  laid  on  foodgrains,
 sugar,  ‘soap,  toilets  and  cosmetics!  I
 am  afraid  that  cannot  be  allowed,
 (Interruptions)  One  hon  Member
 was  suggesting’  why  don't  you  intro-
 duce  control  all  over  the  country?
 Another  hon  Member  asked  the  ques-
 tion  when  there  is  plenty  of  sugar,
 why  do  you  have  control?  Controt
 brings  biack-market  along  with  it.
 Equally,  absence  of  control  makes
 people  corner  In  between  what  is  it
 ‘that  the  Government  want  to  do”?
 What  is  this  control  for?  I  expect  an
 answer  from  the  hon  Minister  What
 is  the  need  to  give  hcences?  Pandit
 Thakur  Das  Bhargava  asks  why  don’t
 you  give  to  others  also

 The  Minister  of  Food  and  Agrieni-
 tare  (Shri  A.  P.  Jain):  The  position  us
 that  the  Government  is  _  carefully
 watching  the  situation  Now,  for  the
 time  being  we  have  decided  to  license
 the  wholesale  dealers  in  UP  and  also
 in  other  States  We  hope  that  as  a
 result  of  this  licensing,  we  shall  be
 able  to  control  the  situation  It  is
 always  an  assessment  of  the  situation
 and  anybody  who  deals  with  the  matter
 has  to  take  action  according  to  the
 assessment  That  is  our  assessment
 and  we  hope  that  the  trouble  will  not
 continue  for  long

 Mr.  Speaker  If  there  :s  no  control
 what  will  happen?  Formerly  when
 we  had  controls  when  everybody  con-
 cerned  was  for  controls  the  late  Rafi
 Ahmed  Kidwai  and  Rajagopalachar:
 jomed  and  removed  the  controls.
 ‘Here  sugar  is  not  such  a  thing  that  2
 it  is  not  taken  people  will  die  of
 starvation  What  is  the  need  for
 contral?

 Shri  A.  P.  Jain.  The  need  for  control
 38  this  While  there  is  sufficient  sugar
 there  is  not  an  unlmited  quantity  ef
 sugar  and  controls  will  discourage
 hoarding  and  will  prevent  it.  There-
 fore,  we  have  taken  a  midway  lune,
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 thas  ia,  we  are  lconsing  the  wholesale
 dealers.

 Some  Hon.  Members  rose—

 Mix.  Speaker:  I  have  allowed  a  num-
 ber  of  questions.

 Shei  K.  N.  Pandey:  Sir,  my  ques-
 féon  has  not  been  replied  to

 Mr.  Speeker:  There  is  another  hon.
 Member  who  also  says  that  his  ques-
 Sion  has  not  been  answered

 ¥  would  urge  upon  the  hon  Munster
 this  thing  Whenever  they  them-
 selves  come  to  know  of  such  things,
 without  waiting  for  questions  of  this
 kind  they  must  make  statements,  The
 Members  here  are  not  only  Members
 of  Parliament  but  they  represent  lots
 af  people  outside  who  would  also  hke
 to  be  satisfied  as  to  why  there  38  a
 spurt  m  the  prices  and  what  steps
 Government  are  taking  in  the  matter

 With  great  difficulty  I  allowed  the
 adjournment  motions  in  another  form
 But  for  that  the  hon  Minister  would
 not  have  made  a  statement  I  have
 msisted  upon  hon  Munisters  who  are
 an  charge  of  certain  things  such  as
 Defence,  Air  Services,  Railways  and
 80  on  to  come  to  Parliament  them-
 selves  and  explain  what  has  happened
 fm  cases  where  there  is  an  accident  or
 aomething  of  that  sort  It  is  not  only
 about  accidents  taking  away  lie
 These  are  matters  of  life  and  death
 when  prices  go  up  Whenever  there
 ia  an  abnormal  rise  in  prices,  I  expect
 the  hon  Minister  of  Food  to  come
 before  Parliament,  without  waiting
 for  questions  to  be  put,  and  explain
 what  has  happened,  when  the  House
 win  session  But  whdn  the  House  3s
 not  in  session  he  should  issue  state-
 ments  as  to  why  this  has  oecurred  and
 what  steps  Government  are  taking
 Notwithstanding  everything  done  by
 Government,  it  will  remove  a  lot  of
 misunderstanding  about  the  actions  of
 Government,

 Whri  A.  P.  Jain:  What  you  have  sug-
 gested  is  perfectly  all  mght  But
 sometimes  the  difficulty  arises  because,

 when  we  are  contemplating  certain
 action,  if  the  line  of  action  5  made
 public,  then,  instead  of  producing  the
 correct  effect,  it  may  produce  the
 reverse  effect.

 We  are  algo  thinking  upon  certam
 limes;  we  are  discussing  with  the  State
 Governments  and  we  may  take  action.
 But  3६  is  not  always  posmble  to  make
 public  the  lines  on  which  we  propose
 to  take  action

 Ma.  Speaker:  Normally,  the  hon.
 Minister  must  have  issued  a  notafica-
 tion  There  is  plenty  of  mce  and
 plenty  of  sugar  in  the  market  This
 783  all  artificially  done  by  certain
 people

 Shri  A,  P.  Jain:  It  has  been  done;
 that  has  appeared  in  the  papers,  not
 only  in  today’s  papers,  but  in  the
 papers  of  a  few  days  back  also.

 L.23  hes.

 STATEMENT  RE  EXTENSION  OF
 EMPLOYEES  PROVIDENT  FUND

 act

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  Sir,  yesterday,  when
 a  copy  of  the  notification,  regarding
 the  number  of  workers  in  the  motor
 transport  industry  covered  by  the  Pro-
 vident  Fund  scheme,  was  placed  here,
 one  hon  Member  said  that  it  covered
 only  5,000  workers  while  another  hon.
 friend  said  that  :t  covered  23,000
 workers  The  fact  38  that  about  28
 establishments  in  the  private  sector
 employing  approximately  21,000
 workers  and  about  83  establishments
 in  the  public  sector,  employing
 approximately  82,000  workers  are
 likely  to  get  the  benefit  of  provident
 fund  scheme

 Shri  Narayanankutty  Menon
 (Mukandapuram):  The  first  notifica-
 tion  was  issued  in  February  959  just
 on  the  eve  of  the  meeting  of  the
 Budget  session  and  the  hon.  Minister
 took  about  3  months—just  on  the  last
 day  of  the  Budget  session—to  place
 thet  notification  on  the  Table.
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 Shri  Abid  Ali:  That  was  not  parti-
 eularly  cencerning  this.  It  was  ef  a
 mascellangous  neture  Our  practice  is
 that  muscellaneous  notifications  are
 accumulated  and  placed  when  others
 are  alea  placed  If  hon.  Members
 desire  that  these  muscellaneoys  noti-
 fications  should  also  be  placed  early
 I  will  do  it

 Mr.  Speaker:  I  will  suggest  to  the
 hon  Minister  that  m  all  cases  where
 notifications  have  to  be  placed  on  the
 Table  of  the  House,  they  may  be
 Placed  on  the  Table  a  week  after  their
 issue  if  the  House  38  m  session  so  that
 hon  Members  may  have  an  oppor-
 tunity  of  seemg  them

 L.25  hrs.

 MOTION  RE-  EIGHTH  REPORT  OF
 UPSC—contd.

 Mr.  Speaker:  The  House  will  now
 take  up  further*  consideration  of  the
 following  motion  moved  by  Shr:  Datar
 en  the  7th  May,  1959,  namely.

 “That  this  House  takes  note  of
 the  Enghth  Report  of  the  Union
 Public  Service  Commussion,  laid
 on  the  Table  of  the  Lok  Sabha  on
 the  24th  November,  1958"

 The  tame  allowed  38  4  hours  and  the
 time  taken  already  is  8  minutes  and
 the  balance  of  time  left  is  3  hours  and
 52  minutes  Shr  Datar

 The  Minister  of  State  in  the  Minis-
 tery  of  Home  Affairs  (Shri  Datar):  Sir,
 yesterday  I  made  a  reference  to  cer-
 tain  pomts  I  would  rather  leave  the
 other  pomts  to  hon  Members  to  con-
 sider  and  debate  upon.

 Mr.  Speaker:  The  hon  Manister  will
 please  resume  his  seat.

 16040

 nse  hrs.

 wt  RE:  PREACH  OF  PRIVILEGE
 —contd.

 Mr.  Speaker:  Hin  Members  may  be
 aware  that  the  other  day  Shn  Anthony
 cayme  to  me  post-haste  made  the
 Cnamber  and  wanted  an  opportunity
 to  False  a  privilege  motion  He  said
 that  Shri  Joachme  Alva  is  reported  to
 heave  said—in  the  Times  of  Indsa—that
 Snr  Anthony's  motion  for  the  anclu-
 sign  of  Enghsh  was  inspired  by  some
 foreigners  and  so  on  Shri  Joachim
 Alva  immediately  got  up  and  said  that
 xt  was  not  what  he  said  and  that  he
 spPke  something  else  After  that  I
 thought  there  was  nothing  more  to  be
 done  and  that  it  need  not  be  pursued

 Some  hon  Members  suggested  that
 there  was  a  report  in  the  Press  and  as
 against  it  the  hon  Member  has  now
 made  a  statement  in  the  House  I
 always  prefer  the  statement  of  hon.
 Members  of  this  House  to  what  cp-
 pears  in  the  newspaper  Therefore,  I
 thought  it  was  not  necessary  to  pur-
 sue  the  matter  at  all

 But  Shr:  Anthony  came  to  me  and
 sgid  that  I  must  ask  the  T:mes  of  India
 ag  to  why  they  have  reported  like
 tpat  and  so  on  I  thought  of  asking
 them  independently  of  this  In  the
 case  of  such  statements  the  veracity
 of  any  hon  Member  who  has  made  a
 statement  should  not  depend  upon  the
 veracity  or  otherwise  of  the  Press  cor-
 respondent  Hon  Members  must
 themselves  give  respect  to  one  another
 and  to  Parhament  as  a  whole  There
 ig  NO  Meaning  in  trying  to  pursue  this
 matter  However,  I  will  get  the  expla-
 nation  from  the  Times  of  Indtwa  corres-
 pondent  But  I  do  not  want  to  make
 ts  question  dependent  upon  that  and
 so  I  refuse  to  give  any  consent  to
 moving  this  motion

 All  the  same  I  will  ask  the  Times  of
 jfdta  correspondent  for  an  explana-
 ton  as  to  why  he  did  report  like  that.
 put  I  would  certainly  accept  the  state-
 ywents  of  hon.  Members  of  this  House
 yt  preference  to  anythmg  appearing
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 (Mr.  Speaker)
 in  the  Press  as  their  statements.  I
 would  like  hon.  Members  to  respect
 one  another.  .

 Dr.  Ram  Subhag  Singh  (Sasaram):
 ‘That  should  be  enough;  the  reporter
 need  not  be  asked.

 Shri  Joachim  Alva  (Kanara);  Let
 “me  express  to  you  my  gratitude  for
 this.  I  may  state  for  your  information
 that  there  were  half  a  dozen  Members

 -of  Parliament  of  various  parties  at
 that  particular  meeting  headed  by  our
 weteran:  Member  Dr.  Aney;  and  all  of
 them  said  that  I  did  not  make  that
 statement.

 Mr.  Speaker:  Dr.  Aney  himself  told
 me  that  he  was  present  or  presiding
 and  that  Shri  Joachim  Alva  did  not
 make  that  statement.

 Dr.  Ram  Snbhag  Singh:  Therefore,
 -we  need  not  ask  the  Press  correspond-
 ent  why  he  reported  hke  that.

 Mr.  Speaker:  If  the  House  does  not
 ‘want  me  to  ask  the  Press  why  it  was
 reported  lke  that  I  will  drop  it
 (Interruptions).

 Shri  Ansar  Harvani  (Fatehpur):  The
 chapter  should  be  closed

 Shri  Narasimhan  (Krishnagir):
 That  won't  be  fair  (Interruptions).

 Mr.  Speaker:  Let  me  consider  my-
 self.

 Shri  C.  K.  Bhattacharyya  (West
 Dinajpur):  I  have  one  submission  to
 make.  Before  Shr  Anthony  brought
 this  thing  to  your  notice,  I  feel,  he
 should  have  written  to  Shri  Alva  and
 had  it  clarified.  If  that  is  done
 amongst  ourselves,  matters  will  become
 smooth  and  easy,  and  the  relationship
 between  hon.  Members  will  remam
 cordial.

 hri  Kamainayan  Bajaj  (Wardha):  If
 that  convention  is  established,  it  would
 be  very  good.

 Mr,  Speaker:  As  a  matter  of  fact,
 that  is  the  procedure  I  adopt.  As  soon
 as  a  responsible  Member  of  Parlia-

 Motion  re.  Eighth
 Report  of  U.P.S.C.

 76042

 ment  complains  that  another  respon-
 sible  Member  of  Parliament  has  made
 &  Statement  against  him,  I  ask  the
 other  hon.  Member  also  to  state  what
 happened  and  then  try  to  convince
 both  of  them.  .

 But,  a  different  procedure  was
 adopted  by  Shri  Anthony.  Even  then
 I  would  have  waited  and  asked  Shri
 Joachim  Alva  to  tell  me  what  hap-
 pened  exactly.  But  Shri  Joachim
 Alva  saved  me  all  the  trouble.  He  got
 up  himself  and  made  a  statement  here
 as  to  what  happened.  So,  it  is  not
 necessary  to  pursue  the  matter  so  far
 as  this  case  is  concerned.  In  future
 I  will  take  the  course  which  I  have
 been  taking  all  along.

 22.30  hrs.

 MOTION  RE:  EIGHTH  REPORT  OF.
 U.P.S.C.—contd

 Shri  Datar:  Mr.  Speaker,  the  other
 day,  while  initiating  the  debate  on  the
 latest  report  of  the  UPS.C,  I  pointed
 out  how  their  work  was  increasing,
 and  in  particular  I  made  reference  to
 the  fact  that  during  the  year  under
 report  there  was  not  a  single  case  in
 respect  of  which  we  had  departed  from
 the  advice  of  the  U.PS.C

 There  are  two  other  matters  which
 have  been  mentioned  in  this  report
 and  to  which  I  should  like  to  make  a
 reference  You  are  aware  that  in  the
 report  on  an  earlier  occasion,  the
 UP.S.C.  had  complained  that  the
 standards  especially  so  far  as_  the
 general  attainment  and  knowledge  of
 the  students  were  concerned,  were  fast
 going  down  and  therefore  it  was  a
 matter  which  ought  to  be  considered
 at  all  levels  I  also  pointed  out  that
 this  was  a  matter  which  should  be
 taken  mto  full  account  by  the  Univer-
 sities  and  the  Inter-University  Board.
 We  find  that  this  time  also,  in  this
 report,  the  same  complamt  has  been
 reiterated.  They  have  said  at  page  4,
 item  (3),  that  “the  remarks  of  the
 Examiners  on  the  performance  of
 candidates  in  the  written  examinations
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 show  that  the  general  standard  of
 attainment  35  going  down”  For  that
 purpose,  two  courses  are  possible  one
 as  that  the  universities  should  sce  to
 ‘'t  that  the  standards  do  not  fall  at  all,
 and  secondly,  so  far  as  the  services
 side  ig  concerned,  a  recommendation
 had  been  made  that  some  of  these
 d

 a  ani
 might  be  made  up  by

 ha  courses  of  training  for  the
 accepted  candidates  I  would  point,
 out  that  so  far  as  the  latter  course  35
 concerned,  we  are  having  a  number  of
 courses  of  training  even  now  in  res-
 pect  of  the  All-India  services  like  the
 IAS  and  the  IPS  You  are  aware
 that  we  have  a  probationers’  training
 course  for  the  IAS  in  Delhi  and  for
 the  IPS  at  Mount  Abu  Therc,  not
 only  traming  in  respect  of  certain
 subjects  33  given  but  the  practical
 training  s  imparted  to  them  and  it  Is
 made  possible  for  them  to  understand
 the  need  of  the  present  times  In
 respect  of  other  services  also  we  are
 having,  to  a  larg  extent,  a  number  of
 training  courses  and  Government  are
 considering  as  to  whether,  after  the
 candidates  have  been  appointed  to
 some  posts  and  after  a  certain  number
 of  years  there  should  or  should  not  be
 a  refresher  course  also  That  is  a
 point  which  has  to  be  considered  I
 am  confident  that  on  the  one  hand  the
 university  authoutie,  would  see  to  it
 that  the  general  standards  of  «duca-
 tional  attainment  of  the  students  do
 not  go  down  and  secondly  we  shall
 also  try  to  see  that  proper  ९०07१  56५  of
 training  are  opened  and  that  our  Gov-
 ernment  servants  after  they  are
 taken  in  service  and  after  they  pass
 a  period  of  probation,  are  given  8
 period  of  intensive  training  as  well

 Another  very  interesting  remark
 has  been  made  by  the  UPSC  You
 are  aware  that  we  had  recently  a
 special  examination  for  recruitment  to
 the  IAS  We  are  having  annual
 recruitment  to  the  IAS  and  the
 IPS,  and  the  UPSC  have  pointed
 out  that  in  respect  of  candidates  who
 offer  themselves  for  admussion  te  these
 examinations  there  is  a  marked
 tendency  on  the  part  of  candidates  to
 enter  the  Indian  Administrative  Ser-

 VAISAKHA  19,  88  (SAKA)  Eighth  Report  of  76044
 sc U.P

 vice  even  though  they  might  have
 given  first  preference  to  the  Indian
 Foreign  Service  m  their  application
 forms

 Similarly  also  there  is  another  com-
 plaint  that  even  those  who  have  taken
 training  and  degiees  in_  technical
 courses  prefer  the  IAS  or  the
 administrative  services  to  these  tech-
 mical  or  technological  services  So‘far
 as  this  is  concerned,  it  is  true  that  the
 IAS  attracts  the  best  talents  in  all
 the  fields  but  we  are  also  anxious  that
 so  far  as  the  technical  training  is  con-
 cerned,  for  those  who  receive  the
 technical  training,  those  who  are
 engineers  or  doctors  or  those  who
 follow  other  technical  professions,  it
 would  be  proper  for  them  not  to  join
 or  apply  for  the  administrative  services
 because  their  services  in  the  technical
 or  technological  fields  are  as  important
 if  not  in  certain  respects  more  i:mpor-
 tant  than  in  the  administrative  services
 Happily  this  number  was  not  large,
 but,  all  the  same,  the  UPSC  have
 made  a  reference  to  it  and  this  is  a
 question  that  has  to  be  duly  con-
 sidered

 Mr  Speaker.  What  is  their  state-
 ment  regarding  this?

 Shri  Datar  They  have  said  that
 there  has  been  of  late  a  marked
 tendency  on  the  part  of  the  candidates
 to  enter  the  Indian  Admunistrative
 Scrvice  as  against  the  Foreign  Service
 in  this  context,  and  in  another  con-
 text  they  have  said  that  persons  who
 have  got  technical  or  technological
 qualifications  like  engineers,  techni-
 cians  and  others  prefer  to  go  in  for
 the  IAS  instead  of  taking  their
 chances  for  service  in  different  fields

 Mr  Speaker  What  is  the  recom-
 mendation?

 Shri  Datar  The  recommendation  is
 that  such  a  tendency  should  be  dus-
 couraged  to  the  extent  that  is  possible
 Thev  have  made  one  more  suggcstion
 in  respect  of  these  technical  or  techno-
 logical  studies,  and  that  is,  people
 with  such  technical  qual:fications
 should  be  given  better  terms  of  service
 The  terms  of  service  that  we  are
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 offering,  for  example,  the  pay-scales,
 etc.,,  are  fairly  satisfactory,  but  that  is
 a  question  which  has  also  to  be  duly
 considered,

 Shri  Harish  Chandra  Mathar  (Pali):
 It  is  mentioned  at  page  8,—in  the
 middle  of  the  report.

 Mr,  Speaker:  Have  they  asked  the
 Home  Ministry  to  put  a  ban?

 Shri  Datar:  This  is  what  they  have
 stated:

 “It  was  observed  in  the  recruit-
 ment  that  administrative  posts
 still  continue  to  have  a  special
 charm  for  many  aspirants  to  Gov-
 ernment  service  and  technical  and
 scientific  personnel  are  no  excep-
 tion  to  it.  Numerous  candidates
 belonging  to  the  technical  services
 er  holding  technical  posts.  have
 applied  for  the  Indian  Adminis-
 trative  Service  (Special  Recruit-
 ment).  The  same  feature  is  notice-
 able  in  the  recruitment  to  the
 Industrial  Management  Pool.
 Obviously  it  is  not  in  public
 interest  that  technical  and  scienti-
 fic  personnel  who  are  badly  needed
 at  present  in  their  own  line  should
 feel  tempted  to  go  into  the  admi-
 nistrative  line,  often  ata  late
 stage  of  their  career.  If  the  con-
 ditions  of  service  in  the  scientific
 and  technical  fields  are  suitably
 improved,  it  is  possible  that  the
 lure  of  administrative  services  may
 lose  much  of  its  force”.

 This  is  what  they  have  stated.

 Mr.  Speaker:  Why  not  the  Home
 Ministry  prevent  these  people?

 Sari  Datar:  It  is  very  difficult  to
 discourage  them.

 Mr.  Speaker:  While  one  wing  of  the
 Government  is  offering  temptation  the
 other  wing  of  the  Government  is
 condemning  it.

 Shri  Datar:  In  this  connection  I  may
 recall  the  various  speeches  made  by
 the  hon.  Members  before  the  examina-
 tion  was  held  and  we  had  draft  regu-
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 lations  made  in  this  context  with
 regard  to  the  notifications.  Then  e@
 mumber  of  hon.  Members  here  sug-
 gested  that  doctors  should  be  allowed
 to  appear,  scientific  personnel  should
 be  aliowed  to  appear,  etc.  On  the
 other  hand  the  tendency  then  was
 that  those  who  were  graduates  ought
 te  be  allowed.  This  is  not  the  posi-
 tion  now,  But  you  will  find  that  we
 are  in  the  midst  of  two  opposing  con-
 tentions.  All  the  same  this  matter  has
 got  to  be  duly  considered.

 Then  I  want  to  make  a  very  short
 reference  to  the  remarks  made  by  the
 U.P.S.C.  on  re-employment.  Often-
 times  in  the  course  of  questions  which
 are  asked  on  the  floor  of  this  House
 and  the  other  House,  complaint  is
 made  that  we  are  re-employing  people
 or  we  are  extending  their  services
 even  when  there  ought  to  be  no  such
 re-employment  or  extension.  We  have
 also  pointed  out—-and  I  myself  have
 Pointed  out—what  the  Government
 policy  is  in  this  respect,  and  it  is  the
 policy  that  we  are  following.  But,
 here,  happily,  the  U.P.S.C.  have  point-
 ed  out  how  in  the  case  of  re-employ-
 ment,  where  it  has  to  be  considered,
 there  are  a  number  of  difficulties:  it  is
 not  possible  to  get  officers  when  the
 senior  officers  in  service  retire.  This
 is  what  has  been  stated  at  page  Ws

 “Out  of  a  total  of  250  cases  in
 which  the  advice  of  the  Commis-
 sion  was  sought  for  re-employment
 of  retiring  officers,  the  Commission.
 advised  on  224  cases.  The  reason
 for  such  a  large  number  of
 re-employment  cases  is  that  experi-
 enced  officers,  particularly  in  the
 technical  line,  are  not  available
 in  sufficient  number.”

 Soe,  the  Government's  conduct  has
 been  fully  vindicated  by  this  observa-
 tion  of  the  U.P.S.C.

 I  would  not  like  to  go  into  other
 matters  at  this  stage.  I  would  reply
 to  those  points  which  hon.  Members
 may  raise  during  the  discussion.
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 Mr.  Speaker:  Motion  moved.

 “That  this  House  takes  note  of
 the  Eighth  Report  of  the  Union
 Pubhe  Service  Commussion,  laid  on
 the  Table  of  the  Lok  Sabha  on
 the  24th  November,  1958”

 Shri  Sinhasan  Singh:  Then  |  will
 eall  Shri  Kodiyan

 Shri  Sinhasan  Singh  (Gorakhpur)
 I  will  speak  after  some  time

 Mr.  Speaker:  He  is  a  senior  res-
 pected  Member  of  the  House—of
 course,  all  are  respected  Members  of
 the  House—and  I  thought  he  was
 anxious  to  speak  All  right,  Shn
 Kodiyan

 Shri  Kodiyan  (Quilon—Reserved—
 Sch.  Castes):  Mr  Speaker,  Sir,  m  their
 eighth  report,  the  UPSC  has  raised
 some  important  points  which  are  to  be
 given  serious  eonsideration  I  am
 glad  that  some  information  has  been
 given  by  the  hon  Mnunister  while
 initiating  this  discussion  One  of  the
 points  raised  by  the  Commission  8s
 with  regard  to  the  deterioration  in  the
 standard  of  attainment  of  the  candi-
 dates  appearing  for  the  various  exami-
 nations  and  tests  conducted  by  the
 UPSC

 In  our  country  there  is  a_  feeling
 among  the  public  at  large  that  the
 standard,  efficiency  and  morale  of  our
 public  services  is  deteriorating  If  the
 candidates  appearing  for  the  examina-
 tions  are  not  coming  up  to  the  standard
 expected  of  them,  it  will  certamly
 affect  the  standard  and  efficiency  of
 the  public  service  still  further  This
 is  a  very  serious  problem  As_  the
 hon.  Minister  rightly  pointed  out,  it
 has  two  aspects  There  is  the  general
 question  of  raising  the  standard  of
 education  and  training  in  the  univer-
 sities  If  the  standard  and  quality  of
 the  education  is  to  be  raised,  :t  is  not
 an  easy  matter  Certain  steps  are  to
 be  taken  and  :t  will  take  some  time
 to  yield  results  Anyhow,  I  hope  the
 Bducation  Ministry,  in  consultation
 with  the  people  in  the  educational
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 field,  will  take  the  necessary  steps  in
 this  dbrection

 In  this  connection,  I  have  to  peint
 out  one  thing  They  have  decided  to
 vestrict  the  number  of  admissions  te
 the  universities  m  order  to  raise  the
 quality  of  the  education  imparted  to
 the  students  But  I  do  not  think  that
 restriction  on  the  number  alone  or  the
 reduction  of  quantity  alone  will  help
 in  raising  the  quality  I  think  both
 quantity  and  quality  will  have  to  go
 together  I  do  not  want  to  deal  with
 that  point  any  further

 The  Commission  has  made  a  Tree
 commendation  that  in  order  to  vver-
 come  the  deficiency  of  the  selected
 candidates  to  the  administrative  ser-
 vice,  training  courses  have  to  be
 introduced  The  hon  Munster  has
 poimted  out  that  they  are  already
 having  some  courses  of  trainmg  I
 want  to  ask  him  how  many  centres
 have  been  started  so  far  and  how
 many  candidates  are  now  undergoing
 trainmg  in  the  variuos  posts  in  the
 administrative  service

 In  this  connection,  I  have  to  make
 a  suggestion  Training  courses  should
 be  there  not  only  for  the  candidates
 selected  by  the  UPSC  but  also  the
 candidates  appearing  for  the  exami.
 nations,  especially  for  the  scheduled
 castes  candidates,  it  would  be  very
 necessary  to  give  such  training  I  now
 understand  that  in  certain  universiti-
 es  like  the  Allahabad  University
 they  have  started  some  course  of
 training  to  the  candidates  appearing
 for  these  examinations  That  sort  of
 training  should  be  extended  to  some
 other  universities  and  centres  also

 As  the  hon  Minister  said,  the  UPSC
 have  pointed  out  the  marked  tendency
 on  the  part  of  the  candidates  to  join
 the  administrative  service  At  the
 same  time,  they  have  also  stated  about
 recruitment  failures  At  the  end  of
 1957,  about  281  posts  were  remaining
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 unfilled,  because  suitable  candidates
 were  not  found.  This  is  a  very  im-
 portant  question.  Nobody  has  any
 doubt  that  we  are  short  of  technical
 and  scientific  personnel  in  our  coun-
 try  Our  demand  for  technical  and
 scientific  personnel  will  be  increasing
 as  the  tempo  academic  development
 of  the  country  also  increases  For
 that,  we  have  to  increase  the  facilities
 for  training  in  this  particular  field
 We  have  to  give  a  technological  and
 scientific  bias  to  our  education  I  am
 glad  that  the  Central  Government
 and  also  the  State  Governments  have
 realised  the  importance  and  urgency
 of  this  problem

 In  this  connection,  I  may  point  out
 that  there  dre  a  number  of  tramed  or
 qualified  people  in  the  technical  and
 seienific  field  un  our  country  What
 about  those  people?  Why  are  they
 not  coming  forward  to  accept  techni-
 cal  jobs?  Why  do  they  run  after  ad-
 munistrative  posts?  The  most  import-
 ent  factor  to  be  considered  in  this
 connection  78  that  the  technical  and
 scientific  personnel  are  not  offered
 sufficient  encouragement,  reasonable
 pay-scales  and  other  emoluments
 Unfortunately,  m  our  country,  those
 working  in  the  administrative  side
 are  better  paid  and  better  placed
 than  the  technical  and  scientific  per-
 gonnel  In  advanced  countries,  we
 find  that  the  technical  and  scientific
 personnel  are  given  a_  special  and
 honoured  status  in  the  society,  they
 ere  better  paid  and  their  requir-
 ments  are  better  looked  after  But  mn
 our  country,  those  in  the  admunistra-
 tave  side  are  better  paid  So,  natural-
 ly,  people  coming  out  from  the  uni-
 versities  and  other  educational  insti-
 tutions  with  qualifications  in  technical
 and  scientific  field  prefer  to  enter
 administrative  service

 From  the  report,  I  find  that  the
 Commission  could  not  find  candidates
 with  regard  to  certain  posts  With
 regard  to  some  posts  for  which  they
 could  not  find  candidates,  they  have
 remarked  that  the  scales  fixed  for
 such  posts  were  unattractive
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 I  am  not  surprised  to  find  that
 candidates  were  not  coming  forth  for
 the  post  of  a  Malaria  Officer  or  a
 Filama  Officer  because  I  find  that  the
 pay  fixed  for  them  at  the  startmg
 point  was  only  Rs  250|-  If  a  man,
 who  has  qualified  in  that  special  field,
 who  has  got  medical  education,  who
 has  spert  a  lot  of  money  on  his  edu-
 cation,  after  having  undergone  speci.
 al  traming  m  this  particular  field  of
 malaria  or  Filamia  control  is  to  be
 given  only  Rs  250  a  month,  natural-
 ly  he  will  not  opt  for  that  post  There
 is  no  doubt  about  it  Therefore  the
 mam  thing  that  we  have  to  corisider
 today  3९  that  we  have  to  give  special
 consideration  to  the  techmical  and
 scientific  personnel  in  our  country
 They  have  to  be  given  decent  pay
 and  their  services  must  be  made  at-
 tractive  It  is  only  through  that  that
 we  can  overcome  this  difficulty

 With  regard  to  the  temporary  ap-
 pointments,  I  have  to  say  a  few
 words  These  temporary  appointments
 normally  are  made  for  a  period  of
 one  year  and  within  that  period  of
 one  year  such  appointments  have  to
 be  referred  to  the  Public  Service
 Commission  They  have  got  to  be  con-
 sulted  But  from  the  Report  I  find
 that  thcre  were  a  number  of  cases
 durmg  the  year  where  consultation
 was  not  made  with  the  Commussion
 by  the  Government  In  one  case  I
 hnd  that  consultation  was  made  only
 two  vears  after  the  normal,  stipulated
 period  of  one  year  expired.  So,  this
 irregularity  still  continues

 Under  the  cover  of  temporary  ap-
 pointments,  certain  permanent  §  ap-
 pointments  are  being  made  Last  time
 when  I  spoke  about  Consultation
 Regulations  pertainng  to  UPSC,  I
 pointed  out  a  case  where  some  parti-
 cular  gentleman,  after  having  been
 appointed  on  a  temporary  basis  to
 several  posts,  was  made  permanent
 against  a  post  for  which  he  had  been
 disqualified  or  had  been  declared  unr
 fit  by  the  Public  Service  Commussion
 several  times
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 Mr.  Speaker:  ar  for  a  post  Public
 Service  Commission’s  recommenda-
 tion  is  nocesary,  how  was  he  appoint-
 ed?  If  there  38  a  post  which  has  to  be
 filled  m  on  the  recommendation  of
 the  Public  Service  Commission,  how
 ‘was  that  man,  even  after  being  re-
 jected,  appointed?

 Shri  Kodiyan:  That  is  exactly  my
 point.  How  was  he  appointed?  There
 हि  a  post  of  Director  of  Archives  This
 gentleman’s  case  was  referred  two
 or  three  times  and  all  these  two  or
 three  times  he  was  rejected  He  was
 put  on  a  temporary  basis  in  some
 other  post  and  finally  we  find  that
 this  particular  gentleman  has  been
 made  the  Director  of  Archives  I  do
 not  know  how  it  happened

 Mr.  Speaker:  I  am  sure  the  hon
 Manister  will  try  to  explain  that

 Shri  Datar  Yes,  I  will  do  that

 Shri  Kodiyan:  Now  I  understand
 that  there  are  some  officers  serving
 in  the  Food  and  Agriculture  Mimstry
 at  various  centres,  hke  Madras,  Bang-
 alore  and  Cochin  They  have  now
 been  called  by  the  Union  Public  Ser-
 vice  Commission  to  appear  for  a  cer-
 tain  exammation  in  order  to  decide
 whether  they  should  be  made  perma-
 nent  or  not  I  understand  further  that
 these  officers  have  been  serving  under
 the  Ministry  for  4  ६6  5  years  If
 those  people,  who  are  working  under
 the  Food  and  Agrcukure  Munistry
 after  having  put  m  4  to  15  years’
 service  are  now  called  upon  to  appear
 before  the  Public  Service  Commuis-
 sion  for  certain  tests  or  examunation,
 I  cannot  understand  it  Normally,
 after  one  year  their  matter  has  to  be
 referred  to  the  Commission  and  ther
 appointments  have  to  be  regularised.
 But  after  4  to  5  years  these  people
 are  now  called  upon  to  appear  before
 the  Public  Service  Commission  I  do
 not  understand  why  such  a  long  time
 was  allowed  to  elapse,  retaining  these
 people  on  a  temporary’  basis

 Then  there  is  another  handicap  so
 far  as  newcomers  are  concerned,  If
 people  are  retained  on  temporary
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 basis  even  after  the  normal  period
 has  expired  then  on  the  plea  that
 these  people  are  experienced  new-
 comers  will  have  to  be  shelved.

 Then  I  come  to  another  point.  There
 is  a  feeling  among  the  people  of  my
 State  that  they  are  not  getting  their
 due  share  in  the  Centra}  Services  I
 do  not  know  how  far  this  is  justified,
 but  there  is  this  feeling  which  is  very
 strong  I  understand  that  this  feeling
 is  prevailing  in  certain  other  States
 also

 Then  there  is  another  difficulty  also:
 so  far  as  our  people  are  concerned
 that  is,  people  coming  from
 Kerala  re  concerned  The  Pub.
 lic  Service  Commission  has  no  exa-
 mination  centre  in  Kerala  All
 the  candidates,  who  intend  to  appear
 in  an  examination  of  the  Public  Ser-
 vice  Commussion,  from  Kerala  have
 to  travel  a  long  distance  to  other  ex-
 amination  centres  This  78  a  handicap
 to  our  people  Therefore  I  request
 the  Government  and  the  Public  Ser-
 vice  Commusssion  to  open  examuna-
 tion  centres  im  Kerala  also  so
 that  those  people  in  Kerala,  who-
 are  desirous  of  appearing  at
 the  examinations  conducted  by  the
 Commission,  can  do  so  in  their  own
 State  without  incurring  unnecessary
 expenses

 Only  one  pomt  more  and  I  will
 finish  There  is  a  practice  of  the
 Home  Ministry  to  send  for  reports
 about  candidates  after  police  verifi.
 cation  This  is  @  parctice  which  gives
 room  to  corruption  If  a  candidate  5
 selected  and  fails  to  obtain  a  good
 report  from  the  local  Police,  he  will
 certamly  be  denied  the  appointment
 I  do  not  say  that  mm  every  case  this
 happens,  but  there  have  been  many
 mstances  where  on  the  basis  of  ad-
 verse  Police  reports  candidates  who
 were  selected  were  not  appointed  I
 can  cite  any  number  of  mstances,  but
 I  would  pomt  out  only  one  instance

 A  well-qualified  Scheduled  Castes
 gentleman  in  my  State  applied  for  &
 post  in  the  All  India  Radio  He  was:
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 -setected.  After  the  selection  Wis  case
 was  referred  to  the  Police  for  verifi-
 cation.  The  Police  reported  that  he
 was  an  undesirable  element  having

 -connectign  with  the  Communist  Party.
 So,  he  was  denied  the  eppointment.

 “The  most  unfortunate  thing  in  this
 episode  was  that  this  particular  gen-

 “tleman  at  that  time  was  carrying  on
 propaganda  against  the  Communist
 Party.  He  was  an  anti-Communist
 -and  he  still  continues  to  be  an  anti.
 ‘Communist.  Still,  he  failed  to  get  an

 -@ppointment  because  a  local  Const-
 eble—ultimately  this  verification  goes
 in  the  hands  of  an  ordinary  Constable

 ior  a  Head  Constable—gave  an  adverse
 report.  On  the  basis  of  that  Consta-
 bie's  report  he  was  denied  the  ap-
 pointment

 32  hrs,

 So,  such  things  happen.  Why
 .should  we  rely  on  the  report  of  the
 Police?  Candidates  appearing  before
 the  Unton  Public  Service  Commis-

 ‘sion  are  qualified  people.  After  hav-
 ing  undergone  training  in  edycationai
 institutions,  having  got  high  qualifica-
 tions  and  degrees,  they  will  be  given
 conduct  and  other  certificates  by  the
 heads  of  the  institutions  or  universi-
 ties.  So,  instéad  of  relying  upon  the

 certificates  of  the  head  of-  the  insti-
 tution  and  other  responsible  persons
 why  should  the  Government  rely  upon
 police  reports?  ‘Why  should  Govern-

 -ment  be  particular  of  knowing  the
 political  leanings  of  particular  candi-
 dates?  This  practice  must  be  put  a

 ‘stop  to.  I  am  proud  that  at  least  in  my
 State  this  police  verification  has  been
 -done  away  with.  No  political  discri-
 mination  ig  shown  there  in  the  matter
 of  appointment.  If  a  particular  candi-
 date  has  got  any  political  leanings
 that  does  not  bar  him  from  entering
 the  government  service.  If  after  enter-
 ing  the  government  service  he  be-

 ‘haves  in  an  undesirable  manner
 ‘against  the  interests  of  the  Govern.
 ‘ment  of  the  country  or  the  people
 there  are  adequate  provisions  in  the

 Government  Servant’s  Conduct  Rules

 MAY  8,  098  Eighth  Report  of  UPS.C.  r6044

 to  take  proper  action  against  him  and
 he  ठ्ह्का  be  dealt  with  effectively.
 ‘When  such  provisions  are  there,  why
 should  we  resort  to  this  method  of
 relying  upon  the  report  of  the  police?

 After  all  the  police  may  be  influenc-
 ed  by  persons  in  that  particular  lo-
 cality.  Often  it  happens  in  this  way.
 The  police  comstabie  goes  with  the  re-
 pot.  He  may  not  find  out  the  parti-
 cular  candidate.  There  may  be  some
 big  persons  in  that  village.  Uitimate-
 ly  the  constable  will  go  to  that  big
 person  in  the  village  and  if  that  big
 person  is  not  interested  in  this  parti-
 cular  candidate  he  can  very  well
 inform  the  constable  that  such  and
 such  a  man  is  not  a  desirable  man,
 if  he  has  any  personal  animosities
 against  that  particular  candidate.  It
 is  in  this  way  that  a  tot  of  corrup.
 tion  is  creeping  into  the  system.
 Therefore,  I  earnestly  appeal  to  the
 hon,  Minister  to  do  away  with  this
 kind  of  practice.

 Shri  Harish  Chandra  Mathur:  Mr.
 Speaker,  Sir,  the  Union  Public  Ser-
 vice  Commission  is  a  great  institution
 and  it  is  only  natural  if  we  are  most
 enxious  and  even  zealous  to  see  that
 it  is  properly  constituted  and  that  it
 functions  in  a  manner  that  it  inspires
 confidence  not  only  among  the  servic-
 es  but  in  the  country  as  a  whole.  Par-
 ticularly  in  a  welfare  State  when  the
 administrative  machinery  is  charged
 with  very  great  responsibilities  and
 when  the  governmental  programmes
 and  the  success  of  the  administration
 depend  upon  the  good  health  of  the
 administrative  machinery,  it  is  only
 natural  that  we  should  pay  greater
 attention  to  our  services  and  see  that
 they  ere  in  the  best  of  health,  that
 their  morale  is  at  the  top  level  and
 that  they  function  in  an  efficient  and
 independent  manner.

 That  is  why  a  special  place  has  been
 given  to  the  Union  Public  Service
 Commission  im  our  Constitution.  We
 would  like  to  examine  whether  the
 Union  Public  Service  Commisston  has
 been  able  to  discharge  that  responsi-
 bility  which  has  been  assigned  to  ft,



 mad  in  the  country  as  a  whoie,  and
 #  not  what  are  the  reasons,  whether
 the  Union  Public  Service  Commission
 is  responsible  for  certain  failures  and
 Uppses,  whether  the  Ministry  is  res-
 pensible  for  certain  failures  ana  laps-

 I  can  say  without  any  hesitation
 that  during  this  year  the  Union  Pub-
 lic  Service  Commission  has  dcne
 @ijantitatively  much  more  work  and
 they  have  interviewed  a  larger  num-
 ber  of  candidates;  they  have  held  a
 Jarger  number  of  examinations:  they
 have  interviewed  a  number  of  peo-
 ple,  they  have  received  and  written
 ‘hack  any  number  of  letters  and  rep-
 ins  and  so  on,  from  nine  and  a  half

 8  to  eleven  lakhs  to  whith  my
 bo  friend  in  his  openmg  remarks
 referred,  Unfortunstely,  I  have  not
 the  slightest  hesitation—and  I  say  i
 with  a  deep  sense  of  regret—that  the
 Union  Fublic  Service  Commission
 today  does  not  command  half  the  con-
 fidence  and  respect  which  I  would
 ‘wish  it  to  eommand  in  the  minds
 of  ‘the  services  and  in  the  mind  of  the
 public  as  a  whole.

 I  do  not  know  to  what  extent  I
 can  hold  the  Ministry  responsibie  for
 this.  The  first  thing  is  the  constitu-
 tign  of  the  Union  Public  Service
 Coromission  itself.  In  regard  to  the
 epmstitution  of  the  Union  Public  Ser-
 vice  Commission  at  the  first  page  in

 fic
 report  you  will  find  that  certaia

 embers  retired  and  other  Members
 Were  appointed.  I  find  that  Shri  S.  #.
 Zaheer,  L.C.S.,  Member  of  the  Board  of
 Revenue,  U.P.,  has  been  appointed.  He

 been  appointed  with  effect  from

 [उप

 of  June  in  the  place  vacated
 Shri  A.  A.  Fyzee  who  retired

 it  is  a  pure  accident  that  a
 Suslim  has  replaced  a  Muslim.  It

 |

 be  a  pure  accident,  but  it  gives  a
 of  feeling  tha  ought  to

 one  Muslim  on  the  Union  Public
 ce  Commission,  and  immedia’

 4  Muslim  vacates  bis  seat,  it  shou
 ii4  (Ai)  LSD-—2
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 be  filled  up  by  another  Muslim.  That
 sort  of  feeling  which  is  created  by
 such  appointments  is  not  at  all  heal-
 thy,  so  far  as  the  constitution  of  the
 Union  Public  Service  Commission  is
 concerned.  Appointments  on  the  Pub-
 lic  Service  Commussion  should  be  ab-
 solutely  free  from  all  extraneous  एफ"
 siderations  and  I  wish  we  create  8
 sort  of  feeling  in  the  minds  of  the
 people  that  persons  of  known  integ-
 rity  and  great  independence  alone
 are  selected  fo.  the  Public  Service
 Commission.

 If  you  again  examine,  you  will
 find  thet  only  people  who  are  not  out-
 standing  among  the  services,  wo
 have  only  another  three  or  four  years
 to  put  in,  like  to  go  to  the  Unien
 Public  Service  Commission.  What
 happens  is  that  they  just  wait  ti]l  it
 is  time  fer  then,  to  retire;  when  they
 are  near  55  or  56  they  try  to  get  inte
 the  Union  Public  Service  Commission,
 go  that  they  get  another  six  years  to
 spend  in  service.  That  tendency  must
 strongly  be  checked.

 The  Union  Publie  Service  Commis-
 sion  should  not  be  made  the  dump-
 ing  ground  for  people  whom  ह ५..
 ernment  want  to  favour,  or  people
 who  ere  in  high  positions  and can  manoeuvre  for  themselves  a
 piace  in  the  Commission,  That  sort
 of  feeling  should  not  at  all  be  there.

 Now,  Sir,  even  in’  the  conduct  of
 affairs—I  mentioned  it  earier,  it
 is  with  very  great  regret  that  re  ye
 to  mention  it  again—-the  Commissipa
 does  not  create  any  confidence  in
 the  minds  of  the  people.  I  will  met
 mention  nemes,  but  only  give  certain
 facts  from  which  the  House  can  dtaw
 its  own  conclusions  and  inferences.
 Recently  it  has  been  reported—it  is
 mentioned  in  this  report

 og
 t

 they  gaye  certain  promotions  to
 I.A.8  cadre  from  among  the  provinel.
 al
 =

 Similar  promotions
 =

 | aay
 0
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 Union  Public  Service  Commission,  as
 mentioned  in  this  report,  or  by  one
 of  the  Members  of  the  Union  Public
 Service  Commission  who  is  asked  to
 go  and  preside  over  it.  Now,  it  will
 surprise  you  that  certain  persons  who
 were  rejected  even  for  the  Rajasthan
 Administrative  Service  and  who
 after  a  lot  of  wangling  could  find  a
 place  only  after  two  or  three  rejec-
 ons  into  that  list,  immediately  got
 a  place  in  the  LAS  list.  You  will  find,
 again,  that  those  very  persons  who
 were  just  left  over  by  a  selection
 eommittee  presided  over  by  the
 Chairman  of  the  Union  Public  Ser-
 vice  Commission  in  the  last  two  or
 three  consecutive  years,  those  very
 persons  are  now  given  a  chance  and
 given  a  promotion,  and  they  are
 given  a  promotion  by  superseding  a
 number  of  persons,  If  you  look  at  the
 list  of  persons  who  ave  been  taken,
 this  is  by  promotion.  When  you  have
 a  selection  list,  according  to  their  own
 lists,  that  list  should  be  prepared  in
 such  a  manner  that  if  the  senior-
 most  person  is  not  worthy  of  promo-
 tion  he  should  ‘be  skipped  over  and
 another  man  should  come  over.  If
 you  see  the  list  which  I  have,  you
 will  find  that  persons  as  low  as  80th
 in  the  list  have  been  taken  over
 and  taken  on  to  the  ILA.S,  They  want.
 ed  only  two  persons  to  be  put
 on  the  LAS.  list.  But  they
 prepared  a  waiting  list  of  ‘thir.
 teen  persons  that  will  not  be  consum-
 ed  even  in  five  years  time,  And  this
 acts  in  a  prejudicial  way  to  the  re-
 maining  people  who  come  to  the  ser-
 vices,  There  is  no  justification  what-
 soever  that  against  two  or  three  va.
 cancies  they  should  prepare  a  watt-
 ing  list  of  thirteen  persons.  Maybe  it
 is  again  by  accident;  I  do  not  went
 to  impute  motives  that  there  are
 three  Muslims,  There  was  only  one
 Muslim  who  could  be  promoted  to
 the  LA.S.  cadre  during  the  first  ten
 years.  All  the  screening  was  through
 the  Union  Public  Service  Commission
 In  the  first  ten  years  only  one  Mus-
 lim  could  find  a  place  in  the  IAS.
 This  time,  unfortunately  or  fortunate-
 ly,  it  may  be  again  by  aceident  ab-
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 solutely,  three  persons  find  a
 in  the  EAS.  in  the  selected  list.

 may  be  a  remission  of  marks?

 Shri  Datar:  No,  Sir,  only  in  res-
 pect  of  Scheduled  Castes.

 Shri  Harisk  Chamirg  Mathur:  There
 is  absolutely  nothing  of  the  type.  It
 would  be  rather  too  much  to  say  that
 because  a  Muslim  Member  of  tne
 Union  Public  Service  Commission
 was  this  time  presiding  over  it  tnree
 Muslims  came.  But  it  does  create  a
 suspicion  in  the  minds  of  the  peopte.
 You  canont  get  away  from  it.  Here
 a  Muslim  walks  out,  you  appoint  an-
 other  Muslim.  Not  more  than  one
 person  could  be  found  all  these  ten
 years.  Here  there  are  three  in  the
 list—bcause  the  presiding  gentleman happens  to  be  a  Muslim;  it  may  be
 absolutely  on  merit,  it  may  be  acci-
 dental,  it  may  be  anything.  But  it
 does  create  a  deep  suspicion  in  the
 minds  of  the  people....

 Shri  Narayanankutty  Menon  (Muk-
 andapuram):  Sir,  on  a  point  of  order.
 In  the  list  published  by  the  Union
 Public  Service  Commission  showing
 the  selected  candidates,  the

 a tion  is  that  they  conform  to  the  quali-
 fications  and  have  come  up  ९७  the
 prescribed  standard.  Just  because  a
 Muslim  Member  is  presiding  over  the
 Commission  and  three  candidates
 who  have  been  selected  happen  to  be
 Muslims,  what  is  the  justification  for
 the  hon.  Member  to  say  in  the  Hoyse
 that  there  can  be  a  suspicion  created?
 Does  not  that  amount  to  an  aspersion
 on  the  conduct  of  the  Chairman  of  the
 Commission  who  presides  over  arid
 selects  the  candidates?  Unless  there
 is  substance  behind  it  that  the  thee
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 persons  who  were  selected  did  not
 conform  -to  the  rules  and  they  did
 not  come  to  the  particular  standards
 prescribed  by  the  Commussion,  cer-
 tainly  #  canont  be  allowed.  That  is
 my  submission.

 Shri  Datar:  I  would  request  the
 hon  Member  to  speak  with  certain
 restraint.  Let  him  not  merely  say  that
 he  does  not  attribute  motives,  and  all
 along  there  are  insinuations  Let  us
 be  ver)  careful  about  the  Union  Pub-
 le  Service  Commission  Members
 particularly  They  are  a_  statutory
 body  carrying  on  their  work  so  well
 Let  there  be  no  insmuations  please

 Mr.  Speaker:  Order,  order  I  did
 not  follow  I  thought  the  hon  Mem-
 ber  was  referring  to  some  people
 very  low  in  the  hst,  50th  or  so,
 being  put  up  first  In  that  connection
 I  thought  he  was  referring  to  com-
 munity,  this  and  that  But  :f  70  is  not
 in  that  connection,  while  stating  that
 differences  ought  not  to  be  made,  the
 hon  Member  himself  is  making  the
 difference  It  is  open  to  any  person  in
 this  country,  to  whatever  designation
 he  belongs,  to  whatever  communal
 denomination  he  belongs,  to  rise  to
 the  highest  position  im  the  land
 Nothing  should  be  said  agaist  the
 integrity  of  any  person  merely  on
 the  ground  of  community  In  so  far
 as  those  statements  are  concerned,  I
 am  really  sorry  that  those  statements
 are  made  I  thought,  somehow  I  club-
 bed  those  two  things  together—some-
 body  who  35  fifty-fourth  in  the  list
 being  put  on  the  top  These  ere  two
 distinct  things  He  ought  not  to  make
 such  statements  A  person  belonging  to
 the  Mushm  faith  is  as  good  a  citizen
 of  this  country  as  any  other  person
 I  am  really  sorry  that  he  should  have
 either  directly  or  mdirectly  made
 any  reference  to  the  community  or
 to  the  religious  denomination  that  a
 person  belongs  to

 Shri  Harish  Chandra  Mather:  I  am
 ™merely  stating  facts

 Mr.  Speaker:  Order,  order  There
 8  no  question  of  facts  The  hon
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 Member  may  think  it  is  facts.  But
 facts  too  ought  not  to  be  said.  There
 are  methods  by  which  Pubhe  Service
 Commussion  Members  may  be  remov-
 ed  I  do  not  allow  aspersions  to  be
 cast  even  on  ordinary  members  of
 the  public  services,  where  I  want
 notice  to  be  given  in  advance  that
 the  conduct  of  a  particular  official  is
 going  to  be  impeached  With  respect
 to  Public  Service  Commission  Mem
 bers,  High  Court  Judges,  Supreme
 Court  Judges  there  are  special  pro-
 cedures  prescribed  in  the  Constitu-
 tution  for  their  removal  No  other  as-
 Persion  can  be  made,  77  the  hon
 Member  tables  a  motion  either  here
 or  it  78  done  m  the  other  counter-
 part  of  this  House,  then  it  will  be  for
 us  to  consider  the  matter,  not  other-
 wise  Hon  Members  must  bear  it  in
 mind.  I  would  not  allow  any  kind  of
 aspersion  against  any  Member  of  the
 Pubhe  Service  Commission  in  his  offi-
 cial  capacity,  unless  it  is  a  substan-
 tive  motion  for  removing  him

 Shri  Harish  Chandra  Mathur:  I
 have  nothing  to  say  against  anybody Ld

 Mr.  Speaker:  All  the  same  he  is
 saying!

 Shri  Harish  Chandra  Mathur:  If
 you  will  bear  with  me,  Sur,  for  ae
 minute

 Mr.  Speaker:  What  has  religion  to
 do  with  it  if  three  Muslims  come  m?
 If  three  Brahmins  come,  does  it
 mean  that  all  the  Brahmins  are  bad?
 And  suppose  three  Rayjasthanis  come
 in?

 Shri  Narayanankntty  Menon:  He  has
 made  a  remark,  Sir,  that  last  time
 only  one  Muslim  came,  but  this  year
 fortunately  or  unfortunately  three
 have  crept  in

 Mr.  Speaker:  How  is  it
 nate?

 Shri  Harish  Chandra  Mathur:  There
 js  a  procedure  prescribed  by  the
 Union  Public  Service  Commission
 itself  about  the  method  of  certain
 selections  I  am  sure  you  will  काठ"
 ciate  this  Now,  they  go  and  select

 unfortu-
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 further  may  I  ask  him  whether  it  is

 Pa
 on  their  pert  to  do  so?  Ace

 y  obliged  to  call?  I  do  not  know.
 Does  the  hon.  Member  say  that  the
 Union  Public  Service  Commission  is
 bound  to  call  the  Police  gentleman
 ta  come  and  sit  with  them  in  the
 adiection,  or  can  they  do  so  them-
 aelves?

 year  they  have  done  it  absolutely  by
 going  through  the  record  without  cail-
 ing  anybody  for  an  interview,  and
 another  year  they  call  people  for  Bg
 terview  and  they  do  not  go  by  the
 record.  In  the  same  year,  for  the
 Indian  Police  Service  promotions
 they  gn  exclusively  by  record  and  do
 not  call  them  for  interviews,  and  for
 the  LAS.  they  do  not  go

 prs  oy
 b

 the  necord  and  they  call  for  the  |
 ag  well  as  go  by  the  interviews.  व
 am  just  stating  facts.  Do  you  think...

 Mr,  Speaker:  That  is  ell  right.  if
 he  states  it  in  general  terms  as  to  why
 there  should  be  such  a  fistincvian
 hetween  the  one  and  the  other,  it  |
 all  right.

 @hri  Harish  Chandra  Mother:
 tg a  step  further.  These  officers  are

 hour  notice  end

 ्य  iene

 are
 to  anppar  before  fhe  in’

 I  am  referring  to  the  a
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 people  who  had  not  appeared  at

 gre:
 of  the  UP.S.C,

 Mr.  Speaker:  We  are  concerned  with
 names.  The  hog.  Member
 Narayanankutty  Menon  raised  a
 point  that  the  hon.  Member  referred

 selection  of  these  three  peopte?

 Shri  Harish  Chanfra  Mathur:  It  is.
 the  same  selection  about  which  I  am
 talising.

 Mr,  Speaker:  Dogs  he  mean  to  say
 that  these  three  were  selected  though
 they  did  not  appear  before  the  Board
 for  interview  whereas  others  appear-
 ed?

 ghri  Harish  Chandra  Mathur:  I  am
 not  confining  only  to  one...

 Mr.  Speaker:  Why  did  he  bring  in
 religion?  The  point  is,  tet  him  not
 go  away  from  what  has  been  asked,
 He  has  to  answer  what  Shr  Narayau-
 ankutty  Menon  has  raised.  He  de-
 finitely  thinks  that  the  hon.  Member
 had  no  business  to  refer  to  three
 pertons  by  religious  denorminatian.
 That  casts  an  aspersion  which  ovglt
 not  to  be  op  the  recor  What  is
 the  answer  of  the  hon.  Member?

 Shri  Harish  Chandra  Mbthur:  Te
 what?

 Mr.  Speaker:  To  sayin
 ng  7025

 three
 Mohammedans  were  selected.  Last

 yeat  there  was  only  onp  that  was
 selected.
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 Shri  Harish  Chandra  Mathur:  I
 did

 ad  Speer
 Se  a

 may  go;
 T

 bent! ’

 Sot  Harkh  Chandra  Mathur:  I  did
 not  say  only  for  the  last  year.  I  say,
 dating  the  last  0  years,  one  person
 Was  selected.  If  you  want  me  to  sub-
 @tattiate  what  I  say,  if  you  permit

 Mr.  Speaker:  No,  no.  The  hon.
 Member  is  exceeding  the  limit.  Let
 it  be  that  in  00  years  one  Moham-
 medan  was  selected.  It  does  not  mean
 ftiat  in  another  one  year  three  need
 hot  be  selected.  Is  there  any  ratio?
 This  is  a  very  fallacious  argument.
 The  hon.  Member  ought  not  to  indulge
 Himself  in  this  kind  of  argument,
 People  may  not  have  come  in.  Other
 young  men  may  have  come  forward
 th  competition  and  may  have  ap-
 peared.  How  is  this  to  be  judged?

 Shri  Harish  Chandra  Mathur:  On
 their  own  merits.  It  would  not  be
 proper  for  me  to  go  more  deeply  into
 it.  I  have  got  full  facts  and  figures
 which  I  do  not  want  to  go  into.  If
 you  just  ask  me  to  substantiate  every
 word  of  what  I  have  said,  I  will  do
 it  here.  It  is  not  only  I  who  am  say-
 ing;  the  entire  R.AS.  of  the  Rajasthan
 Government  and  their  association  felt
 compelled  to  be  called  upon  to  do  it.

 Mr,  Speaker:  He  is  going  far  beyond.
 If  he  likes,  let  him  table  a  resolution
 that  one  or  all  the  members  of  the
 Public  Service  Commission  should  be
 removed.  I  am  prepared  to  admit  it
 if  it  is  otherwise  admissible.  Let  him
 substantiate  by  facts  prima  facie.  But,
 indirectly,  he  ought  not  to  refer  to
 them.  He  may  have  a  hundred  things.
 That  is  very  wrong.  It  is  easy  to

 wn aspersions,  It  gathers  ground  and  4
 goes  out  into  the  country.  The  mis-
 chief  that  is  done  is  irreparable.  It
 is  not  right.  I  do  not  know  what  to
 dg.  So  much  of  record  has  been  al-
 ready  besmirched  by  this  kind  of
 aftack  on  members  who  ought  to  be
 respected  in  the  country.  If  they  are
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 Bad,  Jet  them  be  removed  in  the  pro-
 manner.  I  have  the  least  cbjec-

 Fon.  I  think  the  hon.  Member  saust
 stop  now.  He  has  nothing  more  fo
 say  except  this.

 Suri  Harish  Chandra  Mathur:  I  have
 got  much  more  to  say,

 ara
 Speaker:  Why  does  he  not  say

 anything  relevant,  without  saying
 things  to  which  objection  is  taken?

 Shri  Harish  Chandra  Mather:
 thought  it  was  relevant.

 ,

 Mr.  Speaker:  It  is  not  at  all  Tele- vant—the  religious  denomination  to which  these  people  belong.  They  are not  asked  there  about  Muslim  Law  of Muslim  tenets.  It  is  purel
 matter.

 purely  a  secular

 Shri  Harish  Chandra  Mathur: Muslim  or  non-Muslim,  I  only  with
 to  say  that  the  Public  Service  Com-
 mission  should  command  much  great- er  respect.  I  will  now  pass  on  to  the next  question.

 In  this  report,  as  the  hon,  Minister also  said,  reference  has  been  made  by the  Public  Service  Commission  to  the
 general  standard  of  attainments.  I
 wish  to  invite  your  attention  to  the
 earlier  report  in  which  reference  has
 been  made  to  this  very  point.  It  was
 suggested  in  the  report  that  the  Home
 Minister  should  discuss  this  matter with  the  Education  Minister  and  come
 to  certain  conclusions.  I  raised  this
 question  also  at  that  time.  I  asked  the
 further  question  whether  this  matter
 has  been  discussed  with  the  Minister
 of  Education  and  whether  they  have
 given  any  consideration  to  thig  matter
 and  whether  they  propose  to  do  any- thing  in  this  direction

 In  this  report  they  have  mentiyned
 about  the  Industrial  management  pool
 and  selections.  The  report  of  thé
 U.P.S.C.  itself  hag  made  a  complaint
 that  it  was  extremely  diffictiit  fot  then
 to  make  selection  and  even  in  maRing
 the  selection,  their  task  was  rendeved
 more  difficult  because  the  Hames  Miisiy-
 try  would  not  tell  them  about  the
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 break  up  of  the  Industrial  nranage-
 ment  pool.  I  refer  to  page  7  where
 they  have  stated  thus:

 “The  posts  in  the  Pool  carry  8
 different  grades  and  scales  of  pay
 ranging  from  Rs.  350......The
 number  of  posts  under  each  of
 these  8  grades  was  not  given  in  the
 requisition.  The  selection  of
 candidates  for  interview  which
 was  already  very  difficult  because
 of  the  very  large  number  of  ap-
 Plications  was  thus  rendered  all  the
 more  difficult  as  respects  the  num-
 ber  of  applicants  to  be  called  for
 interview....”

 The  Ministry  ought  to  have  furnished
 them  all  this  information.  I  do  not
 know  whether  they  have  properly  con-
 stituted  the  pool.  I  asked  a  question
 that  day  and  I  wanted  a  half-an-hour-
 discussion  on  this  matter  particularly.
 You  were  good  enough  to  ask  the
 Home  Minister  to  lay  on  the  Table  of
 the  House  all  the  Government  notifi-
 eations  regarding  the  constitution  of
 this  pool.  They  have  laid  down  that
 hotification.  I  invite  your  attention  to
 para  6  of  the  notification  where  they
 have  stated:  that  the  authorised  per-
 manent  strength  of  the  pool  at  the
 initial  constitution  shal]  be  200  and
 this  number  will  be  distributed  among
 the  different  grades  by  the  controlling
 authority  in  consultation  with  the
 Ministry  ot  Finance  in  the  light  of  the
 estimated  requirements  of  each  grade.
 They  should  have  given  a  break-up  of
 this  pool  of  200  persons  before  they
 asked  the  U.P.S.C.  to  make  the  recruit-
 ment  to  it.  That  would  have  helped
 the  U.P.S.C.  in  doing  this.  The  Minis-
 try  has  failed  to  do  so.

 Again,  because  of  certain  criticism
 from  this  House  and  outside  also,
 though  the  personality  test  continues
 today,  anybody  who  does  not  get  a
 rainimum  number  of  marks  in  the  per-
 sonality  test  is  not  debarred  and  he  is
 taken  in  service.  The  U.P.S.C.  have
 mentioned  in  this  report  that  if  the
 previous  disqualifying  provision  had
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 continued,  23  persons  would  not  have
 been  taken  on  the  Foreign  Service,  28
 on  the  Administrative  Service  and  28
 on  the  Police  Service  and  58  the
 Central  Services.  That  is  to  say,  that

 to  tell  us  how  these  officers  have  fared
 in  the  probationary  period  or  in  the
 services.  Because,  we  have  yet  to
 come  to  a  particular  conclusion  whe-
 ther  this  personality  test  is  desirable
 or  not,  whether  the  rigidity  of  the
 personality  test  should  be  re-imposed
 or  not.  The  hon,  Minister  for  Home
 Affairs,  continuously, for  -the  last  4  or
 5  years,  was  pressing  this  point  and
 urging  the  necessity  and  importance
 of  the  rigidity  of  the  personality  test.
 It  was  under  certain  pressure  of
 public  opinion  and  certain  criticism
 from  Parliament  that  it  has  been  given
 up.  It  is  therefore  very  necessary
 that  we  should  know  how  this  is  work-
 ing,  how  the  officers  who  did  5०६
 qualify  themselves  in  the  personality
 test  and  were  yet  taken  have  ‘fared
 in  the  Police  and  other  services,  parti-
 cularly  in  the  services  here.

 There  is  another  point  mention  of
 which  has  been  made.  Out  of  the  67
 candidates  interviewed  abroad,  32  were
 selected.  We  would  like  the  hon.
 Minister  to  throw  some  more  light  on
 these  selections  made  outside  this
 country,  that  is,  made  abroad,  how  the
 Public  Service  Commission  as  a  whole
 functioned  in  the  selection.  I  would
 like  to  know  how  these  people  who
 were  selected  outside,  were  selected,
 whether  they  were  selected  exclusively
 by  the  Chairman  or  there  was  some
 Board  constituted  there,  or  just  the
 Commission  is  only  in  name  and  selec-
 tion  is  made  by  one  particular  indi-
 vidual  Member  of  the  Public  Service
 Commission.

 There  is  also  another  matter  to
 which  reference  has  been  made  in  this
 report,  and  that  is  a  very  welcome  re-
 ference.  For  the  first  time,  the  UPSC
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 has  thought  it  fit  to  have  a  conference
 of  the  State  Public  Service  Commis-
 sion  members.  They  have  met  to-
 gether  and  discussed,  but  very  little
 fhag  been  mentioned  in  this  report  as
 to  the  conclusions  they  have  arrived
 at  or  the  eutcome  of  the  dehberations
 of  the  conference  of  the  State  Public
 Service  Commission  members  and  the
 UPSC  members

 I  would  point  out  here  that  in  the
 constitution  of  the  UPSC,  we  have  got
 nobody  from  the  judiciary  We  have

 got  people  from  the  admumiustrative
 aide  and  from  the  educational  side,  but
 none  from  the  judicial  side  I  think
 it  would  be  very  much  in  the  interests
 of  tthe  UPSC  itself  if  we  have  a  rule
 or  at  least  a  convention  that  there
 should  be  at  least  one  member  from
 the  judiciary,  who  belongs  to  the  high
 judiciary,  and  who  38  fit  to  go  to  the
 Supreme  Court,  I  do  not  want  any
 retired  judge  of  the  Supreme  Court
 to  serve  on  the  UPSC,  because  the
 superannuation  age  is  65  .  the  case  of
 both  But  certainly,  we  can  have  a
 Chief  Justice  of  a  High  Court  who  75
 going  to  the  Supreme  Court  <ay,  at
 the  age  of  60  If  some  such  person  is
 appointed  on  fhe  UPSC,  I  think  it
 ‘would  be  very  helpful  in  giving  a  new
 tone  and  a  new  prestige  and  respect
 to  the  UPSC  In  the  present  set  of
 circumstances,  with  the  urgent  neces-
 sity  of  giving  a  new  tone  to  the  ser-
 ‘vices,  something  must  be  done  also  to
 strengthen  the  UPSC

 The  functions  of  the  UPSC  should
 also  be  expanded  to  cover  the  tram-
 ing  and  other  aspects  of  the  officers’
 ives,  because  only  the  other  Gay,  some
 very  prominent  people  who  had  col-
 lected  here  were  discussing  about  the
 morale  of  the  services,  and  they  came
 to  the  conclusion  that  the  morale  of
 the  services  was  not  what  it  ought  to
 be

 There  is  a  lot  of  demoralisation,  and
 there  38  a  Jot  of  frustration  in  the
 services  today,  and  people  are  not
 Prepared  to  take  the  responsibility
 which  they  are  supposed  to  take  Since
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 the  role  of  the  services  is  going  te
 grow  in  the  developing  economy,  it  is
 very  necessary  that  proper  care  is
 taken  about  the  morale  of  the  ser-
 vices,  and  the  UPSC  has  te  play  =
 very  important  role  in  this  matter,

 tt  सिहासन  सिह  भ्रध्यक्ष  महोदय,
 किसी  देश  झौर  समाज  के  उन्नत  होने  के
 लिये  प्रावश्यक  है  कि  जनता  का  उस  के
 शासन  में  भ्रटूट  विश्वास  हो  ।  शासन की
 सफलता  के  लिये  शासन  के  तीन  भ्रग  होते
 हैं  विधायक,  कार्यकारी  शौर  न्याय  भ्र्यात्‌
 लेजस्डेटिव,  एग्जिक्यूटिव  शौर  जुडेशिपरी  ।
 भगर  लेजिस्लेचर  के  श्न्दर  जनता  का  विश्वास
 न  हो  तो  उस  को  उसे  हर  चार  या  पा  वर्ष
 पर  बदलने  का  अधिकार  है  और  उसे  बदला
 जा  सकता  है  1  इसलिये  जहा  तक  विभायक
 का  प्रश्न  है  उसे  स्वय  प्रयत्नशील  रहना
 होता  है  कि  जनता  का  उस  पर  विश्वास
 रहे  ।  दूसरा  जो  सब  से  बडा  झाग  है  शासन
 का  वह  कार्यकारी  ग  है  भर  उस  के  बाद

 न्याय।  इन  दांतों  श्रगो  के  प्रादमियों  के  चुना
 मे,  सिवा  सुप्रीम  कोर्ट  और  हाई  कोर्ट  के
 जज  के,  विशेष  अधिकार  हमारे  कमिशन
 का  है  ।  स्टेट  लेबेल  पर  भी  ओर  बेते  ही
 यूनियन  लेवेल  पर  भी  ।  जहा  तक  कमिशन
 का प्रदन  है  उस  के  प्रति  जनता  का  अ्रदम्य
 विश्वास  हो,  किसी  के  ऊपर  कोई  भी  उगली
 न  उठा  सके  ।  जैसा  श्भी  मेरे  पूर्व  वक्ता
 ने  कहा  कि  ऐसी  नौबत  न  आनी  चाहिये  कि
 कमिशन  के  सदस्यों  के  ऊपर  किसी  की  उगली
 उठे  ।  उन  के  प्रति  सब  का  विश्वास  हो  ।
 उन  की  कार्यक्षमता  में  सरकार  का  विश्वास
 हो  शौर  सरकार  में  उन  का  विश्वास  हो  4
 भाज  के  दिन  उभय  पक्ष  एक  दूसरे  के  प्रति
 भविष्वास  की  भावना  से  नहीं  देखते  ।

 इन  बातो  के  साथ,  कमिदन  के  व्यक्तियों
 के  बारे  में  मुझे  कुछ  नही  कहना  है  ।  जो
 जहा  पर  है  भ्रच्छे  है  -  मुसे  केवल  एक  बात
 कहनी  है  कि  उन्हों  ने  खुद  अपनी  रिपोर्ट
 में  एक  जगह  बतलाया  है  कि  कमिदयन  के



 हा  Magign  f

 पी  छिहासन  सिंह]
 कास  के  लिये  जरूरी  है  उस  में  लोगों  की

 विश्वास  हो  ।  ये  इस  बाते  की  ताईद  करते  हैं
 कि  ऐसा  जरूरी  है  :

 “The  relations  of  the  Commis-
 sion  with  their  Governments  also
 came  up  for  consideration  as  it
 is  very  necessary  to  maintain
 confidence  in  the  proper  func-
 tioning  of  the  Commissions.  ‘While
 the  statutory  position  of  a  Com-
 mission  has  to  be  zealously  safe-
 gaurded,  it  is  equally  necessary
 to  build  up  relations  of  mutual
 trust  and  harmony  so  that  heal-
 thy  conventions  and  traditions
 may  develop  which  would,  in
 epurse  of  time,  acquire  a  force
 stronger  than  that  of  statutory
 safeguards.  It  was  generally
 agreed  that  ordinarily,  there
 should  be  no  difficulty  jn  deve-
 Joping  such  relations  without,  in
 any  way,  imparing  the  statutory
 obligation  of  the  Commissions  to
 advise  their  Governments  in  a
 spirit  of  absolute  fairness  and  izh-
 partiality.”.

 ऐब्सोल्यूट  फेन्नरनेस  एंड  इम्पाशिएलिटी
 यह  दोनों  ही  कमिशन  के  गाइडिंग
 प्रिसिपलत  हो  सकते  हैं,  भौर  हमें  यह
 देखना  है  कि  वह  उन  पर  कितनी  तवज्जह
 देता  है।  मै  ने  चंप्टर  १३  के  झन्दर  देखा  कि
 सीनियारिटी  के  बारे  में  कमिशन  के  पास  कुछ
 नाम  भेजे  गये  थे  ।  कमिशन  ने  अपनी  रिक-
 मेंडेशन  किया,  लेकिन  पता  नहीं  क्यों  बावजूद
 कमिदन  की  सिफारिशों  के,  हालांकि  जिन
 सिद्धान्तों  को  में  ने  पढ़  कर  सुनाया  उन
 के  अनुसार  एक  दूसरे  के  प्रति  काफी  विश्वास

 होना  चाहिये,  उन  सिफारिशों  को  पूरी  तरह
 कार्यानवित  नहीं  किया  गया  है।  जो  ४८७
 सास  डिटरमिनेशन  प्राफ  सीनियारिटी  के
 सिये  भेजे  गये  थे  वह  भ्रपेंडिकस  १३  में  १४
 ह (  पर  विये  हुए  हैं  t
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 Nuxgbér  of  cavet  received
 in  the  year

 Number  of  cases  on  which
 advice  was  communica'éd  285

 Number  of  cases  pendiig a  heendof  the  year  27
 Number  of  cases  on  which

 Government  have  taken
 decision  :  64

 Number  of  cases.  on  which
 Governmen  have  not
 taken  decision  225

 इन  २८५  आदमियों  के  बारे  में  कमिलन  के
 रिकमेन्डेशन  कर  के  भेजा  उन  में  से  गवर्ने-
 मेंट  ने  केवल  ६४  को  उन  की  सीनियारिटी
 दे  दी,  लेकिन  २२१  को  नहीं  दी  ।  भ्रव  मान-
 नीय  मंत्री  जी  स्वयं  विचार  करें  कि  इस
 मंबर्तमेंट  के  प्रति  कमिशन  की  भावना  क्‍या
 होगी  +  जब  कमिशत  ने  चाप  के  कहने  पर
 उन  को  सीनियारिटी  दे  दी  तो  गवर्नमेंट  की
 तरफ  से  उसने  को  सीनियारिटी  देने  में  क्यों
 देर  हो  रही  है  ?  मेरा  खयाल  है  कि  इस  पर

 बहुत  ज्यादा  ध्यान  देना  चाहिये  ।  कमिशन
 ने  श्राखिर  में  कहा  है  कि  यह  खुशी  की  बात
 है  कि  गवर्नमेंट  ने  कभी  उन  से  डिफर  नहीं
 किया  लेकिन  गवर्नमेंट  ने उन  की  सिफारिश
 को  पूरा  भी  तो  नहीं  किया  ।

 दूसरी  बात  जिस  की  तरफ  में  आप  का
 ध्यान  दिलाना  चाहता  हूं  वह  रिएम्प्लायमेंट
 के  बारे  में  है।  गवनमेंट  ने  रिएम्प्लायमेंट
 की  चीज  भी  रक्खी  है  ।  इस  के  सम्बन्ध  में
 मेरी  एक  खास  धारणा  है,  में  नहीं  चाहता
 कि  रिएम्प्लायमेंट  ग्रधिक  हो  ।  रिएम्प्लाय-
 मेंट  भ्रधिक  होने  के  माने  यह  है  कि  इस  से

 बहुत  से  लोग्रों  को  निराशा  होती  है  ।  भाज

 बहुत  से  लोग  भाशा  लगाये  रहते  है  कि  ने  कुछ
 समय  बाद  उन्नति  फयेंगे,  ऊंचे  स्थान  पर
 बहूंचेंगे  i  यह  काम  क्रमबद्ध  होता  है  ।  जिस
 क्रम  से  लोग  जाते  रहते  हैं  उसी  क्रम  से  बे
 झागे  बढ़ते  जाते  है  ।  लेकिन  अगर  झादमी
 रिएम्प्लाम  हो  जाता  है  तो  फिर  प्रागे  बढ़ने
 की  मति  रुक  जाती है  और  उस  का  परिणाम

 यह  होता  है  कि  नीचे  कास  करने  वालों
 को  जो  श्नाद्या  बंधे  होती  है  वह  ्ह्त्म  हो
 जाती है  भौर  जागे  बढ़ने  में  उन  का  विर्धांध



 इच्छा...  Motion  re.

 we  जाता  है  ।  ्ाज  हमारी  सब्सिस  में
 चारों  तरफ  इन  एफिशिएंसी  है  ।  कार्यक्षमता
 कम  दिखलाई  पड़ती  है  t  भ्रगर  हम  इस  को
 इस  कीज  में  मिला  कर  विचार  करें,  और
 मेरा  भ्नुसव  भी  है  कि  जब  बहुत  से  आदमी
 रिएम्प्लाय  किये  जाते  हैं  तो  थे  अपने  मातहतों
 में  ज्यादा  क्षमता  के  साथ  वह  विध्यास  नहीं
 ला  सकते  जो  उन  के  प्रति  पहले  मातह॒तों  में
 था  ।  भौर  इस  प्रकार  खर्च  भी  होता  है  भौर
 काम  भी  ठीक  से  नहीं  होता  कमिश्ठन  ने
 रिमार्क  किया  है  कि  चूकि  भाज  टेकनिकल
 भादमियों  की  कमी  पड़ती  है  इसलिये  यह
 व्यवस्था  करनी  पड़ती  है  कि  पुराने  और

 झनुभी  लोगो  को  रिएम्प्लाय  किया  जाय  |
 २४०  केसेज  गवर्तमेंट  ने  रिएम्प्लायमेंट  के
 लिये  कमिशन  को  रिफर  किये  जिन  में
 से  कमिशन  ने  २२४  केसेज  को  रिकमेन्ड
 किया  गवर्तनेंट  ने  उन  में  से  २१६  भादमियों
 को  रिएम्प्लाय  किया  ।

 2.40  hrs.

 (Mr.  Depury-Spraxker  in  the  Chair]

 झनुभव  के  नाम  पर  २५०  केसेज  रिफर  किये
 गये  ।  मैं  भ्रदब  से  कहना  चाहता  हूं  कि  अंग्रेज

 यही  कहा  करते  थे  कि  भारत  के  लोग  अभी
 शासन  के  योग्य  नही  हुए  है,  उन  को  शासन
 दे  देने  के  माने  होंगे  भारत  में  गड़बड़ी  t
 जिस  समय  भारत  का  शासन  सूत्र  हमारे  नेतापों
 के  हाथ  में  आया,  मेरी  गुस्ताखी  माफ  हो,
 उन  को  वासन  करने  का  अभनुमभव  नहीं  था,
 लेकिन  जन्हों  ने  झपनी  कार्यक्षमता  से  दिखला
 दिया  कि  जहां  खून  की  नदी  वही  उस  स्थान
 में  भी  और  दुनिया  में  भी  हिन्दुस्तान  का
 स्‍थान  ऊंचा  रहा  ।  काम  काम  को  सिखाता

 है  1  काम  को  सौखने  से  दूर  रहने  से  कर्तव्य-
 परायणता  कैसे  भा  सकती  है  ?  इसलिये

 झनुभव  के  नाम  पर  किसी  को  सौका  न  देना,
 मेरी  समझ  मैं  देश  के  साथ  न्याय  करना
 नहीं  है  t  मैं  फिर  दोहराना  चाहता  हूं  कि  भ्रभी
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 कांग्रेस  पार्टी  ने एक  कमेटी  बिठलाई  थी  ताकि

 ह  देखे  कि  गवर्नमेंट  कहां-कहां  लोगों  की
 संख्या  अधिक  बढ़ा  रही  है  भौर  खर्चे  को
 बढ़ा  रही  है  ।  उस  की  रिपोर्ट  देखने  को

 नहीं  मिली  लेकिन  प्रखबारों  में  हम  ने  पढ़ा
 कि  उस  ने  सिफारिश  की  है  कि  गवरनेमेंट  से

 कहा  जाय  कि  वह  साल  दो  साल  के  लियें

 रिक्रृटमेंट  बन्द  कर  दे  a  काफी  लोग  नौकरी
 में  भ्रा  गये  है,  उन  के  कारण  ही  देश  की
 सरकार  में  बहुत  भीड़  हो  गई  है,  शोर  अधिक
 भीड  न  की  जाय  i  उन  की  यह  सिफारिश
 है,  लेकिन  शायद  जन्हों  ने  यह  खयाल  नहीं
 किया  कि  रिक्रूटमेंट  रोक  देने  से  हमारे  यहां
 बेंकारी  कितनी  बढ़ेगी,  आज  हम  इस  का

 अनुमान  नही  लगा  सकते  ।  श्रगर  उस  ने  यह
 सिफारिश  की  होती  कि  रिएम्प्लायमेंट  शौर
 एक्सटेंशन  रोक  बिढ़े  जाय  तो  देश  का  ज्यादा
 कल्याण  होता,  ऐसी  मेरी  धारणा  है  |  में
 समझता  हूं  कि  इस  रिएम्प्लायमेंट  और
 एक्स्टेशन  के  सारे  मसले  पर  गवर्नंमट  को

 बहुत  ठंडे  दिल  से  ध्यान  देना  है  ।  भ्रगर  इस
 पर  ध्यान  नहीं  दिया  जायगा  तो  मैं  नहीं
 कह  सकता  कि  देश  किधर  जायेगा  ।  हमारे
 विनोबा  जी,  जोकि  गांधी  जी  के  प्रतीक  स्वरूप
 कहलाते  है,  उन्हों  ने  एक  बार  कहा  था  कि
 राजनीति  में  भी  श्रवकाशग्रहण  होना  चाहिये  |
 मध्य  प्रदेश  के  मुख्य  मंत्री  के  मरने  पर  उन्हों
 ने  यह  वक्‍तव्य  दिया  था  कि  प्रवकाशग्रहण
 इस  में  भी  होना  चाहिये  ।  जीवन  के  हर
 क्षेत्र  में,  हर  स्रोत  में  प्रवकाश  ग्रहण  होना
 चाहिये  ।  लेकिन  सरकारी  क्षेत्र  मे  अवकाश-

 ग्रहण  का  नियम  होने  पर  भी  प्रवकाश
 न  दिया  जाना  में  समझता  हूं  कि  देश  के  साथ
 न्याय  नहीं  है  भौर  मैं  इन  विचारों  को  बड़ी
 दृढ़ता  के  साथ  इस  सदन  के  सामने  रखता

 चाहता  हूं  ।

 दूसरी  बात  कमिशन  ने  बड़े  मार्क  की
 कही  है  ।  गवर्नमेंट  की  जगहों  की  सूचनायें
 कम्रिशन  को  भेज  दी  जाती  है  कि  इतनी
 जगहें  हम  भरना  चाहते  हैं  भर  तुम  उसे
 ऐडबर्टाइल  करो  if
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 [ar  सिंहासन  सिंह]
 उन  की  सूचना  भखबारों  में  दी  जाती

 &,  पोस्ट्स  ऐडवरटाइज  की  जाती  हैं  शौर
 आवेदन  पत्र  जाते  हैं  भौर  उन  की  जांच

 पड़ताल  के  बाद  उम्मीदवारों  को  बुलाया
 जाता  है,  यह  सब  करने  के  बाद  यह  सूचना

 “निकाल  दी  जाती  है  कि  यह  ब  पोस्ट्स
 कैंसिल  हो  गईं  शौर  श्राप  स्वयं  समझ  सकते

 है  कि  इस  से  कितने  लोगों  में  कमिशन  के
 अति  गुस्सा  और  नाराजगी  पैदा  होती
 होगी  ऐसा  होते  से  लोगों  में  काफ़ी  बेचैनी
 वैदा  होती  है  भौर  मैं  समझता  हूं  कि कमिशन
 द्वारा  ऐसा  करना  उचित  नहीं  है  1  कमिशन
 की  रिपोर्ट  के  पेज  €  पर  यह  'रिमार्क्स  हैं  :

 “A  number  of  requisitions  as  per
 Appendices  XI  and  XII  were
 cancelled  after  the  Commission
 had  issued  advertisements  or
 completed  interviews  for  the
 posts.  These  cancellations  cause
 inconvenience  and  hardship  to  the
 candidates  after  involving  the
 Commission  in  a  good  deal  of
 avoidable  work.  It  is  hoped  that
 the  appointing  authorities  will  in
 cases  of  inevitable  cancellations
 inform  the  Commission  immediate-
 ly  about  such  cancellations  so  that
 further  work  may  be  stopped  at
 the  earliest  opportunity.”

 यह  जो  फ़ीगर्स  दी  गई  है  उन  के  प्रनुसार
 करीब  ३७  पोस्ट्स  तो  ऐपिडिक्स  ११  में
 और  ७  पोस्ट्स  एर्पपडिक्स  १२  में  थी  और
 इस  तरह  से  ४४  पोस्ट्स  के  लिये  इंटरव्यू
 हुआ,  दरख्वास्तें  मंगाई  गईं  और  यह  सब
 करने  के  बाद  एक  दम  से  उन  पोस्ट्स  को  भरना
 रोक  दिया  गया  |  ह  जनता  में  इन  चीजों
 को  ले  कर  हमारे  प्रति  जो  एक  भ्रम  भौर  हक
 वैदा  होत,  है  वह  हमारे  लिये  बड़े  शर्म  की
 बात  है।  लोग  कहते  है  कि  साहब  वहां  पर  तो
 बगैर  सिफारिश  के  काम  नहीं  चलता  और
 लोग  तो  यह  भी  कहते  है  कि  जगहें  जो  बनती

 है  वे  कुछ  खास  उम्मीदवारों  को  ध्यान  में
 रख  कर  बनाई  जाती  है  ताकि  उन  को  किसी
 तरह  एकौमोडेट,  किया  जा  सके  ।  अब मैं
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 नहीं  जागता  कि  झाम  जनता  के  यह  झालेप

 कहाँ  तक  सच  हैं  ?  लेकिन  यह  में  ब्रवश्य

 कहूंगा  कि  पोस्ट्स  ऐडवरटाइज  करने  के
 बाई  भौर  इंटरव्यू  पर  लोगों  को  बुला  लेने
 के  बाद  फिर  यकायक  उन  पोस्ट्स  को  केंसिल
 कर  देना  ठीक  नहीं  है  भौर  उस  से  लोग

 इस  तरह  का  शक  करने  लगते  हैं  कि  मालूम
 होता  है  कि  उन  के  भ्रादमी  जिन  को  कि  वह
 ऐकोमोडेट  करना  चाहते  थे  बे  चूंकि  इंटरव्यू
 में  पास  नहीं  हो  सके  हैं  इसलिये  इन  पोस्ट्स
 को  नहीं  भरा  गया  ।  जनता.  के  मन  में  स्वा-
 भाविक  तौर  पर  भ्रम  पैदा  होता  है  कि  पोस्ट्स
 कुल  खास  लोगों  के  वास्ते  बनाई  जाती

 है  a  'इसीलये  में  चाहता  हूं  मक  कीमशन
 की  नीति  ऐसी  रहनी  चाहिये  जिस  से  जनता

 के  उन  में  उन  के  श्रोर  सरकार  के  प्रति
 झ्रविश्वास  न  पैदा  हो  और  कोई  किसी  किस्म

 की  शंका  न  हो  |  इसलिये  गवरेमेंट  को

 चाहिये  कि  किसी  पोस्ट  को  एंडवरटाइज
 कर्रने  से  पहले  खूब  भ्रच्छी  तरह  से  देख  भाल

 कर  ले  कि  वाकई  इस  पोस्ट  की  ज़रूरत  भी

 है  कि  नही  भौर  जब  यह  जान  पड़े  कि  नहीं
 यह  पोस्ट  भरी  जानी  निहायत  आश्रावव्यक

 है  तभी  कमिशन  उस  के  लिये  अजिया  मंगाये
 शौर  लोगो  को  इटरव्यू  पर  बुलाये  ।  ऐडवर-
 टिकमेंट्स  देने  के  बाद  श्रौर  उम्मीदवारों  का

 इटरव्यू  ले  लेने  के  बाद  पोस्ट्स  के  कैसिलेशन

 से  उम्मीदवारों  को  बहुत  ही  दिक्कत  झौर

 परेशानी  का  सामना  करना  पडता  है  और

 मेरी  निगाह  में  तो  एक  दम  से  पोस्ट्स  को

 कैसिल  कर  देना  श्रक्षम्य  काम  है  और  मैं

 सरकार  से  यह  प्रार्थना  करूंगा  कि  ऐसी
 घटनायें  नही  होनी  चाहिये  कि  किसी  को  भी

 तकलीफ़  हो,  उम्मीदवारों  को  भी  तकलीफ़

 हो  भर  उन  के  घर  वालों  को  भी  तकलीफ

 हो,  इतना  उन  का  शु्पया  पैसा  खर्चे  कराया

 जाम  भौर  बाद  में  पोस्ट्स  को  कैंसिल  कर

 दिमा  जायें  1

 दूसरी  बात  कमिशन  ने  बड़ी  मार्क  की

 दिश्षलाई  है  1  भ्रभी  हमारे  माथुर  साहब  ने
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 सदत्‌  का  ध्यान  दिलाया  था  कि  झमी  तक
 जो  एक  पर्सतालिटी  टेस्ट  था  वह  निकाल  दिया

 आया  है  भौर  उस  के  निकालने  के  कारण
 काफी  ऐसे  व्यक्तियों  की  भरती  हो  गई  -है
 च््तेषि  सर  परुंनालिटी  टेस्ट  होता  तो  शायद
 उस  में  हे  पास  न  होते  .  छेकिंन  यह  तो  उमय
 पप्  की  बात  है  भौर  इस  में  दोनों  तरफ़  के
 लिये  कहा  जा  सकता  है।  पहले  ज़माने  में  जब
 थर्सनालिटी  टेस्ट  था  तो  वही  एक  मात्र  डिसाइ-
 डिग  फैक्टर  हुभा  करता  था  भौर  ५  मिनिट
 के  इंटरव्यू  में  लोगो  को  भरती  भौर  रिजैक्ट
 कर  दिया  जाता  था  और  ऐसा  भी  होता
 था  कि  जो  रिटेन  टेस्ट  में  पास  हो  चुके  है
 ेकिन  प्रगर  वहू  पर्सनालिटी  टैस्ट  में  नहीं
 शा  सके  तो  उन  को  निकाल  दिया  जाता
 था  1  इसलिये  मेरी  समझ  में  पर्सनालिटी  टेस्ट
 को  ही  एक  मात्र  नौकरी  के  वास्ते  डिसाइडिग
 स्कैक्टर  मान  लेना  अनुचित  था  भौर  गवनेंमेंट
 में  यह  सही  ही  किया  कि  पसंनालिटी  ेस्ट
 की  जो  प्रभुता  थी  उस  की  जो  विशेषता  थी
 उस  को  कम  किया  लेकिन  उस  को  एक  दम  से

 दिस्कुल  निकाल  दियए  जाना  भी  अपने  स्थान
 पर  सही  नही  होगा  ,

 एक  साननोय  सदस्य  :  कहा  निकाला
 गया  है  ?  वाईवा  वोसी  है  तो  ।

 शी  सिहासन  सिह  मंगर  वह  डिसाइ-
 डिंग  फंक्टर  तो  नहीं  है

 एक  भागतोय  सदस्य  उस  के  भी  नम्बर

 जोड़े  जाते  हूँ  ।

 श्री  [हासन  सिह  झगर  नम्बर  जोड़े
 जाते  हो  तब  तो  ढीक  बात  है  लेकिन  साथ

 ही  पसंनालिटी  टेस्ट  में  कुछ  सर्टेन  नम्बर
 सक  थाना  ज़रूरी  होना  चाहिये  ताकि  एक
 उम्मीदवार  की  पसंनालिटी  भी  एकाउन्द
 कौर  हो  सके  ।

 डिफेंस  सविसेज़  के  बारे  में  इस  कमिशन
 मे  एक  बांत  कही  है  और  वह  बात  सोचने
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 झौर  समझते  की  है।  उन्हों  ?  कहा  कि  डिफेंस
 @  रिटन  टेस्ट  की  बिना  पर  जो  भर्ती  दो
 जाया  करती  है  भौर  बह  जब  मिलेटरी  के  टेस्ट
 में  जाते  हैं  तो वहा  जा  कर  वे  सब  के  सव  फ़ेल  हो
 जाते  हैं  1  पढ़ने-लिखने  के  इम्तिहान  में  तो
 ये  शा  जाते  है  लेकिन  वहा  तो  दौडने,  कूदने
 आदि  में  इम्तिहान  देना  होता  है  भौर  डिफेंस
 स्विसेद्ध  के  सेलेबशन  बोर्ड  के  टेस्ट  में  वे  पास

 नही  हो  पाते  है  बयोकि  उस  में  तो  सुगंठित
 शरीर  और  अच्छे  स्वास्थ्य  की  झ्रावदयकता
 होती  है  झब  इस  की  वजह  यह  है  कि  शहरों
 में  रहने  वाले  बड़े-बडे  भ्रधिकारियों  के  लड़के
 जोकि  भ्रग्रेज़ी  स्कूलों  में  शिक्षा  पाते  है  वे  तो
 इन  रिटेन  देस्ट्स  में  पास  हो  जाते  हैं  लेकिन

 चूकि  वे  शहरों  में  रहते  हैं  और  शारीरिक
 दृष्टि  से  वे  कार्फ*  हष्ट  पुष्ट  नही  होते  इसलिये
 वे  डिफेंस  सविसेज्ञ  के  उन  दौडने,  कुदने  भ्रावि
 सम्बन्धी  टैस्ट्स  में  पास  नही  हो  पाते  लेकिन

 चूकि  उन्ही  में  से उन  को  लेना  होता  है  तो  इस
 तरह  हमारी  मिलेटरी  की  क्षमता  भी  कम  होती
 है  ।  यह  तो  ठीक  है  कि  स्वराज्य  प्राप्ति  के
 बाद  से  हम  ने  डिफेंस  सर्विसेज़  में  भरती  के
 वास्ते  जो  एक  विशेष  वर्ग  के  लोग  ही  उपयुक्त
 समझ  जाते  थे  लड़ने  वाले  समझे  जाते  थे
 भर  केवल  उसी  बर्ग  के  लोगो  को  चास  मिलता
 था  उस  मोनौपली  को  तो  हम  ने  ख़त्म  कर
 दिया  है  और  में  समझता  हू  कि  यह  ठीक

 ही  किया  गया  और  सब  को  फोज में  भरती
 होने,  देश  की  रक्षा  करने  और  अस्त्र  शास्त्र
 की  विद्या  प्राप्त  करने  का  समान  ग्रवसर
 मिलना  चाहिये  लेकिन  इस  सम्बन्ध  में  मेरा

 यह  सुझाव  है  कि  जो  इम्तिहान  हो  वे  ऐसे
 रक्खें  ताकि  देहात  के  लडके  भी  उन  में  बैठ
 सकें  और  उस  में  पास  हो  सके  |  झाज  देहात
 के  लडके  बिलकुल  बंचित  है  जिन  को  कि  वास्तव
 में  मिलेटरी  में  स्थान  मिलना  चाहिये  क्योंकि
 शहर  के  लड़को  के  मुकाबले  में  वे  ज्यादा  हुष्ट
 पुष्ट  होते  है  भौर  दौड़ने  कूदने  में  उन  से  आगे

 रहते  है  और  फिर  लड़ईई  के  मैदान  में  जो
 लडते  है  वह  सिपाही  भी  वही  होते  है।  कमिशन
 ने  कहा  है  कि  स्टैन्डडें  गिर  गया  है।
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 [oft  सिंहासन  सिंह]
 ५६  very  large  number  of  thoes

 ‘who  qualify  in  the  writte;  test  do
 wot  pass  the  test  conducted  by  the
 Services  Selection  Board  of  the
 Defence  Services”.

 झब  इस  स्टैन्ड  के  गिरने  का  वही  कारण  है
 जोकि  मैं  ने  आप  को  झभी  बतलाया  |

 झमी  हमारे  माननीय  मंत्री  ने  कहा  कि

 हमारे  यहां  पर  लोगों  का  ध्यान  भ्राई०  ए०
 एस०  की  तरफ़  सब  से  अधिक  रहता  है  भौर
 झाई०  To  एस०  का  ज्यादा  चामें  रहता  है
 और  न्हीं  हाब्दों  का  कमिशन  में  भी  प्रयोग
 किया  है  qd  wa  झ्रालिर  इस  का  कारण  क्‍या

 है  कि  जो  इंजीनियर्स  होते  हैं,  प्रोफेसर्स  होते
 हैं  भौर  डाक्टर्स  होते  हैं  वे  भी  अ्ाई०  ए०
 एस०  में  जाना  चाहते  हैं।  जिस  लाइन  में  के

 विशेष  योग्यता  प्राप्त  करते  है  भ्र्थात्‌  डाक्टर,
 ब्रौफ़ेसरी  या  इंजीनियरिंग,  उन  में  न  जा  कर
 ये  भाई०  ए०  एस०  में  ही  क्यों  जाना  चाहते  हूँ,
 यह  एक  विचारणीय  विषय  &  वह  इसलिये
 जाता  थाहते  हैं  कि सरकार  की  लिस्ट  में  आई ०
 To  एस०  को  सब  से  ऊचा  स्थान  दिया  जाता

 है  जैसे  कि  शासन  काल  में  झाई०  सी०  एस०
 जालों  को  प्राप्त  था  शौर  जिन  ्ाई०  सी०

 एस०  वालों  के  वास्ते  पंडित  जी  ने  भपनी
 में  “स्टीलफ्रेम”  दाब्द  का  इस्तेमाल

 किया  हुभा  है,  वही  पुरानी  स्थिति  भ्राज  भी
 कायम  है  ,  .

 श्री  ब्रजराज  सिंह  (फिरोजाबाद)  :

 पंडित  जी  ब  उस  को  भूल  गये  हैं  ।

 थी  सिंहासन  सिह  :  भ्रव  जहां  तक  भूखने
 की  बात  है  तो  वह  शासद  झौर  भी  बहुत
 सी  बातों  को  भूल  गये  होंगे  i  भ्रभी  में  पढ़
 रहा  था  कि  जिस  समय  हिन्दुस्तान  की  झाजादी
 की  समस्या  भारतवर्ष  के  सेताथों  के  सासने

 मौजूद  थी  शौर  यह  तय  करना  था  कि  देश
 का  बंटवारा  किया  जास  अयवा  नहीं  तो
 जब  लार्ड  माउण्टबटेन  के  साथ  नेताप्नों  की
 आरतवर्ष  का  बंटवारा  करने  के  लिये  सह-
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 we  हो  गई  थी  और  मे  डिबीड़न  के  लिडे
 रजांमंद  हो  गयें  थे  ठो  इस  बंटवारे  के  सवाल
 को  ले  कर  गांधी  जी  शौर  कांग्रेस  के  नेतसों
 में  मतभेद  उत्पन्न  हो  गया  था  धौर  गांधी
 जी  यहां  से  बिहार  चले  गये  थे  भौर  रास्ते
 में  ड्न्हों  ने  स्वर्गीय  सरदार  पटेल  को  लिखा
 था  कि  इस  मामले  में  मेरा  तुम  से  मतभेद  है
 we  समय  भर  स्थान  में  परिवर्तन  भाने  से
 मतभेद  झयर  पैदा  हो  जाय  भौर  खयालात
 बदल  जायें  तो  उस  में  कोई  भ्राश्चयं  नहीं  होना
 चाहिये  ।  यह  मुमकिन  है  कि  अगर  में  आप
 की  जगह  पर  होता  तो  में  भी  शायद  वही
 सोचता  शौर  मेरा  भी  वही  खयाल  होता
 जो  कि  आप  का  है  तो  स्थान  भौर  समय

 का  कुछ  न  कुछ  प्रभाव  पड़ता  ही  है  लेकिन
 बात  अपनी  जगह  पर  उसी  तरह  कायम

 @  t  भब  लोगो  में  श्राई०  To  एस०  के  वास्ते

 इसलिये  चार्म  हैं  कि  भ्राई०  एं०  एस०  वाले

 हर  चीज़  के  लिये  योग्य  खयाल  किये  जाते

 है।  कमीशन  की  रिपोर्ट  जो  निकली  है  उसमें

 भी  यही  दिखाया  गया  है  कि  भ्राई०  ए०  एस०
 वाले  हर  चीज़  के  लिए  योग्य  है  भौर  इसलिये

 हर  एक  भले  ही  वह  इजीनियरिंग  पास  हो,
 डाबटरी  की  योग्यता  रखता  हो  अथवा  प्रोफसर

 हो,  आई०  To  एस०  में  जाने  को  इच्छुक  रहता

 है।  अब  यूनाइटड  किंगडम  आदि  में  साइंटिस्ट्स,
 प्रोफेसर्स  भौर  डाक्ट्स  का  उचित  मान  होता

 है  और  उनकी  काफ़ी  प्रौनर  की  जाती  है  भौर
 मैं  चाहता  हूं  कि  हमें  यहां  पर  भी  उसी  चीज़

 को  लाना  होगा  और  हमें  अपने  सर्विसेज  के

 दृष्टिकोण  को  बदलना  होगा  1  अगर  हम  भ्रपने

 यहां  के  प्रोफेस्स,  टीचर्स,  इंजीनियर्स  भौर

 साइंटिस्ट्स  आदि  की  झधिक  भौनर  करें  तो

 क्षायद  हमारे  यह  लोग  श्राई०  एंग  एस०  में

 जाने  के  लिये  उतने  लालायित  न  होंगे  जितने

 कि  प्राज  होते  हैं

 कमीशन  खुद  लिखता  है  कि  इसके  लिए

 बहुत  दरस्वास्तें  ग्राती  हैं।  भाज  तो  लोग  यह
 भी  कहने  लगे  हैं  कि  कहीं  से  सिफारिश  भी



 56079  Motion  re.

 भेजो  न  ।  पहले  हम  सुना  करते  थे  कि  एक
 कमीशन  है  ।  ग्रह  नहीं  मालूम  होता  श्  कि
 ह. उ  भेम्बर  है  ।  सिफारिश  की  बात  सोचने

 का  खंधाल  ही  नही  पैदा  होता  था।  झोज  तो

 डालत  यह  हैं  कि  चाहे  कामयाबी  हो  या  न  हो,
 सौड़  द ९  पहले  से  शुरू  हो  जाती  है  ।

 गबतंमेंट  ते  कई  कमेटिया  सरविसेज
 पशि्य्ारगेनाइजेन  के  लिए  बिठामीं,  उनकी
 रपोटो  मी  झागी,  लेकिन  वे  दाखिल  दफ्तर

 हो  गमी  उन  पर  कोई  भ्रमल  नहीं  हुमा  ।  तो
 अरा  सुशाव  है  कि  सरविसेड्ध  का  रिश्रारगे-

 आइजेशन  इस  तरह  से  किया  जाये  कि  उनमें

 श"्रेसा  नयाम  न  रहे  जैसा  कि  प्राजकल  है  1

 शी  ब्रजराज़  सिंह  :  गवर्नमेंट  को  ही
 आांखछिल  दफ्तर  कर  दीजिये  |

 ी  सिहासद  सिह  :  बह  तो  आप  कीजिये  1

 इम  तो  इस  गवर्नमेंट  को  रखना  चाहते  है  भौर
 इसमें  जो  कमियां  हे  उनको  दुरुस्त  कश्ना

 श्याहते  हैं।  भगर  झापकी  गवर्नमेंट  होगी  ती
 हुसारा  ख्याल  है  कि  देश  खतरे  में  पड़  जायेगा  |

 तो  मेरा  सुझाव  है  कि  सरबिसेश  को
 रिप्रारगेनाइज  किया  जाये  |  झापने  कई
 एक्सपट  कमेटिया  बिठायी,  लेकिन  सरबिसेञ्ध
 का  रिभारगेनाइजेशन  नहीं  हुआ  ।  आपको

 कुछ  ऐसी  व्यवस्था  करनी  होगी  कि  सारे
 ऋण  एक  ही  सरविस  में  न  जाना  चाहें  ।  तो
 भेरा  सुशाव  है  कि  इस  पर  सरकार  विचार
 करे  ।

 दूसरा  सवाल  टेंटेटिव  एप्वाइंटमेंट्स  का

 &  ।  इस  बारे  में  खुद  कमीशन  का  सुझाव  है
 और  मेरा  सरकार  से  इस  बारे  में  बड़ा  मतंमेद

 &  कि  बगैर  कमीशन  को  रेफरेंस  के  टेंटेटिव
 प्दृप्वाइटमेंट्स  कर  दी  जाती  है।  इसका  नतीजा

 ईद  होता  है  कि  बहुत  से  लोग  हमारे  पास  भाते

 @  सौर  कहते  है  कि  मिलिस्टर  से  कह  कर

 हमको  नौकरी  दिलाओो  I  हम  उनको  मना
 कर  द्वेत ेहै  पर  क्मीनकभी करना  भी  पड़ता है
 रवीकि  उधर  बोट का शर का  ्र  रहता है  में  ग्रापशे
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 यह  बात  ईमानदारी  से  कह  रहा  हूं  t  चूकि
 ाप  इस  तरह  से  लीगों  को  मुकरर  करते  हैं
 इसलिये  झाप  पर  जोर  दिया  जाता  है  ।  तो  यह
 जो  ६६२  टटेटिव  एप्वाइंटमेंट्स  हुए  ये  क्‍यों  t
 कमीशन  बना  हुआ  है  ।  आपको  बड़ी  भाव-
 इयकता  पड़ती  हे  तो  भाप  लोगों  को  रख  लेते
 हैं  फिर  उनमें  से  किसी  को  ६  महीने  बाद,
 किसी  को  एक  साल  बाद,  किसी  को  दो  सोखे
 बाद  कमीशन  के  सामते  कनफरमेशन  के  लिये
 भेजते  है  1  भ्रव  भाप  जानते  है  कि  जो  भादभमी
 एप्वाइंट  हो  जाता  है  भौर  काम  कर  लेता  है
 उसको  श्रनुभव  भी  हो  जाता  है,  भौर  उसकी
 तरफ  Fa  लोगों  का  ह.  च्याल  री  छो  आकर

 है  कि  इसको  क्‍यों  निकाला  जाय  ।  इस  तरह
 से  योग्य  न  होने  पर  भी  बहुत  से  आदमी  रख
 लिये  जाते  है  भौर  जो  दूसरे  योग्य  भादभी
 भरा  सकते  थे  वे  नहीं  आ  पाते  ।  तो  यह  जो  *

 टेंटेटिक  एप्वाइंटमेंट्स  के  माम  से  जो  बहुत
 से  आदमी  रख  लिये  जाते  है  यह  नहीं  होता
 चाहिये  |

 इसके  अलावा  लोगों  को  टैप्म्पोरेरी  तौर  पर
 रखने  का  भी  एक  बड़ा  सवाल  है  t  इस  के  बारे

 में  मैंने  कई  बार  सवाल  भी  किया  पर  जवाब
 नही  मिला  ।  बहुत  सी  सरविसेड्ध  हैं  जिनमें
 लीग  दस-दस  पन्द्रह-प्॑रह  बरस  से  टैम्पोरेरी
 चल  रहे  है,  खास  कर  रेलवे  के  इजीनियरिंग
 विभाग  में  ।  बहुत  से  उनमें  से  यह  समझते  हैं
 कि  टैम्पोरेरी  रहते  ढ्मे  ही  वह  रिटायर  हो
 जायेंगे  ।  यह  बड़े  दु  ख  की  बात  है  ।  हमको  यह्‌
 निश्चित  करना  होगा  कि  टैम्पोरेरी  कब  तक
 किसी  को  रखा  जा  सकता  है  एक  बार
 गवनेपेंट  बे  कहा  था  कि  जो  झ्रादमी  तीन
 साल  लक  टैम्पोरेरी  रहेगा  उसकी  परमानैंट
 कर  दिया  जायेगा  |  ठेकिन  मैं  जानना  चाहता
 हूं  कि  ये  बातें  कपी  चलती  है  ।  हम  क्यों  ने
 झपनी  भ्रावश्यकता  के  प्रनुसार  भादभी  रखें
 और  उम्कों  मुस्तकिल  रखें  ।  जो  झादमी
 टैम्पीरेशी  होता  है  उसके  सिर  पर  एक  तलचार
 ी  लटकती  रहती  है  कि  न  जाने  कब  निकाल
 दियां  शाऊं,  और  इससे  उसकी  एफीशेंसी  कम
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 प्रभो  सिंहासन  सिंह]

 हो  जाती है  ।  जैसे  कि  जब  भाप  किसी  रिटायर
 झादमी  को  दुबारा  नोकर  रखते  है  तो  उसको
 काम  की  ज्यादा  परवाह  नहीं  होती,  भ्रपनी

 एफीशॉंसी  बढ़ाने  की  परवाह  नही  होती  क्योकि

 बह  समझता  हूँ  कि  ज्यादा  से  ज्यादा  मुझे
 निकाल ही  तो  देंगे,  मैं.  रिटायर तो  हो  ही
 चुका  हूं  ।  इसी  तरह  से  टैम्पोरेरी  भ्रादमी  के
 मन  में  खयाल  रहता  हैं।  बहू  समझता  हूँ  कि

 परमानेंट तो  हूं  ही  नहीं  ।  अगर काम खराब काम  खराब

 होगा  तो  मुझे  निकाल  देंगे  ।  भौर वह  अपनी

 एफीछोॉंसी  बढ़ाने  की  कोशिश्ष  नहीं  करता  ।

 इसलिये  मेरा  सुझाव .हे  कि  जहां  तक  हो  सके
 भाप  टेम्पोरेरी  आदमी  कम  रखे,  जहां  तक

 हो  सके  परमानेंट  आदमी  रखें  ताकि  वे  ज्यादा

 झच्छा  काम  कर  सकें  ।  टैम्पोरेरी  के  मन  में

 यह  ख्याल  रहता  है  कि  में  भाज  हूं  न  जाने  कल
 रखा  जाऊंगा  या  निकाल  दिया  जाऊंगा  |
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 इन  दाब्दों  के  साथ  मैं  कमीशन  की  रिपोर्ट
 की  ताईद  करता  हूं  और  उम्मीद  करता  हूं
 कि  मेरे  सुझावों  पर  गौर  किया  जायेगा  ।

 एक  बात  और  हैं  eee eee .

 उपाध्यक्ष  भहोदय  :  भब  भाप  नई  बात

 दुखने  करें  1

 चीं  सिहासन  सिह  :  एक  ही  बात  भौर

 कहनी  है  ।

 उपाध्यक्ष  महोदय  :  किसी  वक्‍त  तो

 भंटी  सुनी  जांनी  चाहिए  ।

 Shri  Supakar  (Sambalpur):  Public
 services  are  Like  the  limbs  of  the  body
 with  which  a  man  works  and,  there-
 fore,  we  should  see  that  our  public
 services  are  kept  at  a  very  high  level
 of  efficiency.  It  is  unfortunate  that
 the  Union  Public  Service  Commission
 has  had  occasion  to  remark  not  only
 in  this  Report  but  in  previous  reports
 also  about  the  general  deterioration
 of  the  standard  of  candidates  who  ap-
 pear  before  it.
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 Before  dealing  with  this  aspect,  I
 would  suggest  that  that  one  reason
 why  not  only  the  persons  who  appear
 before  the  Public  Service  Commission
 but  the  general  standard  of  admini-
 stration  have  deteriorated  is  that  pro-
 bably  neither  we  nor  the  Public  Ser-
 vice  Commissions  have  taken  note  of
 the  change  in  the  pattern  of  admini-
 stration  during  the  last  twelve  years
 after  we  attained  independence.  We
 notice  that  the  same  standard  of  exa-
 mination  and  the  same  standard  of
 personality  test  which  used  to  obtain
 before  independence  still  remain,  but
 the  work  that  is  expected  of  our  pub-
 lic  servants  has  undergone  almost  #
 revolutionary  change.  Twenty  years
 ago,  what  was  expected  of  an  ICS  offi-
 cer,  say,  a  District  Magistrate?  What
 is  expected  of  a  District  Magistrate  to-
 day?  Can  you  compare?  The  two
 will  not  compare.  Then,  the  District
 Magistrate  was  a  District  Magistrate
 im  the  true  sense  of  the  term.  He  was
 in  charge  of  mainly  maintaining  law
 and  order  in  the  district  under  his
 jurisdicton.  He  was  also  Collector  and
 had  to  satisfy  the  Government  that
 the  revenue  is  collected  for  the  pro-
 per  administration  of  the  State.

 38  hrs.

 Apart  trom  these  two  functions,  the
 Administrative  Officer  had  really  no
 other  function  to  discharge.  But,
 nowadays,  he  has  practically  not  much
 responsibility  as  a  District  Magistrate,
 that  is  to  say,  the  law  and  order  pro-
 gramme;  it  has  come  to  be  of  very
 minor  importance.  Now,  the  main
 duty  of  the  Administrative  Officer  is
 that  of  the  district  level  worker  simi-
 lar  to  that  of  the  village  level  worker
 at  the  village  level.  He  has  to  look
 into  the  minor  irrigation  projects;  he
 hag  to  look  into  the  development  pro-
 grammes;  he  has  to  look  into  how  far
 the  several  items  of  our  several  Five
 Year  Plans  are  progressing  every
 month  and  every  year.  He  has  to  do
 more  of  social  work  than  what  is
 really  called  the  law  and  order  work.
 That  is  one  aspect  of  the  problem.
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 Coming  to  the  other  aspects  of  the
 administration,  they  have  come  into
 gxeater  prominence  with  the  develop-
 ment  of  the  public  sector  in  the  coun-
 try,  after  the  coming  into  the  fore-
 front  of  the  different  steel  projects,
 the  shipyards,  the  fertilizer  and  a
 thousand  and  one  other  projects  under
 the  Five  Year  Plans  for  national  deve-
 lopment.  We  find  that  the  duties  and
 responsibilities  of  the  Administrative
 Officer  have  become  varied  and  much
 more  responsible  than  they  were  about
 20  years  ago.  But  the  pattern  and
 standard  of  examinations  are  practi-
 cally  the  same  as  they  used  to  obtain
 about  20  years  back.

 In  this  connection,  may  I  suggest
 that  it  is  time  that  the  Union  Public
 Service  Commission  and  the  Govern-
 ment  of  India  gave  thought  to  the
 reorganisation  of  the  system  of  exa-
 minations  and  testing  of  the  candidates
 who  appear  before  them  for  posts  of
 an  administrative  character.  I  would
 draw  the  attention  of  the  House  to
 some  of  the  remarks  of  Dr.  Appleby
 in  the  report  of  his  survey  which  he
 did  in  the  year  1953.  Of  course,  he
 merely  reviewed  the  position  that  ob-
 tained  during  the  period  of  his  survey
 and  he  did  not  make  any  very  definite
 and  concrete  suggestions,  except  the
 two  suggestions  of  having  an  Organisa-
 tion  and  Methods  Division  and  the
 establishment  of  an  Institute  of  Public
 Administration,

 I  quote  from  page  64:  he  says:

 “But  modernly,  political  demo-
 eracy  has  caused  a  steady  wider-
 ing  of  meaning  for  the  word  ‘wel-
 fare’,  and  science  and  the  division
 of  labour  in  professionalization  and
 technology  have  provided  new
 means  for  enhancing  welfare.
 India,  more  than  any  other  nation,
 has  frankly:  and  emphatically  de-
 dicated  itself  to  the  achievemext
 of  a  Welfare  State  in  these  ex-
 panded  terms.  The  meaning  of
 this  is  that  here  efforts  will  be
 more  various,  extended  and  parti-
 cularized  with  reference  to  indi-
 vidual  persons.  The  Government
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 has  set  out  on  an  impressive  pro~
 gram  not’  merely  help-
 ing  its  people  but  of  helping
 persons,  seeing  and  reaching  them
 and  their  lives  as  individual  beings.
 This  puts  great,  new  obligations  on
 public  administration,  and  calls  for
 new  learnings,  new  understand-
 ings.”

 So,  I  submit  that  this  matter  7९९१5
 to  be  reconsidered  and  proper  adjust-
 ment  made.

 Now,  I  will  refer  to  one  or  two
 Points  to  which  the  Commission  hes
 made  particular  reference  I  draw
 your  kind  attention  to  Appendices  XI
 and  XII—List  of  posts  requisitivas  for
 which  were  cancelled  after  advertise—
 ment  and  list  of  posts  for  which  re-
 quisitions  were  cancelled  after  adver-
 tisements  and  interview  of  candidates.
 Shri  Sinhasan  Singh  has  made  pointed
 reference  to  this  ar.d  to  the  huge  waste
 not  only  of  Government  money  and
 energy  but  also  the  waste  of  tim:  and
 energy  of  the  candidates  concerned.

 I  would  suggest  that  a  lot  of  mis-
 chief  done  on  account  of  this  cance!la-
 tion  could  be  reduced  and  minimised  if
 the  Government  were  asked  in  all
 cases  to  specify  the  reasons  why  they
 cancelled  the  requests  after  advertise-
 ments  and  after  advertisements  and
 interview  of  the  candidates.  If
 Government  were  required  to  give
 the  reasons  why  and  the  circumstances.
 under  which  they  cancelled  the  re-
 quests,  there  will  be  a  proper  check
 on  the  different  departments  and  the
 labour  and  energy  of  the  Government
 and  the  candidates  will  not  be  wasted!
 unnecessarily.

 I  will  make  a  reference  to  one  more-
 point  and  then  finish.  That  is  with
 regard  to  Appendix  XIV  where  the
 delay  in  communication  of  references
 is  referred  to.  It  deals  with  the  list
 of  posts  filled  by  Government  under
 Regulation  4(b)  of  the  Union  Public
 Service  Commission  (Consultation)
 Regulations  and  in  respect  of  whicly
 the  requisite  reference  to  the  Com-
 mission  was  delayed.  We  find  that  im
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 some  cases  there  has  ‘been  a  delay  of

 -about  5  years  and  sometimes  of  6
 years.  Although  the  Union  Public
 Service  Commission  is  here  and  the

 different  Ministries  are  also  here.
 Why  should  it  take  about  five  years
 to  make  a  proper  reference  tg  the
 Union  Public  Service  Commission?

 ‘There  is  no  explanation.  I  believe  in
 this  case  also,  the  different  depart-
 ments  of  the  Government,  when  they
 make  such  unconscionable  delay,
 should  be  asked  to  give  the  reasons  for
 the  delay,  and  that  should  also  form
 part  of  the  appendices  and  form  part
 of  the  report.

 These  are  some  of  the  lacunae  from
 ‘which  the  report  suffers  on  account  of
 the  defects  and  delays  on  the  part  of
 the  different  departments  of  the  Gov-

 -ernment.  I  believe  if  the  lacunae  are
 remedied,  the  report  could  be  a  more
 eomprehensive  and  more  meaningtul

 -ohe  to  us,  Members  of  Parliament.

 Shri  C.  .  Pattabhi  Raman  (Kymba-
 konam):  Mr.  Deputy-Speaker,  Sir,  it
 may  not  be  realised  that  in  the  whole
 of  the  Asian  continent,  three  countries
 ure  referred  to  as  countries  where r

 (me
 amount  of  security  is  assured  to

 citizens,  where  an  orderly  gov-
 ernment  is  obtaining.  Usually  that  re-
 ference  is  to  the  three  countries  viz.
 Sapan,  Turkey  and,  like  a  pendulum
 swinging  in  the  middle,  the  jewelled
 ornament,  India  or  the  Indian  penin
 sula.  The  orderly  government,  es-
 pecially  in  India,  is  due  to  the  great
 work  done  by  the  services  and  the
 great  traditions  of  the  services.

 It  is  with  a  definite  object  that  we
 Save  a  separate  Part—Part  XIV—in
 the  Constitution  which  deals  with  the
 $ervices,  There  we  have  Article  87
 Which  deals  with  the  removal  @
 Siembers  of  the  Public  Service  Com-
 fnission  which  can  be  effected  in  con-
 Pultation  with  the  Supreme  Court.
 Yelnite  rules  ate  laid  down,  snd  we
 fiave  also  got  a  definite  rule  that  nod
 man  can  aspire  to  anything  after  his
 term  as  a  member  of  Public  Service

 ‘Commission.  Today,  the  Unilin  Public

 Commission  endeavour  to  @o
 best.  As  the  hon,  Speaker  recérilly
 pointed  out,  if  there  is  any  irregularity
 we  can  always  strike  it  down  with  a
 motion  in  the  House.  There  are  go
 many  other  methods  of  dealing  with
 them.  Let  us  not  have  a  fling  at  them,

 pecause
 we  will  be  fouling  our  negt.

 e  must  build  up  a  real  tradition  of
 respecting  the  Services.  The
 Public  Service  Commission  is
 the  work,  if  I  may  say  so,  well.

 A  suggestion  was  made  that  judges
 of  the  high  courts,  when  they  are  fit

 the  Public  Service  Commission.  I
 oppose  that  very  idea.  In  regard  to
 judges  in  England,  if  a  man  is  jnvited
 from  the  Bar  to  become  a  judge,  pe
 gets  the  appointment  order  in  the
 morning.  Usually,  in  the  afternoon,
 or  the  next  day,  the  King  or  Queen  as
 the  case  may  be  knights  him,  and
 thereafter  he  expects  nothing  from  the
 Government.  It  will  be  a  tragedy  if
 judges  are  made  to  look  up  to  service
 in  the  Public  Service  Commissipn  as
 a  further  post  to  carry  on  there  till  65.

 You  can  always  co-opt  judges.
 Whenevér  munsiffs  are  appoitited  in
 the  Btates  a  judge  is  cd-dfted  With
 the  State  Publile  Service

 ane
 \fiston.
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 and  if  it  is  properly  organised,  it  will
 ‘be  good  I  congratulate  the  Home
 Mhnistry  on  the  lead  given  so  far  as
 the  establishment  of  the  Central  Legal
 Service  ss  concerned,  But  may  I
 suggest  to  them  one  thing?  I  have
 already  pointed  it  out  elsewhere
 It  is  just  possible  that  the  Law  Com-
 mussion’s  report  with  regard  to  a  sort
 of  Central  Judicial  Subordinate  Ser-
 vice  may  come  into  effect  later  on
 But  till  then,  till  it  comes  into  effect,
 some  steps  may  be  taken  in  that  direc-
 tion  I  do  say  that  it  is  imperative
 that  we  must  take  young  lawyers  from
 various  States  to  form  panels  For
 that  purpose  have  a  judge  of  a  high
 court  with  the  permission  of  the  Chief
 Justice  co-opted  with  the  Commission
 Have  a  panel  for  our  young  junior
 lawyers  of  various  States  who  will
 appear  for  and  advise  in  the  central
 cases  It  is  no  doubt  true  that  so  far
 tas  the  States  are  concerned,  they  have
 got  the  Government  Pleader,  the
 Advocate-General,  the  Public  Prose-
 cutor,  the  Legal  Remembrancer  and
 similar  other  appointees  But  I  feel
 that  you  can  have  a  panel  im  each
 State  for  the  Central  Government’s
 affairs  and  for  advice

 Take,  for  example,  the  Industrial
 Investment  Corporation  So  many
 kinds  of  advisory  work  is  done  in  such
 bodies  The  appomtment  of  men  for
 such  work  should  not  go  by  patronage
 ‘There  are  very  good,  bnilliant  men
 who  are  not  able  to  get  a  place  under
 the  sun  because  they  are  not  able  to
 pull  wires  I  think  the  Ministry  of
 Home  Affairs  will  consider  that  aspect
 and  see  to  it  that  the  Public  Service
 ‘Commissions,  in  various  States  and
 the  Union  Public  Service  Commission
 are  able  to  get  people  for  this  panel

 There  is  also  reference  to  the  health
 services  It  25  a  great  pity  that  the  old
 Indian  Medical  Service  went  with  the
 British  Some  of  its  members  were
 very  brilliant  men  They  had  an  all-
 India  outlook  An  Indian  Medical
 Service  is  very  essential  in  India
 Anything  that  unifies  India  and  gives
 an  all-India  outlook  38  always  good
 and  must  be  started  and  must  be
 434  (Ar)  LSD—3
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 maintamed.  What  is  happening  is
 this.  I  know  of  a  case  A  very  good
 ophthalmic  man,  an  eye-speciahst,  a
 young  fellow,  25  put  in  a  State  in  the
 Accident  Ward  of  some  hospital,  or
 is  shunted  to  some  district  in  charge
 of  the  out-patients  and  things  lke
 that  These  vagaries  will  end  if  we
 have  a  Central  Health  Service  I
 hope  the  Ministry  will  consider  that
 aspect  and  have  a  Central  Health
 Service  Though  it  may  not  be  strictly
 germane  to  the  discussion  here,
 there  ३38  reference  to  at  m  the  shape
 of  an  intial  constitution  of  health
 Services  m  the  report  Therefore,  I
 feel  that  I  have  got  some  leeway  to
 adumbrate  this

 It  is  no  doubt  true  that  there  has
 been  some  delay  im  the  matter  of
 notifications,  applications,  giving  notice
 to  the  candidates,  etc  What  happens
 is  this  Under  Indian  conditions,  es-
 pecially,  considering  the  unemployment
 among  the  educated  classes,  ४  there  38
 an  advertisement  for  a  service,  thou-
 sands  of  people  apply,  it  was  25,000
 m  one  case  The  figures  are  given  in
 the  report

 I  know  of  two  definite  cases  where
 the  people  were  really  kept  on  tenter-
 hooks  for  months  and  months  on  end.
 One  ४8  with  regard  to  the  special  re-
 cruitment  What  happened  was,  the
 question  was  hanging  fire  for  long  A
 number  of  people  were  invited  for
 interviews  Nothing  happened  Then
 finally,  they  announced  a  list  Many
 States  would  not  take  those  people
 into  their  service  and  even  today  some
 of  the  candidates  are  m  a  very  tenta-
 lismg  situation  Some  of  the  people
 are  not  able  to  get  promotion  in  their
 own  service  because  there  are  people
 already  in  service  who  try  to  get  to
 the  Central  Services  Delay  are  there
 but  these  delays  should  be  done  away
 with

 Take  the  management  pool  I  know
 that  un  America  really  good  business-
 men,  good  industrialists  and  mdustria-
 al  heads  are  invited  to  run  quasi-
 governmental  or  governmental  bodies,
 Take  the  Tennessee  Valley  Authority
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 for  instance  The  management  pool  38
 @  good  idea.  I  am  glad  you  are  gomg
 to  take  it  up  But  now  nothing  has
 been  done  So  many  people  have
 apphed  There  are  various  business-
 men  and  various  experts  who  apply.
 Naturally  it  has  got  to  be  a  special
 cadre  by  itself  and  there  must  be
 special  conditions  But  nothmg  3s
 done  I  know  the  Commission  has
 given  the  reasons  for  the  delay,  but
 then  this  delay  could  also  be  avoided
 You  must  make  up  your  mind  with
 regard  to  such  services  Do  you  want
 them?  If  you  want  them,  be  definite
 about  7,  be  definite  about  the  place,
 advertise,  give  proper  notice,  select

 .and  announce  and  train  the  people  as
 quickly  as  possible  Do  not  keep  all
 these  matters  pending  and  do  not
 delay  for  a  long  time  It  is  neither
 far  to  the  Commission  nor  to  the
 services  nor  to  the  various  persons
 who  apply

 Similarly  in  regard  to  quasi-perma-
 nency  There  also  a  number  of  pend-
 ing  cases  are  there  The  Constitution
 confers  certain  rights  on  the  man  who
 has  been  made  quasi-permanent  If
 the  man  is  a  temporary  servant  and
 there  are  so  many  decisions  of  the
 Supreme  Court  on  the  900६  he  can
 be  sent  home  with  just  a  short  notice
 and  there  is  an  end  of  it  But  mn
 quasi-permanency,  you  have  got  de-
 finite  mghts  You  cannot  keep  a  man
 temporanly  for  more  than  a_  certain
 period  At  the  end  of  a  parti-
 cular  period  you  must  make
 him  quasi-permanent  I.  know
 you  have  not  got  rules  m  exis-
 tence  But  they  are  not  given  effect
 to  You  must  deal  with  the  quasi-
 permanent  cases  with  a  little  more
 urgency  I  am  very  glad  that  the
 Commission  also  referred  to  vanous
 cases  of  quasi-permanent  people  I
 find  still  there  are  40  cases  pending
 at  the  close  of  the  year  They  them-
 selves  admit  the  delay  Therefore,
 this  is  also  a  case  which  needs  look-
 ing  into  by  the  Home  Ministry

 Then  I  am  very  happy  that  the  per-~
 sonality  test  rule  has  since  been  taken
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 away  It  has  undergone  a  sea-change
 and  we  have  got  a  proper  rule  now.
 Actually,  from  my  own  personal  ex-
 perience,  I  can  say  that  there  was  a
 brilliant  chemist  in  my  time  in
 England  who  appeared  for  the  ICS.
 examination

 He  was  a  puny-looking  short  man
 and  the  Commission  asked  “Have  you
 seen  Trafalgar  Square?”  He  said,  “No;
 I  have  been  reading  all  the  time”.
 Still  he  got  full  marks  So,  there  are
 brillant  men  who  may  not  have  per-
 sonality  This  personality  test  was
 working  havoc  It  was  made  use  of
 for  lobbying  and  discrimmation
 through  pressure  I  am  glad  it  has
 gone  and  no  minimum  iis_  required
 so  far  as  the  personality  test  38  con-
 cerned

 hri  Harish  Chandra  Mathur:  Lob-
 bying  with  whom?

 Mr.  Deputy-Speaker:  If  lobbying
 and  discrimination  are  intended  to
 be  imputed  to  the  Public  Service
 Commission

 Shri  C.  R.  Pattabhi  Raman  No,  Sir;
 I  am  not  meaning  that

 Mr.  Deputy-Speaker:  We  are  dis-
 cussing  the  report  of  the  UPSC.

 Shri  C  R.  Pattabhi  Raman:  I  am
 much  obliged  to  you,  I  will  make
 myself  clear  about  the  word  ‘lobby-
 ing  I  am  only  saying  there  are
 Political  pressures  at  a  given  time  .

 bri  Harish  Chandra  Mathur:  On
 whom?

 e
 Shri  C.  R.  Pattabhi  Raman:  Not  on

 the  Commission,  I  have  not  finished.
 bri  Datar:  I  think  he  should  with-

 draw  that
 Mr.  Deputy-Speaker:  First  an  op-

 portunity  should  be  given  to  explain.
 Shri  C  R  Pattabhi  Raman:  Sup-

 pose  there  ig  a  press  campaign  In
 fact,  when  I  contradicted  my  learned
 friend,  Shri  Mathur,  about  this  very
 question,  I  am  not  going  to  commit
 the  same  fault;  I  assure  him.
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 Mr,  Deputy-Speaker:  ‘Sometimes
 there  are  lapses  also  without  the  in-
 tention  being  there.

 Shri  C.  R.  Pattabhi  Raman:  I  am
 much  obliged  to  you;  I  will  give  an
 example.  Perhaps  it  may  help  Shri
 Mathur.  Recently,  there  was  a  very
 eminent  person  in  Madras  belonging
 to  the  Muslim  community,  who  got
 up  and  said,  “Our  community  is  being.
 neglected”.  If  you  are  not  aware  of  it,
 you  can  see  it  in  The  Hindu;  I  shall
 give  the  reference  and  I  am  sure  your
 assistants  will  get  it  in  no  time.  There
 is  a  complaint  that  that  community
 is  being  neglected;  in  independent
 India,  they  are  not  getting  enough
 chances  and  all  that.  He  even  sug-
 gested  discrimination.  I  meant  that
 pressure,  i.e.  groups  saying  in  public
 giving  a  sort  of  publicity  to  their
 views.  When  I  said,  ‘lobbying’,  I  did
 not  refer  to  any  individual  pressure
 on  the  members.  I  wifl  be  the  last
 man  to  say  that.,When  I  am  defend-
 ing  the  Commission,  I  am  not  going
 to  impute  any  lack  of  integrity  in
 them.  But  I  do  say  that  this  sort  of
 propaganda.  .

 Mr.  Deputy-Speaker:  I  must  say
 that  even  this  explanation  does  not
 carry  us  far.  A  frustrated  man  or  a
 rejected  man  might  have  many  sus-
 Ppicions  and  he  might  say  anything
 that  he  likes.  But  when  the  hon.
 Member,  who  is  a  very  responsible
 Politician,  says  that  there  are  cases
 of  discrimination,  when  we  are  dis-
 cussing  the  UPSC  report,  certainly  it
 carries  some  insinuation  or  implica-
 tion,  which  we  must  avoid.  I  think  he
 must  realise  it,  avoid  it  and  withdraw
 the  one  that  he  has  said.

 Shri  C.  R.  Pattabhi  Raman:  I  will
 certainly  and  readily  do  that.  I  was
 only  referring  to  frequent  references
 and  attacks  on  the  Commission.  What
 I  really  meant  was  that  these  insinu-
 ations  are  made  against  the  Commis-
 sion.  I  am  not  saying  they  are  bound
 to  be  influenced  by  it;  they  would  not
 be  influenced  by  it.  I  am  anxious  to
 protect  them  more  than  anything
 else,  They  are  doing  a  very  difficult
 task  and  they  have  an  onerous  task  to
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 perforn/  and  they  need  all  the  pro-
 tection.  Please  remember  that  I  was
 referring  to  this  under  the  -heading
 ‘personality  test’.  I  was  only  saying
 how  properly  Government  have
 changed  the  rules  and  abolished  the
 minimum  so  far  as  personality  test  is
 concerned.  It  is  very  proper,  so  that
 aman  of  marit  does  not  suffer.  The
 other  day,  there  was  a  distinguished
 Vice-Chancellor  who  said  that  we
 must  do  away  with  the  examinations.
 Let  ug  not  go  into  the  merits  of  that
 now.  Today,  examinations  are  the
 best  tests  for  finding  people  with
 merit.  Therefore,  they  are  essential.
 There  was  some  reference  made  by
 my  hon.  friends  to  personality  test
 and  I  was  really  speaking  under  that
 heading.  (Interruption).  I  am  not
 saying  lobbying;  I  am  referring  to
 pressure  in  the  papers.

 Mr.  Deputy-Speaker:  Lobbying
 may  be  there;  that  is  not  very  ob-
 jectionable,  because  that  is  only  an
 attempt  to  influence:  But  when  ‘dis-
 crimination’  comes  in,  it  means  that
 they  succumb  to  that  lobbying.

 Shri  C.  R.  Pattabhi  Raman:  I  am
 glad  that  the  minimum  for  persona-
 lity  test  is  gone;  it  was  precisely
 under  that  heading  that  I  wag  talking.

 With  regard  to  pensions,  I  shall  say
 a  word.  I  find  pension  also  is  a  sub-
 ject  which  appertains  in  a  way  to  the
 Public  Service  Commission.  There
 are  really  cases  of  pension  which  have
 been  pending  too  long.  There  are
 cases  of  pension  not  being  paid  to
 retired  men  for  l,  2  or  24  years.  On
 what  are  they  to  live?  Are  they  to
 live  on  water  and  air?  They  cannot
 borrow  they  are  not  in  service.  I
 think  this  is  really  a  case  where  there
 must  be  utmost  expedition.  I  am  sure
 the  Government  will  bear  this  in
 mind.

 Having  said  this,  I  shall  say  again
 that  the  Public  Service  Commission
 have  been  doing  an  excellent  job  and
 they  need  all  the  praise  from  this
 House.  We  must  have  a  tradition,  a
 sort  of  convention,  with  regard  to  the
 Public  Service  Commission,  who  are
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 feally  judges  in  their  own  way,  to  see
 to  it  that,  when  they  are  not  here  to
 defend  themselves,  nothing  should  be
 done  to  insinuate  want  of  integrity
 in  them.  I  have  got  the  highest  re-

 )  gard  for  them.

 Shri  Satyendra  Narayan  inha
 (Aurangabad—Bihar):  Mr.  Deputy-
 Speaker,  Sir,  the  report  of  the  Com-

 ‘mission  is  presented  to  the  House
 every  year  and  we  get  an  opportunity
 to  discuss  it.  From  that  point  of
 view,  I  beg  to  submit  that  the  report
 should  be  able  to  provide  a  greater
 inkling  into  the  working  of  the  Com-
 mission.  In  today’s  discussion,  you
 might  have  noticed  that  you  have  had
 to  call  to  order  several  times  Mem-
 bers  who  have  been  participating  in
 the  debate.  Not  that  there  was  an-
 xiety  on  the  part  of  Members  to  cast
 aspersions  or  insinuations  against  any
 member  of  the  Commission,  but  the
 position  is  that  we  are  all  very  an-
 xious  to  see  that  the  working  of  the
 Commission  is  such  that  there  is  gene-
 ral  assurance,  respect  and  confidence
 in  the  Public  Service  Commission.
 That  can  be  assured  if  the  report
 contains  greater  inkling  and  some
 more  details  as  to  how  they  function

 For  instance,  in  the  case  of  viva
 voce,  we  find  sometimes  candidates
 who  have  uniformly  secured  first
 class  marks  in  written  papers  get  0
 per  cent  in  viva  voce.  Obviously,
 there  does  not  appear  to  be  any  ex-
 planation.  It  leaves  us  a  guessing  as
 to  how  that  candidate  has  got  only  40
 per  cent.  It  also  does  not  help  the
 candidate.  He  has  to  appear  again
 and  he  does  not  know  where  he  has
 failed  to  impress  the  Commission.  If
 the  report  contains  an  analysis  of
 the  criteria  which  the  Commission
 adopt  in  judging  the  merit  of  the
 candidates,  perhaps  it  will  help  the
 candidates  and  it  will  also  insulate
 the  Commission  against  any  kind  of
 suspicion  about  their  working.  Be-
 cause,  you  will  agree  that  even  with
 regard  to  the  administration  of  jus-
 tice,  we  also  follow  the  same  norm
 with  regard  to  the  High  Court  Judges.
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 Administration  of  justice  does  not
 consist  in  justice  being  done;  it  must
 appear  to  have  been  done.  Likewise,
 kny  submission  to  you  is  that  thig  re-
 port  should  contain  some  more  de-
 tails  so  as  to  give  us  a  clear  idea  as
 to  how  the  Commission  is  working.

 My  personal  experience  as  a  mem-
 ber  of  the  University  Syndicate  is
 that  sometimes  we  find  that  the  uni-
 versity  office  also  tabulates  the  rela-
 tive  merits  of  the  candidates  on  the
 basis  of  their  academic  records  and
 al]  that,  but  it  goes  to  the  Commis-
 sion  and  the  recommendations  come,
 the  whole  arrangement  is  topsy-turvi-
 ed  as  a  result  of  the  personal  inter-
 view.  It  leaves  us  a  guessing  as  to
 what  were  the  criteria  adopted  by  the
 Commission  in  judging  the  relative
 merits.  My  friend,  Shri  Pattabhi
 Raman  said  that  we  should  not  insi-
 nuate  or  cast  any  kind  of  aspersion
 on  the  Commission.  I  am  at  one  with
 him.  But  you  must  have  found  the
 difficulty  with  which  he  was  proceed-
 ing  and  several  times  you  had  to  pull
 him  up,  because  he  could  not  get  away
 from  the  general  impression  that  is
 created,  the  vagueness,  the  sort  of  un-
 certainty  or  the  indefiniteness  which
 pervade  the  atmosphere.  From  that
 Point  of  view  I  say—I  am  not  casting
 any  aspersion  on  the  Commission  but
 it  is  because  of  my  anxiety  that  I
 say  that  the  Commission  should  be
 above  board  and  people  should  have
 respect  for  that  just  as  we  have  got
 respect  for  the  High  Court  judges.
 Therefore,  I  am  asking...

 Mr.  Deputy-Speaker;  When  he
 wants  that  the  Commission  should  be
 above  board,  he  means  to  imply  that
 it  is  not  above  board.

 hri  Satyendra  Narayan  Sinha:  No,
 Sir.  That  is  not  the  point.  The  point is  that  there  should  not  be  any  such
 kind  of  impression  in  the  public  mind.

 Mr.  Deputy-Speaker:  That  is  ‘a
 different  thing.  When  the  hon.  Mem-
 ber  says  that  there  are  chances  for
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 people  to  suspect  or  that  sufpicions
 are  arouseqd  in  them,  though  they
 may  be  unfounded,  and  when  we  say
 that  we  want  that  they  should  be
 above  board,  it  implies  that.  Certain-

 33  & further.  So  the  procedure,  per-
 sonality  tests  and  other  things  are
 concerned,  when  such  things  happen,
 certainly  those  candidates  who  g0
 away,  might  have  reasons  to  com-
 plain.  Such  suspicions  do  arise.  We
 want  that  even  those  should  not  arise.

 Shri  Braj  Raj  Singh:  Should  we
 not  here,  in  this  House,  say  generally
 something  about  the  Commission  as
 a  whole,  whether  they  have  earned
 the  respect  of  the  public  or  not?  I
 admit  that  we  could  not  cast  asper-
 sions  on  the  personalities  in  the  Com-
 mission,  but  generally,  I  think,  we  are
 entitled  to  say  something  about  it.

 Mr.  Deputy-Speaker:  To  say  some-
 thing  about  the  institution  is
 a  different  thing.  But  when
 we  say  that  we  have  doubts
 about  the  Commission's  impartiality
 or  their  fairness  or  other  things,  that
 is  objectionable.  Whether  we  take
 them  collectively  or  individually,  that
 does  not  make  any  difference.  As  an
 institution  it  is  a  different  thing.  Then,
 we  discuss  them  in  a  different  man-
 ner.

 hri  A.  C.  Guha  (Barasat):  It  be-
 comes  very  difficult  to  discuss  a  re-
 port  unless  something  is  said  also
 about  the  procedure  under  which  the
 commission  or  the  committee  has
 worked.

 Mr.  Deputy-Speaker:  There  is  no
 objection  so  far  as  reference  to  pro-
 cedure  is  concerned.

 Shri  A.  C.  Guha:  Then  the  question
 would  also  come  whether  the  com-
 mission  or  the  committee  has  worked
 in  a  fair  manner.  If  you  do  not
 allow  anything  to  be  said  about  that
 then  I  think  it  is  no  use  our  discus-
 sing  this  report  at  all.

 Mr.  Deputy-Speaker:  How  could  I
 allow  that  when  their  fairness  is
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 doubted?  Reference
 dure  is  not  objected  to.  If  it  is  defec-
 tive,  we  can  amend  it,  we  can  discuss
 it  and  we  can  criticise  it.  If  the  pro-
 cedure  itself  gives  rise  to  any  suas-
 picion  or  if  there  are  any  defects  in
 it,  that  must  be  improved.  That  we
 can  do,  We  can  discuss  that.

 Shri  A.  C.  Gulia:  The  procedure
 should  be  discussed  both  from  sub-
 jective  and  also  objective  stand  points,

 ee
 it  appears  to  the  people  to

 faic.

 Mr,  Deputy-Speaker:  I  do  appreciate
 that  there  is  some  difficulty  in  that,
 But  really  hon.  Members  ought  to
 avoid  that.

 hri  Satyendra  Narayan  Sinha:  I
 just  want  to  assure  you  that  I  am
 anxious  that  the  Commission  must
 also  appear  to  be  just  and  fair.  That
 is  my  only  anxiety.  It  is  not  that  I
 say  that  fhey  are  not  just  but  that
 they  must  appear  so.  That  is  why  I
 suggest  that  when  they  submit  the
 report  or  seng  it  to  the  Government,
 it  must  contain  some  more  details  as
 to  what  criteria  they  had  adopted,
 how  they  had  come  to  this  conclusion,
 etc.  This  will  serve  as  a  guidance  to
 candidates  who  will  have  further
 chances  to  appear  before  them  for
 viva  voce.  That  is  why  I  am  _  sug-
 gesting  this.

 With  -respect  to  the  personality  test,
 I  am  glad  that  this  qualifying  provi-
 sion  has  been  removed.  But  what  I
 find  on  page  5  of  the  Report  is  that
 the  Commission  have  said  that  they
 will  be  studying  the  effect  of  this  vital
 change  on  the  efficiency  of  the  candi-
 dates  appointed  to  these  services.  I
 shoulg  like  to  know  from  the  hon.
 Minister  whether  the  Commission  has
 appointed  any  agency  of  their  own  to
 follow  up  their  work  in  different
 places  to  which  they  are  posted  or
 will  they  depend  on  the  Government
 agency  for  assessing  the  efficiency  of
 the  work.  This  point  may  be  clari-
 fied  by  the  Government.

 Last  year,  during  the  debate  on  the
 report  of  the  Commission,  many  hon.
 Members  suggesteg  that  there  should
 be  only  one  commission  for  the  whole
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 country  and  that  State  Service  Com-
 missions  should  be  like  different
 branches  or  different  wings  of  it.  It
 ig  not  possible  within  the  Constitution
 but  I  welcome  the  step  taken
 by  the  Commission  in  convening
 a  conference  of  the’  Chairmen  of  the
 State  Public  Service  Commissions  in
 order  to  discuss  common  problems
 and  to  develop  a  common  approach  to
 things,  common  procedure  and  all
 that  and  thereby  they  will  also  be
 able  to  infuse  greater  strength  and
 cohesion  among  members  of  the  State
 Public  Service  Commissions.

 A  lot  of  complaints  were  made  last
 year  with  respect  to  the  working  of
 the  State  Public  Service  Commissions
 and  it  was  objected  to—and  rightly
 too  because  that  cannot  be  done  here
 in  this  House.  But  if  they  are  going
 to  repeat  this  procedure,  as  you  are
 doing  in  respect  of  the  Presiding
 Officers,  greater  cohesion  will  be
 achieved  and  a  common  approach,
 procedure  and  tradition  will  be  deve-
 loped.  So,  I  welcome  that  step.

 Then  there  is  this  point,  which  was
 referred  to  last  year  also,  with  respect
 to  the  public  undertakings.  We  are
 expanding  our  economy  every  day
 and  are  also  expanding  the  public
 sector.  We  have  also  instituted  the
 Industrial]  Management  Pool.  But  I
 cannot  understand  why  the  appoint-
 ments  in  the  public  undertakings  have
 been  taken  away  from  the  jurisdiction
 of  the  Commission,  From  my
 personal  experience,  I  can  tell  you
 that  the  persons  serving  in  the  public
 undertakings  do  not  enjoy  the  same
 security  of  tenure  as  those  serving  in
 the  Government  offices  or  even  in
 private  management.  I  have  noticed
 that,  officers  drawing  very  high
 salaries  can  be  dismissed  for  having
 meurred  the  displeasure  of  their
 bosses  and  are  not  given  an  oppor-
 tunity  to  defend  themselves.  The
 Board  is  just  helpless  because  it  is
 for  the  Managing  Director  to  run  the
 undertaking  and  they  have  just  to
 ditto  what  he  says.  He  has  no  right
 ef  appeal  to  higher  authorities.  When
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 théy  are  serving  in  Government
 undertakings,  we  should  extend  to
 them  also  the  benefit  of  security  of
 service  as  is  available  to  other  ०...
 ernment  servants.  Last  year,  the  hon.
 Minister  did  not  make  any  reference
 to  this  question,  which  was  raised,  I
 ask  the  hon.  Minister  to  at  least  tell
 us  as  to  what  the  idea  is,  whether  or
 not  they  are  going  to  extend  these
 benefits  to_those  employees  who  are
 serving  in  the  public  undertakings
 which  are  more  or  less  Government
 departments  but  for  the  sake  of  func-
 tioning  have  been  given  autonomy.

 Then  I  come  to  the  question  which
 has  already  been  referred  to  by  my
 hon.  friend,  Shri  Sinhasan  Singh  and
 other  hon,  friends  with  respect  to
 cancellation.  I  really  cannot  under-
 stand  as  to  why,  after  the  post  has
 been  advertised  and  interview  has
 been  held,  the  Government  should
 come  up  with  the  decision  of’  cancel-
 ling  the  appointment,  Too  much  waste
 is  involved  in  this  and  I  hope  that
 this  sért  of  thing  will  not  be  repeated
 again.

 Then,  with  respect  to  the  tentative
 appointments  or  temporary  appoint-
 ments,  which  are  referred  to  the
 Commission  later  on,  a  lot  of  com-
 plaint  has  been  made  on  that  score.
 In  the  Report  also  several  cases  have
 been  referred  to  in  which  appoint-
 ments  were  made  and  were  not  refer-
 red  to  the  Commission  within  the
 period  of  three  months.  They  were
 referred  long  after  three  months,
 sometimes  after  six  months  or  a  year
 or  so.  This  creates  suspicion  in  the
 minds  of  those  who  are  desirous  of
 competing  that  those  persons,  who
 are  appointed  on  a  temporary  basis,
 get  an  artificial  and  technical  advan-
 tage  over  them  by  having  experience
 added  to  their  qualifications.  This  long
 delay  in  referring  these  cases  only
 adds  to  their  experience  and  gives
 them  undue  advantage  over  those
 persons  who  will  come  from  the  open
 field.  So,  this  thing  should  not  be
 repeated  again.
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 The  Commission  also  referred  to  it
 ‘last  year  and  this  year  again  it  has
 referred  to  it.  But  I  do  not  know
 ‘why  the

 Govern
 ent  have  not  found

 its  way  to  put  end  to  this  kind  of
 ‘practice.  The  departmental  officers,
 -who  go  as  experts,  sometimes  also
 dominate  in  the  proceedings,  because
 as  has  been  informed  by  a  friend  of
 ‘mine,  who  is  an  hon.  Member  of  this
 House,  the  Commission  gets  unduly
 weighted.  One  of  the  members  of  the
 ‘Commission  is  there  and  sometimes
 two  experts  are  there.  One  of  them
 is  a  departmental  Secretary
 or  Deputy  Secretary.  He  sub-
 mits  a  report  in  favour  of  the  candi-
 @ate  who  is  already  serving.  So,  he
 gets  an  initial  advantage  over  those
 ‘who  might  have  been  otherwise  more
 ‘qualified  but  who  lack  this  qualifica-
 tion  and  backing.  This  operates  to
 ‘the  disadvantage  of  those  who  are
 not  lucky  enough  to  get  into  Govern-
 ment  service  through  the  backdoor
 method.  So  I  make  my  strong  sub-
 mission  that  this  be  put  an  end  to.

 With  these  words,  I  conclude.
 Shri  Aurobindo  Ghosal  (Uluberia):

 Mr.  Deputy-Speaker,  Sir,  the  Public
 ‘Service  Commissions  were  originally
 set  up  for  recruitment  of  persons  for
 higher  posts,  sometimes  of  persons
 with  special  knowledge  and  high
 qualifications,  and  also  sometimes  for
 posts  where  persons  of  high  merit  and

 ability  are  required.  The  idea  was
 that  if  the  recruitment  for  these  posts
 were  left  in  the  hands  of  the  execu-
 tive  departments,  there  was  likelihood
 ‘of  favouritism  or  predilictions  coming
 into  play.  This  important  agency  was
 set  up  with  this  object  in  view.

 Now,  the  work  of  the  Union  Public
 Service  Commission  and  the  Public
 Service  Commissions  of  the  States  is
 gradually  expanding  due  to  the
 expanding  nature  of  our  public  under-
 takings  and  also  the  Plan  projects  as
 also  the  increase  in  our  employment
 potential.  In  order  to  cope  with  the
 demand  of  more  man-power  with
 greater  efficiency  some  speedy  pro-
 cedure  should  be  adopted  for  recruit-
 ment.  Instead  of  going  into  details  I
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 should  Ifke  to  touch  on  some  broad
 features  of  this  Report.

 In  the  Eighth  Report  you  find  #
 mentioned  that  the  number  of  candi-
 dates  is  gradually  increasing,  but  the
 staff  of  the  Public  Service  Commission
 Js  not  being  increased  proportionately.
 Whatever  might  be  the  reasons,
 unemployment  or  more  craze  for

 “government  service,  if  the  staff  is  not
 increased,  it  takes  a  long  time  to
 recruit  even  for  posts  which  are
 Tequired  to  be  filled  up  immediately.

 Secondly,  the  present  procedure  of
 UPSC  for  recruitment  has  got  to  be
 reviewed.  It  takes  about  a  year  to
 recruit  persons  through  the  UPSC.  I
 think  this  is  the  reason  why  the
 number  of  temporary  appointments  is
 increasing.  The  work  cannot  be
 suspended  for  the  time  that  will  be
 taken  by  the  UPSC  for  advertisement
 and  final  recruitment.  So  some
 temporary  appointments  are  made  to
 those  posts.  By  the  time  the  UPSC
 secures  a  man  after  going  through  all
 its  formalities,  that  temporary  man
 gains  some  experience  in  that  post
 and  naturally  the  question  of  cancel-
 lation  comes  in.  The  important  point
 is  this.  Instead  of  advertising  and
 calling  for  applications  and  ‘keeping
 the  temporary  man  in  suspense  for
 years,  he  should  be  made  permanent
 in  his  post.

 The  Kighth  Report,  as  also  the
 Seventh  Report,  of  the  UPSC  com-
 plains  that  the  standard  of  the  candi-
 dates  is  gradually  falling.  Several
 reasons  may  be  attributed  for  this
 lowering  of  standards.  First  comes
 the  system  of  education.  It  cannot
 be  denied  that  the  standard  of
 examinations  has  fallen  down;  the
 system  of  secondary  education  varies
 from  State  to  State.  The  students  are
 overburdened  with  their  texts.  More-
 over,  nowadays  the  practice  is  to
 allow  more  marks  to  the  texts.  asa
 result  of  which  cramming  for  the
 purpose  of  passing  the  examinations,
 develops.  Even  during  my  time  in
 our  State  in  the  Matriculation
 Examination  out  of  200  marks  allotted



 54५) (०)  ५

 [Shri  Aurobiggio  Ghosal}
 for  the  English  paper,  250  marks  were
 earmarked  for  outside  studies  and
 only  50  marks  for  the  texts.  At
 present  for  the  School  Final  Examina-
 tion  out  of  250  marks  for  English
 paper,  200  marks  are  allotted  for  texts
 and  only  50  marks  for  outside  studies.
 Naturally,  cramming  has  developed
 and  after  graduation,  when  the  can-
 didates  appear  for  the  UPSC  examina-
 tion  they  are  faced  with  stiff  tests.
 These  defects  in  the  educational
 system  must  be  removed  in  order  to
 raise  the  standard.

 Naturally,  the  calibre  of  the  students
 is  almost  the  same.  The  procedure  of
 the  educational  system  has  changed
 and  that  is  perhaps  one  of  the  reasons
 for  this  fal]  in  standards.

 Motion  ze.

 Secondly,  the  scale  of  pay  is  not
 very  attractive.  That  has  also  to  be
 considered.  In  our  country,  there  is
 dearth  of  qualified  persons.  Naturally,
 the  market  rate  of  salary,  or  grade  of
 salary  becomes  high.  If  the  law  of
 supply  and  demand  operates  there
 can  be  no  objection.  Government
 shall  have  to  revise  their  scales  in
 order  to  take  into  service  better  type
 of  men

 Another  observation  in  the  report
 should  be  noted.  More  candidates  are
 now  available  for  civil  and  executive
 posts  and  there  is  dearth  of  candidates
 for  Joint  Services  Wing  examination.
 During  the  Budget  discussion  also  we
 heard  complaints  about  best  persons
 not  coming  to  the  Defence  Academy
 at  Kadakvasla  and  other  places.  An
 enquiry  should  be  held  as  to  why  the
 tendency  of  avoiding  employment  in
 the  Defence  Services  is  gradually
 growing.

 Regarding  coordination  between  the
 Union  Public  Service  Commission  and
 the  Commissions  of  the  States  we
 know  that  the  UPSC  has  already  held
 a  meeting  with  the  State  Service
 Commissions  about  cooperation  that
 exists  between  the  UPSC  and  the
 Central  Government.  But  the  same
 attitude  is  lacking  in  the  case  of  rela-

 "MAX.9,  3950  Eighth  Report  of  UP.S.C.  ३6705

 tion  between  the  State  Service  Com-
 missions  and  the  State  Governments.
 I  would  like  to  draw  the  attention  of
 the  hon.  Minister@o  the  position  in
 my  State,  In  the  annual  report  of
 the  Public  Service  Commission  of  my
 State  it  has  been  said  that  ....

 Mr.  Deputy-Speaker:  We  are  dis-
 cussing  the  UPSC’s  Report.

 Shri  Aurobindo  Ghosal:  I  am  only
 giving  you  an  example.

 “Men  with  lower  qualifications
 are  being  recruited  for  dearth  of
 qualified  men.”

 The  same  explanation  has  been
 given  you  will  find  here,  that  a  very
 small  number  of  graduates  who  have
 passed  in  First  Division  are  coming
 for  the  Judicial  Services.  The  salary
 of  the  State  Judicial  officers  is  fixed
 at  Rs.  50  in  the  beginning,  wheréas
 any  lawyer  after  passing  the
 examinations  in  the  first  Division  will
 earn  not  less  than  300  in  the  begin-
 ning.  Naturally,  we  have  to  raise
 the  standard  of  pay.  What  is  appli-
 cable  to  the  UPSC  is  applicable  to  the
 State  Public  Service  Commissions.
 ‘Though  it  is  a  matter  relating  to  the
 States,  still  for  the  sake  of  better
 efficiency  and  also  because  the  States
 shall  have  to  execute  and  implement
 all  the  Plan  projects,  I  suggest  that
 attention  should  be  given  to  this  pro-
 blem  also.

 Lastly,  I  have  observed  a  tendency
 in  the  Central  Government  to  bring
 more  and  more  posts  outside  the  pur-
 view  of  the  U.P.S.C.  This  ‘tendency
 is  very  bad  and  it  will  encourage  more
 corruption  and  nepotism  in  the
 services.  I  would  therefore  like  to
 draw  the  attention  of  the  House  to
 this  problem,  so  that  even  in  the
 beginning  we  can  check  this  undemo-
 cratic  tendency  in  our  Government.
 Also,  we  can  increase  the  staff  of  the
 Union  Public  Service  Commission  and
 bring  the  appointments  in  public
 undertakings  under  the  purview  of
 the  Commission  in  order  to  recruit
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 persons  of  high  qualifications  and  also
 in  order  to  improve  the  present  proce-
 dure  of  recruitment  so  that  speedy
 recruitment  is  possible.

 wearer  िंजेटीयर्स ),  मिनिस्ट्री  झाफ  एजू-
 केशन  का  जिक्र  हैँ,  जिस  पद  का  थ्रेड  ६००--

 की  शअराज  सिह  :  उपाध्यक्ष  महोदय,
 देश  में  नौकरियों  का  प्रदन  बहुत  महत्वपूर्ण
 है,  न॑  सिर्फ  इस  लिहाज़  से  कि  उससे  बहुत  से
 लोगों  को  भ्रपती  जीविका  भ्रजित  करने  का
 अबसर  मिलता  है,  बल्कि  इस  लिहाज़  से  भी
 कि  उस  से  देश  की  सेवा  एक  ढंग  से  करने  का
 भी  झवसर  मिलतो  है  ।  इसलिये  जब  पब्लिक
 सविस  कमीशन  की  रिपोर्ट  पर  बहस  हो,  तो

 बह  एक  बहुत  ही  महत्वपूर्ण  भ्रवसर  होता  हूं  ।
 प्रब्लिक  सविस  कमीशन  का  कार्य-क्षेत्र  बढ़ता
 जा  रहा  है,  यह  इस  रिपोर्ट  में  कहा  गया  हूँ  ।

 हमें  यह  भी  बताया  गया  है  कि  कुछ  इस  तरह
 की  नौकरियां  थी,  जिनके  लिए  विज्ञापन  देने
 के  बाद  भी  उम्मीदवार  नहीं  मिल  सके  ।
 इस  रिपोर्ट  के  एपेंडिबस  €  में  उन  नौकरियों  की
 लिस्ट  दी  गई  है,  जिनका  जिक्र  पैराग्राफ  १२
 मे  किया  गया  है  कि  उनके  लिए  विज्ञापन
 दिया  गया,  लेकिन  फिर  भी  उम्मीदवार  नही
 मिल  सके  और  इसलिये  पर्सनल  कन्टेक्ट

 कंडीडंट्स  के  नाम  से  कुछ  कंडीडेट्स  छाटे
 गए  ।  अगर  इन  पसंनल  कन्टेक्ट  कंडीडेट्स
 में  कुछ  ऐसे  लोग  रहे  होते,  जो  टैक्निकल
 किस्म  के  लोग  हो,  तो  में  सौँचता  कि  हो  सकता

 है  कि  इन  पदों  के  लिए  विज्ञापन  से  भी  लोग

 नही  आए,  भौर  उन्होने  परीक्षाये  नही  दी,
 इम्तिहान  नही  दिये  |  इस  रिपोर्ट  के  पेज  ३६
 पर  पसंनल  कंटैक्ट  कैंडिडेट्स  की  लिस्ट
 दी  गई  हैँ  और  उसमें  ६५  नम्बर  पर  दो  कापी-
 राइटर्स,  मिह्ठिस्ट्री  श्राफ  इन्फार्मेशन  एण्ड
 ब्राडकास्टिग  को  जिनका  ग्रेड  ३५०-६२०

 है,  परसनल  कार्टक्ट  कंडिडेंट्स  के  तौर  पर
 भरती  किया  गया  ।  मैं  गृहमंत्री  महोदय  से
 जानना  चाहता  हु  कि  कया  कापी  राइटर  भी
 कोई  टेक्‍्नीकल  लोग  होते  है  और  उनके  लिए
 विज्ञापन  देने  के  बावजूद  भी  लोग  मिल  नही
 सकते  है  ?  इस  तरह  से  नम्बर  Lok  पर

 ११४०  हूँ  भौर  इनके  बारे  में  भी  कहा  गया
 हैं  कि  ये  मिल  नही  सके  हैं।  ११०  नम्बर  पर
 दो  रिसर्च  आफिसस,  प्लानिंग  कमीणन  का
 जिक्र  है  जिस  पद  का  प्रेड  ३५०-८५०  है  और
 उनके  बारे  में  भी  यही  कहा  गया  हूँ  ।
 इसके  बाद  १११  नम्बर  पर  एक  पद  के  लिए
 जो  कि  सीनियर  रिसर्च  आफिसर,  प्लानिंग
 कमीशन  का  था  शौर  जिसका  ग्रेड  ६००--
 ११५०  है,  कोई  नही  मिल  सका  हैँ  ।  इसी
 तरह  से  ११७  नम्बर  पर  डिप्टी  ढायरंक्टर'
 झाफ  एडवरटाइजिंग  एण्ड  विजुश्नल  पब्लि-
 सिटी,  मिनिस्ट्री  आफ  इन्फार्मेशन  एण्ड  ब्राड-
 कास्टिंग  का  जिक्र  है  जिसका  ग्रेड  १०००--
 १३००  हद  और  कहा  गया  हैँ  कि  इसको  भी
 परसनल  कार्टक्ट  कैडिडेट  के  तौर  से  भरा  गया
 @  7  १२५  नम्बर  पर  डिप्टी  डायरक्टर  (सर्वे
 झाफ  लेबर  कंडिशन्स)  झ्ाफिस  अाफ  डाय-
 रेक्टर  लेबर  ब्यूरो,  शिमला,  मिनिस्ट्री  आफ-

 लेबर  एण्ड  एम्पलायमेट  के  पद  का  जिक्र  हूँ
 जिसका  ग्रेड  Boo khho  हैँ  और  यह  पद
 भी  इसी  तरह  से  भरा  गया  हैँ  I  में  जानना

 चाहूंगा  कि  जब  ये  टेक्‍्नीकल  पोस्ट्स  नहीं  है,
 तो  क्‍या  वजह  थी  कि  इन  के  लिये  विज्ञापन
 दिये  जाने  के  बाद  भी  लोग  नही  मिल  सके  t
 में  जानना  चाहता  हू  कि  विज्ञापन  देने  का
 तरीका  क्या  भ्रख्त्यार  किया  जाता  है  और
 किस  तरह  से  विज्ञापन  दिये  जाते  है  ?  एक
 तरफ  तो  हमारे  मुल्क  में  बहुत  श्रधिक  बेकारी

 है,  लाखो  लोग  पढे  लिखे  है  तो  क्या  कारण  है
 कि  इन  नान-टैक्नीकल  पोस्ट्स  के  लिए  श्रादमी
 विज्ञापन  देने  के  बावजूद  भी  नहीं  मिल  सके,
 कापी-राइटर  नहीं  मिल  सके  ।  मुझे  ऐसा
 लगता  हैं  कि  इसकी  जाच  किये  जाने  की

 आवश्यकता  है  शौर  मै  झावा  करता  हूं  कि

 गृह  मन्‍्त्रालय  इस  झोर  ध्यान  देगा  और
 पब्लिक  सर्विस  कमीशन  भी  भविष्य  में  यह
 कोशिश  करेगी  कि  परसनल  काटेक्ट  कैडिडेंट्स
 वाली  जो  चीज़  है  वह  कम  से  कम  हदो  भर  यह
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 [att  बजराज  चिंह  ]
 कोशिश  की  जाए  कि  जो  विज्ञापन  दिया  जाता

 है,  अगर  उससे  लोग  नहीं  भाते  हैं  तो  किसी

 ूसरे  तरीके  से  भी  विज्ञापन  दिया  जाए  t

 we  जहां  तक  विज्ञापनों  का  ताल्लुक
 है,  उनकी  भी  एक  भजीब  स्थिति  है  ।  पंग्रेजी
 के  मुख्य  मुख्य  अखबारो  में  ही  विज्ञापन  दिये
 जाते  है  भौर  जिसे  प्रभी  तक  दुर्भाग्य  से  लैंगुएन
 प्रेस  कहा  जाता  है  भौर  जिसे  वाकई  में  राष्ट्र
 भाषा  प्रेस  कहा  जाता  चाहिये,  चाहे  वह
 तमिल  की  हो,  बंगला  की  हो,  गुजराती  की

 हो,  मराठी  की  हो,  हिन्दी  की  हो,  दन  सभी
 भाषाओं  के  जो  भ्रखबार  है,  इनमे  आम  तौर  से

 एक  विज्ञापन  भी  नहीं  दिया  जाता  है  ।  इसलिये
 जिन  लोगों  को  भग्रेज़ी  के  अखबार  पढने  का
 मौका  नही  मिलता  &  या  किसी  वजह  से  किसी
 दिन  पढ  नहीं  पाते  हैं,  उनकी  निगाह  से  वह
 चीज़  गुजर  जाती  हैं,  उनकी  नज़र  में  वह
 चीज़  भाती  नहीं  हैं  तो  इसका  नतीजा  यह
 होता  हैँ  कि  थे  एप्लाई  नही  कर  पाते  है,  तो
 फिर  परसनल  कार्टक्ट  कैडिडेंट्स  के  तौर  पर
 इन  लोगो  को  भरती  कर  लिया  जाता  है  ।
 #  समझता  हू  कि  जो  विज्ञापन  इन  जैसे  पदो
 के  बारे  में  दिये  जाते  हैं,  वे सभी  भ्रखबारो  में
 दिये  जाने  चाहिये,  उन  सभी  भाषाओं  के
 अखबारो  में  दिये  जाने  चाहिये,  जो  कि  हमारे
 देश  में  निकलते  है  |

 एक  और  प्रवृत्ति  हमारे  देश  में  चल  पडी

 हैं  कि  केवल  मैरिष्ट  के  भ्राधार  पर  ही  लोगो
 को  भरती  किया  जाए  i  इसका  नतीजा  वह
 है  कि  जैसा  रिपोर्ट  में  बताया  गया  है
 कि  सिर्फ  १६  शैड्यूल्ड  कास्ट्स  के  लोग  ही
 झाल  इडिया  सविस  में  श्रा  सके  है  श्रौर  जहा
 तक  ट्राइबल  जातियो  का  सम्बन्ध  है,  केवल
 दो  व्यक्ति  ही  भ्रा  सके  है भौर  जो  कोटा  उनका

 था,  वह  पूरा  नही  हो  सका  ।  हमने  अपनी

 कास्टीट्यूशन  में  व्यवस्था  कर  रखी  हैं  कि
 बैकवर्ड  क्लासिस  के  लोगो  के  लिये  खास
 रियायतें  की  जायेंगी  भौर  उनके  लिए  कोटा
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 fort  किया  गया  है  घौर  ऐसी'  व्यवस्था

 होते  हुए  भी  श्गर  हम  कोई  ऐसा  कदम  नहीं
 उठा  सकते  हैं  जिससे  कि  इन  जातियों  के  लोग
 नौकरी  में  झधिक  सश्या  में  झा  सकें  तो  फिर
 मैरिट  वाली  बात  जो  है  वह  तो  उन्हीं  लोगों
 को  हमेशा  फायदा  पहुंचाती  रहेगी  जो  कि
 ऊची  शिक्षा  पाये  हुए  &  या  जिनकी  भ्ायिक
 स्थिति  हमेशा  से  ही  अच्छी  रही  है  भौर
 उसकी  वजह  से  भ्रच्छा  पढ  लिख  गये  है  भौर

 उन्ही  को  हमेशा  उच्च  पद  पाने  का  मौका
 मिलता  रहेगा  भौर  इन  पदों  पर  हमेशा  वही
 लोग  बने  रहेंगे  ।  इस  तरह  से  समाज  में  जो
 ना-बराबरी  का  दर्जा  है  वह  हमेशा  कायम

 ग्टेइग।  ।'मती।  कै  अरेर मे  जे।'पह  पर  नमीर
 का  तरीका  अपनाया  गया  है,  मै  चाहता  हूं
 कि  इस  पर  फिर  से  गम्भीरता  के  साथ  विचार
 किया  जाए  मैं  चाहता  ह्  कि  गृह  मल्नालय
 तथा  यूनियन  पब्लिक  सविस  कमीशन  सोचें
 कि  क्‍या  यह  मुनासिब  होगा  कि  आज  की
 स्थिति  में  जबकि  बहुत  से  लोग  ऐसे  है  जो  बहुत
 ज्यादा  शिक्षा  पाये  हुए  नही  हैं  भौर  जो  कि
 मैरिट  में  नहीं  भ्रा  सकते  है,  कम्पीटीशन  में

 नही  श्र  सकते  है,  हमेशा  ही  उनको  नौकरी
 से  वचित  रखे,  इन  पदो  से  वंचित  रखे  ?  जिस
 प्रकार  की  व्यवस्था  हम  झागे  करने  जा  रहे  हैं,
 समाज  की  जिस  कार  की  रचना  हम  करने
 जा  रहे  है,  उसमें  यह  श्राधघार  तय  करना  होगा
 कि  सब  तरह  के  लोगो  को  प्रतिनिधित्व  मिल
 सके  ।

 मुझे  खुशी  है  कि  परसनैलिटी  टैस्ट  को
 छोड  दिया  गया  हैँ  |  यह  एक  प्रतिक्रियावादी
 चीज़  थी  1  इसको  भूतकाल  मैं  इसलिये  लागू
 किया  गया  था  कि  प्रग्नेज़  यह  देवना  चाहते
 थे  कि  कोई  किस  तरह  से  टाई  बाधता  हूँ,
 श्रप्रेज़ी  बोलने  कत  उसका  लहजा  कैसा  है,
 चलने  फिरने  का  ढग  क्‍या  है,  किस  तरह  से
 बाल  बनाता  हे  और  जो  उनकी  कसौटी  पर

 पूरा  उतरता  था  उसी  को  लिया  जाता  था  ।
 लेकिन  झाज  के  जमाने  में  ये  चीज़ें  जरूरी  नहीं
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 रह  गई  हूँ  धौर  यह  भी  जरूरी  नहीं  है  कि  देखा

 जाए  कि  कोई  किस  तरह  से  कुरता  पहनता
 है  या  भोती  पहनता  है  ।  नौकरी  में  उससे  कोई
 खास  फर्क  नही  पढ़ता  है  ।  हो  सकता  है  कि  कहीं
 ब्याह  शादी  की  बात  हो  तो  फर्क  आए  ।  लेकिन
 सलौकरी  में  ह...  नही  पढ़ेगा  '  मे  उएतए  हू  कि

 इस  परसंनलिटी  टेस्ट  को  हमेशा  के  लिए  छोड
 दिया  जाए  और  उस  पर  चिन्ता  करने  की  कोई
 आवश्यकता  नही  है  ।  झाज  अगर  इस  झोर

 थोड़ा  बहुत  ध्यान  दिया  जाता  भी  है  या  किन्‍्हीं
 न्पदों  के  बारे  में  दिया  जाता  भी  है  तो  उसको
 मी  छोड़  दिया  जाना  चाहिये  t

 भारत  सरकार  द्वारा  घोषित  कुछ  दूसरी
 सनौकरिया  भी  हैं  जिनके  लिए  कमीशन  प्रत्यक्ष
 रूप  से  तो  भरती  नही  करती  है  या  प्रोमोशन

 नही  देती  है  लेकिन  पब्लिक  सविस  कमीशन  के

 शुक  मैम्बर  उस  बोर्ड  के  चेयरमन  होते  है
 जिसके  कि  ज्वायट  सैक्रेट्री  इत्यादि  मैम्बर  होते
 हैं  जो  कि  मिनिस्ट्रीज्  से  लिये  जाते  है  और
 उन  सबका  एक  बोर्ड  बनता  है  भौर  यह  बोर्ड
 लोगो  को  ग्रेड  ३  से  ग्रेड  २  में  प्रोमोशन  देने
 के  लिए,  एक  पेनल  तैकार  करता  है  iy  इस
 बोर्ड  के  बारे  में  जब  कभी  भी  सवाल  किये  गये
 तो  गवनंमेट  की  तरफ  से  यह  कहा  गया  कि

 हमने  कोई  नियम  निर्धारित  नही  किये  है  भर
 कमीशन  अपनी  तरफ  से  ही  कडीडेट्स  की

 सूटेबिलिटी  तय  करती  है  भौर  उसके  मुताबिक
 भरती  करती  हैं  7  लेकिन  जब  गवर्मेट  की  तरफ
 से  कुछ  लोगो  को  पत्र  लिखे  गये  तो  उनमे  कहा
 गया  कि  हमने  कुछ  नियम  निर्धारित  किये  हुए
 है  भौर  वे  थे  है  कि  ५०  फीसदी  को  सीनिया-
 रिटी  के  ब्राधार  पर  ग्रेड  ३  से  ग्रेड  २  में  लाया
 जाएगा  भौर  बाकी  ५०  फीसदी  को  एग्जेमिनेशन
 के  श्राधार  पर  लिया  जाएगा,  मेरिट  के
 आधार  पर  लिया  जाएगा  श्र  इस  तरह
 से  रेग्युलर  टैम्पोरेरी  इस्टेबलिशमेट  बनाई
 जाएगी  ।  यह  एस्टैबलिशमेट  उनकी  होगी
 जो  xo  फीसदी  तो  एग्जेमिनेशस  के  आधार
 पर आधषेणे  और  रुकी  ४०  फीसदी  संएनियएरिटी
 के  भ्राधार  पर  I  इससे  काफी  भ्रसन्‍्तोष  चल
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 रहा  है।  १३७  भाफिससो  की  झमी  हास  ही  में

 २८  फरवरी,  १६५६  को  एक  लिस्ट  प्रकाशित
 की  णई  है  जिनको  कि  १  मई  १६५८  से  प्रेड
 ३  से  ग्रेड  २  में  नियुक्त  किया  गया  है,  सेक्शन
 प्राफिसर्स  नियुक्त  किया  गया  है,  प्रोमोशन
 दी  गई  है।  इनमें  रे  कुछ  लोग  ऐसे  हू  जिन  को
 जिस  वक्‍त  प्रोमोशन  मिली  ग्रेड  ३  से  ग्रेड  २  में
 तो  उनकी  सबविस  केवल  १०  महीने,  बीस

 महीने  या  दो  साल  ही  की  थी  ।  अब  इस
 रेग्यूलर  टैम्पोरेरी  इस्टेबलिशमेंट  का  जो  पूल
 बना  हुआ  है,  उसमें  ५०  फोसदी  सीनिमभारिटी
 के  भ्राधार  पर  लिये  जाने  थे  शर  बाकी  Yo
 फीसदी  परीक्षा  तथा  मेरिट  के  झ्राधार  पर
 लेकिन  केवल  चार  आफिससे  ही  सीनियारिटी
 के  आधार  पर  लिये  गये  शौर  एग्जेमिनेशन
 के  आ्राधार  पर,  मेरिट  के  भ्राधार  पर  लिये  जाने
 वालो  की  सख्या  १३३  है।  इन  १३३  आादमियों
 में  से  कुछ  तो  १६०  रुपया  तनख्वाह  हो  पा  रहे
 थे,  अ्रसिस्“ट  ही  मे  और  ब  फौरन  ही  उतकी
 पे  ३२५  हो  गई  है,  दस  महीने  के  श्र्न्दर  ही  t
 ये  लोग  एक  साल  के  श्रन्दर  ५३०  के  भ्रेड  ें
 शा  जायेगे  |
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 mare  कोई  एक्सेपशनली  योग्य  व्यक्ति
 है,  तो  आप  उसको  दूसरे  तरीके  से  भरती
 कर  सकते  है  ।  लेकिन  यहा  नौकरिया
 मौजूद  थी,  भर  व्यक्ति  भी  मौजूद  थे  और  भाप
 उनको  ग्रेड  ३  से  ग्रेड  २  में  लाना  चाहते  थे  ।
 कितने  ही  ग्रादमी  इस  तरह  के  थे  जिन  को  कि
 आपने  रेग्युलर  टैम्पोरेरी  एस्टेबलिशमेंट  में
 रला  हुआ  था  और  आापने  कहा  ह््भा  था  कि
 जितनी  भी  नियुक्तिया  होगी,  उनमे  से  ५०
 परसेट  सीनियारिटी  के  आधार  पर  होंगी
 शौर  ५०  परसेंट  परीक्षाओं  के  भ्राधार
 पर,  मेरिट  के  आधार  पर  होगी
 तो  उचित  तो  यह  था  कि  दोनों  में  से बराबर
 लिये  जाते  लेकिन  बराबर  नहीं  लिये  जाते  ।
 ष्ल्ग्ण  यह  जलन  चाहते  है  (के  पूुलिएन  पब्लिक
 सर्विस  कमिशन  सूटेबिलिटी  भ्रर्थात्‌  योग्यता
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 [a  बजराज  सिंह]
 को  किस  तरह  से  जांचेगा  ।  उस  के  सम्बन्ध
 में  उन्होंने  कोई  स्कीम  बनाई  है  ?  कोई
 नियम  श्रादि  बनाये  गये  हैं  ?  झगर  कोई
 नियम  झादि  हैं  तो  मैं  चाहूंगा  कि  उन  को
 ठीक  से  प्रकाशित  किया  जाय  ताकि  लोगों  को
 यह  मालूम  हो  सके  कि  उस  नियुक्तितियों  के
 बास्ते  क्या  झावश्यकतायें  हैं  भौर  उन  को
 किसि  चीज  के  लथ  तैयार  होना  है।  झगर
 कोई  नियम  नहीं  है  भर  सूटेबिलिटी  सिफ
 दिमाग  में  रहती  हैलो  इस  से  लोगों  के
 झन्दर  झसम्तोष  हो  सकता  है।  जो  भादमी
 झाज  किसी  के  नीचे  काम  कर  रहा  है  भौर
 १६०  है  तन्ख्वाह  पा  रहा  है,  उस  को  एक

 दम  से  ३५०  रु०  दे  दिया  जाय  और  साल
 दो  साल  में  उसे  ५३०  रु०  पर  कर  दिया  जाय

 यह  कहां  तक  उचित  है।  भ्रभी  २८  फरवरी

 १६५६  को  सूची  प्रकाशित  हुई  है  जिस  में  १३३
 झादमी  मेरिट्स  के  आधार  पर  लिये  गये  है
 प्रेड  ३  से  ग्रेड  २  में  ।  उन  की  तन्ख्वाह  नई
 ग्रेड  में  MM.  ४८  से  दी  गई  जब  कि  सूची
 प्रकाशित  की  गई  २८  फरवरी,  १६५६  को  ।
 इस  में  हर  एक  भ्रफसर  को  एक  एक  हजार
 रुपये  एरियर्स  के  मिले  हैं  जब  कि  ये  उस
 स्थिति  में  काम  नहीं  कर  रहे  थे  ।  इस  के
 ऊपर  गवनेमेंट  ३  लाख  रु०  खर्च  करने  जा  रही
 है।  यह  कहा  जा  सकता  है  कि  जब  कि  सरकार
 का  ८००  करोड  का  बजट  है  तो  उस  में  ३  लाख
 रु०  कुछ  ज्यादा  नही  हैं  -  मे  मानता  हूं  कि
 ३  लाख  रु०  ज्यादा  नहीं  है,  लेकिन  जब
 चपरासियो  की  तन्ख्वाह  ५  र०  बढ़ाने  की  बात

 कही  जाती  है  तो  उसे  न  दे  कर  कह  दिया
 जाता  है  कि  सरकार  के  पास  रुपया  नही  है  t
 झाज  जिन  को  हक  नही  है  उन  को  देने  के  लिये
 ३  लाख  रु०  खर्च  कर  दिया  जाता  है  लेकिन
 जो  हकदार  है,  जिन  को  जरूरत  है  उन  के  लिये

 कुछ  नही  किया  जाता  ।  झाप  ई  लाख  रु०
 की  बात  कहते  है,  लेकिन  आप  ०  लाख
 रु०  खर्च  कर  दीजिये,  मुझे  कोई  एतराज  नहीं
 है,  लेकिन  मैं  चाहता  ह्  किं  नाजायज  तरीके
 से  यह  सब  न  किया  जाय  ।  मै  चाहूंगा  कि
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 इस  में  निएपक्ष  रूप  से  जांच  को  जाम  t  जो
 झार०  डी०  fo  से  १३९  प्रफसर  ग्रेड  ३  से
 ग्रेड  २  में  लिये  गये  हैं  उन  की  पूरी  जांच  फिर
 से  की  जाय  q

 पब्लिक  सविस  कमिशन  के  भझ्रादभियों
 में  से  सिर्फ  चेश्ररमैन  बेठता  है।  एक  उस  में
 गवनेमेंट  झाफ  इंडिया  का  ज्वायेंट  सेक्रेटरी
 बेठता  है।  यह  बड़ी  भ्रजीब  स्थिति  है  ।
 सरकार  कहती  है  कि  पब्लिक  सविस  कमिदन
 जो  सिफारिशें  करता  है  हम  उसी  के  भाषार  पर
 भरती  करते  है।  पब्लिक  सविस  कमिशन  का'
 तो  एक  ही  आदमी  होता  है  बाकी  लोग
 गवर्नमेंट  श्राफ  इंडिया  के  होते  हैं।  नतीजा
 यह  होता  है  कि  जिन  को  गवर्नेमेंट  झाफ
 इंडिया  के  लोग  चाहते  हैं  उन  को  प्रमोशन
 मिल  जाता  है,  जिन  की  एक  एक  साल  के
 अन्दर  Joo  या  ४००  Fo  तन्ख्वाह  बढ़  जाती
 है।  मै  तो  यह  कहता  हूं  कि  गवर्नेमेंट  भ्राफ
 इंडिया  के  ज्वायेट  सेक्रेटरी  वहां  पर  क्‍यों
 बेठे ?  गवर्ेमेंट  श्राफ  इंडिया  में  एक  चीज
 श्ो०  ऐंड  एम०  डिवीजन  कही  जाती  है
 इस  झो०  ऐड  एम०  डिवीजन  का  स्तर  इतना
 गिर  गया  है  कि  सेट्रल  सेक्रेटरियट  में  उस  का
 नाम  हो  गया  है  प्रायल  ऐड  मेसाजिग  डिवीजन  ॥
 जो  तेल  लगा  सकता  है,  मालिश  कर  सकता  है
 उस  को  प्रमोशन  मिल  जायेगा  ।  इस  तरफ
 भी  सरकार  का  ध्यान  जाना  चाहिये  |  भ्रगर
 झो०  ऐंड  एम०  को  लोग  आयल  ऐंड  मैसाजिग

 कहने  लगें  तो  कोई  भ्रच्छी  बात  नही  है  t
 भले  ही  इस  बात  में  पब्लिक  सविस  कमिशन
 का  हाथ  न  हो,  लेकिन  इस  तरह  से  उस  की
 बदनामी  हो  सकती  है।  में  कहना  चाहता
 हूं  कि  न्याय  वह  नही  है  जो  कि  किया  जाता  है,
 न्याय  वह  होता  है  जो  जनता  को  मालूम  हो
 कि  न्याय  हो  रहा  है।  जब  तक  जनता  के
 दिल  में  विश्वास  न  हो  कि  न्याय  किया  जा  रहा
 है  तब  तक  उसे  न्याय  नही  कहा  जा  सकता  है  +
 इस  लिये  मै  निवेदन  करूंगा  कि  जो  सेलेक्ान
 किया  जाता  है  कुछ  भ्ोहदों  पर,  या  सेंद्रक
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 सर्विसेज  में  प्रमोशन  दिया  जाता  है,  उस  के
 लिये इस  बात  का  ध्यान  रक्‍्खा  जाय  कि  पूरे
 का  पूरा  सेलेक्शन  जो  हो  वह  पब्लिक  सविस
 कमिशन  की  तरफ से  हो,  उस  में  जो  गवर्नमेंट
 आफ  इृडिया  के  मातहत  लोग  है  उन  का  कोई

 हाथ  नहीं  होना  चाहिये,  और  भ्रगर  उन  का

 हाथ  रहता  है  तो  लोगो  में  यह  शका  बनी  रहेगी

 जिस  का  मै  ने  जिक्र  किया  है।  इस  लिये मैं
 चाहूंगा  कि  इस  की  जाच  जरूर  की  जाय  कि
 किस  तरह  से  १३३  अफसर,  जो  कि  दो  साल
 के  अन्दर  १६०  रु०  मासिक  पर  भरती

 हुए  थे  भौर  दो  साल  के  अन्दर  ५३०  रु०
 पर  पहुच  जायेगे,  भरती  किये  गये  -  तो  इस
 की  जाच  हो  भोर  भ्रगर  कोई  भ्रन्याय  हुआ  है
 सो  उस  को  ठीक  किया  जाय,  लेकिन  चूकि
 इस  में  पब्लिक  सबविस  कमिशन  के  श्रादमी

 रहते  है  और  उनकी  बदनामी  होने  का  डर

 है  इस  लिये  मैं  चाहृगा  कि  भविष्य  में  भ्रगर
 अमोशन  देने  की  कोई  जरूरत  पडे  तो  वह  पब्लिक
 सर्विस  कमिशन  के  जरिये  किया  जाय,  और
 तरीके  से  नही  ।

 एक  बात  और  भी  कहना  चाहता  हू  ।

 जहा  तक  पब्लिक  सविस  कमिशन  के  मेम्बरों
 की  नियुक्ति  का  सवाल  है,  उस  में  ऐसे  लोग

 होने  चाहिये  जिन  की  प्रतिष्ठा  देश  में  उसी
 प्रकार  की  हो  जैसे  कि  सुप्रीम  कोर्ट  या  हाई
 कोर्ट  के  जजो  की  होती  है।  में  इस  बात  से

 सहमत  हू  कि  हम  को  पब्लिक  सविस  कमिशन
 को  भी  उसी  प्रतिष्ठा  पर  रखना  चाहिये  जिस

 न्तरह  से  कि  सुप्रीम  कोर्ट  या  हाई  कोर्ट  को  रखते

 है।  सुप्रीम  कोर्ट  शौर  हाई  कोटंस्‌  के  बारे  में

 झाम  तौर  से  देश  में  यह  भावना  है  कि  वहा
 जाने  से  हम  को  न्याय  मिलेगा,  यह  दूसरी  बात

 है  कि  गरीबी  की  वजह  से  हम  वहा  जन  न  सकें  t

 पब्लिक  सविस  कमिशन  के  बारे  में  में  कहना
 चाहता  हू  कि  इस  तरह  की  भावना  नहीं

 है  ।  झब  भी  लोगो  में  यह  भावना  है  कि  वहा
 सिफारिंद  से  सब  कुछ  हो  सकता  है  ।  ब

 भी  लोग  सोचते  हैँ  कि  वहा  और  आधारो

 थ्पर  भी  लोगों  की  नियुक्तिया  हो  सकती  हैं

 VAISAKHA  19,  3883  (SAKA)  Eighth  Report  of  76773
 UPS.C.

 और  प्रमोशन  हो  सकते  हैं  7  भले  ही  यह  न

 होता  हो,  लेकिन  झगर  यह  भावना  लोगों  में

 रहती  है  तो  यह  हमारे  जनतत्र  के  लिये  घातक
 भावना  है।  इस  लिये  मैं  कहूंगा  कि  पब्लिक
 सर्विस  कमिशन  में  जिन  लोगों  की  नियुक्ति
 हो  उन  का  व्यक्तित्व  इतना  ऊंचा  होना
 चाहिये  कि  उन  के  बारे  में  कभी  कोई  शक
 होने  का  सवाल  ही  न  भाये  -  कुछ  लोग  भ्रगर
 डिस्ट्रिक्ट  कलेक्टर  रहे  हो  भौर  उन  से  लाठी
 चार्ज  करने  के  लिये  कहा  जाय  तो  वे  यह  काम
 अच्छा  कर  सकते  है  लेकिन  भ्रगर  उन  से  कह
 दिया  जाय  कि  वे  ठीक  तरह  के  उम्मीदवारों
 को  छांटने  का  काम  करे  तो  में  बहुत  विनम्र

 शब्दों  में  इस  में  अपना  शक  जाहिर  करना
 चाहता  हू  कि  श्रे  इस  काम  को  कर  सकेंगे  ।
 इस  पब्लिक  सबिस  कमिशन  में  आप  ऐसे
 लोगो  को  नियुक्त  करे  जो  हाई  कोर्ट  या  सुप्रीम
 कोर्ट  के  जज  रहे  हो  ।  इस  से  लोगो  में  उस  के
 प्रति  विश्वास  पैदा  होगा  ।  झगर  कोई  बहुत
 बडा  शिक्षाविद  हो  तो  उस  के  होने  से  विध्वास
 पैदा  होगा  t  श्रगर  प्रशासनिक  सेवा  के  लोग

 वहा  ज्यादा  जायेगे  तो  वह  ठीक  नही  है।  इस
 लिये  ज्यादा  से  ज्यादा  कोशिश  इस  बात  की

 होनी  चाहिये  कि  वहा  बड़े  बडे  शिक्षाविद,

 सुप्रीम  कोर्ट  और  हाई  कोर्ट  में  जाने  वाले
 लोग  या  इस  तरह  के  जज  जिन के  बारे  मे  सारे

 मुल्क  के  लोगो  के  दिल  में  प्रतिष्ठा  हो,  भेजे
 जाये  ।

 श्न्त  में  मैं  भ्रपने  पहले  प्वाइट  पर  फिर
 जोर  देना  चाहूगा  कि  सिर्फ  मेरिट्स  के  आधार
 पर  नियुक्तिया  ठीक  नहीं  हो  सकती  ।  हमें
 यह  भी  देखना  पडगा  कि  हमारे  मुल्क  ने
 जो  विधान  तैयार  किया  है  उस  के  श्रनुसार
 नियुक्तिया  सही  तौर  से  प्रशासनिक  सेवाशों
 में  होती  है  या  नही  ।  प्रगर  नहीं  होती  हैं
 तो  इस  से  जनता  के  दिल  में  असन्तोष  पैदा

 होता  रहेगा  ।

 Shri  Shree  Narayan  Das:  (Darb-
 hanga).  Mr  Deputy-Speaker,  the
 importance  of  the  administrative  set



 76773  Motion
 re.

 ‘(Shri  Shree  Narayan  Das]
 up,  especially  in  a  democratic  admini-
 stration  is  fully  realised  and  it  was
 with  this  intention  that  the  Constitu-
 tion  made  a  special  provision  with
 regard  to  recruitment  of  personnel  to
 function  in  our  country.

 Having  regard  to  the  importance  of
 the  matter,  there  are  three  aspects
 with  regard  to  the  services  which
 require  our  attention,  These  are  right
 recruitment,  right  training  and  right
 allotment.  As  far  as  this  report  is
 concerned,  it  is  concerned  with  the
 question  of  right  recruitment.  It  is  a
 matter  of  satisfaction  that  it  has  been
 fully  realised  that  in  order  that  there
 may  not  be  any  patronage,  and  in
 order  that  intelligent  persons  may  be
 eppointed  to  the  services,  appoint-
 ments  to  the  services  must  be  made
 by  an  impartial  body.

 But,  from  time  to  time,  complaints
 have  been  made  here  as  well  as  out-
 side,  and  the  attention  of  Government
 has  also  been  drawn  to  the  fact,  that
 the  system  of  recruitment  or  the
 method  of  recruitment  is  not  quite  up
 to  the  mark.  Some  foreign  experts
 were  also  appointed  to  go  into  this
 matter.  In  our  own  country,  some
 gentleman  was  entrusted  with  this
 task.  In  view  of  the  fact  that  the
 very  structure  and  the  very  pattern
 of  our  Government  has  changed,
 there  must  be  some  change  in:  the
 method  of  recruitment.

 It  is  all  right  that  a  body  like  the
 UPSC  has  been  appointed  at  the,
 Centre,  and  various  State  Public
 Service  Commissions  in  the  States.
 But  the  mode  of  examination  and  the
 way  in  which  recruitment  is  made  are
 practically  the  same  as  before;  of
 course,  it  is  true  that  certain  new
 cadres  have  been  introduced  such  as
 the  Industrial  Management  Pool  and
 so  on;  and  the  idea  of  having  an
 Industrial  Service  Commission  is  also
 under  consideration.  But  even  then,
 the  method  of
 quite  satisfactory.

 Some  hon.  Members  have  expressed
 satisfaction  that  the  minimum  pres-

 examination  is,  not
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 cribed  for  the  marks  to  be  obtained  in
 the  personality  test  has  been  abolish-
 ed.  I  also  welcome  this:  change.  It.
 is  a  vital  change  that  has  been  made.
 I  do  not  know,  but  I  think  the  UPSC
 might  have  been  consulted  with.
 regard  to  this.

 But  from  the  report  we,  find  that.
 there  is  some  comment  somewhere  to:
 the  effect  that  the  effect  of  this  aboli-
 tion  is  being  studied  by  the  members:
 of  the  UPSC.  Whatever  the  effects.
 may  be,  the  commission  in  their
 report  have  given  the.  number  of
 persons  who  qualified  in  the  written
 tests  but  did  not  come  up  to  the  mark
 in  the  personality  tests,  that  is,  the-
 marks  obtained  by  them  in  the
 personality  tests  were  not  up  to  the:
 minimum  required  previously.  There-
 fore,  they  have  specially  mentioned
 that  the  performance  of  thoSe  officers
 will  be  under  scrutiny  to  judge  wher
 ther  they  are  efficient  or  not.  But  I
 would  like  to  say  that  there  is  no
 necessity  for  the  UPSC  to  judge  this,
 because  in  order  to  judge  the  proper
 working  of  the  various  officers,  in
 several  departments,  there  is  the
 Organisation  and  Methods  Division,
 and  this  Division  will  observe  their
 performance.  I  do  not  know  in  what
 way  the  UPSC  will  observe  their
 performance.  I  shall  leave  this  matter
 here.

 With  regard  to  recruitment,  some
 suggestion  was  made  by  Shri  A.  D.
 Gorwala  some  time  back.  I  do  not
 know  whether  Government  have
 given  consideration  to  that  suggestion..
 Besides,  the  personality  test  or  the
 interview  for  fifteen  minutes  by  the
 members  of  the  commission  may  not
 give  a  full  idea  of  the  personality  of
 the  candidates  being  interviewed.  We
 must  also  see  whether  the  persons.
 who  may  have  passed  the  written
 examination  and  who  may  have  pass-
 ed  the  personality  test  are  efficient  in
 their  actual  working.  What  is  require-
 ed  for  Government  service  is  not
 merely  intellectual  development  or
 intellectual  achievement,  but  what  is
 required  in  our  country,  particularly
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 an  the  democratic  set-up  is  the  proper
 mental  and  emotional  development  of
 the  candidate.  Therefore,  as  has  been
 suggested  by  Shri  A  D  Gorwala,  we
 must  also  have  some  expert  psycho-
 logical  examination  with  a  view  to
 have  a  scientific  imsight  into  the
 candidate’s  mental  and  emotional
 make-up  Such  an  examination  will
 bring  out  the  way  in  which  the
 candidate  is  thinking,  whether  he
 believes  in  the  ideology  which  Gov-
 ernment  have  accepted,  whether  he
 believes  ३5  the  high  objectives  that
 we  have  set  before  ourselves  This  38
 very  necessary  The  candidates  that
 may  be  selected  may  be  very  brilliant,
 they  may  have  high  intellectual
 achievements,  but  they  may  not  be
 following  our  ideology  and  they  may
 not  be  believing  in  the  ideology  that
 Parliament  has  set  before  the  country
 Therefore,  it  is  necessary  that  some
 more  attention  should  be  given  to  this
 aspect  so  as  to  enter  into  the  minds  of
 the  candidates  with  a  view  to  find
 out  whether  m  their  future  career,
 the  candidates  would  be  able  to  show
 their  belief  in  the  objectives  that  the
 State  has  placed  before  itself,  or  that
 the  Government  have  placed  before
 the  country—or,  the  Congress  Gov-
 ernment  may  believe  in  something,
 while  the  other  Governments  may  not
 believe  in  it—or  the  objectives  that
 Rave  been  enshrined  nm  the  Directive
 Principles  of  the  Constitution  Other-
 ‘wise,  it  may  happen  that  the  candi-
 qates  selected  may  be  good  writers,
 but  not  good  administrators  There-
 fore,  I  stress  this  point  that  there  must
 be  some  expert  psychological  test

 Every  hon  Member  has  welcomed
 the  fact  that  the  UPSC  have  mvited
 the  chairmen  of  the  State  Public
 Service  Commissions  to  a  conference
 and  discussed  matters  of  common
 interest  with  them  That  छ  all  right
 Some  inkling  has  been  given  here  as
 to  the  subjects  discussed  But  what
 were  the  broad  decisions  arrived  at?
 Some  idea  should  have  been  given  of
 the  conclusions  arrived  at  and  the
 nature  of  the  subjects  discussed  Of
 course,  there  38  some  mention  about
 it,  but  what  was  the  general  opinion
 expressed  by  the  chairmen  of  the
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 State  Public  Service  Commussions?  If
 this  had  been  given,  then  we  the
 Members  here  would  have  been  able
 to  appreciate  the  xmportance  of  it  to
 8  greater  extent  I  welcome  this  sort
 of  conference,  and  I  hope  that  in  the
 future  reports,  some  mention  wil]  be
 made  of  the  subjects  discussed  and
 the  broad  decisions  that  are  reached

 The  commission  have  said  that  the
 general  standard  is  going  down,  and
 that  the  deterioration  in  the  standards
 is  continuing  Some  measures  must
 be  adopted  to  check  this  deterioration.
 One  general  suggestion  is  that  the
 educational  standard  20  all  the  univer-
 sities  should  be  maintained  at  a  high
 level  In  this  connection  I  would
 like  to  suggest—I  do  not  know  whe-
 ther  there  is  at  present  any  such
 arrangement—that  just  as  there  has
 been  a  conference  of  the  UPSC  mem-
 bers  with  the  members  of  the  State
 Publi¢  Service  Commissions,  ]ikewise,
 there  must  be  some  annual  conference
 of  the  University  Grants  Commussion
 and  the  vice-chancellors  of  the
 different  universities  and  other  insti-
 tutes  which  are  engaged  n  offering
 degree  courses,  with  the  UPSC,  and
 these  matters  regarding  the  standards
 of  the  candidates  should  be  discussed
 I  do  not  know  what  the  Central  Gov-
 ernment  are  doing  in  this  regard  But
 I  would  suggest  that  the  Central  Gov-
 ernment  should  be  seized  of  this  ques-
 tion  fully  For,  m  spite  of  all  our
 Professions  and  all  our  speeches  here
 and  outside,  the  standard  of  educa-
 tion,  as  it  appears  from  the  various
 reports  of  the  Public  Service  Com-
 missions,  both  at  the  Centre  and  in
 the  States,  78  going  down,  m  spite  of
 the  expenditure  that  is  being  incurred
 and  ए  spite  of  the  reform  that  we  are
 carrying  out

 It  has  been  suggested  in  this  report
 that  the  lure  for  the  purely  admini~
 strative  jobs  is  increasing  Even
 persons  who  have  passed  the  MSc  or
 other  technical  examinations  are
 applying  for  the  administrative  ser-~
 vices  What  is  the  reason  for  this
 lure?  There  can  be  two  reasons  for
 this  One  ३38  that  the  terms  and  con-
 ditions  of  service  of  the  administra-
 tive  services  are  better  than  those  of.
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 the  other  services,  As  regards  those
 who  are  engaged  in  doing  work  in  the
 various  laboratories  and  research
 institutions  or  technical  institutions,
 their  terms  and  conditions  should  be
 improved,  or  at  least  they  should  be
 so  levelled  up  that  there  may  not  be
 any  difference,  for,  what  we  find  now
 is  that  a  graduate  who  has  put  in  four
 or  five  years  in  some  scientific  work
 also  comes  forward  and  appears  for
 the  IAS,  IPS,  IFS,  and  leaves  off  all
 the  experimental  work  that  he  has
 been  carrying  on,  and  then  comes  to
 join  the  service.  What  is  the  reason
 for  this  lure?  I  have  already  mention-
 ed  one  of  the  reasons.  The  second  is
 that  the  administrative  service  gives
 more  prestige,  whereas  the  research
 work  carried  on  in  the  laboratory

 «does  not  give  any  prestige.  Therefore,
 the  emoluments  or  the  terms  and
 conditions  of  service  and  also  the
 prestige  should  be  equal  in  all  the

 spheres,  in  all  the  levels  and  in  all
 the  departments.

 The  relation  of  the  Government
 with  the  Commission  is  cordial,  and
 that  should  be  maintained.  It  appears
 from  the  report  that  there  has  been
 no  point  of  difference  between  the

 ‘Commission  and  the  Government  in
 giving  effect  to  the  recommendations
 of  the  Commission.  I  think  that  is  a
 very  welcome  thing,  and  that  should
 be  appreciated.  I  think  Government
 will  continue  to  pay  such  regard  to
 the  recommendations  of  the  Com-
 mission  as  is  expected.

 Shri  Satyendra  Narayan  Sinha  refer-
 red  to  the  powers  of  the  Commission
 with  regard  to  the  appointments  made
 by  companies  and  undertakings  in
 which  the  Government  has  majority
 shares,  I  would  like  to  support  that
 idea.  They  are  practically  Govern-
 ment  bodies  and  most  of  the  money
 spent  by  them  is  granted  by  this  Par-
 liament.  Therefore,  all  appointments
 made  to  such  companies  and  under-
 takings  either  by  boards  or  commit-
 tees  or  individuals,  should  be  under
 the  supervisory  power  of  this  Com-
 mmission.
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 Mention  has  been  made  here  that
 Posts  are  advertised,  qualifications  and
 terms  and  conditions  are  laid  down,
 and  then  no  suitable  candidate  is
 available  to  the  Commission.  Some-
 times,  the  Commission  says  that  on
 such  terms  and  conditions  suitable
 candidates  are  not  available,  but  there
 is  a  general  tendency  and  hesitation
 on  the  part  of  the  Government  to
 increase  the  pay  so  that  such  posts
 could  be  filled  with  suitable  candi-
 dates.  Heed  should  be  paid  to  the
 recommendations  of  the  Commisston
 to  increase  the  emoluments  so  that  the
 posts  are  not  allowed  to  be  filled  by
 persons  who  are  not  up  to  the  mark.

 I  think  it  is  quite  wrong  to  make  a
 cancellation  after  the  Commission  has
 issued  the  advertisement  or  inter-
 viewed  the  candidates.  In  a  planned
 economy,  there  should  be  no  occasion
 for  that.  Once  advertisements  haye
 been  made  and  candidates  have  been
 interviewed,  Government  should  not
 come  forward  saying  that  they  do  not
 require  the  posts  to  be  filled  up.

 There  are  a  number  of  papers  in
 which  the  candidates  have  to  qualify.
 There  are  somé  optional  papers.  I
 have  not  fully  enquired  into  the
 matter,  but  it  is  said  that  some  of  the
 optional  papers  are  such  that  a  candi-
 date  who  has  taken  up  that  particular
 subject  as  his  optional,  gets  more
 marks  than  others.  That  is  unfair.
 The  questions  set  in  optional  papers
 should  be  of  such  a  standard  that  no
 particular  candidate  gets  undue
 advantage  from  the  marks  that  he
 receives  in  that.

 I  do  not  know  if  this  question  is
 being  considered  by  the  Government,
 but  it  is  before  the  public,  and  it  is
 felt  that  IAS  and  IPS  candidates  of
 one  State  should  be  posted  in  another
 State.  Though  it  will  involve  some
 additional  expenditure  and  some  diffi-
 culty  in  language,  this  would  be  in
 the  interests  of  independent  and
 impartial  administration.  I  think  this
 suggestion  should  be  considered  by
 the  Government,  and  the  practicability
 of  this  suggestion  should  be  examined.
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 oft  भक्त  बहाव  (गढ़वाल)  उपाध्यक्ष

 म्रहोदय,  संघ  लोक  सेवा  झ्रायोग  की  रिपोर्ट
 पर  इस  समय  बिचार  हो  रहा  है  मुझे  यह
 देखकर  कुछ  आश्चर्य  और  निराशा  भी  हुई
 कि  इसके  जितने  बेयरमैन  शौर  सदस्य  हुए  हैं
 उनमें  से

 है  स

 वेजनिक  जीवन  का  झनुमव  रखने
 याले  लोग  हि  नहीं  हैं।  यह  समझा  जाता

 है  कि  सिविल  सबविस  के  लोगो  को  प्रशासन  का

 ,  जो  भ्रनुभव  होता  है  उसी  के  श्राधार  पर

 इस  पद  के  लिए  थे  पूरी  तरह  योग्य  हो  जाते

 हैं।  लेकिन  मेरा  ख्याल  है,  जैसा  कि  कुछ
 मित्रो  ने  पहले  भी  बतलाया  है,  कि  शब  केवल

 कानून  झौर  व्यवस्था  रखने  का  कार्य  हमारे
 प्रशासको  के  हाथ  में  नहीं  है,  बल्कि  देश  के
 विकास  की  बागडोर  भी  उनके  ही  हाथो  में
 आ  गई  है,  भ्रब  उनके  कन्धो  पर  बहुत  बडा
 दायित्व  आ  गया

 है|
 इसलिए  श्ब  उनका

 दृष्टिकोण  भी  बदलने  की  आवश्यकता  है  ।
 अगर  सरकारी  कर्मचारियों  के  दृष्टिकोण  को
 बदलना  है  तो  उनका  निर्वाचन  भ॑।  ऐसे  तरीके
 से  होना  चाहिए  कि  ऐसे  लोगो  को  प्रोत्साहन
 मिले  जो  नया  दृष्टिकोण  लेकर  सेवा  में  प्रवण
 करे।  इसके  लिए  यह  आवश्यक  है  कि  लोक
 सेवा  आवाग  के  गठन  पर  बुनियादी  तौर  से
 विचार  किया  जाये  1  मेरा  अनराध  है  कि  जो

 हमारे  बहुत  से  राज्यपाल  लॉग  रिटायर

 होते  है,  श्र  उसके  बाद  उनको  कोई  काम

 नही  रह  जाता  उनका  इन  स्थानों  पर  नियुक्त
 किया  जा  ।  यहा  पर  सदन  में  वाद-विवाद
 के  दौरान  यह  कहा  भी  कहा  गया  था  कि
 गज्यपाल  लोग  बाद  में  वकालत  करने  लगते
 है  शौर  और  कोई  दूसरा  काम  करने  लगते

 है  |  इससे  श्रच्छा  हो  कि  इनको  लोक  सेवा
 आयोग  में  नियुक्त  किया  जाये  क्योकि  उनको
 सार्वजनिक  जीवन  का  भी  अनुभव  होता  है
 और  प्रशासन  का  भी  थोडा!  भ्रनुभव  होता  है  Y

 अगर  इन  लोगो  को  आयोग  में  नियुक्त  किया
 जाये  तो  इस  दृष्टिकोण  के  बदलने  में  बहुत
 कुछ  सफलता  मिल  सकती  है  1

 दूसरी  बात  में  यह  कहना  चाहता  हू
 कि  हमारे  सविधान  में  दो  तीन  चीजें  ऐसी  हूँ
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 कि  जिनको  विशेष  महत्व  दिया  गया  है  जैसे

 सुप्रीम  कोर्ट  है,  कट्रोलर  एड  आड़ीटर  जनरल

 है  भौर  तीसरा  यह  सब  लोक  सेवा  भायोग  है।
 मेरा  अपना  यह  ख्याल  रहा  है,  मै  नहो  समझता
 कि  हमारा  मत्रिमडल  इससे  कहा  तक  सहमत
 होगा,  कि  इन  सस्य  की  स्वनभता  को
 कायम  रखने  के  लिए,  और  इनके  प्रति  किसी
 प्रकार  की  भी  कोई  भ्राशका  न  उठे,  इसलिए
 यह  जरूरी  है  कि  इनको  दिल्ली  में  न  रहने
 दिया  जाय  ।  में  यह  दावा  तो  नहों  कर  सकता
 कि  अगर  इनको  दिलती  में  न  रखा  गया  और
 दूसरे  स्यान  पर  रखा  गया  तो  इनकी  स्वतत्रता
 बढ  जायगा,  हो  सकता  है  कि  मेरी  यह  दलील
 गलत  हो,  लेकिन  यह  अवश्य  है  कि  अगर
 इनको  दिल्‍ली  में  न  रहने  दिया  गया  तो  ऐसा
 वातावरण  अवश्य  पैदा  हो  जायगा  कि  कित्री
 को  इनकी  स्वतत्ता  के  प्रति  ग्राशका  न  रहे  ।

 हमारा  यह  बडा  दर्भाग्य  है,  बहुत  में  लोग  इसे
 सोभाग्य  कहेंगे,  कि  सुप्रीम  कोर्ट  का  हनना
 बढ़ा  भवन  यहा  बन  चुका  है  कि  उसको  यहा  से
 हटाया  नहीं  जा  सकता  ।  इसी  तरह  से
 क॒ट्रोलर  एड  ऑडीटर  जनरल  के  लिए  भी
 भवन  का  निर्माण  किथा  जा  चुका  है  श्र
 उनको  यहा  से  नहों  हटाया  जा  सकता  |

 परन्तु  यह  नोक  सेवा  आवोग  झभी  तक  एक
 किराये  के  मकान  में  चल  रहा  है  मुझे
 बताया  गया  है  कि  इस  ्रायोग  के  लिए  यह
 मकान  सुविधाजनक  नहीं  है।  इस  बात  की
 शिकायत  है  कि  उसमें  जगह  की  पूरी  गुजाइश
 नही  है  और  जितनी  गोयनीयता  होती  चाहिए
 बह  उस  मकान  में  नहीं  रखी  जा  सकती  ।
 इसलिए  गवनेमेंट  के  सामने  यह  सवाल  जरूर
 श्रायंगा  कि  इसके  लिए  भी  भवन  का  नि  वरण
 किया  जाय  ।

 तो  भेरा  शासन  से  यह  अनुरोध  है  कि
 दस  भवन  का  निर्माण  करने  से  पहले  वह  इस
 बात  पर  विचार  कर  ले  कि  आया  यह  आयोग
 दिल्‍ली  में  रहेया  न  रहै।  मेरा  र्पाल  है  कि
 इसको  ऐसे  किसी  स्थान  पर  रखा  जाये  जहा
 कोई  राजधानी  न  हो  ।  मै  मसूरी  के  लि
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 पी  भगत  दर्द]
 तो  नही  कहता  क्‍यों  कि  झाज  कल  उसका

 दूसरा  महत्व  हो  रहा  है,  लेकिन  भगर  इस
 झायोग  को  किसी  पर्वतीय  स्थान  पर  मेज  दिया
 जाये  तो  उनका  दिमाग  भी  ठडा  रहेगा  और  जो

 दूसरे  लोग  बहा  जायेंगे  उनका  दिमाग  भी  ठंडा

 होगा  ।  और  अगर  ऐसा  करना  सम्भव  न  हो
 तो  इस  आयोग  का  किसी  केन्द्रीय  स्थान  पर
 भेज  दिया  जाये,  जैसा  नागपुर  है,  जो  कि
 राजधानी  रह  द॒का  है।

 भी  Wo  का०  भट्टाचार्य  (  पश्चिम

 बीनाजपुर)  वाराणसी  में  भेजना  चाहिए  1

 थी  भक्त  बोग :  वह  उचित  स्थान
 नहीं  है  प्रौर  जगह  की  मा  कमी है  ।

 एक  साननीयथ  सदस्य  :  ग्वालियर

 शनी  भक्त  दर्शन  :  मेरा  किसी  स्थान
 'बिद्षष  के  बारे  में  काई  अनुरोध  नही  है  ।

 उपाध्यक्ष  महोदय  :  उनका  अनुराध
 तो  इसको  दिल्‍ली  से  हटाने  पर  है  1

 श्री  भक्त  दर्शन  :  मेरा  सुझाव  है  कि
 गवर्नमेंट  इस  बात  पर  विचार  करे  कि  श्राया

 यह  उचित  है  या  नही  कि  इसको  दिल्‍ली  में

 रहने  दिया  जाये  ।  प्रगर  गवर्नेमेंट  विचार
 करने  के  बाद  फिर  इस  निष्कर्ष  पर  पहुचती
 है  कि  इसको  दिल्ल  में  ही  रहना  चाहिए,  तो
 मेरा  भनुरोव  है  कि  इसके  लिए  भी  एक  भ्रच्छा
 भवन  बना  दिया  जाये  जैसा  कि  सुप्रीम  कोर्ट
 के  लिए  और  कट्रोलर  एड  झाडीटर  जनरल  के
 लिए  बनाया  गया  चाहें  बहू  इतना  बड़ा  न

 हो  जैसा  कि  सुश्रीम  कोर्ट  का  भठन  है  ताकि

 वहा  [री  गोपनीयता  सीक्रेसी  रखी  जा
 सके  ओर  जहा  पर  रिकार्ड  ग्रादि
 दौक  तरह  से  रखे  जा  सके  इस  पर  गवर्नमेट
 को  विचार  करना  चाहिपे  ।

 इस  रिपोर्ट  में  कर्माशन  ने  भी  कहा  है
 और  बहुत  से  पूर्व  बबताओं  ने  भी  बतलाया  है
 कि  उम्मीदवारों  का  तन रल  स्टेण्डड  गिरता  जा
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 we  है।  चारो  तरफ  से  इस  बात  का  जिक्र
 किया  गया  है  भौर  यूनिवर्सिटी  प्रान्द्स  कमीलन
 ने  मी  इस  पर  काफौ  कहा  है  |  लेकिन  रिपोर्ट
 में  कोई  ऐसा  सुझाव  नहों  दिया  गया  है  कि

 कैसे  मह  स्टैंडर्ड  ऊचा  किया  जाये  1  इस  बात

 पर  तो  उन्होने  जरूर  चिन्ता  व्यक्त  की  है  कि

 स्टेंड्ड  गिरता  चला  जा  रहा  है  लेकिन  इसका
 कोई  उपाय  नहीं  समझाया  है  कि  इसको
 किस  तरह  से  ऊचा  किया  जा  सकता  है  ?

 मेरा  झपना  यह  विचार  है  कि  स्टैंड  गिरने

 का  एक  बड़ा  भारी  कारण  यह  है  कि  हमारे
 बहुत  से  विश्वविद्यालयों  ने  हिन्दी  को  और

 दूसरी  प्रादेशिक  भाषाप्रो  को  छिक्षा  का

 ध्ष्यम  स्वीकार  कर  लिया  है  रीकन

 केंद्रीय  सरकार  की  जितनी  भी  सेवाये  हैं
 उनके  लिए  परोीक्षाये  अप्रेजी  के  माध्यम  से
 ली  जाती  है  t  हमारै  छात्रो  के  सामने  एक
 कठिनाई  धाती  है।  वह  यह है  कि  वह
 किसी  बात  की  जानकारी  रखते  हुए  भी
 ग्रपनी  शबदावली  की  कर्मी  की  बजह  से
 और  अपने  विचारों  को  व्यक्त  करने  की
 अभिव्यजना  इाक्ति  की,  पावर  श्राफ

 एक्सप्रेशन  की,  कमी  की  वजह  से  ठीक

 प्रकार  से  प्रश्नों  का  जवाब  नही  दे  पाते  ॥

 इससे  पहले  राजभाषा  झ्ायोग  ने  केन्द्रीय
 सेवाधो  के  लिए  परीक्षाओं  का  माध्यम
 क्‍या  हो  इस  सम्बन्ध  में  बडे  विषद  रूप  से

 विचार  किया  और  फिर  ससद  की  समिति
 में  भी  इस  प्रदन  पर  विचार  किया  ।  इस
 संसदीय  समिति  ने  और  राजभाषा  भ्रायोग

 नें  भी  शासन  के  सामने  .यह  सुझाव  रखे  हैं
 कि  हम  केन्द्रय  सरकार  क॑  प्रतियोगिताश्रो

 की  परीक्षाये  हिन्दी  और  दूसरी  प्रददेशिक
 भ्ाषधो  के  माध्यम  से  रखें  ससदीय  सम्तिति

 के  द्वारा  जो  सुझाव  दिये  गये  हैँ  उनमें  इस
 इन्दिवाली  का  प्रयोग  किया  गया  है  ।

 “Enghsh  should  continue  to  be
 he  medium  of  examination  and
 fnglish  may  be  admitted  as  an
 alternative  medium  after  some-
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 time,  and  both  Hindi  and  English
 should  be  available  as  alternative
 media  at  the  option  of  the  candi-
 date  for  as  long  as  is  necessary”.

 इस  सम्बन्ध  में  में  मानतीय  मत्री  जी  से

 झनुरोध  करता  चाहता  हूं  कि  इस  समिति
 ने  गवर्नेमेंट  के  हाथ  में  छोड  दिया  है,  वह
 निर्णय  करे  कि  यहू  after  some  time
 क्या  होगा  ।  यह  after  some  time
 एक  रबड  छुन्द  है,  यह  एक  एसा  लचकीला

 हब्द  है  कि  इसको  कितना  ही  लम्बा  भी
 किया  जा  सकता  है  ।  हो  सकता  है  कि  इसमें
 दस  साल  लग  जायें  या  १५  साल  लग  जायें  |
 मेरा  मंत्री  ज॑  से  अनुरोध  है  कि  जब  गवनेमेंट
 केन्द्र॑य  सेबाभो  के  सम्बन्ध  में  इस  पर  विचार
 करे  कि  परीक्षाप्रो  का  माध्यम  क्‍या  हो,
 तो  बह  इस  बात  का  ध्यान  रखे  कि  जो  छात्र
 आज  विश्वनिद्यालयों  में  हिन्दी  या  दूसरी
 प्रादेशिक  भाषाधों  के  माध्य  से  शिक्षा
 प्राप्त  कर  रहे  है  उनके  हितों  की  रक्षा  की
 जाय  |  हम  देख  रहे  हैं  वि  जिन  विध्वविद्यालयों
 में  शिक्षा  हिन्दी  या  प्रादेशिक  'मभाषाधों  के
 माध्यम  से  दी  जाती  है  उनके  छात्रों  के सामन

 यह  एक  बड़ी  अडचन  है  कि  किस  तरह  से
 केन्द्रीय  सेवाओ  की  प्रतियोगिता  परीक्षाओं
 में  सफलता  प्राप्त  करें  ।  इस  लिए  मेरा
 केन्द्रीय  सरकार  से  अनुरोध  है  कि  वह  इस
 सम्बन्ध  में  जितनी  जल्दी  हो  सके  निर्णय
 कर  दे  f  इस  ससदीय  समिति  की  रिपोर्ट  के

 दूसरे  पैराग्राफ  में  यह  सुझाव  दिया  गया  है
 “झाफूटर  ड्यू  नोटिस।  मै  ने  पहले  भी  इस
 सवाल  को  उठाया  था  कि  इस  की  परिभाषा
 क्या  होगी  1  कितने  दिन  का  नोटिस  चाहिए,
 एक  साल  का  दो  साल  का  ।  पर  यह  चीज
 गवनमेंट  के  हाथ  में  है  |  शत  गवर्नमेंट  को
 बडी  सचाई  झौर  तत्परता  के  साथ  इस
 सिफारिश  पर  अमल  करना  चाहिए  ताकि
 जो  छात्र  हिन्दी  या  दूसरी  प्रादेशिक  भाषाभो
 के  माध्यम  से  शिक्षा  प्राप्त  कर  रहे  है
 उनको  शिकायत  न  रहे  भर  उनकी  समस्या

 हल  हो  जाय  ।
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 4  प्रधिक  समय  नहीं  लेना  चाहता ।
 लेकिन  एक  खास  बात  की  भोर  ध्यान
 दिलाना  चाहता  हूँ  ।  इस  रिपोर्ट  में  जो  हमारे
 सद्दास्त्र  सेनाझो  के  अफसर  लिए  जाते  है
 उनके  बारे  में  भी  प्रकाश  ढाला  गया  है  ।
 लेकिन  इस  बारे  में  एक  साधारण  सा  जिक्र
 कर  दिया  गयाहै  कि  जो  लोग  लिखित
 परीक्षा  में  पास  हो  जाते  हैं  जब  उनकी
 शारीरिक  परीक्षा  होती  है  उसमें  वे  भ्रक्सर
 असफल  हो  जाते  है  ।  इस  झोर  कमीशन  ने
 जो  ध्यान  दिया  यह  उचित  ही  है  लेकिन
 इसमें  कहा  गया  है

 “The  Commission  hopes  that
 candidates  as  well  as  their  parents
 would  themselves  weigh  carefully
 the  prospect  of  success  and  not
 fritter  away  their  money  and
 energy  m  the  vain  pursuit  of  com-
 peting  for  services  for  which  the
 candidates  are  not  adequately  pre-
 pared”.

 यह  बडा  कठिन  है  कि  यह  प्राशा:

 पूरी  होगी  क्योकि  हर  पिता

 चाहता  है  कि  उसका  लडका  करनेल  या  जनरल
 हो  श्रौर  वह  बड़े  से  बडा  पद  पाये  भौर
 लोग  उसको  सलाम  "कर  ।  माता  पिताप्नो
 की  यह  भावना  स्वाभाविक  भी  है  |
 में  इस  सम्बन्ध  में  यह  सुझाव  देना  चाहता
 हैँ  कि  सरकार  और  'डिफेस  भिनिस्ट्री  इस
 प्रदन  पर  विचार  करे  और  इसका  हल  निकालें  1
 श्राज  यह  हो  रहा  है  कि  मान  लीजिये  कि
 दस  हजार  लडके  लिखिंत  परीक्षा  में  बैठे
 और  उनमें  से  २०००  पास  हुए  और  उन
 दो  हजार  में  से  २००  छाड़  गये  ।  उन  में  से

 बहुत  से  लोग  जो  लिखित  परीक्षा  में  बहुत
 अच्छे  निकलते  है,  शारीरिक  परीक्षा  में  भ्रसफल

 हो  जाते  हैं  t  में  सुझाव  देना  चाहता  हूँ  कि
 जितने  लोग  सशस्त्र  सेनाओ  की  परीक्षाओ्रो  में
 बैठते  है  7  उन  को  दा  रिक  परीक्षा  पहले  ले
 ली  जाये  कि  झाया  वे  इस  योग्य  भी  है  था

 नही  ।  मान  लीजिये  दस  हजार  व्यक्तियों  ने
 प्रार्थना  पत्र  दिये  और  उन  में  से  दो  हजार  झारी-
 रक  दृष्टि  से  उपयुक्त  निकलते  है,  तो  उन्हीं
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 दो  हजार  की  फिर  परीक्षा  हो  झौर  सब
 व्यक्तियों  की  परीक्षा  लेने  की  झावश्यकता

 नही  रहेगी  |  भाज  कल  काम  यह  है  कि  पहले
 लिखित  परीक्षा  होती  है  भौर  फिर  वे  लोग
 सेलेबशन  बोर्ड  के  सामने  जाते  है  |  इस  क्रम  को
 बदलने  की  भ्रावद्यकता  है  यह  व्यवस्था  करनी

 ाहिये  कि  जिन  का  शरीर  पुष्ट  है,  जिन  का
 स्वास्थ्य  भ्रच्छा  है,  वही  लिखित  परीक्षा  में
 जायें  1  इस  प्रकार  इस  समय  जो  वेस्टेज  होता
 है,  वह  खत्म  हो  जायेगा  ।

 प्रन्त  में  मैं  अ्रायोग  को  भौर  गृह-मत्रालय
 को  धन्यवाद  देते  हुए  एक  उलाहना  देना  चाहता
 हूं।  जितने  मंत्रालय  हैं,  उन  के  प्रतिवेदन

 हम  को  हिन्दी में  भी  मिलत ेहै  1  पता  नही  कि
 कमीशन  के  प्रतिवेदन  का  हिन्दी  सस्करण  क्यो

 नही  तैयार  किया  जाता  है।  शायद  कमीशन  का
 वातावरण  ही  ऐसा  है  कि  इस  रिपोर्ट  का  हिन्दी
 अनुवाद  तैयार  करने  को  प्रावश्यकता  अ्रनुभव
 नही  की  जाती  है  |  भ्राखिर  वहा  कौन  से
 टैक्नीकल  विषय  है  कि  जिन  के  लिये  उपयुक्त
 शब्द  झ्रादि  नही  मिलते  है  ।  भ्रत'  मैं  ग्राशा
 करता  हूं  कि  कम  से  कम  अगले  वर्ष  यह
 व्यवस्था  की  जायेगी  कि  अग्रेजी  के  साथ
 साथ  रिपोर्ट  का  हिन्दी  संस्करण  भी  हम
 लोगों  को  उपलब्ध  हो  सके  ।

 थ्री  आसर  (रत्नगिरि):  उपाध्यक्ष  महोदय,
 यूनियन  पब्लिक  सविस  कमीशन  की  रिपोर्ट
 की  चर्चा  करने  से  पहले  मै  यह  कहना  चाहता
 हु  कि  हमारी  सरकार  ने  उस  की  सभी  सिफा-
 रिद्यों  को  मान्य  कर  लिया  है,  यह  बड़ी
 प्रसन्नता  की  बात  है।  मै  फिर  से  भज  करूगा
 कि  मै  यह  भ्रावश्यक  समझता  हू  कि  हमेशा  के
 लिये  यह  परिपाटी  रख  दी  जाये  कि
 कमीदन  की  झोर  से  दी  गई  सिफारिशों

 को  भी  माना  जाये।  इस  रिपोर्ट  में  दी  गई  बातीं
 पर  गम्मीरता  से  विचार  करना  आवश्यक  है
 झौर  सरकार के  द्वारा  उन  के  सम्बन्ध  में  जल्द  से
 जल्द  कदम  उठाना  भी  ग्रावश्यक  है  |
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 इस  रिपोर्ट  में  एक  जगह  यह  लिखा  गया
 है

 “It  was  observed  in  the  re-
 ctuitment  that  administrative  posts
 still  continue  to  have  a  special
 charm  for  many  aspirants  to
 Government  service  and  technical
 and  scientific  personnel  are  no
 exception  to  it.  Numerous  candi-
 dates  belonging  to  the  technical
 services  or  holding  technical  posts
 had  applied  for  the  Indian  Admi-
 nistrative  Service  (Special  Rec-
 ruitment).  The  same  feature  is
 noticeable  in  that  recruitment  to
 the  Industrial  Management  Pool.
 Obviously  it  is  not  in  the  public
 interest  that  technical  and  scienti-
 fic  personnel  who  are  needed
 at  present  in  their  own  line  should
 feel  tempted  to  go  into  the  admin-
 istrative  line,  often  at  a  late  stage
 of  their  career”.

 इस  विषय  पर  सरकार  को  बहुत  पम्मी  तता
 से  विचार  करना  चाहिये  ।  इस  रिपोर्ट
 से  मालम  होता  है  कि  आज  हमारे  देश  में
 सेकंण्ड  प्लान  चल  रहा  है,  लेकिन  फिर
 भी  टैक्नीकल  और  सायटिफिक  व्यक्ति  अपनी
 नौकरिया  छोड  कर  एडमिनिस्ट्रेटिव  सर्विस  में
 जाना  चाहते  है।  यह  हमारे  लिये  बडी  चिन्ता  की
 बात  है  |  यह  क्‍यों  हो  रहा  है  ?  आज  हमारे
 देश  में  उद्योग  बढ  रहे  है  भौर  कई  प्रोजेक्ट्स
 में  काम  चल  रहे  है  शर  हम  उन  के  लिये  पर्याप्त
 टैक्नीकल  और  सायटिफिक  परसोनेल  न

 होने  की  बाल  करते  है  1  लेकिन  दूसरी  ओर  वे
 लोग  अपनी  नौक  रिया  छोड  एडमिनिस्ट्रेटिव
 लाइन  में  जा  रहे  है  ।  इस  का  कारण  यह  है  कि
 टैब्नीकल  सबिस  से  एडमिनिस्ट्रेटवि  सविस  में
 पे-स्केल,  सुविधायें  और  प्रोस्पेक्ट्स  भादि  भ्रच्छे
 होते  है  7  इस  लिये  यह  झावश्यक  है  कि  सांयाटे-
 फिक  और  टैक्नीकल  परसानेल  को  भी  वही
 तनख्वाह्‌  और  सुविधायें  देनी  भाहियें,  जो
 कि  एडमिनिस्ट्रेटिव  सबविस  में  टी  जाती  हैं  !
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 इस  का  पअर्भ  यह  है  कि  सरकार  को  ऐसे  कदम
 उठाने  चाहियें  कि  टेषिलकल  धौर  सांयटिफिक
 परसोनेल  में  एडमिनिस्ट्रेटिव  सबिस  में  जाने  का

 ब्यामोह  कम  किया  जाये  ।  में  इस  बारे  में

 एक  उदाहरण  देना  चाहता  हू  7  हम  कोई  रिसर्च
 करना  चाहते  है  भौर  उस  के  लिये  रखे  गये
 व्यक्ति  को  २५०  रुपये  तनख्वाह  देते  हैं  1  इस
 तनख्वाह में  कोई  भी  भच्छा  रिसर्च  करन  वाला

 रिसर्च  करने  के  लिये  तैयार  नही  होगा  ।  इस
 लिये  रिसर्च  वर्क  रुक  जाता  है  |  इस  लिये  एड-
 मिनिस्‍्ट्रेटिव  सविस  में  जो  पे-स्केल  झादि  है,
 वे  टैक्नीकल  भर  सायटिफिक  परसोनेल  को
 देना  आवश्यक  है  tv

 एक  डसी  चिन्ता  की  खात  यह  है  कि
 इस  रिपोर्ट  में  लिखा  गया  है  कि

 “very  year,  there  are  a  number
 of  posts  for  which  suitable  candi-
 dates  are  not  found  in  response  to
 the  Commussion’s  methods  of  com-
 petitive  recruitment”.

 हमारा  देश  चारों  ओर  से  बढ  रहा  है,
 प्रगति  कर  रहा  है।  सरकार  का  काये-क्षेत्र
 भी  बढ  रहा  है  भौर  जैसे-जैसे  उस  का  कार्ये-
 क्षेत्र  बढ़ेगा,  वैसे  वैसे  भ्रधिक  व्यक्तियों  की
 आवष्यकता  होगी  ।  लेकिन  रिपोर्ट  में  स्पष्ट
 तौर  से  कहा  गया  है  कि  योग्य  क्षमता  रखने  वाले
 व्यक्ति  मिलते  नही  है।  ३१  मार्च,  १९५८  को
 ३१६  स्थानों  के  लिये  व्यक्तियों  की  प्रावश्यकता
 थी,  लेकिन  कमीशन  ने  केवल  १०३  व्यक्तियों
 को  चुना  भर  २३२  व्यक्तियों  की  आवश्यकता

 है।  यह  क्या  बताता  है  ?  हमारे  यहा  कम्पीटेंट
 झ्ाद/मयों  की  कमी  है,  लेकिन  मुझे  यह  बताना
 आवश्यक  है  कि  हमारे  यहा  कम्पीटेट
 आदमियो  की  कमी  नही  है,  लेकिन  पिछले  ग्यारह
 सालो  में  हमारी  ओर  से  कम्पीटेट  झादमियों
 का  निर्माण  करने  के  लिये  कोई  ठोस  कदम  नहीं
 उठाया  गया  है  ।  श्राज  हमारा  कारोबार
 उन  व्यक्तियों  क ेऊपर  चल  रहा  है,  जिन  को
 ब्रिटिदा  गवनंमेंट  झ्ाई०  सी०  एस०  बना  कर
 झाल  'राऊक  शिक्षा  दी  झौर  अच्छा  एडमिनिस्ट्रे-
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 टर  बनाया  ।  इस  का  मतलब  यह  है  कि  हमारी
 शिक्षा  का  स्तर  गिर  गया  है  भ्रमी तो  दो  तीन
 दिन  पहले  हमारे  शिक्षा  मंत्री  ने  हाउस  में
 बताया  कि  हमारा  स्टेण्डर्ड  बढ़  रहा  है,  हर  क्षेत्र
 में  लोग  प्रगति  कर  रहे  हैं,  सांयटिफिक  क्षेत्र  में
 भी  प्रगति  हो  रही  है  ।  हम  नहीं  जानते  कि
 गृह-भत्रालय  ने  इस  रिपोर्ट  की  कापी  छिक्षा
 मंत्रालय  को  भेजी  है  या  नहीं  ।  जो  कुछ  इस
 रिपोर्ट  में  बताया  गया  है,  उस  का  स्पष्ट  ्र्च
 यह  है  कि  हमारा  एज्केशनल  स्टैण्डड  गिर  रहा
 है,  जिस  के  कारण  कम्पीटेंट  आदमी  नही  मिलते
 है।  इस  का  परिणाम  यह  है  कि  भ्राज  हमारे
 देश  की  डिमाड  को  पूरा  करने  के  लिये  अच्छे
 आदमी  नहों  मिलते  हैं।  मेरी  प्रार्थता  है  कि  देश

 की  प्रगति  के  लिये  कार्यक्षमता  भौर  देश  भक्ति
 से  भरे  व्यक्तियों  का  निर्माण  करना  आवद्यक  है
 इस  लिये  यह  आवध्यक  है  कि  देश  में  भ्रच्छे,
 बुद्धिमान,  कार्यक्षम  भौर  कुशल  व्यक्तियों  को
 चुन  कर  उन  को  भ्रच्छी  सर्वा गीण  शिक्षा  देना
 का  प्रबन्ध  किया  जाये।  अगले  पाच  दस  सालों
 में  हम  को  कितने  भ्रादमियों  की  झ्रावश्यकता  है,
 इस  का  विचार  कर  के  उपयुक्त  व्यक्तियों  के
 निर्माण  करने  की  व्यवस्था  की  जाये  t  -

 झाखिर में  एक  भौर  बात  बताना  झावष्यक
 है।  भ्राज  देश  में  अच्छे  व्यक्तियो  की  कमी
 बताई  जाती  है,  लेकिन  हमारे  पास  ऐसे  उदाहरण
 है  कि  सब  दृष्टि  से  कम्पीटेंट  और  देश  की
 सेवा  करन  की  क्षमता  और  भ्राकाक्षा  रखने  वाले
 व्यक्ति  विद्यमान  हैं,  लेकिन  चूकि  वे  सत्तारूड़
 दल'  के  विचारों  से  सहमत  नही  होते  हैं,
 इसलिये  उन  की  इच्छा  होते  हुए  भी  उन
 देशभक्त  शौर  कार्यक्षम  नौजवानो  को  सेवा
 के  क्षेत्र  में  भर्ती  होने  से  रोका  जाता  है
 इस  पर  विचार  किया  जाये।  जो
 देशभक्त  भौर  राष्ट्रीय  विचार  के  योग्य
 व्यक्ति  है,  देश  की  प्रगति  करने  के  लिये  उन
 को  सॉविैसिज  में  भरती  होने  का  मौका  दिया
 जाये,  भले  ही  उन  के  विचार  सरकार  के
 विध्वारों  के  विरुद्ध  हो  ।  ऐसा  दिखाई  देता  है
 कि  सरकार  की  शोर  से  ऐसे  व्यक्तियों की  बरती
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 करते  समय  पक्षपात  किया  जाता  हैं,  खुले
 सौर  पर  नेप्रोटिज्म  का  प्रदर्शन  किया  जाता

 है।  इसलिये  मेरा  यह  नर्मेत्तापूषक  निवेदन है  कि
 शरकार  के.  झन्य  अन्य  दपतरों  में  काम  करने
 वाले  जो  सुवोग्य  व्यक्ति  हैं,  उन  को  चाहे  तो
 एक  भाव  साल  तक  विशेष  शिक्षा  दे  कर
 उनको  नियुक्त  करना  चाहिये।  देश  में  ऐसे
 कई  सरकारी  कर्मचारी  है,  जो  कि  अपनी  क्षमता
 शीर  थोग्यततों  से  देश  की  सेवा  कर  सकते  है
 उनकी  श्ायु  एक  दो  साल  बढ़  जान ेसे  उन  को
 सविस  से  वंचित  करना  उचित  नहीं  है  !

 रिपोर्ट  के  पैराग्राफ  २३  मे  कहा  गया

 है--
 “,...2l  cases  of  appointment  of

 non-Indians  in  the  service  of  Gov-
 ernment  of  India.”

 Motion  re.

 लेकिन  ये  नान  इडियन  कौन  है,  वे
 कौन  से  स्थानों  पर  नियुक्त  है,  कौन  से  देश  के

 है,  इस  का  खुलासा  नहीं  किया  गया  है  ।
 मैं  वह  प्रार्थना  करूंगा  कि  जो  लोग  चुन  कर  लिये
 गये  हूँ,  वे  किस  देश  के  नेशनल्ज  हैं  श्रौर  किन

 पदों  पर  काम  कर  रहे  है,  यह  बताना  श्रावश्यक

 है
 Mr.  Deputy-Speaker:  Shri  Bhatta-

 charyya,  He  assured  me  he  would  be,
 very  brief

 Shri  C.  K.  Bhattacharyya
 Dinajpur):  Yes,  Sir.

 Mr.  Deputy-Speaker,  Sir,  my  friend
 Shri  Bhakt  Darshan  has  just  now  re-
 ferred  to  the  need  for  a  change  in  the
 angle  of  vision.  That  reminded  me
 of  a  talk  I  had  with  a  senior  civilian
 officer  after  power  was  transferred.  I
 asked  him  whether  he  was  prepered
 to  act  really  as  the  servant  of  the
 people  and  whether  he  was  feeling  as
 such.  He  said:  ‘You  expect  from  us
 exuctly  the  opposite  of  what  we  have
 been  trained  and  used  to.  The  system
 in  which  I  had  served  proceeded  ‘fe
 this.  The  orders  came  from  tite
 Viceroy  to  the  Home  Member;  from

 (West
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 the  Home  Member  to  the  Home  Ser-
 retary;  from  the  Home  Secretary  to
 the  Governor;  from  the  Governor  to
 the  Chief  Secretary  and  from  the
 Chief  Secretary  down  to  us.  That  ts
 how  we  have  been  used  to  work.  We
 loPk  up  to  the  orders  of  the  superiors;
 it  is  not  necessary  for  us  to  look
 below  as  to  what  the  people  are  feel-
 ing  about  what  we  are  doing.’

 That  is  exactly  the  angle  of  vision
 which  now  requires  a  change.  Our
 Administrative  Officers  and  persons
 who  come  forward  for  accepting  ad-
 ministrative  service  should  feel  and
 act  really  as  the  servants  of  the

 le.  While  I  say  this,  I  should,
 at  the  same  time.  make  it  ayite  clear
 that  I  want  them  to  be  as  efficient  as
 the  civilians  were.

 The  one  merit  of  the  system  of
 services  that  were  set  up  by  the
 British  Government  in  India—and  for
 the  matter  of  that  in  the  whole  af
 their  empire—i.e.  the  civil  service,
 was  that  it  was  one  service  noted  for
 itg  efficiency.  And,  that  is  what  we
 pxpect  from  our  civil  servants.

 In  tms  connection  I  may  mention
 two  names,  one  of  Sir  William  Vin-
 cent,  who  was  an  old  Home  Member
 It  is  said  that  efficient  Home  Mem-
 pers  like  him  had  scarcely  come  in
 India.  After  that  I  remember  the
 name  of  Sir  Malcolm  S.  M.  Hailey  who
 had  to  face  an  Opposition  in  this  House
 led  by  Pandit  Motilal  Nehru  himself
 and  assisted  by  Pandit  Madan  Mohan
 Malaviya  on  the  one  hand  and  by  Shri
 vithalbhai  Patel,  on  the  other.  Even
 a  man  like  Hailey  felt  the  impact  of
 the  Opposition  so  much  that  when  he
 jeft  the  Government  of  India  to  accept
 tbe  Governorship  of  Punjab,  in  his
 farewell  speech,  he  made  the  remarks:
 o4  am  now  going  to  a  place  where
 there  is  no  Patel  to  trouble  and  where
 the  Pandits  are  at  rest’.  That  was  Mr.
 Hailey’s  remark  when  he  left  the
 Government  of  India.

 I  say  this  to  show  the  amount  of
 efficiency  that  is  expected  from  our
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 civil  servants  I  do  not  want  them  to
 be  bureaucrats  like  Vincent,  Hailey  or
 Maliett,  but  I  want  them  to  be  as
 efScient  as  they  were.

 Tee  syatem  mtroduced  in  the  form
 ef  civil  services  in  India  acted  mn  a
 peculier  way  It  took  out  the  entire
 cream  of  the  intellect  of  India  and
 absorbed  it  into  the  services  That  was
 how  the  whole  system  was  run  with
 the  help  of  Indians  themselves  and
 that  is  what  Mahatma;:  found  out  and
 tried  to  break.  He  said  that  this
 system  must  not  be  run  with  our  help
 and  so  he  introduced  the  non-co-
 operation  movement

 If  you  look  to  our  own  national
 movement  you  will  find  we  have  two
 ox  three  persons  who  went  in  for  the
 ¢ivil  service  and  who  somehow  or
 other  came  out  from  there  and  joined
 the  national  service  and  became  the
 jJeaders  and  made  names  for  them-
 selves  I  may  name  Surendranath
 fumself  Subhas  Bose  and  Aurobindo
 Ghosh  They  became  leaders  The
 Statesman,  commenting  on  it  after
 Subhas  Bose  left  the  civil  service,
 said  that  “Mr  Bose  was  a  loss  to  the
 Government  of  India”  That  was  the
 Statesman  editorial  when  Subhas  Bose
 jeft  government  service

 The  method  of  choosing  the  persons
 who  take  up  their  careers  must  be
 such  that  we  get  efficient  administra-
 tors  who,  at  the  same  time,  wil]  he
 acting  and  feeling  as  servants  of  the
 people

 Sir,  one  distressing  feature  of  this
 Report  is  that  it  is  mentioned—

 “Notwithstanding  the  deterrent
 penalties  meted  out  to  the  defaul-
 ters,  cases  of  candidates  attemp-
 tang  to  seek  admfssion  by  produc-
 tion  of  false  documents  con-
 tanued  to  recur  in  appreciable
 numbers”
 I  feit  distressed  as  I  read  this  We

 should  have  the  right  type  of  people
 to  serve  this  country  This  thing  must
 ceme  from  the  habit  of  the  people
 and  from  the  character  of  the  persons
 who  come  to  accept  service
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 One  or  two  things  more
 ‘There

 is
 a  statement  in  the  begnning  a
 very  large  number  of  candidites  who
 qualfied  in  the  written  tests  did  not
 pass  the  tests  conducted  by  the  Ser-
 vices  Selection  Board  of  the  Defence
 Services  and  particular  mention  8
 made  of  the  Defence  Services  Here
 I  am  reminded  of  a  talk  J  had  with
 Gen  Carappa  in  Calcutta  at  a  Press
 Conference  I  put  it  to  him  whether
 the  Selection  Board  of  the  Defence
 Services  was  not  known  as  the  ‘Rejec-
 tion  Board’  He  admitted  that  the
 Board  had  that  particular  epithet
 applied  to  it  but  he  denied  the
 correctness  of  at  I  must  say  that  we
 should  take  care  to  s¢e  that  the  Selec-
 tion  Board  now  does  not  become  in
 fact  the  Rejection  Board  for  our
 candidates

 There  is  one  thing  in  the  end  __siIt
 is  stated  that  m  some  of  these  cases
 the  candidates  could  not  be  found  due
 to  low  scales  of  pay  If  that  3s  so,
 that  state  can  easily  be  remedied
 Why  not  raise  the  scale  of  pay  This
 thing  has  been  repeated  in  a  number
 of  cases  in  this  particular  appendix—
 appendix  No  8  In  a  number  of  cases
 the  remark  is  that  the  candidates
 could  not  be  found  because  of  the
 low  scales  of  pay  I  hope  the  hon
 Minister  will  look  to  it  that  the  scale
 of  pay  is  raised  at  least  to  a  certain
 stage  where  the  candidates  can  come
 up  enthusiastically  for  accepting  the
 services

 Lastly  I  wish  to  make  one  reference
 to  one  point  How  is  it  that  our
 semor  officers,  after  retiring  from  the
 services,  become  public  critics  of  the
 Government?  I  do  not  name  any-
 body  But  I  would  ask  the  hon
 Mimster  to  see  what  defect  ts  there
 in  the  services  themselves  or  what
 defect  33  there  in  the  mentality  of
 those  who  are  m  the  services  that
 they  become  critics  of  the  Govern-
 ment  The  moment  they  are  out  of
 the  services  they  begin  to  criticise
 When  I  read  those  criticisms  I  feel
 how  they  were  able  to  accommodate
 themselves  to  the  Government  when
 they  were  in  the  services,  whom  they
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 of
 criticise  publicly  now.

 Honestl¥  speaking  they  should  have
 Jeft  the  Government  long  ago  The
 Moment  they  felt  that  the  Government
 was  acting  m  a  way  which  was  not  to
 their  hking  or  not  according  to  the
 canons  of  propriety,  they  should  have
 left  the  service  That  is  all  my  sub-
 mussion

 Mr.  Deputy-Speaker:  Shn  N.  R.
 Munisamy  He  will  be  as  sweet  and
 as  brief,

 Shri  N.  R.  Munisamy  (Vellore).
 The  motion  before  this  House  is  very
 vague,  incomplete  and  ambiguous
 The  motion  reads  as  follows.

 ¢
 “That  this  House  takes  note  of

 the  Eighth  Report  of  the  Union
 Public  Service  Commission,  laid
 on  the  Table  of  the  Lok  Sabha  on
 the  24th  November,  1958"

 The  report  is  for  the  period  from  Ist
 April  3957  to  $3lst  March  १958  I  could
 not  possibly  comprehend  this  motion
 I  could  not  make  out  what  the  inten-
 tion  3s  Are  we  to  take  note  of  the
 report  and  not  make  observations  or
 are  we  to  make  only  some  observa-
 tions  which  are  contrary  to  the
 report?

 Mr.  Deputy-Speaker:  He  could
 make  his  observations  without  taking
 note  of  this  motion!

 Shri  N.  R  Munisamy-  I  shall  drop
 that  Let  me  come  to  the  points  One
 relieving  feature  in  this  report  38  that
 in  no  case  has  the  advice  of  the  Com-
 mission  been  rejected  by  the  Govern-
 ment  I  am  happy  about  it,  because
 in  the  previous  reports,  when  parti-
 cular  cases  were  brought  to  the  notice
 of  the  Government,  the  Government
 never  accepted  them  Even  after
 remitting  the  case  back  to  the  Com-
 mission,  the  Commission  never  agreed
 Unfortunately,  the  recommendations
 of  the  Commission  had  to  be  rejected
 by  the  Government  But  m  this
 report,  no  such  case  has  arisen
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 There  are  many  points  which  have
 been  traversed  by  the  previous
 speakers  and  so  let  me  not  repeat
 them  I  can.  only  point  out  some
 important  aspects  because  my  time  is
 very  short  As  regards  the  interviews
 I  should  like  to  say  this  I  go  into  the
 question  of  procedure  and  not  any-
 thing  else,  because  many  Members
 have  spoken  about  it.  Many  Members
 have  said  that  the  members  of  the
 Commussion  should  be  regarded  as
 judges  and  that  they  must  not  only  do
 Justice  but  appear  to  do  justice  But
 I  go  only  into  the  procedure  of  the
 interviews  We  are  making  their
 work  difficult  That  is  to  say,  their
 activities  and  their  discretion  are  in
 &  way  curbed  That  arises  in  this
 way  Whenever  an  advertisement  is
 given,  and  the  interview  conducted,
 the  representative  of  the  particular
 Munistry  comes  in  and  sits  along  with
 the  members  of  the  Commission  The
 members  of  the  Commission  put  the
 questions  to  the  candidates  and  they
 have  to  test  them  But  the  represen-
 tative  coming  from  the  particular
 Ministry  has  got  his  own  views  More
 of  them  than  not,  his  views  are  carried
 out  and  he  carries  the  day  This  sort
 of  thing  must  be  banned  altogether
 Otherwise,  the  question  of  partiality,
 the  question  of  impartiality,  fairness,
 etc,  do  not  8775९  at  all  What  happens.
 is,  the  particular  individual  who  sits
 with  the  Commission  is  only  ar
 Under  Secretary  or  a  Deputy  Secre-
 tary,  whatever  he  may  be,  he  may
 have  a  particular  man  in  his  view
 Most  often  the  only  person  who  has
 already  been  in  the  department  also
 files,  along  with  the  others,  his  own
 application  Other  applicattions  are
 also  examined  But  fortunately  07
 unfortunately,  that  candidate  has  a
 lead  over  the  othef  candidates,  for  the
 simple  reason  that  the  representative
 of  the  Ministry  goes  and  presses  his
 case  Of  course  we  have  the  Members
 of  the  Commission  there  They  are
 all  well-versed,  among  them  are
 statesmen,  scientists  and  engineers,
 and  other  categories  of  persons  are
 also  there  Therefore  they  are  quite
 equipped  to  make  their  own  selection,
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 But  the  advice  given  by  the  represen-
 tative  of  the  Ministry  need  not  be
 mandatory  and  the  Members  of  the
 Commission  need  not  follow  the
 advice  That  78  all  I  would  say

 Many  speakers  have  referred  to  the
 members  as  judges  But  even  on  a
 judgment,  we  have  got  the  mght  to
 go  to  the  appellate  court  and  get  the
 judgment  reversed  In  this  case,  what
 happens?  The  selection  made  by  the
 Commussion  stands  as  its  =  «If  the
 Government  do  not  agree  with  the
 selection,  what  the  Government  do
 they  simply  withdraw  saying  “we  are
 not  going  to  appoint”  They  do  not
 mention  about  the  case  of  the  particu-
 Jar  individual,  but  they  say,  “We  need
 not  fill  up  the  vacancy”  If  this  is  the
 case,  the  tzme  spent  by  the  Commis-
 ston  m  making  the  selection  and  the
 time  spent  by  the  candidates  and  the
 others  go  in  vain  Therefore,  I  would
 say  that  this  habit  of  introducing  a
 third  party  in  the  Selection  Board  ३75
 not  guite  correct  It  will  create  this
 sort  of  criticism  which  has  been  level-
 led  against  the  Commission  Unfor-
 tunately,  the  Commission  has  nothing
 to  do  with  this  Unfortunately,  they
 do  to  some  extent  yield  to  the  recom
 mendations  of  the  representatives

 It  2s  something  hke  trial  by  jury
 and  trial  by  assessors  At  least  the
 judges  have  got  the  power  to  disagree
 with  the  jurors  and  agree  with  the
 assessors  Here,  the  Commission
 unanimously  accept  the  opinion  of  the
 representatives  sitting  with  them  It
 as  better  they  give  up  this  habit  I
 find  that  there  35  much  grievance  and
 hardship  being  felt  by  so  many  candi-
 dates  in  this  regard

 The  other  aspect  to  which  I  wish
 to  draw  the  attention  of  the  House  s
 with  regard  to  the  recruitment  of
 women  to  certain  services  My  hon
 friend  has  stated  that  there  should  be
 no  discrimination  Women  are  chosen
 for  the  administrative  services  also  I
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 do  not  object  in  that  no  discrimina-
 tion  can  be  shown  merely  by  reason
 of  sex,  creed  or  colour,  or  caste  But
 still,  the  Constitution  provides  that  we
 can  make  rules  and  regulations  so  far
 as  women  and  children  are  concerned.
 Women  are  pre-eminently  suited  for
 the  medical  services,  and  there  are  cer-
 tain  services  to  which  they  are  more
 suitable  than  men  But  why  appoint
 them  in  the  police  department  and  in
 the  general  admunistrative  services
 and  all  such  services?  I  say  I  am  not
 quite  happy  about  it  though  of  course
 no  discrimination  is  to  be  shown  and
 they  should  be  treated  on  equal  terms
 with  men  m  the  matter  of  employ-
 ment,  etc

 Now,  instead  of  having  one  Com-
 mission,  we  could  have  the  Commis-
 sion  divided  into  three  sections,  say,
 something  like  this  We  could  have
 a  Scientific  and  Industrial  Service
 Commission  separately  Then  there
 will  be  no  question  of  anybody  com-
 ing  and  giving  advice  or  having  8
 panel  of  jurors  and  assessors  An
 Engineering  Service  Commission  may
 also  be  had  Again,  a  Postal  Service
 Commussion  may  also  be  created  Like
 that  you  can  have  some  categories  in
 the  Commissions  With  the  expansion
 in  industries  and  in  other  fields  of
 activity  in  the  country,  with  the
 second  Plan  and  the  third  Plan,  we
 need  a  good  deal  of  able  persons  to
 man  several  Commissions  With  the
 expanding  activities,  the  methods  of
 recruitments  should  also  change  for
 the  better  and  there  could  be  changes
 an  the  welfare  State  for  the  better-
 ment  of  the  country  So,  there  may
 be  some  categories  of  the  Service
 Commissions  as  mentioned  already
 and  they  could  function  democratical-
 ly  and  not  lend  themselves  to  such
 criticisms  as  have  been  made  now

 As  regards  the  retired  military  men
 being  recruted  to  the  civil  services,
 my  observation  is  that  these  military
 men  have  got  their  own  method  of
 working,  and  from  beginning  to  end
 they  had  served  on  the  military  side
 So,  if  they  are  recruited  to  the  civil
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 taon  in  the  civil  side  do  not  suit  them
 at  all  and  they  still  insist  upon  their
 wonderful  discipline,  because  they  are
 trained  in  that  way.  If  a  thing  gets
 beyond  a  particular  limit,  they  get
 angry,  because  they  have  been  trained
 in  that  way.  Therefore,  they  are  most
 unsuitable  to  be  re-employed  in  the
 ‘civil  side.

 Then  I  come  to  the  interviews.  The
 ‘Commission  should  not  conduct  the
 interviews  in  only  one  place  They
 must  go  from  place  to  place,  from
 State  to  State  and  conduct  the  inter-
 views,  instead  of  causing  huge  losses
 for  the  candidates  and  also  on  their
 act  hy  conducting  uterviews  in  anly
 one  place,  Whenever  a  particular
 advertisement  is  given  and  notifica-
 tions  made,  the  Government  simply
 withdraw  the  request  I  wish  the
 ‘Government  does  not  do  it.  The  Gov-
 ernment  must  give  due  notice  for  the
 cancellation  and  the  Commission  may
 also  do  hkewise  wherever  necessary.

 There  are  some  other  points  to  be
 mentioned  but  I  would  not  like  to  go
 on  as  my  time  is  perhaps  over,  as
 you,  Sir,  are  looking  to  the  clock  and
 I  also  must  keep  up  my  promise

 45  hrs,

 Wo  रणवीर  सिह  (रोहतक)  उपाध्यक्ष

 महोदय,  नैशनल  डिफेन्स  ऐकेडमी  में  भरती  के
 सिलसिले  में  जो  ज्यादा  तादाद  भरती  के  लिये
 उम्मीदवारों  की  बढ़ता  जा  रही  है  उस  को
 रोकने  की  एक  ही  तरकीब  है  शौर  नैशमल
 डिफेन्स  ऐकेडमी  में  भौर  अच्छे  भ्ादभी  भरती

 हों,उस  के  लिये  भी  एक  ही  तरकीब  है  कि  जो  भी

 वहां  भरती  होना  चाहते  हैं  वे सब  पहले  जवान
 भरती  हो  और  कम  से  कम  एक  साल  तक
 जवान  के  तौर  पर  चाहे  भार्मी  में,  चाहे  नेवी  में

 ष्याहे  एजरफोर्स  भें  शविस  करे  ।  उस  के  बाद

 उन्हें  मौका  दिया  जाय  कि  जो  इम्तहान  में
 जैठना  चाहे  वह  बैठे  ।  भौर  सेलेक्सन  बोर्ड  जो  हो
 न्ब्ह्‌  उस  के  ाद  रिजेक्शॉन  ीं  हीं  रहेगां
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 जैसा  कि  मेरे  साथी  ते  डर  जाहिर  किग्रा  था  ।
 इसी  तरह  से  इ ंडियन  छेडमिनिस्ट्रेटिय  सबिस,  .

 उपाध्यक्ष  महोदय  सेलेक्शन  बोर्ड  तो

 हमेशा  रिजेक्शन  बोर्ड  रहेगा  साथ  में,  वरना
 सेलेक्शन  कसे  होगा  ?

 who  carte  सिंह  :  जिस  में  काबिलियत
 होगी  वह  बैठ  जायेंगे  ।

 उपाध्यक्ष  महोदथ  जिसे  लेलेक्शन  करण
 है  जब  तक  वह  रिजेक्शन  मही  करेगा  तब  तक
 सेलेक्शन  कैसे  करेगा  ?  मु

 Who  रणबोर  सिह  :  इस  तरह  से  भौसत
 पच्चास  द... ल  को  जायेग।  ५  जह।  सफ  वीडयस
 ऐडमिनिस्ट्रेटिद  सविस  का  ताल्लुक  है,  मै
 समझता  हू  कि  उस  को  दो  हिस्सों  में  तकसीम
 करना  चाहिये,  श्रौर  जितनी  जल्दी  हम  उसे
 कर  दें  उतना  ही  अच्छा  है  देश  के  लिये  4
 एक  तो  वह  साहब  जिन  को  दफ्तरो  मैं  बैठ  कर
 काम  करना  है  और  एक  वह  साथी  जिन  को
 जिलो  में  जा  कर  जिलाधीश  या  ऐडमिनिस्ट्रेशन
 का  काम  करना  होता  है।  मैं  मानता  हु  कि  एक
 शादमी  श्रच्छी  नोटिग  ऐंड  ड्राफ्टिय  कर  सकता  है
 और  वह  जो  किताबी  इम्तहान  हो  उस  में  झागे
 आरा  सकता  है।  लेकिन  ऐंडमिनिस्ट्रेशन  के  लिये
 यह  जरूरी  नही  कि  जो  श्रच्छी  नोटिग  ऐंड
 डाफ्टिंग  जानता  ही  वह  जिलाधीश  अच्छा
 बन  सकेगा  या  एडमिनिस्ट्रेशन  चला  सकेगा  |
 4  समझता  हू  कि  पर्सनेलिटी  टैस्ट  उन  के  लिये
 तो  जरूरी  है  जिन  को  दरअसल  एडमिनिस्ट्रेशन
 चलाना  है।  लेकिन  फर्ज  कीजिये  किसी  को
 दफ्तरों  में  भ्रा  कर  काम  करना  है,  मे  समझता

 हूं  कि  उनके  लिये  यह  जरूरी  नही  है  1  जिन  को

 एडमिनिस्ट्रेन  चलाना  है  उन  के  लिये

 पर्सने  लिटी  टेस्ट  ठीक  है।  क्योकि  झगर  उन  का

 यह  टेस्ट  नही  होगा  तो  हो  सकता  है  कि  वे

 बहुत  भ्रच्छे  लिखने  वाले  हो,  लेकिन  जो  दूसरे
 मसले  सामने  प्राते  है  उन  के  लिये  बया  करेंगे  |

 कही  पर  सत्याग्रह  चला  करता  है,  कही  दूसरी
 चीज  चलती  रहती  है  1  मुशे  झपने  पंजाब



 26339  =  Motion  re.

 का  तजुर्बा  है,  हर  दूसरे  तीसरे  महीने  किसी  ते

 किसी  तरह  कौ  भावाज  उडा  करती  है।  उन  पर

 काबू  पाने  के  लियं  भच्छी  लोटिग  धौर  ड्राफ्टिग
 कॉम  नहीं  आ  सकती  t  उस  को  झच्छा  ऐड-
 मिनिस्ट्रेटर  होना  चाहिये  मले  ही  वह  भच्छा
 लिखने  बाला  न  हो  i  कई  दफा  हालत  ऐसी
 आ  जाती  है  कि  गोली  चलाने  की  जरूरत  पड़
 सकती  है,  जिस  भ्ादमी  को  ऐडमिनिस्ट्रेशन
 चलाना  है  मगर  वह  यह  शोचे  कि  गोली  नहों
 चलानी  है  भले  ही  उस  के  व  चलाने  से  एक  के
 बजाय  १००  झ्ादमियों  के  मरने  का  खतरा  हो
 तो  किर  किस  तरह  से  काम  अल  सकता  है  1
 जब  कभी  इस  तरह  का  खतरा  हो  जाय  तो
 गोली  चलान।  जरूरी  हो  जाता  है  tv  इस  के

 लिए  ऐडमिनिस्ट्रेटर  के  दिल  में  हौसला  हौना
 चाहिये  ।  जैसा  मेरे  भाई  श्री  बनर्जी  ने  कहा  कि
 यह  इसी  डर  में  फस  जायेगा  कि  कही  खुद  मुझे
 ही  न  लोग  गिरा  दें  ।  इस  लिये  यह  जरूरी  है
 कि  ऐडमिनिस्ट्रटर  के  दिल  में  हौसला  हो  ।
 इस  के  अलावा  उस  की  पसंनैलिटी  ऐसी  होनी
 चाहिये  जो  कि  लोगों  पर  भ्रसर  करे  मैं  समझता

 ह्  कि  अगर  किसी  ऐडमिनिस्ट्रेटिव  संविस  का
 आदमी  दफ्तर  में  काम  करता  हो  भले  ही
 उस  की  पसंनेलिटी  की  परवाह  न  की  जाय
 लेकिन  जिस  को  जिलाभीश  बनना  है  उस  के
 लिये  यह  टेस्ट  जरूर  रहना  चाहिये  ।  मै  श्री
 भक्त  दर्दान  जी  से  सहमत  हू  कि  झ्राज  हमारे
 दफ्तरो  में  काम  करने  का  उम्मीदवारों  का  स्तर
 गिर  रहा  है।  भसल  बात  यह  है  कि  श्राज  हम
 यढाई  के  तरीके  को  देखें  तो  उसी  से  इस  का
 पता  चल  जायेगा  ।  और  पढाई  को  जाते
 दीजिये,  कल  की  झग्रेज़ी  की  बहस  के  बाद  मैं  ने
 पाच,  सात  बच्चो  से  बात  चीत  की  ।  यहा  की

 बहस  से  उन  की  समझ  में  यह  भाया  कि  भ्रव
 आग्रेज़ी  के लिए  इस  देश  में  स्थान  नही  है  1
 अग्रज़ी  के  लिये  श्राज  से  नही,  दस  बारह  साल
 के  हम  कोशिक्ष  कर  रहे  हूँ,  कास्टिटुएट
 अलेभ्यली  के  दिनो  में  हमने  बडा  बहस
 मुबाहसा  किया  झौर  उस  के  बाद  तय  किया  कि
 अग्रेज़ी  के  लिये  हमारे  यहा  स्थान  नही  है  t
 आज  बारह  साल  बीते  गत  ।  दो  साल  बाद  बह
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 विद्यार्थी  ग्रैजुएट  हो  जायेंगे  जो  उस  वक्त  पर
 प्रथम  श्रेगी  में  प्रविष्ट  हुए  थे  t  ऐसे  वक्‍त  में
 जिन  के  दिभाग  में  एक  झन्दाजा  था,  एक
 खयाल  था  कि  भप्रेडी  के  लिये  कोई  स्थान
 नही  है,  आज  भी  उन  को  पता  नहीं  है  कि
 देश  में  अ्रप्रेजी  का  कोई  स्थान  है  कि  नहीं  या
 काफी  स्थान  है।  प्रक्सर  जो  तरीका  काबिलियत
 को  नापने  का  है  वह  यह  है  कि  अपरेजी  के  शान  से
 उसे  नापा  जाता  है।  इस  लिये  प्रच्छा  होगा  कि
 जितनी  जल्दी  हो  सके  हिन्दी  या  जो  इलाकाई

 भाषायें  हैंउन  में  इम्तहानी  का  जारी  करे।  क्योकि
 दरअसल  भ्राज  जो  भरती  हो  रही  है  वह  आज
 के  लिये  नही  हो  रही  है  i  भाखिर  गग्रेज़ी  को
 तो  जाना  ही  है।  बारह  साल  हो  गये हैं,  भोर
 पाच  साल  बाद,  सात  साल  बाद,  आठ  या  नौ
 साल  के  बाद  अप्रेजी  को  यहा  से  जाना  है  |
 आज  जो  सिर्फ  अग्रेजी  के  अच्छे  लिखने  बले  है
 उन  कां  ही  स्तर  अच्छा  माना  जाय  तो  यह
 जरूरी  नही  है  कि  प्राने  बाले  देश  के  लिये  बह
 कोई  बहुत  भ्रच्छे  एडमिनिस्ट्रटर  या  झर्म्नंचारी
 साबित  हो  सके  ।

 मुझे  एक  श्र  अजे  श्राप  से  करनी  है  1
 इंडियन  एडमिनिस्ट्रेटित  सविस  और  दूसरी
 मविसिज के  बारे  में  लिखा  गया  है  कि  बे  गलत
 खबरे  देते  है  ।  यह  एके  बडी  भ्जीब  बात  है
 कि  जो  लोग  इडियन  एडमिनिस्ट्रेटिव  सविस  में
 भरती  होने  के  उम्मीदवार  हुए  श्राम  तौर  पर
 उन  लोगो  ने  यह  छिपाने  की  कोशिश  की  कि  थे
 सरकारी  नौकर  है  ।  मै  समझता  हू  कि  झगर
 कोई  भी  शख्म  गलतबयानी  करता  है  तो  वह
 बहुत  गलत  चीज़  है  |  उन  आदमियो  के  साथ
 क्या  किया  जाय  यह  देखना  तो  होम  मिनिस्ट्री
 का  काम  है  लेकित  हम  को  सोचना  चाहिये  कि
 इस  से  क्‍या  नतीजे  निकल  सकते  है  ?  उसकी
 एक  वजह  यह  हो  सकती  है  कि  शायद  उन
 नौजवान  कलकंस  झ्रादि  सरकारी  नौकरो  को
 उनके  मुहकमे  वाले  इस  आई०  ए०  एस०  के
 इम्तिहान  में  भ्रासावी  से  ऐप्लाई  करने  की
 इजाजत  म  देते  होगे  भौर  इसलिए  ये  इस  बात
 की  कोशिंश  करते  है  कि  हम  वह  कॉटिर  में
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 हीने  कि  हम  सरकारी  नौकर  हैं।  इसलिए
 यह  ओ  आपत्ति  झ्ाती  है  वह  इसलिए  भाती  है
 कि  उन  पर  कुछ  पावन्दियां  है  भौर  उन  को
 हटाया  जाना  भाहिये  ।

 गा  4

 ब  इसी  तरह  एन०  डी०  ए०  के  सिलसिले
 में  जो  ऐज  की  बात  है,  झब  मुशे  पता  नही  कि
 झाया  उस  में  कोई  सुधार  हो  सकता  है  या  नही

 wa  यह  जो  इंडस्ट्रियल  पूल  की  बात  है
 झभौर  उस  को  लेकर  जो  हमारे  भाई  लोग
 टीका  टिप्पणी  करते  हैं  श्रौर  देश  का  निजाम
 चलाने  दालों  पर  अविश्वास  करते  हैं  तो  उन  से
 मैं  कहूंगा  कि  ऐसा  भ्रविध्वास  करने  की  कोई

 शुजाइश  नही  है  |  दुनिया  में  भ्रभी  कुछ  दिन

 पहले  तक  कोई  भादमी  यह  मानता  नही  था
 कि  'डिवटेंटरशिप  के  बगैर  कोई  समाजवाद
 भा  भी  सकता  है  शौर  इस  बात  को  भी  नहीं
 मानता  था  कि  जो  आदमी  काम  चलाने  वाले  है
 बह  पता  नहीं  किस  खयाल  के  हो  और  वह
 भरती  होगे  और  वह  अफसर  होकर  इस  देश  के
 अन्दर  समाजवाद  को  लायेंगे  भी  या  नही  a
 इस  देश  के  श्रन्दर  दोनो  ही  खयाल  के  लोग  है
 झौर  भजीब  किस्म  के  तजुर्बे  हो  रहे  है  लेकिन  मैं
 समझता  हू  कि  कुछ  न  कुछ  हम  को  थोडा  बहुत
 जैसे  कई  दफे  देखा  गया  है  जो  एक  खोचतान

 होती  है  भौर  हमारे,देश  की  नीति  कुछ  शौर

 होती  है  शर  जो  हमारे  हाकिम  हैं  उन  के  मन
 का  रुझान  कुछ  दूसरा  है  तो  में  यह  तो  नहीं
 चाहता  कि  जो  काग्रेस  पार्टी  के  हों  उन्हें  इन  में
 भरती  किया  जाय  लेकिन  एक  बात  मैं  जरूर

 चाहता  हू  कि  पबलिक  सबविस  कमिषशन  चाहे
 वहू  यूनियन  का  हो  सकता  स्टेटस  का  उन्हें
 भरती  करते  वक्‍त  यह  देखना  चाहिये  कि
 धाया  यह  उम्मीदवार  दिमागी  तौर  पर
 समाजवाद  के  हक  में  है,  पबलिक  सैक्टर  के
 बढ़ाने  के  हक  में  या  प्राइवेट  सैक्टर  के  बढ़ाने
 के  हक  में  है  ।

 Shri  Balkrishna  Wasnik  (Bhan-
 dara—Reserved—Sch.  Castes):  Mr.
 Deputy-Speaker,  Sir,  I  am  very  sorry

 MAY  9,  39859  Eighth  Report  of  UP.S.C.  7642

 that  this  report  does  not  appear  to  me *  satisfactory  as  regards  the  appoint-
 ment  of  the  scheduled  castes  and
 scheduled  tribes.  On  page  6  of  this
 report,  it  is  stated:

 “The  total  number  of  Schedul-
 ed  Caste  and  Scheduled  Tribe
 candidates  so  far  appointed  to  the
 various  Services  through  these
 examinations—examinations  for
 recruitment  to  IAS,  etc,—is  I3
 Scheduled  Castes  and  2  Scheduled
 Tribes  to  the  Indian  Administra-
 tive  Service,  Scheduled  Caste
 candidate  to  the  Indian  Foreign
 Service  and  8  Scheduled  Caste
 candidates  and  l  Scheduled  Tribe
 candidate  tothe  Central  Services.”

 This  is  not  a  very  satisfactory  figure.
 I  think  there  could  have  been  much:
 improvement  if  more  real  efforts
 were  put  in  to  increase  the  intake  of
 the  Scheduled  Castes  to  the  services.

 When  we  go  through  the  report  of
 the  Estimates  Committee,  we  find  that
 in  Class  I  permanent  service,  the
 representation  of  Scheduled  Castes  is
 only  0-6  per  cent  and  in  temporary
 service  Class  I,  it  s  only  0°8  per  cent.
 This  is  a  very  sorry  figure.  The
 Estimates  Committee  have  also  stated
 in  their  report  that  there  is  something
 wrong  somewhere  while  making  the
 recruitment  of  Scheduled  Castes  to
 these  posts.  It  has  also  been  stated
 that  for  LAS  special  recruitment,  there
 was  a  test  and  26  Scheduled  Caste
 and  5  Scheduled  Tribe  candidates  were
 selected  for  the  interview.

 In  addition,  the  Commission  in  their
 discretion  selected  33  Scheduled
 Castes  candidates  and  34  Scheduled
 Tribes  candidates  although  they  had
 failed  to  attain  the  requisite  standard.
 in  the  written  test.  That  is  all  right.
 But  when  we  see  as  to  how  many
 Scheduled  Castes  and  Scheduled
 Tribes  candidates  were,  appointed
 after  all  this,  the  number  is  not  very
 satisfactory.  Only  seven  candidates
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 belonging  to  the  Scheduled  Castes  and
 three  belonging  to  the  Scheduled
 Tribes  were  appointed  to  the  Indian
 Admunistrative  Service.  This  is  the
 case

 I  may  go  to  the  length  of  saying
 that  sometimes  the  UPSC  recommend
 Scheduled  Castes  candidates  but  while
 making  the  appomtments  those  candi-
 dates  are  not  appointed,  We  can  give
 80  many  instances

 Shri  Datar:  That  is  an  inaccurate
 statement

 Shri  Balkrishna  Wasnik:  Sometimes
 it  has  been  so  ‘

 Shri  Datar.  No  Let  the  hon  Mem-
 ber  not  talk  vaguely

 Shri  Balkrishna  Wasnik:  I  may  go
 to  the  length  of  quoting  one  instance
 and  that  is  the  appointment  of  the
 Assistant  Commussioner  for  the  Sche-
 duled  Castes  The  hon  Minister  must
 be  knowing  the  reasons  as  to  why
 when  there  were  some  five  or  85
 Scheduled  Castes  selected  candidates
 they  had  not  been  appointed  to  this
 post  and  they  have  been  kept  vacant
 up  til]  now  I  do  not  know  the  reason
 and  the  justification  for  not  appointing
 one  from  among  so  many  Scheduled
 Castes  candidates  I  think  as  many
 as  five  or  six  people  are  there  and  the
 number  of  posts  35  also  the  same  The
 hon  Minister  might  be  knowing  the
 reason  because  he  is  in  charge  of  the
 same  portfolio  This  38  the  thing

 The  Constrtution  has  given  very
 wide  powers  to  the  Government  to
 act  in  this  matter  I  may  quote  clause
 (4)  of  article  320  of  the  Constitution
 which  deals  wrth  the  Public  Service
 Commission  This  clause  says.

 “Nothing  mn  clause  (3)  shall
 require  a  Public  Service  Com-
 mission  to  be  consulted  as  res-
 pects  the  manner  in  which  any
 provision  referred  ‘to  in  clause
 (4)  of  article  6  may  be  made  or

 as  respects  the  manner  in  which
 effect  may  be  given  to  the  provi-
 sions  of  article  335”
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 Now,  we  go  to  article  335  It  reads:

 ‘The  clams  of  the  members  of
 the  Scheduled  Castes  and  the
 Scheduled  Tribes  shall  be  taken
 into  consideration,  consistently
 with  the  maintenance  of  efficiency
 of  administration,  in  the  making
 of  appomtments  to  services  and
 posts  m  connection  with  the
 affairs  of  the  Union  or  of  a
 State”

 This  is  a  very  wide  power  that  has
 been  given  to  the  Government  while
 making  appointments  and  while  ful-
 filling  the  reservation  for  the  Sche-
 duled  Castes  and  Scheduled
 Tribes  The  Government  can  go
 to  the  extent  of  ignoring  the  UPSC  and
 make  appointments  I  do  not  know  as
 to  what  the  Government  have  done  in
 this  matter  The  Government  have  not
 gone  to  this  extent  but,  as  I  have  stat-
 ed,  the  Government  have  not  even  ap-
 pointed  this  kind  of  people  who  have
 been  recommended  by  the  UPSC

 This  has  been  confirmed  by  one  of
 the  hon  Deputy  Ministers,  who  is  m
 the  Central  Government  I  do  not
 want  to  tell  his  name,  but  this  is  a
 fact  This  thing  has  come  out  and  I
 would  hike  the  hon  Minister  to  look
 into  this  matter  and  see  that  whatever
 defects  are  there  in  making  appoint-
 ments  of  Scheduled  Castes  and  in
 increasing  the  take  of  the  Scheduled
 Castes  in  the  services  are  removed

 Shri  Datar:  Mr  Deputy-Speaker,
 Sir,  I  am  obliged  to  the  hon  Speaker
 as  also  to  you  for  having  laid  down
 the  correct  criteria  mn  respect  of  the
 criticism  that  has  to  be  offered  on  the
 floor  of  this  House  whenever  the  Re-
 port  of  UPSC  38  under  consideration
 UPSC,  as  you  are  aware,  is  a  very
 important  stautory  body  It  has  been
 created  by  the  Constitution  for  the
 purpose  of  seeing  to  it  that  the
 methods  of  recruitment  are  quite
 correctly  followed  and  that  selections
 are  made  not  by  the  Executive  but
 by  the  UPSC  themselves  Therefore
 st  is  the  duty  of  all  of  us  to  see  to
 it  that  the  high  pedestal  on  which  the
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 {Shri  Datar]}
 UPSC  has  been  placed  is  maintained
 and  no  insinuation  is  offered  about
 the  manner  in  which  they  carry  on
 their  work.

 I  am  extremely  sorry  that  my  hon.
 friend,  Shri  Mathur,  made  certain
 remarks  which  were,  in  the  first
 place,  far  from  correct  and,  secondly,
 which  lacked  to  a  large  extent  the
 established  elements  of  propriety.  He
 brought  in  certain  matters.  May  I
 point  out,  as  I  shall  progress  further
 on  that  the  very  premises  on  which
 he  made  these  observations  were  en-
 tiyely  wrong  and  unfounded.  The
 UPSC  have  been  carrying  on  their
 work  very  well  and  the  Government
 are  taking  the  greatest  precaution  in
 appointing  proper  ‘people.  It  is  the
 President’s  prerogative  to  appoint
 people  so  far  as  such  dppointments
 afte  concerned.  May  I  point  out  here
 that  under  the  Constitution  certain
 very  high  standards  have  been  laid
 down  in  this  regard.  It  is  stated  in
 article  36  that  they  shall  be  appoint-
 ed  by  the  President,  so  far  as  the
 UPSC  ४  concerned  and  by  the  Gov-
 ernors  so  far  as  the  Public  Service
 Commissions  in  the  States  are  con-
 cerned.  There  is  an  important  proviso
 to  it.  Because  these  are  Service  Com.
 missions,  those  who  know  the  condi-
 tions  of  service  and  those  who  have
 a  large  measure  of  administrative  ex-
 perience  to  their  credit  have  to  be
 appointed.  Therefore  in  the  proviso
 —_I  am  quoting  only  the  relevant  por.
 tions—it  has  been  stated:

 “Provided  that  as  nearly  as
 may  be  one-half  of  the  members
 of  every  Public  Service  Commis-
 sion  shall  be  persons  who  at  the
 dates  of  their  respective  appoint-
 ments  have  held  office  for  at  least
 ten  years  either  under  the  Gov-
 ernment  of  India  or  under  the
 Government  of  a  State......

 Therefore,  this  particular  standard
 has  to  be  maintained.
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 In  adition,  whet  is  to  be  done,  so
 far  as  the  services  are  concerned,  is
 that  there  have  to  be  non-official
 members  also,  So  far  as  such  meme
 bers  are  concerned,  they  ought  to  be
 eminent  persons  in  public  life.  They
 ought  to  have  large  experience  of
 public  life  and  it  is  these  persons
 who  constitute  the  Unien  Public  Ser.
 vice  Commission  here.  Every  care
 and  precaution  is  taken  to  see  that
 persons  who  possess  the  highest
 qualifications—I  am  not  merely  refer-
 ring  to  technical  qualifications  but  to
 the  highest  qualifications—either  of
 service  under  Government  or  of  ser.
 vice  of  the  public  are  appointed.
 While  making  appointments,  we
 never  take  into  account  the  question
 of  the  particular  community  to  which
 he  belongs  because  all  of  us  are  an-
 xious  that  here  the  best  have  to  be
 appointed.  The  honourable  member
 who  was  appointed  and  to  whom  my
 hon.  friend  made  a_  reference,  was
 appointed  not  because  he  belonged  to
 a  particular  community  but  because
 he  hed  the  highest  administrative  ex.
 perience  and  great  integrity  to  his
 credit.

 Therefore,  7  would  deprecate,  as
 you  have  rightly  done,  any  criticism
 of  the  manner  in  which  the  Public
 Service  Commission  are  carying  on
 their  work.  They  have  been  doing
 excellent  work  and  therefore  all  of
 us  should  refrain  from  criticism  and
 should  not  bring  in  either  innuendoes
 or  insinuations  merely  because  in  a
 particular  case,  as  the  hon,  Member
 has  suggested,  certain  members  of  a
 particular  community  found  a  place,
 not  on  account  of  the  particular
 Chairman.  There  are  two  bodies,  as
 I  shall  be  pointing  out.  These  two
 bodies  have  to  do  the  whole  question
 of  consideration.

 In  this  respect  may  I  invite  your
 attention  to  the  rules  and  regulations
 for  the  all-India  Services.  Suppose
 an  officer  of  the  State  Services  hag  to
 be  considered  for  appointment  to  the
 IAS.  What  the  hon.  Member  meant
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 by  way  of  promotion  was  the  appoint
 ment  of  a  State  Service  offleer  to  the
 IAS  or  the  IPS  as  the  case  may  be
 In  such  cases  under  the  rules  that  we
 have  made  about  appomtment  by
 promotion  the  word  ‘promotion’  has
 to  be  considered  in  its  particular
 gignificance  here,  namely,  promotion
 from  the  State  Service  to  the  all-
 India  Service  It  has  been  made  clear
 in  rule  4,  conditions  of  eligibility  for
 promotion  There  is  first  a  committee
 —&  preliminary  committee  you  can
 cali  it—which  has  to  work  and  how
 it  has  to  work  has  been  pomted  out
 here  ;

 “Each  committee  shall  meet  at
 intervals  ordinarily  not  exceeding
 one  year  and  consider  the  cases
 of  all  substantive  members  of  the
 Civil  Service  Regulations  ”

 You  may  kindly  understand  that  the
 expression  ‘all’  has  been  particularly
 put  in  My  hon  friend  complained
 that  there  were  some  persons  at  the
 top  and  some  persons  at  the  bottom—
 he  said  somethmg  like  seventy  or
 eighty  But  all  those  wh  ere  eligi-
 ble,  who  become  eligible,  have  got
 to  be  considered,  because  the  expres-
 sion  “all”  has  been  used—all  substan-
 tive  Members  of  the  State  services
 who  on  the  first  day  of  January  of
 that  year  had  completed  not  less  than
 eight  years  of  service,  they  have  to
 be  considered

 After  the  list  has  been  prepared,
 that  has  been  referred  to  in  paragraph
 5,  the  committee  shall  prepare  a  list
 of  such  members  of  the  State  Civil
 Service  as  satisfy  the  conditions  spe-
 ecified  in  Regulation  4  and  are  held
 by  the  committee  to  be  suitable  for
 promotion  to  the  service  Therefore
 this  38  the  first  commuttee  that  goes
 into  the  whole  question  and  then  the
 selection  for  inclusion  in  such  a  hst
 shal}  be  based  on  merit,—that  is  a
 very  important  consideration  that  has
 to  be  taken  mto  account—and  suita-
 bility  m  all  respects  with  due  regard
 to  seniority—not  with  complete  re.
 gard  to  senvority  Let  all  of  us  under.
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 stand  that  merit  is  the  outstanding  or
 overriding  factor  and  thereafter,  Siz,
 the  Commussion,  the  UPSC  stself  has
 to  be  consulted

 The  lst  prepared  m  accordance
 with  regulation  5  shall  then  be  for.
 warded  to  the  Commission  by  the

 tate  Government  and  certain  docu-
 ments  have  to  be  forwarded  The
 Commission  shall  consider  the  list
 prepared  by  the  committee  along  with
 other  documents  and  then  approve
 the  hst  unless  they  find  any  change
 is  necessary  So  the  list  35  finally  ap.
 proved  by  the  Commussion  self.
 Thus  you  will  find  proper  safeguards
 provided  in  our  Rules  Twice  the
 work  is  done  and  ultimately  we  have
 got  the  seal  of  approval  of  the  Union
 Public  Service  Commission  itself,  ex.
 cept  when  they  consider  that  certain
 changes  are  necessary  Even  in  the
 preparation  of  the  preliminary  list  a
 member  of  the  UPSC  is  associated.
 With  due  deference  to  my  hon  friend,
 T  should  say  he  was  absolutely  wrong

 Shri  Narayenankutty  Menon:  On  a
 point  of  order,  Sir  The  criticism  it-
 self  was  ruled  out  of  order  Is  the  hon
 Minister  correct  in  replying  to  it

 Shri  Datar:  As  the  Speaker  said
 it  is  on  record  He  was  sorry  that  the
 record  was  besmirched  with  such  eri-
 ticism  That  35  why  T  have  to  put  the
 contrary  side  before  the  House  I  am”
 not  gomg  too  much  into  the  details
 I  am  merely  pomting  out  to  my  hon
 fmend  that  he  should  not  base  his
 criticism  on  certain  reports  which  he
 receives  and  which  are  likely  to  be
 incorrect  Let  him  understand  this

 Shri  Harish  Chandra  Mathur:
 Which  of  the  facts  that  I  have  stated
 is  wrong?

 Shri  Datar:  He  made  a  number  of
 statements—I  would  not  eay  allega-
 tions.  He  ought  to  have  referred  all
 these  things  to  me  I  would  have  cer.
 tainly  gone  into  the  whole  question
 of  recrurtment  from  Rajasthan  about.
 which  he  complained.  These  are  not
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 ‘matters  where  one  can  offer  criticism,
 unless  the  cnticism  is  corroborated
 by  evidence  That  is  the  reason  why
 I  deprecate  such  criticism  It  is  likely
 thet  the  hon.  Member  may  have  re-
 «ceived  such  information,  but  that  in-
 formation  has  got  to  be  checked  up,
 has  got  to  be  corroborated  and  if
 there  was  anything  wrong  he  could
 ‘have  brought  70  to  my  notice  May  I
 assure  the  House  and  also  the  hon
 Member  in  particular,  that  we  have
 taken  full  care  to  see  that  nothmng
 wrong  has  been  done  or  छ  allowed
 to  be  perpetuated  This  is  ell  that  I
 have  to  say  so  far  as  this  question
 28  concerned

 Shri  Harish  Chandra  Mathur:  Gen-
 eral  observations  apart,  I  had  stated
 @  number  of  facts  certain  people
 ‘bemg  called  for  mterviews,  others
 not  being  so  called  Can  the  hon
 Mmister  say  that  any  of  the  single
 facts  that  I  had  stated  was  wrong?

 Mr.  Deputy-Speaker:  If  the  hon
 Member  had  only  brought  ४  to  his
 notice,  he  would  have  got  all  of  them
 checked  up

 Shri  Datar:  I  am  not  in  a  position
 to  teply  off-hand  He  has  stated  that
 they  were  called  within  twenty-four
 hours  I  must  have  an  opportunity  to
 see  whether  it  was  80

 Shri  Harish  Chandra  Mathar:  It  is
 perfectly  correct  He  cannot  say  they
 are  wrong  He  may  say  he  wil}  exa-
 mine  them

 Mr.  Deputy-Speaker.  He  has  said
 there  35  every  likelihood  of  their
 ‘bemg  wrong

 Shri  Datar:  I  have  used  the  word
 carefully,  let  him  understand.  We
 should  set  certain  high  standards,
 because  as  the  hon  Member  has  right.
 ly  stated  we  have  to  maintain,  in  the
 first  place,  the  prestige  and  the  dig-
 nity  of  this  high  body  Secondly  we
 have  also  to  see  that  the  morale  of
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 our  services  is  not  affected  If  for
 example,  such  allegations  without  pro-
 per  verification  are  made  and  if  ulti-
 mately  they  are  found  to  be  not  true,
 then  the  allegations  go  on  the  record,
 not  the  corrections  That  3४  the  reason
 why  I  would  inmplore  my  hon  friend.
 He  ig  an  earnest  worker  and  I  desire
 that  a  man  of  his  earnestness  ought
 not  to  be  beguiled  into  saying  some.
 thing  which  may  not  be  correct  We
 should  not  allow  the  great  principles
 for  which  the  Union  Public  Service
 Commission  has  been  established
 to  be  brought  down  even  indirectly
 by  such  innuendoes  and  insinuations

 Then,  Sir,  some  other  points  were
 made  With  regard  to  these  points  I
 was  surprised  that  this  debate  upon
 the  UPSC  has  been  converted  into  a
 general  debate  on  the  services  We
 are  answerable  to  Parliament  and  on  a
 number  of  occasions  and  even  during
 this  session  in  the  debate  on  the  Home
 Ministry's  demands  a  number  of
 points  about  the  services  were  raised
 But  here  may  I  submit  to  you  m  all
 humility  that  we  are  considering  the
 report  of  the  UPSC  and  their  criti.
 cisms  or  their  observations  in  general
 so  far  as  they  have  a  bearing  on  the
 Services  in  broad  aspects  Al]  the
 same,  as  certain  pomts  have  been
 mentioned  I  shall  try  to  reply  to
 them,  as  briefly  as  possible

 In  the  first  place,  I  must  say  that
 the  UPSC  had  stated  that  there  was
 greater  temptation  for  the  IAS  than
 for  the  other  services,  mncluding  even
 the  IFS  and  the  technical  and  other
 services  In  that  respect,  the  UPSC
 has  stated  thet  the  conditions  of  ser.
 vice  should  be  improved  I  have  got
 the  various  scales  of  pay  and  may  I
 point  out  that  the  scales  of  pay  that
 are  offered,  either  under  the  Industri-
 al  Management  Pool  or  to  technical
 or  technological  personnel  are  not  in
 any  way  as  good,  xf  not  better  m
 certain  cases,  than  what  is  given  to
 the  Indian  Admuustrative  Service

 So  far  as  the  IAS  is  concerned,  the
 junior  grade  is  Rs  350  to  Rs  950;  the
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 senjor  grade  is  Rs.  800  to  Rs.  1,800
 with  a  few  select  posts,  what  is

 known  as  the  super-time  scale  posts,
 but  they  ere  not  many.  So  far  as  the
 IPS  is  concerned,  the  junior  grade  is
 ह: बी  350  to  Rs.  850  and  the  senior  grade
 is  Rs  600  to  Rs,  1,150.  Generally  these
 ere  the  same  pay  scales  so  far  as  the
 Central  Services  are  concerned,  with
 certain  modifications,  modifications  m
 the  direction  of  lower  scales  of  pay,
 not  higher  scales  of  pay.  May  I  point
 out,  to  make  it  clear,  that  in  the  Indus-
 trial  Management  pool  there  are  seven
 grades,  the  pay  of  the  highest  grade
 being  Rs.  2,750.  Very  few  of  the  IAS
 can  reach  this  figure.

 Shri  Harish  Chandra  Mathur:  An
 TAS  man  can  go  up  to  Rs.  3,000

 Shri  Datar:  Very  few.

 Shri  Harish  Chandra  Mathur:  Here
 also  very  few.

 Shri  Datar:  That  is  why  I  am  anti-
 cipating  his  arguments  There  are
 only  a  few  super-time-scale  posts
 Now  the  number  of  IAS.  officers,  if
 JT  mistake  not,  38  about  1,500—I  am
 giving  the  figure  roughly  Out  of
 1,500,  hardly  ten  or  fifteen  can  80
 above  Rs  1,800  into  the  super-time
 scale

 Shri  Harish  Chandra  Mathur:  Even
 in  one  State,  Rajasthan  State,  there
 are  at  least  ten  persons  in  the  super-
 time  scale  All  the  Commussioners,  ail.
 the  Members  of  the  Revenue  Board
 are  such  persons  There  are  at
 least  ten  persons

 Shri  Braj  Raj  Singh:  Every  Joint
 Secretary  to  the  Government  of  India
 3s  drawing  more  than  Rs  2,000

 Shri  Datar:  There  are  I.CS.  officers
 who  are  governed  by  other  rules.  My
 hon,  friend  was  referring  to  IAS
 Their  number  u  bound  to  be  very
 small,

 Even  m  respect  of  other  grades  the
 position  is  like  this:  Grade  TI  3s

 i4  (Ay)  LSD—5,
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 Rs.  2,500;  Grade  MI  Rs.  2,000  to
 Rs.  2,250;  Grade  IV  Rs.  1,600  to  Rs
 2,000;  Grade  V  Rs.  1,360  to  Rs.  1,600;
 Grade  VI  Rs.  ‘1,000  to  Rs.  1,400;  Grade
 VII  Rs.  600  to  Rs.  ‘1,000.  It  is  only  an
 the  lower  grade  where  we  have  not
 got  such  high  scales  of  pay  as  in  the
 others

 So,  if  these  are  taken  into  account,
 it  is  very  difficult  to  say  that  there  us
 any  scope  for  improvement  so  far  es
 these  pay  scales  are  concerned.

 May  I  also  pomt  out  that  these  pay
 scales  that  we  offer  are  fairly  good?
 It  98  difficult  to  raise  the  pay  scales,
 though  I  cannot  say  anything  at  this
 stage,  because  the  Central  Pay  Com.
 mission  are  considermg  the  whole
 question.  I  was  therefore  agreeably
 surprised  when  certain  hon,  Members
 suggested  that  the  pay  scales  should
 be  improved  On  the  other  hand,
 there  are  views  expressed  on  the  floor
 of  the  House  that  the  pay  scales  are
 very  high,  especially  at  the  top.  So  we
 have  to  take  mto  account  both  the
 opposing  views,  and  I  am  confidant
 that  the  Central  Pay  Commission  will
 consider  all  the  questions,  the  econo-
 mic  conditions  of  India  as  also.  the
 need  for  giving  reasonable  scales  of
 pay  to  our  officers.  Therefore  I  would
 not

 Pandit  J.  P.  Jyotishi  (Sagar):  May
 we  know  the  number  of  the  officers
 of  different  cadres  in  the  different
 States?

 Shri  Datar:  I  have  pointed  out  the
 main  scales

 Pandit  J  P.  Jyotishi:  What  is  the
 number  of  the  officers  in  the  super.
 time  scale  in  the  different  States?

 Shri  Datar:  I  have  not  got  the  num-
 bers  here.  I  am  dealing  with  the  ques-
 tion  of  pmnciple,  not  with  the  ques-
 tion  of  particular  personalities  हि: ल
 any  case,  we  have  got  here,  almost
 for  the  first  time,  the  view  expressed
 by  some  of  the  hon.  Members  opposite
 that  the  pay  scales  should  be  rased
 so  as  to  attnact  good  people  so  far  as



 36353  Motown  re.

 {Shri  Datar)
 Certain  specified  type  of  services  are
 concerned.  Anyway  it  38  for  the  Cen.
 tral  Pay  Commussion.  I  shall  content
 myself  with  saying  that  in  respect  of
 all  such  technical  services,  non-ad-
 munistrative  services,  we  are  giving
 fairly  good  scales  of  pay

 The  next  point  thet  was  raised  was
 about  personality  test  Some  hon.
 Member  suggested  that  personality
 test  should  go  away  altogether  An.
 other  hon  Member  nghtly  suggested
 that  the  manner  in  which  the  rule  has
 been  now  amended  38  quite  good  and
 some  sort  of  a  personality  test  is  ab-
 solutely  essential  My  hon.  friend
 Shri  Bra)  Ray  Singh  stated  that  there
 ought  to  be  no  personality  test  at  all.
 The  personality  test  has  been  kept
 only  in  certain  cases  where  you  must
 understand  what  personality  the  par-
 ticular  person  has  Because,  take,  for
 example,  the  Indian  Admunistrative
 Service  These  people  will  be  gomg
 mto  the  districts,  and  they  will  have
 to  control  the  admunistration;  they
 will  have  to  handle  the  whole  district
 You  know,  Sy,  in  some  districts  the
 population  is  very  high,  as  m  Bihar
 The  population  of  a  district  in  one
 case,  I  found,  was  about  35  lakhs
 And  unless  the  officer,  especially  an
 officer  like  the  District  Superinten-
 dent  of  Police  or  the  District  Magis.
 tradte,  has  a  personality—he  has
 to  act  on  the  spur  of  the  moment,
 he  cannot  afford  to  be  inhu-
 man,  he  cannot  afford  to  be  weak—
 mere  mastery  over  intellectual  sub-
 jects  will  not  be  sufficient  at  all
 Therefore,  the  Government  desire
 that  some  sort  of  a  personality  test  is
 essential  to  know  how  the  man  will
 develop,  whether  he  will  be  m  a  posi-
 tnon  to  carry  out  his  work,  especially
 ain  the  districts,  in  the  manner  in
 which  :t  has  to  be  carried  on  I  am
 pointing  out  only  one  instance,  but
 occasionally  a  number  of  questions
 arise  where  a  matter  has  to  be  dispos-
 ed  of  very  quickly,  in  a  human  man-
 ner,  and  also  in  such  a  way  that  the
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 interests  or  the  requirements  of  ad-
 ministration  are  duly  satisfied,

 On  a  number  of  occamons  they  have
 to  take  decisions,  as  we  are  now  a
 welfare  state,  there  is,  what  you  may
 call,  a  gradation  of  the  exercise  of
 discretion  at  various  stages,  and  these
 discretions  have  to  be  used  properly. For  that  purpose  you  reqwre  a  man
 with  a  personality  Here,  when  the
 candidate  appears  before  the  Union
 Public  Service  Commuasion  they  have
 to  see  whether  he  has  the  promise  of
 a  personality  or,  if  you  will  kindly
 excuse  my  using  that  word,  the
 make-up  of  a  personality.

 Shri  Braj  Raj  Singh:  I  have  no
 wish  to  interrupt  the  hon  Minister.
 But  may  I  ask  him  whether  he  would
 suggest  that  there  should  be  a  person-
 ality  test  for  the  Munusters  alse, because  Ministers  have  to  control  the
 whole  country,  a  far  wider  area  than
 that  under  a  District  Magistrate?

 Mr.  Deputy-Speaker:  The  Minister
 might  suggest  that  there  ought  to  be
 personality  tests  for  the  Members  of
 Parnament  as  well!

 Shri  Harish  Chandra  Mathur:  The
 electorate  conducts  our  personality
 tests

 Shri  Datar:  And  may  I  submit  that
 we  are  at  the  mercy  of  the  hon
 Members  every  moment  of  our  life?
 Therefore,  even  the  personality  of  a
 Minister  is  developed,  thanks  to  our

 poston
 Every  day  we  are  under

 ire

 Mr.  Deputy-Speaker:  {  was  rather
 g0ing  to  say  that  there  is  a  personahty test  helg  by  the  voters  when  we  get
 ourselves  elected—-and  Ministers  in-
 cluded

 Shri  Narayanankutty  Menon:  That
 test  is  only  for  the  membership

 Mr.  Deputy-Speaker:  ‘That  is  suffi-
 cient
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 Shri  Datar:  We  are  undergoing  the
 personality  test  every  day  here  end
 we  hope  we  are  faring  fairly  well!

 Seme  Hon  Members:  No,  no

 Shr:  Datar.  I  am  not  speaking  per-
 sonally

 Mr  Deputy-Speaker:  So  long  as
 they  continue,  we  can  assume  that
 they  are  faring  very  well’

 Shri  Datar  The  difficulty  about
 personality  test  was  that  if  these  par-
 ticular  marks  obtained  m  the  persona-
 hty  test  or  the  interview  test  itself
 had  to  be  a  particular  minimum
 number  of  marks,  and  Bra  a  candidate
 were  to  fail  in  the  personalhty  test
 while  getting  a  higher  number  of
 marks  in  the  other  tests,  according  to
 the  earlier  rules—which  have  now
 been  superseded—he  would  not  pass
 the  examination  at  all  Now  that  has
 been  removed,  and  what  has  been
 done  is  that  the  marks  received  in  the
 other  papers  and  at  the  personality
 test  are  pooled  together,  and  if  a
 man  passes,  naturally  he  is  taken  My
 hon  friend  asked  a  question  as  to  how
 these  people  who  came  m  on  account
 of  this  relaxed  rule  have  been  farmg
 It  7258  too  early  to  say  how  they  have
 been  faring  On  the  whole  may  I
 point  out  that  the  new  entrants  to  the
 IAS  and  the  IPS  are  doing  fairly
 well,  because  we  are  getting  the  pick
 of  the  nation,  the  most  brillant
 students  in  the  whole  of  India  are
 drawn  to  these  services  and  therefore
 we  are  getting  the  best  In  addition
 to  the  particular  knowledge  that  they
 have  obtained  or  the  university
 degrees  they  have  taken,  there  is  a
 larger  field  of  the:r  outlook,  they
 must  possess  a  general  knowledge,
 they  must  possess  a  personality  That
 is  the  reason  why  all  these  considera-
 tion  are  taken  into  account  It  is  not
 possible  for  me  at  this  stage  to  say,
 because  no  assessment  can  be  made
 within  the  short  period  of  two  or
 three  years,  but  all  the  same  I  am
 hoping  that  they  would  fare  very
 well

 ‘VAISAKHA  18,  ‘1861  (SAKA)
 —

 Report  of  16196.
 Noe

 Shy  Tangamani:  May  I  know  whe-
 ther  there  are  any  cpitema  laid  down
 about  personality,  like  height  or
 weight,  or  his  interest  in  sports  or  the
 NCC?

 Shri  Datar:  I  understand  the  hon
 Member  It  78  very  difficult  to  lay
 down  a  test  as  to  what  constitutes
 personality  But  the  hon  Member  is
 surely  aware  of  the  different  elements
 that  together  go  to  make  up  a,  per-
 sonahty

 Shri  0  K.  Bhattacharyya  I  believe
 8  personality  test  is  something  like  a
 love  at  first  sight

 Mr  Deputy-Speaker:  Which  every-
 body  experiences  and  none  can  des-
 cribe  !

 Shri  Narayanankutty  Menon’  And
 which  always  leads  to  disappoint-
 ments  also

 An  Hon  Member  Not  always
 Shri  Datar.  In  some  cases  dis-

 appointments  are  bound  to  be  there
 May  I  point  out  that  the  UPSC  pay
 the  utmost  care?  I  myself  have  seen
 the  way  in  which  they  carry  on  It
 is  not  true  to  say  that  within  five
 minutes,  they  finish  the  whole  thing
 They  put  various  questions  with  a
 view  to  test  the  general  knowledge  in
 particular,  and  general  knowledge,  to
 a  large  extent  as  you  are  aware,  Is
 more  important  than  even  technical
 and  special  knowledge  Thereafter,
 what  they  do  1S,  they  ask  those—this
 is  one  of  the  methods—candidates  to
 speak  on  a  subject  extempore,  given
 just  then  The  whole  Commussion
 watches  his  performance,  they  sit  to-
 gether  and  in  the  course  of  a  day,
 hardly  8  or  0  people  are  examined
 Let  us  be  fair  to  the  UPSC  They
 do  their  utmost  to  see  to  it  that  per-
 sonality  test  is  not  merely,  as  some
 hon  Members  stated,  a  rejection  test
 It  48  not  a  rejection  test  at  all  It  is
 and  has  to  be  a  fairly  stiff  test  They
 are  anxious  to  know  how  the  man
 would  develop  properly  That  38  the
 reason  why  we  tmed  this  new  experi-
 ment  of  poohng  together  all  the
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 marks  Let  us  see  how  they  do  A
 wider  outlook,  may  I  point  out  again,
 {mn  addition  to  intellectual  equipment,
 js  absolutely  essential  General  know-
 ledge  of  the  affairs  of  the  country
 and  affairs  of  the  world  3  absolutely
 essential  because,  as  I  stated,  the  man
 has  to  be  in  charge  of  a  million  or
 mullons  of  people  and  he  has  to  carry
 out  various  important  items  of  ,work

 Then,  it  was  contended  that  the
 Government  were  appointing  people
 and  keeping  them  as  temporary  for
 years  together  That  is  not  a  correct
 statement  of  fact  Sometimes,  Gov-
 ernment  have  to  appoint  temporary
 persons  where  the  departments  them-
 selves  are  temporary  In  that  case
 you  cannot  complain  that  they  should
 be  made  permanent  Secondly,  with
 regard  to  temporary  persons  who  are
 there  for  long,  we  have  made  certain
 rules  according  to  which  they  attain
 what  is  called  quasi-permanency  after
 three  years  of  satisfactory  service
 May  I  also  point  out  that  the  Finance
 Ministry  have  passed  orders  two  or
 three  years  ago  according  to  which,
 am  certain  categories  of  cases,  about  80
 per  cent  of  the  temporary  personnel
 were  confirmed  ‘These  factors  have
 to  be  taken  into  account  Do  the
 hon  Members  desire  that  all  the  tem-
 porary  persons  should  be  retrenched?

 Shri  Harish  Chandra  Mathur.  No,
 Sir

 Shri  Datar:  If  they  are  not  re-
 trenched,  how  can  we  provide  for
 them  permanently?  The  authonsed
 strength  of  the  various  grades  .s  fix-
 ed  Sometimes  it  328  increased  But,
 you  cannot  increase  it  to  the  extent  of
 absorbing  all  the  temporary  persons
 If  the  hon  Member  desires,  we  shall
 issue  orders  of  retrenchment

 Some  Hen.  Members:  No,  no

 Shri  Datar.  That  is  what  we  are  not
 doing  We  are  trying  to  give  them
 good  conditions  of  service  We  are
 retaining  them  in  service  with  a  view
 to  see  the  possibility  of  absorbing
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 them  as  largely  as  possible.  We  have
 recently  made  a  rule  and  that  rule
 was  also  placed  before  the  House,
 according  to  which  Ministries  and
 departments  are  not  allowed  to  create
 temporary  posts  without  previous
 permission  Secondly,  in  all  cases
 where  a  temporary  post  is  hkely  to
 last  beyond  a  year,  the  Union  Public
 Service  Commussion’s  consent  has  to
 be  obtained  If,  for  example,  in  a
 particular  case,  today,  a  Minustry  or
 department  believes  that  a  post  is
 temporary,  but  af  it  comes  to  the  con-
 clusion  say,  within  3  or  6  months,
 that  the  post  is  hkely  to  become  per-
 manent,  2mmediately,  the  Commussion’s
 advice  has  got  to  be  sought  Ths  ४७
 one  of  the  rules  which  hon  Members
 have  not  referred  to  We  have  actual-
 ly  made  a  rule  and  we  are  anxious
 that  the  position  of  temporary  ser-
 vants  75  improved  as  much  as  possi-
 ble  With  a  view  to  place  them  on
 the  way  to  confirmation,  we  have
 what  38  known  as  the  RTE,  Regular
 Temporary  Establishment  of  Assis-
 tants  and  some  other  services  There
 also,  the  moment  they  come  पा,  they
 can  be  confirmed  according  as  vacan-
 cies  arise  In  one  case,  I  know  about
 5  years  ago,  we  had  a  Regular  Tem-
 porary  Establishment  All  of  them
 have  been  confirmed  Then,  we  are
 forming  the  second  Regular  Temporary
 Establishment

 Shri  Harish  Chandra  Mathur  May
 I  seek  a  clarification?  If  the  hoy
 Member  looks  at  the  statistics  which
 are  provided,  he  will  find  from  one
 Ministry  to  another  Ministry,  the
 number  of  temporary  staff  including
 gazetted  staff  ranges  from  30  per  cent
 to  60  per  cent  As  many  as  30  per
 cent  of  the  whole  cadre  of  the  Muinis-
 try  of  Commerce  and  Industry  :s  tem-
 Porary  In  this  expanding  economy,
 does  he  expect  that  there  would  be
 any  occasion  to  retrench  any  of  these
 people?

 Shri  Datar:  Let  the  hon  Member
 understand  our  position  The  seryices
 of  these  temporary  persons  can  be
 dispensed  with  in  the  alternative  in
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 atiy  eventuality  which  the  hon.  Mem-
 ber  does  not  accept.  Can  we  confirm
 all  these  persons?

 Shrt  Harish  Chandra  Mathur:  Why
 not  io

 Shri  Datar:  It  is  not  so  easy  as  the
 hon.  Member  thinks.  In  fact,  we
 te  charged  with  blame  for  expand-
 ing  our  services.  That  is  not  correct
 also.  We  can  confirm  only  a  pres-
 cribed  number.  We  do  not  desire  also
 to  retrench  all  temporary  persons.
 The  condition  may  not  be  satisfac-
 tory;  but  the  condition  is  absolutely
 realistic.  If  we  have  kept  them,  it  is
 in  their  own  interest.  That  factor
 should  also  be  noted  by  the  hon.
 Members  who  were  critical  in  this
 respect.  They  may  note  that  untess
 the  Government  took,  es  they  are
 doing,  a  human  outlook,  many  of  them
 would  have  been  retrenched  long
 long  ago.

 Shri  Harish  Chandra  Mathur:  Kind-
 ly  get  it  examined.  That  is  all  what
 I  say.

 Shri  Datar:  My  hon.  friend  wanted
 to  know  why  we  did  not  give  the
 break-up  of  the  various  personnel  that
 we  required  for  the  Industrial  Manage-
 ment  pool.  There  are  only  certain
 Ministries  which  come  into  the
 picture.  We  asked  them  if  they  can
 give  today  their  total  requirements  in
 the  different  grades  and  if  it  were
 possible,  their  requirements  in  each
 of  these  grades.  They  found  it  diffi-
 cult,  That  is  the  reason  why  we
 have  got  the  list  before  us  and  happily
 for  us,  though  they  found  it  difficult,
 —I  sympathise  with  the  U.P.S.C.’s
 difficulty;  it  was  there—they  have
 found  it  possible  to  make  their  re-
 commendations  as  per  various  grades
 separately.  That  is  what  they  have
 done.  We  are  trying  to  absorb  as
 mahy  of  them  as  possible.  As  we
 have  stated  once,  we  are  immediately
 appointing  75  persons.  We  shall  be
 appointing  as  and  when  the  need
 arises.  I  am  confident  that  all  these
 persons  will  be  taken  as  early  as
 possible.

 VAISAKHA  19,  88  (SAKA)  Eighth  Report  of  6r80
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 Shri  Harish  Chandra  Mathur:  Ths
 point  that  I  raised  was,  under  this
 notification,  under  clause  6,  you  w
 supposed  to  do  this.  You  have  not

 et done  it.  I  wanted  to  know  whe
 you  propose  to  do  it  now.

 Shit  Dater:  What  we  shall  be  doing is  this.  Various  recommendations
 per  grade  have  been  given.  The
 Ministries  and  the  Government  indus-
 trial  undertakings  have  e  large
 of  choice.  Different  officers  have  been
 mentioned  against  different  grades.
 While  accepting  the  recommendations
 of  the  U.P.S.C.,  these  officers  will  be
 placed  in  charge  of  suitable  or  appro-
 priate  appointments  so  far  as  their
 recommendations  in  the  particular
 Grades  are  concerned.

 Some  hon.  friends  needlessly
 brought  in  the  “steel  frame”.  We
 were  steel  in  the  old  days.  Especial-
 ly,  so  far  as  the  criticism  is  concern-
 ed,  there  is  no  steel  frame  now  at
 ali.  It  is  a  frame.  It  is  and  hes  to
 be  a  frame.

 Shri  Braj  Raj  Singh:  Has  it  become
 a  golden  frame?

 Some  Hen.  Members:  Woode..
 frame.  =

 Shri  Datar:  It  is  a  frame  which  ह ड
 amicable,  in  the  first  instance,  to  de-
 mocratic  influences.  Let  hon.  Mem-
 bers  understand  quite  correctly,  it  has
 got  to  be  subject  to  the  question  of
 maintaining  the  highest  efficiency  so
 far  as  Government  work  is  concern-
 ed.  Therefore,  I  would  implore  hon.
 Members  to  shed  the  old  critical  habit
 that  all  of  us  had,  myself  not  exclu-
 ded.  We  were  often  using  all  these
 expressions.  May  I  assure  the  hon.
 Member  that  it  is  not  a  rigid  frame,
 much  less  a  steel  frame?

 Shri  Harish  Chandra  Mathur:  It  is
 a  plastic  frame.

 Shri  Datar:  What  Y  desire  to  state
 is  that  it  is  not  proper  to  make  sucit
 statements.  After  all,  in  carrying  out
 our  schemes  or  in  implementing  our
 schemes,  we  have  to  depend  upon
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 Government  servants  and  Government
 employees.  Therefore,  it  does  not
 look  well  to  make  such  observations.
 Whenever  there  are  any  such  instan-
 ces,  surely,  they  can  be  brought  before
 Government,  and  Government  will
 take  proper  action,  but  to  go  on  cri-
 ticising  all  the  officers  together  as  a
 steel-frame  and  complaining  that  they
 are  not  carrying  on  their  work  is  not
 proper  and  is  not  in  the  healthy  in-
 terests  of  the  nation  also.

 Then,  my  hon.  friend  Shri  Harish
 Chandra  Mathur  suggested  that  there
 should  be  a  judge  on  the  UPSC.  So
 far  as  this  work  is  concerned,  it  is  a
 work  where  the  problems  of  the
 services  have  to  be  taken  into
 account;  and  generally,  a  judge  might
 not  be  necessary  at  all.  During  the
 last  ten  years  or  so,  one  judge  was
 appointed.  But  there  are  certain
 difficulties  also.  One  of  the  difficul-
 ties  is  that  there  are  certain  disabili-
 ties  attached  to  the  post  of  a  member
 of  the  U.P.S.C.  or  the  State  Public
 Service  Commission.  He  cannot  accept
 any  service  under  Government  after
 he  retires,  Therefore,  that  aspect  of
 the  question  should  also  be  taken  into
 account.  When  judicial  posts  are  to
 be  filled,  in  the  practice  that  is
 generally  followed  is  this.  I  know
 the  practice  in  Bombay  particularly.
 Where  judicial  officers  like  civil  judges
 or  magistrates  were  to  be  appointed,
 then  an  honourable  judge  of  the
 High  Court  presided  over  a  meeting
 consisting  of  the  Public  Service  Com-
 mission  Members.  Therefore,  when-
 ever  their  services  are  required,  they
 can  be  availed  of.

 Whenever  there  are  certain  points
 which  are  beyond  the  common  purview
 and  where  technical  knowledge  is
 necessary,  the  UPSC  associate  with
 themselves  persons  who  are  called
 associate  members;  their  opinion  ४
 not  binding  on  the  UPSC,  but  they
 हथ  bring  to  bear  on  the  selection  or
 otherwise  of  a  particular  candidate
 what  can  be  called  technical  know-
 ledge,  technical  experience,  and  also
 administrative  experience.  It  is  only
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 for  these  purposes  that  our  officers
 are  associated  with  the  UPSC’s  work.

 Some  hon.  Members,  without
 possibly  meaning  it,  have  suggested
 that  a  Government  officer  who  is  asso-
 ciated  with  the  UPSC  exercises  his
 influence  effectively  over  the  other
 members  of  the  UPSC.  That  is  not
 correct.  It  is  unfair  to  the  UPSC;  it
 is  unfair  to  our  officers  also.

 Shri  Narayanankutty  Menon:  It  is
 quite  natural.

 Shri  Datar:  In  this  report,  it  has
 been  pointed  out  who  the  persons
 were  who  were  associated  with  the
 UPSC  on  the  Personality  Test  Board.
 I  would  request  the  han.  Members
 to  kindly  look  at  appendix  ्य  There
 are  a  number  of  appendices,  and  they
 give  very  valuable  information.  If
 only  hon.  Members  had  looked  inte
 them,  perhaps,  a  large  measure  of  the
 criticism  that  has  been  made  would
 have  been  spared.  Apart  from  appen-
 dix  V,  I  would  request  hon.  Members
 to  read  appendix  VIII  also  where  a
 list  of  posts  for  which  suitable  can-
 didate  could  not  be  found  as  a  result
 of  advertisement  and  _  interview,  has
 been  given.

 Even  now,  it  is  true’  that  on  the
 one  hand,  we  have  unemployment,  so
 far  as  the  ordinary  posts  are  con-
 cerned,  but  so  far  as  specified  posts
 are  concerned,  so  far  as  the  technical
 posts  are  concerned,  even  now,  we
 have  to  admit  the  fact  that  we  do
 not  get  suitable  persons.  In  this  list,
 the  UPSC  have  mentioned  as  many  as
 74  very  important,  though  technical,
 posts.  In  a  number  of  cases,  even  in
 spite  of  notification  or  advertisement,
 we  did  not  get  proper  persons  at  all.
 That  is  the  difficulty  that  we  experi-
 ence.  That  is  the  reason  why  in  cer-
 tain  cases,  the  UPSC,  with  our  con-
 currence,  have  agreed  to  consider  the
 cases  of  others  also,  namely,  those
 who  have  not  applied  at  all.  That  is
 the  reason  why  we  are  anxious  to  take
 in  our  own  nationals  who  are  in  for-
 eign  countries.  That  is  the  reason
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 why  their  list  is  being  prepared.
 Often-times,  whenever  applications
 come,  whenever  a  member  of  the
 UPSC  goes  abroad,  he  interviews  the
 candidates  there,  he  finds  out  all  the
 facts,  he  notes  down  his  own  impres-
 sions  about  the  personality  of  the  can-
 didates,  and  after  he  returns  to  India,
 the  whole  matter  is  considered  by  the
 board  as  a  whole.  Therefore,  there  is
 no  question  of  any  arbitrariness  about
 any  such  appointment.  These  inter-
 views  are  held  abroad,  because  those
 persons  are  not  available  here;  and  it
 would  not  be  fair  to  those  persons  to
 be  called  here  at  their  cost;  it  would
 be  very  costly  to  us  also  to  give  all
 their  passage  and  other  costs.  That  is
 the  reason  why  in  some  cases,  we
 follow  this  practice.

 Shri  Harish  Chandra  Mathur:  Only
 one  single  member  does  it.

 Shri  Datar:  It  is  true  that  one
 member  does  it,  but  then  t  78  con-
 sidered  here.  Generally,  the  Chair-
 man  of  the  UPSC  also  goes  abroad.

 Then,  the  hon.  Member  from  Kerala
 made  certain  remarks  which  were  not
 fair  He  stated  that  generally  there
 ‘was  an  impression  that  his  State  was
 not  getting  a  fair  deal.  May  I  point
 out  here  that  if  there  is  any  exami-
 nation,  and  if  there  are  any  services
 which  give  a  fair  deal,  20  is  these  All
 India  Services,  and  the  Central  ser-
 vices  of  the  Government  of  India
 which  give  a  fair  deal  to  all  depend-
 ing  upon  the  merits  of  the  persons.
 No  other  consideration  is  taken  into
 account

 My  young  friend  sitting  behind  me
 was  extremely  unfair  so  far  as  the
 Scheduled  Castes  were  concerned.  We
 have  laid  it  down  in  our  own  rules
 that  im  respect  of  Scheduled  Castes,
 the  standards  have  been  relaxed.

 Shri  Narayanankutty  Menon:  The
 point  raised  owas  this  I  did  not
 impute  any  motive  to  the  Public
 Service  Commission  or  say  that  any-
 thing  unfair  was  done.  First  of  all,
 my  point  was  that  no  examination
 by  the  UPSC  was  conducted  within  the
 Kerala  State;  that,  m  turn,  led  to  a
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 lot  ०.  inconvenience  to  the  candi-
 dates,  because  they  could  not  go  to
 the  examination  centres;  and  second-
 ly,  the  advertisements  by  the  UPSC
 are  never  publicised  in  any  paper
 which  35  from  the  Kerala  State.

 Shri  Datar:  This  is  not  correct.  In
 fact,  I  myself  have  done  it  in  one  case.

 May  I  pdint  out  that  in  this  parti-
 cular  case,  so  far  as  the  advertise-
 ments  of  the  UPSC  were  concerned,
 formerly  they  were  only  in  English?
 Then,  I  received  a  representation,  and
 in  consultation  with  the  Ministry  of
 Information  and  Broadcasting,  we
 first  made  a  rule  that  about  five  or
 six  newspapers  in  regional  languages
 should  also  receive  these  advertise-
 ments.

 Shri  Kodiyan:  It  was  published  only
 m  one  newspaper.

 Shri  Datar:  Let  the  hon  Member
 allow  me  to  point  out  that  one  of  the
 widely  circulated  papers  was  one  of
 the  first  that  we  took  into  account,
 so  far  as  Kerala  is  concerned  It  was
 Manorama  or  something  like  that.
 I  forget  the  exact  name.

 Shri  Narasimhan  (Krishnagiri):
 One  paper  78  quite  adequate.

 Shri  Datar:  That  is  what  we  have
 already  done,  and  mind  you,  we
 chose  only  five  out  of  fourteen  lan-
 guages.  But  we  gave  preference  to
 this  particular  paper  and_  to  the
 Kerala  State  long  ago,  not  just  now,
 but  about  four  years  ago.  As  regards
 the  centres  for  examination,  the
 number  of  candidates  also  has  to  be
 adequate  You  cannot  hold  an  exa-
 mination  where  the  number  is  four
 or  where  the  number  is_  very  small.
 The  number  has  to  be  fairly  adequate.

 Shri  Narayanankutty  Menon:  Can
 the  hon.  Minister  say  that  in  any  par-
 ticular  case,  adequate  number  of  can-
 didates  have  not  applied  from  the
 Kerala  State,  and,  therefore,  no
 examination  was  conducted  there?
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 Seri  -’  I  have  stated  that  the
 number  hag  fallen  short  of  what  can
 be  considered  as  the  required  num-
 ber.  We  gre  trying  to  bring  it  down
 wherever  it  is  possible;  and  if  the
 number  of  candidates  from  Kerala
 has  increased,  certainly,  I  shall  tell
 the  hon.  Member  that  we  shall‘  con-
 sider  the  question  of  opening  a  centre
 there.  But  if  the  number  is  small,
 then,  for  some  time,  the  hon.  Mem-
 ber  will  kindly  wuait.

 Then,  a  general  question  was  raised,
 —and  the  UPSC  also  have  rightly
 pointed  it  out—about  the  falling  stan-
 dards.  This  question  was  raised  by
 the  UPSC  in  their  previous  report
 also.  We  have  taken  up  the  matter
 with  the  Education  Ministry;  and  the
 Education  Ministry  have  to  consider
 the  question,  in  consultation  with  the
 State  Governments  who  are  in  charge
 of  education  and  also  with  the  various
 universities.

 Therefore,  this  is  a  question  that
 has  to  be  considered  immediately,
 and  is  being  considered  by  the  autho-
 rities  concerned,  and  we  shall  be
 happy  if  the  standards  are  raised  as
 early  as  possible.

 Some  big  questions  were  brought  in
 about  Hindi  and  others.  We  have  got
 the  report  of  the  Parliamentary  Com-
 mittee  and  also  of  the  Commission,
 and  the  House  will  consider  their  re-
 commendations  as  early  as  possible.
 36  bra,

 श्रो  विभूति  सिश््‌  (बगहा  )  :  मै  यह  कहना
 चाहता  हूं  कि  जो  लोग  आई०  ए०  एस०  में
 जाते  हैं  वह  उतना  परिश्रम  ब  नहीं  करते
 जितना  कि  पहले  भ्रफसर  लोग  किया  करते  थे

 Shri  Datar:  That  is  not  correct.  It
 is  absolutely  unfair  to  our  IAS
 officers.  In  fact,  I  may  tell  the  hon.
 Member  that  I  haw  seen  the  very
 good  work  that  is  being  carried  on  by
 our  IAS  officers  in  different  districts.
 May  I  point  out  in  all  humility  that  I
 have  visited  more  districts  than  my
 hon.  friend  in  all  the  States?  I  find
 that  our  officers  are  working  well,  not
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 orily  so  far  as  the  adininittrative  side
 is  concerned;  now  they  have  to  lock
 after  the  developmental  side  also  and
 they  have  to  work  also  in  full  co-
 operation  with  the  public  at  lerge.

 की  बिभूति  लि:  जब  मिनिस्टर  साहब
 वहां  नहीं  रहते  उस  बंबत  भौ  बहू  इसी  तरह
 काम  करें  तो  उन  के लिए  यह  कहा  जा  सकता  है

 Shri  Datar:  That  is  what  I  have
 tried  to  find  ouf.  I  have  tried  to  find
 out  how  they  work,  and  in  this  case
 we  are  anxious  that  the  standards  ate
 gradually  increased,  and  thereby  even
 the  members  of  the  Harijan  commu-
 nity  will  have  larger  opportunities.
 They  cannot  say  that  their  number  is
 so  small.  The  number  has  to  increase
 by  a  gradual,  what  you  can  call,  de-
 velopment  of  standards  in  those  com-
 munities.  Unfortunately,  the  Harijans
 and  others  have  taken  to  education
 very  late,  and  I  would  request  the
 hon.  Member  not  to  press  for  the
 appointment  of  a  person  only  because
 he  is  a  Harijan.  We  have  relaxed
 standards,  but  we  cannot  completely
 dispense  with  standards,  because,  after
 all,  greater  efficiency  is  now  neces-
 sary,  and  we  have  relaxed  standards
 only  to  the  extent  that  it  can  be  done
 consistent  with  efficient  administra-
 tion.  And  their  number  is  gradually
 increasing.

 My  hon.  friend  is  entirely  wrong
 because  only  the  other  day  in  the
 debate  on  the  Commissioner’s  Report
 I  pointed  out  to  this  House  that  we
 have  requested  the  Allahabad  Uni-
 versity  to  coach  about  i00  students
 from  the  Scheduled  Castes  and  Sche-
 duled  Tribes,  and  we  are  bearing  the
 cost  of,  I  believe,  about  Rs.  75,000  or
 more.  That  is  the  constructive  way
 in  which  the  Harijans  and  the  Sche-
 dule  Castes  and  Scheduled  Tribes  can.
 come  up.  You  cannot  go  on  giving
 protection  all  along.  We  do  give  pro-
 tection  to  the  extent  that  is  neces-
 sary,  but  we  have  to  take  into  account
 the  larger  interests  of  the  nation
 which  is  trying  to  be  a  Welfare  State,
 and  therefore  greater  efficiency  ix
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 absolutely  essential,  and  therefore  it
 would  be  specious,  :t  would  not  be
 correct,  it  would  not  be  healthy  to
 say  that  the  number  is  not  there
 These  posts  cannot  be  distributed  by
 way  of  patronage  Class  I  or  Grade
 I  posts  are  highly  important  posts
 But  the  number  3s  rismg  I  would
 point  out  one  circumstance  so  far  as
 the  IAS  Special  Recruitment  was  con-
 cetned  First  after  the  written  test,
 the  UPSC  selected  a  certain  number  of
 members  from  the  Scheduled  Castes
 and  Scheduled  Tribes  I  think  the
 number  was  30

 Shri  Balkrishna  Wasnik:  Only  7

 Shri  Datar:  I  am  speaking  of  selec-
 tion

 Shri  Balkrishna  Wasnik:  26

 Shri  Datar.  26  They  first  selected
 26  Then  we  requested  the  UPSC
 that  if  possible  a  larger  number  of
 Scheduled  Castes  and  Scheduled
 Tribes  candidates  should  be  called
 So  they  selected  more  than  100,  in
 addition  to  the  26  What  I  am  point-
 ing  out  is  that  these  7  candidates  from
 the  Hariyang  and  3  or  4  from  Sche-
 duled  Tribes  were  recommended  after
 interviewing  all  They  were  from
 the  original  number  of  26  and  not
 from  the  larger  number

 We  ought  to  maintain  a  minimum
 standard  I  would  implore  hon
 Members  who  are  Haryans  to  under-
 stand  our  difficulties  We  fully  sym-
 pathise  with  their  desire  to  have  as
 large  a  representation  as  possible  But
 there  are  certain  difficulties  in  our
 way,  especially  during  the  last  two
 or  three  years,  the  number  has  been
 micreasing  very  much  That  is  a
 factor  which  should  be  taken  into
 account  7  out  of  202  35  not  certain-
 ly  bag  and  their  number,  I  am  quite
 sure,  will  further  increase  whén  they
 receive  the  traming  that  we  are  offer-
 ing  them.

 Shri  B.  K.  Gaikwad  (Nasik)  On  a
 point  of  information  The  hon
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 Minister,  while  giving  information,
 has  said  that  26  candidates  were

 —"
 If  so,  why  only  7  were  selec-

 Shri  Datar:  For  interview,  my  dear
 frend

 Shri  B  K  Gaikwad:  I  have  not
 finshed

 Mr  Deputy-Speaker:  Here  m  the
 House  all  are  hon  friends,  not  ‘dear’
 friends

 Shri  B  K.  Gaikwad:  Hundreds  of
 candidates  from  Scheduled  Castes
 were  selected  for  interview  and  out  of
 them,  26,  if  I  mistake  not,  were  select-
 ed  by  the  UPSC

 Shri  Datar:  No,  no  That  is  not
 correct,  that  is  absolutely  wrong
 What  was  done  was  this  I  shall
 make  the  whole  position  clear  There
 were  about  20,000  candidates  in  all
 Out  of  them,  they  selected,  I  believe,
 about  1,000  after  a  written  test  for
 interview  In  this  first  list,  there  were
 about  26  Harijjans—I  am  giving  the
 number  of  Harijans  and  Scheduled
 Tribes  together  Then  it  was  felt  that
 a  larger  number  of  Scheduled  Castes
 and  Scheduled  Tmnbes  from  among
 those  who  had  appeared  at  the  exami-
 nation  and  who  had  not  come  within
 the  relaxed  standard  should  also  be
 given  an  opportunity  to  appear  for
 the  interview  So  26  was  the  first
 number  out  of  1,000  or  so  Then  200
 more  were  added  for  the  purpose  of
 interview  The  selection  was  not  for
 the  purpose  of  appointment  at  all,
 only  for  the  purpose  of  interview  It
 was  at  our  request  that  the  UPSC
 calleg  700  more  The  actual  persons
 who  were  recommended  by  the  UPSC
 in  their  list  were  from  the  first  ‘26°
 lust,  not  from  the  100°  list

 Shri  B.  K  Gaikwad:  On  a  point
 of  information  There  is  this  com-
 plaint  we  have  repeated  not  once  but
 several  times  So  my  request  is.

 Shri  Datar:  The  hon.  Member  is.
 making  a  speech,
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 Shri  B  K.  Gaikwad:  No,  no  I

 just  want  to  make  a  proposal  which
 will  be  acceptable  even  to  the  hon
 Munster  When  the  hon  Munuster  of
 Home  Affairs  was  Chief  Minister  of
 UP.,  I  am  told  he  had  instructed  the
 Public  Service  Commission  there  to
 maintain  two  separate  lists,  one  of
 Scheduled  Castes  and  Scheduled
 Tribes  and  the  other  of  genera]  candi
 dates  May  I  request  the  hon  Minis-
 ter  to  instruct  the  UPSC  to  maintain
 such  similar  hsts?  That  38  my  propo-
 sal  If  it  38  accepted  by  the  hon
 ‘Minster,  he  can  do  it

 Mr.  Deputy-Speaker:  The  hon
 Munster  yields  so  easily  that  I  cannot
 interfere

 Shri  Datar:  I  want  to  be  kind  to
 my  frends,  they  are  my  fmends
 ‘That  is  my  softness,  I  agree  I  shall
 mot  be  soft.

 Shri  Balkrishna  Wasnik:  One  clari-
 fication  in  this  matter,  Sir

 Shri  Datar.  I  shall  not  yield

 Mr  Depnuty-Speaker.  Order,  order,
 the  hon  Members  shall  have  to  be
 content  now  The  hon  Munster  has
 said  he  would  not  yield  Therefore,
 no  other  hon  Member  should  stand

 Shri  Narayanankutty  Menon:  I
 thought  he  had  finished  his  speech  and
 sat  down

 Shri  Datar:  I  sat  down  out  of
 deference  to  hon  Members,  not
 ‘because  I  had  finished

 Shri  Narayanankutty  Menon:  To
 fhon  Shri  Gaikwad

 Shri  Datar:  I  shall  bring  to  a
 close  what  I  have  to  say  I  am  very
 giad  that  we  have  got  a  report  The
 report  cannot  be  burdened  with  more
 details  because  we  know  what  they
 are  deing  and  there  are  a  number  of
 matters  which  have  to  be  left  exclu-
 mvely  to  them.

 We  have  to  trust  them  fully  and
 implicitly  and,  therefore,  I  am  obliged

 to  the  Members  of  the  U.PS.C  for
 the  labour  they  have  spent,  for  the
 conscientiousness  with  which  they
 have  carried  on  their  work,

 T  am  giad  that  almost  all  the  Mem-
 bers  of  this  House  except  a  few—and
 that  too  in  certain  details—have
 expressed  their  appreciation  of  the
 very  fine  manner  m  which  the
 UPSC  are  carrying  on  ther  work

 Shri  Narayanankutty  Menon:  One
 point,  Sir

 Mr  Deputy-Speaker:  No  questions;
 he  has  finished.

 The  question  8°

 “That  this  House  takes  note  of
 the  Eighth  Report  of  the  Umon
 Public  Service  Commission,  laid
 Gn  the  Table  of  the  Lok  Sabha  on
 the  24th  November,  1958"

 The  motion  was  adopted,

 46  2  hrs

 MOTION  RE  CENTRAL  CIVIL
 SERVICES  (CONDUCT)  RULES

 Mr  Deputy-Speaker:  Now,  we  take
 up  the  consideration  of  motions
 velating  to  modification  of  the  Central
 Civil  Services  (Conduct)  Rules,  I955
 (as  amended  up  to  3-3-59)  laid  on
 t'e  Table  on  the  l3th  March  959

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shr:  Datar)-
 May  I  point  out,  Sir,  that  this  was
 not  a  motion  for  consideration  of
 MOdificatidns  ete  What  I  thought  and
 haq  also  written  to  the  hon  Speaker
 was  that  this  was  qa  discussion  for  half
 an  hour  and  that  this  is  not  the  place
 where  they  can  brmg  in  amendments.
 I  have  no  objection  to  the  matter
 bemg  considered  and  I  shall  try  to
 reply  algo  to  some  of  them  But  the
 limited  scope  of  this  discussion
 should  be  understood

 Mr,  Deputy-Speaker:  Ts  has  been
 decided  by  the  Committee  on  Subord:
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 nate  Legisiation  The  Committee
 considered  that,  once  such  rules  are
 laid  on  the  Table  of  the  House,  the
 House  is  seized  of  the  matter  and  it
 has  the  inherent  power  to  recommend
 such  modifications  in  those  rules  as
 it  likes  irrespective  of  the  fact  whe-
 ther  the  enabling  Act  stipulates  that
 the  rule  shall  be  subject  to  mod-
 fications  by  the  House  or  not  Whe-
 ther  there  38  that  stipulation  or  not,
 when  they  are  laid  on  the  Table,
 this  House  has  the  inherent  mght  to
 modify  them

 But,  there  is  one  thing  It  is  not
 in  the  ordinary  course  that  these
 modifications  are  made  when  the
 rules  are  laid  down  ‘These  rules  are
 made  by  the  President  and  these  are
 the  recommendations  that  are  to  be
 made  by  this  House  so  that  Govern-
 ment  may  consider  them  and  make
 modifications  This  is  the  wish  of
 Parliament  and,  perhaps,  they  would
 pay  deference  to  them  and  make  thos¢
 modifications  accordingly

 There  is  one  other  thing  I  was
 told  that  Shm  Banerjee  had  agreed,
 when  the  Speaker  had  taken  objec-
 tion  to  it  that  there  was  no  time,—
 and  we  may  call  it  a  gentleman’s
 agreement—that  it  may  be  given  half
 an  hour  in  which  observations  could
 be  made

 Shri  Braj  Raj  Singh  (Firozabad)-
 There  is  no  question  of  Shri  Banerjee
 agreemg  The  House  is_  seized  of
 these  rules

 Mr  Deputy-Speaker:  If  there  is  no
 question,  then  this  was  not  to  be  on
 the  agenda  for  today  After  it  had
 been  agreed,  at  was  decided  that  it
 should  be  put  on  the  agenda  Other-
 wise,  this  was  not  going  to  find  a
 place  here  in  today’s  business  After
 this  assurance  had  been  given—on
 that  understanding  alone—this  had
 been  put  on  the  Order  Paper  today

 Shri  Narayanankntty  Menon
 (Mukandapuram)  Now,  it  23  4  5  and

 the  rest  of  the  business  is  the  continu-
 ance  of  the  discussion  on  the  Report
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 of  the  Sanskrit  Commussion.  As  the
 hon.  Speaker  pomted  out  the  other  day
 there  are  about  42  more  hon.  Members
 to  speak  on  that  and  it  is  not  lkely
 that  the  discussion  on  the  Report  will
 be  finalised  today  Therefore,  my
 suggestion  is  that  so  far  as  these  rules
 are  concerned,  it  25  a  matter  which
 agitates  the  minds  of  millions  of
 people,  and  some  time  should  be
 allowed  for  the  discussion  of  these
 rules

 Mr.  Deputy-Speaker:  If  the  House
 agrees  that  the  discussion  of  the
 report  of  the  Sanskmt  Commussion
 may  be  postponed  to  the  next  session,
 I  have  no  objection  to  allotting  45
 munutes  instead  of  30  minutes  for  this
 item  of  business  But  we  should  finish
 by  5  o'clock

 Shri  Narayanankutty  Menon:  What
 the  hon  Mnunister  said  was  that  he
 had  agreed  only  to  a  half-an-hour
 discussion  and  that  the  scope  of  the
 whole  discussion  is  quite  limited
 That  is  quite  out  of  place

 Mr  Deputy-Speaker:  I  am  not
 talking  of  what  the  Minister  said  I
 am  talking  as  to  how  we  agreed  on
 putting  this  :tem  on  the  Order  Paper

 bri  Narayanankutty  Menon:  He
 cannot  say  that  the  scope  of  discus-
 sion  of  this  item  is  so  hmited

 Mr  Deputy-Speaker:  I  am  _  not
 taking  that  into  account

 bri  Narayanankutty  Menon:  My
 suggestion  is  that  about  an  hour  may
 be  given  for  the  discussion,  and  the
 further  debate  on  the  Sanskrit  Com-
 mission  Report  may  be  held  m  the
 next  session

 Mr.  Deputy-Speaker:  Is  it  the
 desire  of  the  House  that  the  diuscus-
 sion  on  the  Sanskrit  Commussion
 Report  be  continued  m  the  next
 session?

 Shri  Supakar  (Sambalpur)  The
 Speaker  the  other  day  said  that  the
 Sanskrit  Commussion  Report  should
 be  disposed  of  in  this  session  in  order
 to  enable  the  Government  to  take  a
 decision
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 Mr,  Dépaty-Spedker:  Is  some  reso-
 lation  to  be  passed  there?  Only  the
 views  had  to  be  expressed,  and  I
 think  we  have  taken  much  more  time
 than  we  had  intended  and  those  views
 have  been  expressed.  If  the  Govern-
 ment  wanted  to  have  the  views  of  the
 Members  of  the  House,  that  has  been
 done.  So,  without  going  further  we
 can  close  it  just  now.  I  was  rather
 solicitous  to  the  hon.  Members  who
 still  desired  to  speak.  If  it  be  the
 intention  that  we  close  it,  we  can  close
 the  discussion  straightaway  and
 proceed  with  the  present  motion,

 Several  Hen.  Members:  Yes.

 Mr.  Deputy-Speaker:  Then,  the
 discussion  of  the  report  of  the  Sans-
 krit  Commission  will  be  continued  in
 the  next  session.

 Shri  Harish  Chandra  Mathur:  45
 minutes  could  be  given  for  the
 motions  on  the  Central  Civil  Services
 (Conduct)  Rules.

 Shri  C,  Rr.  Pattabhi  Raman
 (Kumbakonam):  I  should  like  to  say

 a  few  words.  I  do  not  wish  to
 intrude  but  I  would  say  this  much.
 These  rules  have  been  placed  before
 the  House.  I  have  seen  the  note  and
 the  rules  with  regard  to  delegated
 legislation,  and  the  Speaker’s  inherent
 powers.  But  I  do  feel  this.  If  an
 amendment  to  these  rules  is  consider-
 ed  now,  will  it  not  be  legislation  by
 the  back-door  method?  I  feel  that
 here  is  a  case  of  the  rules  being
 placed  on  the  Table  of  the  House,  As
 far  as  I  know,  if  certain  amendments
 are  accepted,  then,  it  will  be  legisla-
 tion;  it  may  be  subordinate  legislation
 or  delegated  legislation.  Nonetheless,
 it  is  legislation  proprio  vigore,  by  the
 back-door.

 Dr,  Sushila  Nayar  (Jhansi):  How  is
 it  back-door  legislation?  The  House
 is  deciding.

 Mr.  Deputy-Speaker:  There  is
 nothing  that  is  back-door,  This  legis-
 ldtion  is  not  by  the  back-door.  The
 Goverriment  has  thought  it  necessary
 already  to  frame  these  rules  and  they
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 ought  to  be  placed  on  the  Table.  As
 soon  ag  they  are  framed  they  come
 into  force  and  they  are  given  effect
 to.  They  have  the  effect  immitdiately
 they  are  framed  and  notified.  =
 wards,  after  some  time,

 ise ment  makes  any  ns,
 are  to  be  inserted  in  the  rules  and
 the  rules  are  accordingly  modified
 though  it  may  be  done  long  after-
 wards  and  though  some  time  has
 elapsed.  Here,  if  the  Parliament
 arrives  at  certain  conclusions,  those
 recommendationg  would  be  made  to
 the  Government,  It  would  be  for  the
 Government  then  ६0  take  them  into
 account.  So,  there  is  nothing  that  is
 irregular  or  anything  of  the  sort.

 Shri  Narayanankutty  Menon:  What
 is  the  time  for  this  item?

 Mr,  Deputy-Speaker:  Up  to  5  o'clock.
 On  the  last  day,  we  should  not  sit
 beyond  5  o’click!

 Shri  S.  M.  Banerjee  (Kanpur):  Mr.
 Deputy-Speaker,  Sir,  I  was  extremely
 happy  when  I  read  in  the  newspapers
 that  the  Central  Civil  Services
 (Conduct)  Rules  of  955  were  so
 amended  as  to  give  certain  concessions
 to  the  Central  Government,  employees.
 or  to  exempt  Central  Government
 employees  from  various  sections  which
 were  considered  by  the  Central  Gov-
 ernment  employees  as  bad.  On
 ‘13-3-1959,  these  rules  were  placed  on
 the  Table  of  the  House  in  reply  to  a
 starred  question.  The  question  was
 whether  Government  propose  to
 amend  the  conduct  rules  for  the
 industrial  employees  working  under
 the  Central  Government.  When  I
 read  the  amended  rules,  I  found  that
 certain  sections  which  were  introduced
 during  the  time  of  the  threatened
 strike  in  749857  by  the  P  &  T.
 employees,  viz.,  rules  4A  and  48,
 were  not  removed.

 I  will  come  to  my  amendments
 later  on.  First  of  all,  I  wish  to  point
 out  that  in  1982  an  assurance  was
 given  by  the  then  Home  Minister
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 Dr,  Katyu,  in  this  very-House  on  23rd
 June,  952  He  sad  in  reply  to
 unstarred  question  No  231,  that

 “Government  are  considering
 revision  of  the  Government
 Servants’  Conduct  Rules  to  bring
 them  in  consonance  with  the  pro-
 visions  of  the  Constitution  of
 India  Wm

 This  assurance  was  given  in  952  by
 Dr  Katju,  but  in  955  these  rules
 were  brought  I  personally  feel—
 and  that  is  the  feeling  of  the  Central
 Government  employees  in  this  country
 -—that  their  trade  union  rights  and
 democratic  mghts  have  been  mortgag-
 ed  in  the  Home  Minstry  Exemptions
 have  been  given  to  a  section  of  em-
 ployees,  viz,  employees  working  in
 ports  and  docks,  defence  installations
 except  training  establishments,  public
 works  establishments  in  so  far  as
 they  relate  to  work-charged  staff,
 irrigation  and  electric  power  establish-
 ments,  mines  and  factories  as  defined
 under  the  Factories  Act  and  field  units
 of  the  CTO  I  have  a  feeling  that
 these  people  have  been  exempted
 from  4A  and  4B,  but  still  the  P  &  T
 employees  and  other  Central  Govern-
 ment  employees  working  m_  the
 Secretariat,  survey  department,  civil
 aviahon  Auditor-General’s  office—
 nearly  more  than  0  lakhs  of  em-
 ployees  are  still  today  facing  these
 obnoxious  sections  known  as  4A  and
 4B

 Mr.  Deputy-Speaker.  The  hon
 Member  is  more  anxious  about  his
 speech  and  I  am  anxious  if  he  38
 moving  his  amendments  Is  he  moving
 all  his  five  amendments?

 Shri  5.  M.  Banerjee:  Yes

 I  beg  to  move

 This  Hquse  recommends  that  m  sub-
 tule  (2)  of  rule  of  the  Central  Civil
 Services  (Conduct)  Rules,  985  (as
 amended  upto  3-3-59),  laid  on  the
 Table  on  the  3th  March,  1959,  in
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 reply  to  Starred  Question  No  1223,
 for  the  second  proviso  and  Explana-
 thon  the  following  proviso  be  substi-
 tuted,  namely,—

 “Provided  further  that  rules
 3A,  9,  Explanation  to  sub-rule  (2)
 of  rule  10,  rule  l,  sub-rule  (2)
 of  rule  122,  rule  18,  sub-rules  (),
 (2)  and  (8)  of  rule  15,  rules  16,  47
 and  8  shall  not

 age
 to  any  Gov-

 ernment  servant  wing  a  pay
 of  Rs  500|-  or  less  per  inensem
 and  holding  a  non-gazetted  post
 in  any  of  the  establishments,  other
 than  railway  establishments,
 owned  or  managed  by  the  Gov-
 ernment"

 This  House  recommends  that  m  the
 Central  Civil  Services  (Conduct)
 Rules,  955  (as  amended  upto  ‘8-3-59),,
 laid  on  the  Table  on  the  3th  March,
 1959,  in  reply  to  Starred  Question
 No  223  rule  4(A)  be  deleted

 This  House  recommends  that  m  the
 Central  Civil  Services  (Canduct)
 Rules,  955  (as  amended  upto  3-3-59)
 laid  on  the  Table  on  the  3th  March,
 ‘1959,  in  reply  to  Starred  Question
 No  1223,  rule  4(B)  be  deleted

 This  House  recommends  that  m  the
 Central  Civil  Services  (Conduct)
 Rules,  955  (as  amended  upto  3-3-59)
 laid  on  the  Table  on  the  3th  March,
 ‘1959,  in  reply  to  Starred  Question
 No  1223,  the  following  proviso  be
 added  to  sub-rule  (l)  of  rule  $,
 namely

 “Provided  that  no  such  sanction
 shall  be  required  7  the  case  of  a
 Government  servant,  who  is  an
 office-bearer  of  a  trade  union  or
 service  association  of  such  Gov-
 ernment  servants,  with  regard  to
 any  publication  of  suoh  trade
 union  or  service  association”

 This  House  recommends  that  in  the
 Central  Civil  Services  (Conduct)
 Rules,  955  (as  amended  upto  3-3-59)
 laid  on  the  Table  on

 the,
 ३0  March,

 ‘1959,  in  reply  to  Starred  Question
 No  1223,  in  the  proviso  to  clause  (1)
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 {Shri  8.  M.  Banerjee]
 of  rule  6,  after  “trade  union”  the
 words  “or  service  association”  be‘
 inserted,

 The  other  day,  we  were  told  in  this
 House  that  no  employee  has  suffered
 due  to  the  inclusion  of  rules  4A  and
 4B  in  ‘1957,  I  want  to  read  before  this
 House  what  is  the  total  number  of
 Government  employees  who  have  be-
 come  victims  of  rule  4A  banning
 strike  and  demonstrations.  I  have  got
 a  list  of  the  number  of  Government
 servants  charge-sheeted  for  violation
 of  rule  4A,  the  number  of  Govern-
 ment  servants  who  were  punished
 and  the  nature  of  punishment  award-
 ed.  The  total  number  of  Government
 employees  charge-sheeted  for  viola-
 tion  of  rule  4A  is  941.  The  number  of
 Government  employees  punished  is
 207.  Punishments  awarded  are:  warn-
 ed  3,  censured  178,  increment  with-
 held  19,  pay  reduced  6,  compulsorily
 retired  ]  and  removed  from  service
 2;  the  total  is  207.  More  cases  are
 under  the  consideration  of  the  Gov-
 ernment.

 Shri  Ram  Shankar  Lal  (Domaria
 Ganj):  Of  all  the  employees.

 Shri  S.  M.  Banerjee:  You  will  have
 more.  Why  bother?

 The  number  of  posts  and  telegraphs
 people  working  under  the  Director
 General  of  Posts  and  Telegraphs  is
 827.  Out  of  these  94l  employees,  who
 have  been  charge-sheeted  for  viola-
 tion  of  rule  4(A)  the  number  of  Posts
 and  Telegraphs  employees  is  827.  You
 can  imagine.  as  to  why  today  Central
 Government  employees  are  condemn-
 ing  this  4(A)  and  4(B).

 During  the  threatened  postal  strike,
 an  ordinance  was  brought.  That  was
 withdrawn.  The  Essential  Services
 Bill  was  brought  but  it  was  not  plac-
 ed  before  the  other  House  and  it  was
 allowed  to  lapse.  I  do  not  know  why
 rules  4(A)  ,and  4(B)  were  not  with-
 drawn,  when  the  Central  Govern-
 ment  employees  always  wanted  to
 settle  their  grievances  peacefully  and
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 constitutionauy.  ‘The  second  proviso
 to  sub-rule  (2)  of  rule  |  says:

 “Provided  further  that  rules  3A,
 4A,  4B,  Bivceseae  following  es-

 The  establishments  are  mentioned.
 My  amendment  is  that  this  should
 be  extended  to  all  Central  Govern-
 ment  employees  including  Posts  and
 Telegraphs,  Civil  Aviation,  Survey
 Department  and  the  Secretariat  peo-
 ple.  It  should  be  extended  to  all.  All
 Persons  who  are  drawing  Rs.  500|-
 or  less  per  month  should  be
 because  this  discrimination  is  of  the
 worst  type.  I  feel  that  Government
 employees  are  responsible  people.
 They  realise  their  responsibility  to-
 wards  the  nation.  They  have  behaved
 in  an  excellent  way  and  have  helped
 the  Government  in  every  sphere  of
 their  work.  There  is  no  reason  why
 it  should  not  be  withdrawn.

 The  figures  which  I  have  quoted  wil!
 revea]  that  more  cases  are  pending
 consideration.  There  will  be  more
 charge-sheets.  There  will  be  more
 of  censuring  and  some  people  may
 lose  their  jobs.  In  the  Auditor-
 Genera]’s  establishment  a  young  man
 of  28  or  29  years  of  age  has  been
 asked  to  retire  compulsorily  because
 of  this  infringement,  that  is,  violation
 of  rule  4(A).

 Then  rule  4(B)  says  that  nobody
 can  join  a  particular  union  unless  it
 seeks  recognition  within  six  months
 of  its  registration.  Recognition  is  not
 statutory  in  this  country.  Recognition
 is  a  matter  of  discretion.  Whether  it
 is  in  the  public  sector  or  in  the  private
 sector  owners  can  easily  say  that
 they  will  not  recognise  a  particular
 union.

 Recently,  in  the  month  of  April,
 recognition  rules  have  been  issued  by
 the  Government  of  India.  That  too  is
 a  debatable  matter.  It  is  a  disputed
 one  and  requires  reconsideration.
 There  are  unions  which  have  not  been
 recognised.  For  instance,  I  will  men-



 India  Still  it  has  not  been  recognis-
 ed  The  Naval  Dockyard  Worker
 Union  in  Bombay  has  been  going  to
 the  Ministry  several  times  for  re-
 cognition,  but  it  has  not  been  Tte-
 cognised  So,  my  submussion  is  that
 it  38  against  article  9  of  the  Constit-
 ution.  We  must  have  a  union  of  our
 own  choice

 Article  19,  Right  to  Freedom,  lays
 down

 “All  citizens  shall  have  the
 right  to  freedom  of  speech  and
 expression;  to  assemble  peacefully
 and  without  arms,  to  form  associ-
 ations  or  unions,”

 Here,  rule  4(B)  compels  the  employees
 to  jom  a  particular  umion  which  may
 not  be  of  therr  own  choice  Why  I
 am  raising  this  question  is  because
 this  is  against  the  spimt  of  the  Con-
 stitution  It  should  be  withdrawn
 This  has  resulted  in  the  recognition  of
 only  those  umons,  which  toe  the  Ime
 of  some  people,  or  which  are  formed
 by  the  Government  sponsored  Indian
 National  Trade  Union  Congress  But
 other  unions  are  not  recognised  and  I
 know  how  recognitions  are  withdrawn
 When  I  was  a  government  employee
 and  in  956  I  was  discharged  from  ser-
 vice,  the  next  day  I  was  declared  by
 the  then  Defence  Minister  as  persona-
 non  grata.  I  was  not  allowed  to  enter
 any  place  in  defence  Jand  I  was  not
 allowed  to  organise  meetings,  though
 my  union  was  a  recognised  union

 An  hon.  Member’  So  you  entered
 Lok  Sabha!

 hri  8  M  Banerjee:  The  recognitt
 ion  of  my  umon  was  withdrawn,  be-
 cause  they  wanted  me  to  be  excluded
 from  the  union  office-bearership  The
 union  took  a  decision  not  to  do  920
 They  said  you  may  discharge  Mr
 Banerjee,  but  we  cannot  discharge
 him  The  net  result  was  that  recogni-
 tion  was  withdrawn.  The  day  I  was
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 elected  to  Lok  Sabha  I  became  persona
 grata  and  recognition  was  given  to  my
 union  Can  you  treat  trade  union  and
 fundamental  rights  of  workers  who
 are  the  tial  aervices  of  this  coun-
 try  in  this  manner?  This  3s  too  bad.

 My  fourth  amendment  suggests  the
 addition  of  this  proviso—

 “Provided  that  no  such  eanct-
 ton  shall  be  required  in  the  case
 of  a  Government  servant,  who  38
 an  office-bearer  of  a  trade  unitn
 or  service  association  of  such
 Government  servants,  with  regard
 to  any  publication  of  such  trade
 union  or  service  association ”

 You  cannot  give  any  news  to
 newspaper,  you  cannot  issue  state-
 ments,  you  cannot  write  m  a  periodi-
 cal  Of  course,  the  word  “trade
 union”  is  there  I  want  associations
 also  to  be  included  and  I  hope  that
 this  will  be  done

 So,  all  my  amendments  can  be
 accepted  if  we  really  believe  nm  d@e-
 mocratic  rights  and  there  58  no  scope
 for  fear  I  can  assure  the  hon  Min-
 ister  and  this  House  that  a  Central
 Government  employee  who  s_  res~
 ponsible  for  the  success  of  the  Second
 and  Third  Five  Year  Plans  will  not
 do  anything  which  might  harm  our
 national  Government.  There  have  not
 been  instances  of  this  type  So,  T
 would  request  the  hon  Minster  to
 kindly  consider  this  matter  and  not
 reject  it  merely  because  he  once  ime
 posed  these  Rules  on  the  Centrat
 Government  employees

 When  this  discussion  came  I  knew
 the  fate  of  my  amendments  But  F
 am  one  of  those  who  believe  that  hu-
 man  nature  changes  I  know  the
 nature  or  attitude  of  the  Home  Min-
 istry  has  changed  and  I  am  sure  it
 will  view  the  entire  things  nm  f&
 changed  light  I  know  they  will  ac-
 cept  this  amendment

 Another  point  I  wish  to  mention
 Mr.  Deputy-Speaker:  He  should  try

 to  conclude  now
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 Shri  है,  M.  Bayerjas:  I  will  take
 only  two  or  three  more  minutés.  Even
 the  Royal  Commissiqn  on  Labour
 remarked  as  follows  three  decades
 back:

 “In  our  view  the  weakest  point
 of  the  indian  provision  is  that
 while  it  restricts  the  powers  of
 the  workers  in  the  public  utility
 services  to  coerce  their  em-
 ployers,  it  gives  in  return  no  as-
 surance  that  their  grievances  will
 receive  a  hearing.”

 I  have  no  time;  otherwise  I  would
 have  quoted  that  in  many  countries
 the  civil  servants  have  got  more  rights

 .and  privileges.  I  fully  realise  that
 the  Central  Government  employees
 and  other  Government  employees,
 whether  in  State  Service  or  local  self-
 governing  bodies  must  have  their
 rights  and  obligations.  I  do  not
 ‘want  that  they  should  only  fight
 for  their  rights.  I  am  equally  con-
 scious  of  their  responsibilities  to  the
 country.  Now  there  are  about  59
 lakhs  of  employees,  about  8  lakhs  in
 Central  Government,  2l  lakhs  State
 Government  employees  and  about  20
 lakhs  local  self-government  bodies
 employees.  I  am  afraid  if  the  report
 of  the  Pay  Commission  is  delayed
 long,  there  will  be  demonstrations,
 peaceful  demonstrations  and  the  list
 of  charge-sheeted  people  may  in-
 crease,  because  Rule  4A  says  clearly
 that  you  cannot  do  anything.  What
 are  the  wordings?

 “No  Government  servant  shall
 participate  in  any  demonstration
 or  resort,  to  any  form  of  strike
 in  connection  with  any  matter
 pertaining  to  his  conditions  of
 service.”

 What  should  they  do,  Sir?  I  do  not
 say  that  they  should  always  do  it,
 but  sometimes  they  have  to  demons-
 trate.  And  if  they  demonstrate  for
 their  genuine  grievances,  nobody  is
 going  to  eee  whether  the  grievance  is
 genuine  or  not;  they  will  be  charge-
 sheeted.

 MAY  9,  0  Civil  Services  !
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 With  these  words  I  make  a  fervent
 appeal  to  the  hon.  Minister  kindly  to
 accept  these  amendments,  so  that  the
 Central  Government  employees  may
 fee]  that  whatever  the  Government  or
 the  >  national

 lepers
 who  are  in

 power  talk  in  public  they  also  prac-
 tise  in  Parliament  and  office.  It  will
 give  courage  and  conviction  to  these
 people  and  they  will  have  much
 confidence,  because  this  4A,  4B  and
 other  rules  will  not  be  there,  I  hape
 the  hon.  Minister  will  kindly  consider
 this  sympathetically,  realising  that
 the  Central  Government  employees
 are  their  loyal  employees  and  they
 want  this  country  to  prosper,  and  the
 prosperity  of  the  country  will  de-
 pend  on  the  goodwill  of  those  em-
 ployees.

 Mr.  Deputy-Speaker:  I  have  got
 ten  minutes.  Two  Members  can  speak
 within  those  ten  minutes.

 Shri  C  K.  Bhattacharyya  (West
 Dinajpur):  May  I  have  only  two
 minutes?  I  wish  to  make  only  one
 observation.

 Mr.  Deputy-Speaker:  I  am  sorry,  it
 will  not  be  possible  for  me.  He  has
 not  sponsored  any  amendment  Shri
 Vittal  Rao

 Shri  T.  B.  Vittal  Rao  (Khammam):
 Sir,  these  rules  are  of  very  great  im-
 portance  as  they  concern  and  affect
 nearly  five  to  six  lakhs  of  civi)  ser-
 vice  employees  in  non-gazetted  posts
 under  the  Central  Government.  Only
 the  other  day  I  was  reading  a  small
 review  prepared  by  the  Ministry  of
 Labour  and  Employment  on  the  work-
 ing  of  trade  unions  in  India  In  that
 review  it  was  stated  that  the  trade
 union  organisation  ratio  in  our  coun-
 try  is  very  low  and  very  unsatisfac-
 tory.  There  are  some  industries  where
 the  trade  union  ratio  is  62  to  64  per
 cent,  but  many  of  them  do  not  have
 more  than  30  per  cent.  These  Central
 Civil  Services  (Conduct)  Rules  that
 have  been  amended  do  not  at  all
 encourage  the  formation  of  trade
 unions.  The  Second  Five  Year  Plan
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 has  clearly  laid  down  that  trade
 unions  should  be  encouraged  and
 allowed  to  grow  and  be  strengthened
 if  the  country  has  to  advance.  But
 these  Rules  prevent  the  healthy
 growth  of  trade  unionism.  These
 rules,  4A  and  4B,  are  very  obnoxious.
 They  are  against  the  spirit  of  the
 Constitution.  They  cannot  be  justi-
 fied.  So  many  times  the  Government
 have  taken  action  against  the  em-
 ployees.  There  are  several  cases  in
 which  the  High  Courts  and  the
 Supreme  Court  have  declared  that
 the  dismissal  was  illegal.  Such  mules
 are  framed  that  no  person  can  de-
 monstrate  when  a  grievance  has  been
 turned  down.  When  a  person  has
 wpproached  all  channels  of  redcessal
 and  exhausted  them  and  yet  the  grie-
 vance  is  not  redressed,  and  then  if  he
 makes  a  smal  demonstration  he  is  li-
 able  to  be  proceeded  with  under
 rule  4A.

 We  have  seen  in  the  country,  two
 years  ago,  Government  was  very  ada-
 mant;  in  spite  of  several  requests,  in
 spite  of  several  representations  made
 for  the  appointment  of  a  Second  Pay
 Commission,  they  did  not  yield.  Only
 when  a  strike  notice  was  given  by
 the  National  Federation  of  P.  &  T.
 employees  and  several  Central  Gov-
 ernment  employees,  the  Government
 moved  and  appointed  the  Second  Pay
 Commission.  This  is  the  thing.  Un-
 less  and  until  the  employees  take  to
 the  last  resort  after  exhausting  all
 channels  and  avenues  of  reasonable
 representation,  nothing,  moves.  What
 is  that  last  resort?  Strike.  It  has
 been  recognised  everywhere.  It  has
 been  recognised  by  every  trade  union.
 It  has  been  recognised  in  every  gen-
 uine  trade  union.  You  deny  ‘this
 right  to  5  or  6  lakhs  of  people.  The
 Railways  are  exempted.  They  con-
 stitute  Il  lakhs.  Under  what  right,
 under  what  rule  is  this  refused?
 Therefore,  I  request  the  hon.  Minister
 to  reconsider.  Of  course,  t“ey  have
 considered  and  modified  thesé  rules
 to  some  extent.  It  was  there  for
 already  one  year  or  nearly  ‘two  years,
 and  modification,  has  been  made.  But
 i4  LSD—6.
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 the  modificatien  has  to  go  still  fur-
 ther.

 J  refer  te  rule  4  (8)  under  which  no
 government  employee  can  become  a
 member  of  a  unian  for  which’  there  is
 no  recognitian  or  recagnition  is  re-
 fused  or  withdrawn.  As  was  pointed
 out  by  my  friend,  this  cuts  at  the  very
 provisions  of  the  Trade  Union  Act.
 A  Member  can  join  a  union  of  his
 choice.  This  is  what  we  want.  How
 can,  simply  because  recognition  is
 refused  or  withdrawn,  it  be  said  that
 he  should  cease  to  be  a  member  of
 that  union?  I  do  not  know  whether
 the  hon.  Minister  has  read  the  debate
 that  took  place  when  the  Trade  Union
 Amending  Bill  was  passed  in  =  this.
 House.  Unfortunately,  that  has  not
 been  enforced.  We  provided  for  stat-
 utery’  recognition  of  all  unions  o-
 associations.  In  the  absence  of  such
 a  legislation,  in  the-absence  of  en-
 forcement  of  that,  I  do  not  know  why
 he  should  refuse  or  he  should  say
 that  so  and  so  should  become  member
 of  8  recognised  union.  We  have  seen
 on  several  occasions,  on  mere  flimsy
 grounds,  recognitions  have  been  with-
 drawn.  There  have  been  instances
 which  have  just  now  been  cited.  A
 perticular  member  has  been  domoera-
 tically  elected  by  the  members  of  the
 association  as  an  office-bearer.  They
 say  that  recognition  will  not  be  grant-
 ed  to  that  unien  so  long  as  that  per-

 "son  is  an  office~bearer  of  that  union.
 These  are  the  conditions.  I  would
 like  the  hon,  Home  Minister  to  bring
 forward  legislation  or  bring  forward
 any  rule  providing  for  compulsory  re-
 cognition.  Let  there  be  a  democratic
 provision.  Then;  I  will  accept,  that
 that  union  which  has  heen  chosen  or
 the  association  which  has  got  demo-
 erAatically  the  highest  number  of  votes
 be  recognised.  ,I  will  have  no  quarrel.
 ‘Then,  we  can  say,  that  people  should
 become  members  of  that  particular
 union,  even  though  it  abridges  de-
 mocratic  rights.

 There  should  be  no  conditions  for
 igsuing  of  statements  by  the  office-
 bearers  of  a  trade  union  or  organis-
 ation.  They  write  for  redressal  of
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 their  grievances  in  some  of  their  maga-
 zines.  Government  can  take  action
 if  these  rules  are  there.  It  is  a  legi-
 timate  right  to  run  a  journal  or  a
 magazine  wherein  you  can  state  your
 difficulties.  When  these  difficulties
 which  they  are  experiencing  are
 brought  to  the  notice  of  officers
 through  magazines,  they  have  taken
 note  of  these  things  and  actually  tried
 to  redress  them.  There  have  been  in-
 stances.  Yet,  an  office-bearer  of  a’.
 association  which  has  been  duly  re-
 gistered  under  the  Trade  Union  Act
 cannot  issue  a  statement.  This  means
 to  say  that  we  will  have  to  give  up
 all  our  rights.  Already,  democratic
 rights  have  been  given  up.  Further,
 we  wil  ‘nave  Yo  five  up  even  ‘irate
 union.  rights.  Therefore,  I  again
 earnestly  appea)  to  the  hon.  Minister
 to  see  that  these  things  are  modified
 as  suggested  in  our  amendments.

 Shri  C.  K.  Bhattacharyya:  Mr.
 Deputy-Speaker,  I  simply  want  to
 point  out,  what  appears  to  me,  to  be  a
 gross  inconsistency  in  these  rules.  By
 rule  l,  it  is  provided  that  rule  8
 shall  not  apply  to  any  government  ser-
 vant  drawing  a  pay  of  Rs.  500  or  less.
 This  rule  8  is  about  bigamous  marri-
 ages.  It  is  said  that  no  government
 servant  who  has  a_  wife  living  can
 contract  another  marriage  without
 obtaining  the  permission  of  the  Gov-
 ernment.  Does  the  Home  Minister
 intend  that  the  lesser  the  pay,  the
 more  the  freedom  to  contract  biga-
 mous  marriages?  That  would  be  the
 effect  of  this  rule.

 Mr.  Deputy-Speaker:  Perhaps,  that
 is  the  intention.

 Shri  C.  K,  Bhattacharyya:  That  is
 what  I  want  him  to  make  clear,  and
 that  is  the  rule  to  which  I  want  his
 attention  to  be  drawn.  It  appears  to
 me  grossly  inconsistent.  I  do  not
 raise  the  question  of  discrimination.
 Government  servants  with  a  salary
 of  Rs.  500  or  less  will  be  free  to  con-
 tract  bigamous  marriages  and  Gov-
 ernment  servants  with  higher  pay
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 will  be  denied  bigamous  marriages.
 06०  not  raise  the  question  of  discrimin-
 ation.  It  appears  to  be  inconsistent.

 Shri  Sadhan  Gupta:  The  lesser  pay
 8  8  deterrent.

 Shri  Tangamani:  May  I  take  only
 t@n  minutes  before  you  call  the  hon.
 Minister?

 Mr,  Deputy-Speaker:  J  have  not  got
 ten  minutes.  I  told  the  hon.  Mem-
 per  that  altogether,  I  had  only  ten
 minutes  and  that  hem  been  exhausted.

 Shri  Tangamani:  I  shall  take  only
 ave  minutes.

 Mr,  Deputy-Speaker:  But  the  diffi-
 cillty  will  be  that  we  cannot  adjourn
 gat  five  o'clock,  hecause  fifteen  minutes
 afe  required  by  the  hon.  Minister.  _

 Shri  Tangamani  (Madurai):  I  shall
 ofly  mention  the  points  briefly.

 First  of  all,  I  want  to  congratulate
 tne  Ministry  for  reacting  to  the  move-
 went  and  also  the  demands  of  the
 central  Government  employees.  So,
 of  3rd  March,  1959,  they  came  for-
 ward  with  an  amendment,  and  they
 nAve  sought  to  exclude  certain  em-

 oyees  In  ports,  docks,  wharves  or
 jetties,  defence  installations  except
 tyaining  establishments,  public  works
 establishments,  in  so  far  as  they  re-
 igte  to  work-charged  staff  and  so  on.
 gut  after  their  having  excluded  cer-
 tgin  sections  of  workers,  I  want  to
 Know  why  some  other  sections  have
 npt  been  excluded,  for  example,  in
 tye  Posts  and  Telegraphs  Department,
 ir  the  Civil  Aviation  Department,  in
 tye  Survey  of  India,  in  the  CPWD  and
 certain  other  departments.  {  shall
 be  very  grateful  to  the  hon.  Minister
 if  he  can  tell  us  the  reason  why  these
 sections  of  the  employees  have  not
 peen  excluded.  docan  understand
 security  services  or  police  or  military
 péing  included.  But  when  we  have
 excluded  a  certain  sectiorr  of  the  em-
 pioyees,  what  is  the  special  reason
 for  not  excluding  the  categories  of
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 employees  that  I  have  mentioned  That
 ws  the  first  point  that  I  would  hke  to
 know  from  the  hon.  Minister.

 My  second  point  is  in  regard  to
 rule  4-A  and  rule  4-B,  which  have
 been  elaborately  dealt  with  by  Shri
 T  B  Vittal  Rao  and  also  Shn  S  M
 Banerjee  This  House  has  discussed
 this  matter  in  great  detail  on  the  re-
 solution  moved  by  Shri  ह:  S  Daulta.

 My  third  poimt  is  this  Although
 there  have  been  observations  by  the
 various  High  Courts  that  Govern-
 ment  should  not  be  too  sensitive  in
 regard  to  criticism  by  their  em-
 Ployees  especially  whenever  it  con-
 cerns  their  terms  of  employment,  I
 do  not  know  why  the  very  harmless
 amendment  which  33  sought  to  be  in-
 cluded,  namely  amendment  No  5  to
 rule  No  6  is  not  going  to  be  accepted
 I  would  hke  to  know  the  reason  why
 the  hon  Mhnister  ४8  not  going  to  ac-
 cept  this  amendment

 My  fourth  point  38  that  freedom  was
 given  to  people  to  speak  on  the  radic
 or  write  in  the  press,  but  now  certain
 extra  restrictions  are  put  on  those
 people  Why  should  this  be  so?  Has
 such  a  practice  been  adopted  in  coun-
 tries  like  the  Commonwealth  coun-
 tries,  such  as  Britain,  Australia  or
 Canada  or  even  in  a  country  lke
 France?  What  353  the  practice  there
 so  far  as  the  Central  Government  em-
 ployees  are  concerned,  hke  the  Posts
 and  Telegraphs  Department  employees
 or  the  Civil  Aviation  Department
 employees  or  the  CPWD  employees?
 Do  they  have  these  types  of  rules
 governing  their  conditions  of  ser-
 vice?  From  my  knowledge,  I  can
 gay  that  no  such  thing  governs  them
 So,  unless  there  is  any  special
 reason,  there  is  absolutely  no  justifica-
 tion  for  denying  them  this  right

 I  would  just  refer  to  one  last  point
 with  your  indulgence  The  hon.
 Minister  of  Transport  and  Communi-
 cations,  when  the  Demands  were  being
 discussed,  was  pleased  to  say  that
 normal  trade  umon  activities  would
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 not  be  curtailed  in  the  of  rule
 4-A  To  that  extent,  we  are  grateful
 to  him.

 In  conclusion,  I  would  again  request
 that  the  rules.may  be  suitably  modi-
 fied,  and  if  certain  employees  are
 not  excluded,  special  reasons  may  be
 given,  and  the  House  taken  into  con-
 fidence.

 Mr,  Deputy-Speaker:  Is  Shri  ०  0  R
 Pattabhi  Raman  particular  about
 speaking?

 Shri  C  RB.  Pattabhi  Raman:  I  just
 wish  to  say  one  or  two  things  I  am
 glad  that  Shri  T  छ  Vittal  Rao  has
 been  fair  enough  to  say  that  a  num-
 ber  of  exemptions  have  been  granted
 as  required,  for  employees  in  the
 ports,  docks,  wharves  or  jetties,  in
 defence  installations  except  training
 establishments,  public  works  ectab-
 lishments  and  so  on  I  shall  not  enu-
 merate  the  whole  list,  but  there  are
 seven  items  given  here  And  _  the
 various  industrial  or  near-industrial
 units,  and  even  factories  which  may
 be  connected  with  the  Posts  and
 Telegraphs  Department  may  perhaps
 come  under  these  exemptions  So,
 these  rules  cover  only  the  white-
 collared  workers  of  Government
 What  is  it  that  he  has  got,  on  the
 other  hand,  m  his  favour?  A  refer-
 ence  was  made  to  article  9  I  will
 refer  to  it  precently,  and  I  will  be
 very  brief  He  has  got  article  3lt  of
 the  Constitution  by  which  he  has  to
 be  given  notice,  and  there  33  a  regua
 lar  paraphernalia  Many  a  Govern-
 ment  servant  has  approached’  the
 courts  and  has  been  able’  to  stmke
 down  many  orders  against  him  either
 suspending  him  or  dismissing  him  or
 in  any  way  punishing  him

 Shri  S.  M.,  Banerjee:  May  I  point
 out  for  his~information  that  though
 the  defence  employees  have  been
 exempted,  I  hope  he  knows  it,  no
 advantage  can  be  taken  of  article  32i
 by  Defence  employees  because  of
 article  310?  All  cases  have  been  re-
 jected  by  the  High  Courts
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 1651  hrs.  .  about  the  right  to  form  associations,
 but  it  Cy  subject  to  article  19(4) [Mr  Spraker  wm  the  Chair)

 Mr.  Speaker:  Yes,  he  may  go  on

 Shri  C.  BR.  Pattabhi  Raman:  I  have
 already  referred  to  article  3]  With
 regard  to  Shri  Banerjee’s  point,  I
 will  not  labour  it  now  If  there  8
 any  marginal  case  and  doubt  abont  :t,
 it  is  for  him  to  agitate  it  before  the
 courts  of  the  land.  I  wish  there  75
 more  recourse  taken  to  the  courts  of
 the  land  Frankly,  that  is  not  a
 debatable  point  at  all  And  then  De-
 fence  installations  are  out  of  it

 Shri  Narayanankutty  Menon:  I
 wish  to  poimt  out  that  Government  is
 resorting  to  the  terms  of  the  contract
 where  by  giving  one  month’s  notice,
 the  services  of  the  employee  can  be
 terminated  So,  in  any  case  of  mis-
 conduct  under  this,  by  mentioning
 the  musconduct,  the  other  provision
 under  the  terms  of  the  employment
 is  used,  and  the  courts  have  held
 that  even  though  misconduct  is  men-
 tioned  in  the  chargesheet,  if  the  Gov-
 ernment  takes  recource  to  the  partr-
 cular  course  of  giving  ane  month's
 notice  under  the  terms  of  the  con-
 tract,  they  are  unable  to  interfere
 That  is  the  genuine  difficulty

 Shri  C.  R,  Pattabh!  Raman:  Then
 he  will  not  come  under  article  3ii
 There  38  a  clear  dichotomy  Is  he  a
 Government  servant  with  the  advan-
 tage  and  sanction  of  article  311  be-
 hind  him  or  not?  The  musconduct
 the  hon  Member  is  referring  to  35  m
 respect  of  cases  of  industrial  units
 where  the  other  remedy  38  qpen  to
 Government  They  are  exempted  as
 it  35

 Apart  from  that,  they  are  entitled
 to  pension,  and  are  su:  generis  no
 orderly  Government  is  possible  sf  the
 right  to  form  associations  is  given  to
 them

 Actually  what  is  article  19°  When
 my  hon  friend  was  reading  article
 19,  he  was  only  reading  the  mam
 article  He  read  article  9()  (¢)

 which  says

 “Nothing  in  sub-clausé  (९)  of  the
 sara  clause  shall  affect  the  opera-
 tion  of  any  existing  law  in  so  far
 as  it  umpoves,  or  prevent  the  State
 from  making  eny  law  itnposmg,  in
 the  interests  of  pubkc  order  or
 morality,  reasonable  restrictions
 on  the  exercise  of  the  mght  con-
 ferred  by  the  said  sub-clause  "

 So,  at.  75  subject  to  reasonable  res-
 trictions  and  there  are  quite  a  num-
 ber  of  decisions  with  regard  to  the
 right  to  form  associations  Therefore,
 people  who  really  come  under  the
 rule  are  those  enumerated  here,
 really  the  white  collar  workers  who
 have  got  all  the  benefits  not  only  of
 Pension  and  the  various  other  Gov-
 ernment  benefits,  but  also  of  article
 3l  of  the  Constitution

 Shri  Datar:  I  would  point  out  m
 the  first  instance  that  article  9  has
 no  application,  because  under  article
 19,  Government  can  lay  down  certam
 restrictions,  and  sa  far  as  Govern-
 ment  servants  in  general  are  con-
 cerned,  the  House  will  find  that  even
 In  respect  of  the  recent  orders  there
 are  a  number  of  restrictions  to  which
 a  Government  servant  can  be  cub-
 jected  without  violating  the  provi-
 sions  of  the  Constitution  In  so  far
 as  a  person  becomes  a  Goverfihent
 servant  he  renders  himself  lNgbie  té
 the  Central  Civil  Services  (Comtuet)
 Rules,  an@  therefore  these  rues  have
 to  be  taken  into  account  as  vald
 restrictions  under  article  79  Even
 now,  from  the  first,  we  have  g@t  cer-
 fain  rules  which  show  that  it  ts  not
 open  to  a  government  -servaht  to  do
 certain  things  which  hé“Wwould  other-
 wise  have  done  as  a  private  cituken
 under  the  Constitution  Now,  on  ac-
 count  of  certam  recent  events,  to
 which  I  need  not  make  a_refererree,
 when  there  were  certain  threatened
 strikes  which  would  Pave  threatened
 the  whole  administrative  machinery,
 it  was  considered  proper,  in  the
 interest  of  the  nation,  that  the  rigkt
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 to  such  a  strike  should  be  taken
 awey  from  a  government  =  servant
 Rute  €€A),  which  has  been  :mtroduc-
 ed,  reads

 “Mo  government  servant  shall
 participate  in  any  demonstration  or
 vesort  to  any  form  of  strike  im  con-
 nection  with  any  matter  pertaining
 to  his  condittons  of  service”

 Therefore,  this  was
 absolutely  essential

 Under  Rule  4(B),  restrictions  have
 been  laid  down  regarding  the  joining
 by  government  servants  of  associa-
 tions  that  have  not  been  recagnised
 May  I  point  out  that  there  is'a  cer-
 tain  degree  of  difference  between  a
 governinent  servant  and  a  govern-
 ment  servant?  Broadly,  all  govern-
 ment  servants  can  be  divided  into
 two  categories  One  category  would
 be  the  civilan'  employees  of  Govern-
 ment,  They  are  in  various  depert-
 ments  of  Government  Generally,
 these  civthan  employees  are  govern-
 ed  by  a  set  of  rules  They  may  be  m
 the  administrative  services,  they
 may  be  working  in  supervisory  posts
 in  managerial  posts  All  these  can  be
 clubbed  together  and  treated  as  a
 category  of  civilian  employees  There
 is  also  another  category  There  are
 as  you  are  aware,  certain  other  em-
 ployees  who  come  within  the  defini-
 tion  of  industrial  labour

 When  this  Rule  was  first  made,  it
 ‘was  put  in  the  Central  Civil  Services
 (Conduct)  Rules,  and  the  question
 arose  as  to  whether  this  rule  normal-
 ly  might  not  apply  to  civilians,
 though  the  Civil  Services  (Conduct)
 Rules  might  apply  to  all  the  govern-
 ment  services  of  the  two  categories
 The  question  arose  whether  this  rule
 about  restrictions  in  so  far  as  join-
 ing  non-recognised  associations  or
 taking  part  in  strikes  was  concerned
 should  apply  to  industrial  labour  as
 well

 considered:

 Now,  as  you  are  aware,  we  have
 got  labour  legislation  and  under  that
 Jegislation,  industrial  labour,  even
 under  Government,  are  subject  to
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 aifferent  restrictions  Therefore,  the
 whole  question  was  considered  after
 4(A)  and  4(B)  were  introduced  in
 the  Central  Civil  Services  (Conduct)
 Rules,  whether  these  restrichons
 should  be  made  applicable  to  indus-
 trial  employees  as  well

 Then  the  question  was  considered
 various  (Ministries  concerned  were

 also  consulted  As  I  have  pointed
 out,  instead  of  making  these  rules
 applicable  to  all  the  members  of  the
 industrial  employees,  Government
 took  a  decision  that  there  should  be
 a  certain  exemption  in  respect  of
 certain  categories  of  employees,
 though,  normally,  they  would  be  in-
 dustrial  employees  That  3s  96
 reason  why  a  certain  exemption  was
 made  The  rule,  as  it  has  now  been
 made,  carries  a  proviso  exempting
 certain  categories  of  employees  from
 the  operation  of  these  two  rules  in
 Particular,  and  others  also  with
 which  we  are  not  directly  concerned
 The  hon  Members  who  have  moved
 amendments  made  a  reference  prin-
 cipally  to  these  two  rules,  4(A)  and
 4(B)

 The  new  amended  Central  Civil
 Services  (Conduct)  Rules  state  that
 they  would  generally  apply  to  gov-
 ernment  servants  So  far  as  railway
 servants  are  concerned  they  are
 governed  by  their  own  set  of  rules,
 though  generally  they  are  on  a  par
 and  quite  in  consonance  with  the
 rules  that  we  have  made  so  far  85
 the  other  central  services  are  con-
 cerned

 Then  it  was  further  provided

 “Provided  further  that  rules  3A,
 4A,  4B  shall  not  apply  to  any
 government  servant  drawing  a  pay of  Rs  500  or  less  per  mensem  and
 holding  a  non-gazetted  post  in  any of  the  following  establishments,  ”

 80,  Shr:  Vittal  Rao  appreciates  the
 Position  to  a  partial  extent  What  he
 wants  38  that  inasmuch  as  we  have
 exempted  certain  categories  of  ser-
 vices  Or  establishments  from  the
 operation  of  these  rules,  therefore,
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 [Shri  Datar]
 according  to  him,  &  the  government
 servants  wherever  they  are,  ought  to
 be  completely  exempted.  That  is
 his  stand.

 I  would  point  out  here  t  this
 particular  exemption  was  made  by
 way  of  concession—it  should  be
 understood  very  clearly—  to  the
 members  or  the  employees  of  cer-
 tain  establishment,  though  to  a  cer-
 tain  extent  they  were  hke  the  indus-
 trial  labour  also.  It  was  considered
 that  it  may  not  be  necessary  to  have
 these  rules  enforced  against  the
 members  or  the  employees  of  these
 establishments.  That  has  been  made
 very  ciear—ports,  docks,  wharves  or
 jetties;  defence  installations  except
 traming  establishments;  public  works
 establishments,  in  so  far  as  they  re-
 late  to  work-charged  staff.

 Then,  we  have  iv,  v,  vi  and  val.
 Seven  categories  of  establishments
 have  been  exempted.  What  the  hon.
 Member  desires  is  that  inasmuch  as
 Government  have  exempted  7  catego-
 nes  of  establishments,  why  not
 exempt  all  categories

 I  would  pomt  out  that  this  ques-
 tion  has  been  very  fairly  considered
 and  Government  have  gone  to  the
 utmost  limits  in  giving  exemptions.
 Government  are  anxious  that  essen-
 tial  services  are  essentially  carried
 out.  Government  have  to  take  a
 decision  and  find  out  a  point  up  to
 which  they  can  go  and  beyond  which
 they  cannot  go.

 I  would  mvite  the  attention  of  the
 House  to  rule  6.  There  is,  however,
 rule  4B,  wherein  we  have  stated  that
 an  employee  cannot  be  a  member  of
 @n  association  or  trade  union  unless
 it  has  been  properly  recognised.  Let
 the  House  understand  that  in  rule  6
 also  we  have  introduced  a  proviso  by
 which  it  78  open  to  a  member  of  such
 an  association  to  have  a  bona  fide
 expression  of  views  I  would  read
 that  portion:

 “Provided  that  in  the  case  of  any
 Government  servant  included  in
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 any  category  ef  Government  ser-
 vants  specified  in  the  second  pro-
 viso  to  sub-rule  (2)  of  rule  3,
 nothing  contained  in  this  clause
 shall  apply  to  bona  fide  expression  of
 views  by  him  as  an  office-bearer  of
 a  trade  union  of  such  Government

 vants  for  the  purpose  of  safe-
 guarding  the  service  conditions  of
 such  Government  servants  or  for
 securing  an  improvement  therein;”

 Thus,  on  the  one  hand,  the  right  to
 jom  or  participate  mm  demonstration
 has  been  taken  away  im  respect  of
 certain  categories  of  services—the
 right  not  to  jom  an  unrecognised
 association  38  also  there,  on  the  other.

 It  has  been  pomted  out  that  Gov-
 ernment  are  anxious  not  to  take
 away  or  to  deny  to  the  memhers  of
 the  unions  their  mght  to  express  in  a
 bona  fide  manner  their  own  griev.
 ances.  It  would  not  be  proper  to
 read  4A  and  4B  without  reading  the
 proviso  to  rule  6.  So,  that  is  suffi-
 cient  guarantee.

 0  far  as  non-exempted  establish~
 ments  are  concerned,  it  would  be
 open  to  them  to  give  expression  to
 their  bona  fide  views  so  far  as  their
 own  conditions  or  the  :mprovement
 of  their  conditions  s  concerned.
 Under  these  circumstances,  I  am
 afraid  it  is  not  possible  to  accept  the
 further  amendments  because,  as  I
 have  said,  these  rules  could  have
 been  made  applicable  to  all  the
 classes  of  servants,  either  the  civilian
 employees  or  the  civil  side,  industrial
 labour,  etc.,  but  Government  have
 gone  to  a  large  extent  in  giving
 exemption  to  the  members  of  certain
 services  and  I  would  request  hon.
 Members  not  to  press  this  particular
 matter.

 Shri  Narayanankutty  Menon:  There
 is  one  difficulty  regarding  rule  8
 which  prohibits.....

 hri  Datar:  About  rule  8  the
 matter  is  very  simple.



 Motion  re.
 Céntral  Cavil  Services

 (Conduct)  Rules
 Shri  Narayanankutty  Menon:  Rule

 48  prohibits  thet  the  Government
 employees  shall  nof  have  two  wives
 living  except  in  the  case  of  the
 Mushms  The  law  prohibits  having
 two  wives—whether  de  jure  or  de
 facto  wives

 Shri  Datar:  There  is  no  de  facto
 wife  at  all

 Mr.  Speaker:  The  hon,  Munusier
 need  not  answer  it  I  do  not  know
 whether  the  hon  Member  is  a
 bachelor  or  us  a  married  person
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 Shri  Narayanankutty  Menon:  The
 difficulty  is,  the  law  prohibits  any
 person  having  two  wives  in  cases
 where.

 Mr.  Speaker:  I  am  not  able  to  see
 the  point  What  is  de  facto  wife
 apart  from  de  jure  wife?

 Shri  Narayanankntty  Menon:  One
 case  occurred  as  far  as  the  M  nisiry
 of  Transport  and  Communications
 was  concerned  A  woman  sent  a
 petition  and  said  that  she  was  the
 wife  of  a  particular  person,  parti-
 cular  individual  Therefore,  on  that
 basis,  action  was  taken  and  the  par
 ticular  man  was  dismis‘ed  That  is
 why  I  pointed  out  to  him

 Mr.  Speaker.  There,  55  no  question
 of  de  facto  wife

 Shri  M.  Banerjee:  During  the
 British  rule,  the  Britishers  framed
 these  rules  Originally  they  had  no
 4(A)  and  4(B)  So,  I  want  to  know
 why  instead  of  amending  or  modify-
 ng  those  rules,  they  have  brought  in
 this?  During  the  British  times
 here  were  no  more  stiikes  than  dur-
 ng  the  present  time

 Shri  Datar:  The  rules  have  to  be
 made  m  accordance  with  the  condi-
 tions  prevailing  In  some  respects,
 conditions  are  worse  now  (Inter-
 ruptions  )

 Mr.  Speaker!  Order,  order.
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 Shri  0.  K.  Bhattacharyya:  Could
 not  the  hon  Mhunuster  say  something
 on  this  question  as  to  why  when
 making  rules  against  bigamy  applic~
 able  to  one  section  of  the  Government
 servants,  they  were  not  made  appli-
 cable  to  another  section?  That
 Government  servants  drawing  a  pay
 above  Rs  500  are  prevented  from
 bigamy  while  Government  servants
 drawing  pay  below  Rs  500  are  allow-
 ed  the  pleasure  of  bigamy

 Shri  C.  D.  Pande  (Nain  Tal)-  It  ts
 not  a  pleasure

 Shri  Narayanankntty  Menon.  About
 de  facto  wife,  I  say  it  Is  on  genuine
 grounds,  because  the  law  prohibits
 having  two  wives,  except  in  the  case  of
 Muslims  In  a  case  where  a  simple
 petition  has  been  forwarded  by  some
 woman,  action  has  been  taken,  and
 the  person  concerned  cannot  have  re-
 course  to  a  court  of  law  That  38
 why  I  said  that  I  wanted  to  have  a
 clarification  How  is  action  taken  by
 the  hon  Minister?

 Mr  Speaker:  It  is  only  a  question  of
 evidence  as  to  whether  really  it  i8  de
 gure  After  coverture  for  so  many
 years,  there  is  the  presumption  in
 favour  of  marriage

 Shri  Narayanankutty  Menon-  That
 35  not  done  (Laughter  )

 Mr.  Speaker:  The  hon  Member  who
 35  not  a  lawyer  laughs  at  it  Are  any
 of  these  motions  pressed?

 Shri  S.  M.  Banerjee.  They  may  be
 put  to  voice  vote
 The  motions  were  put  and  negativea

 27.20  hrs.

 MESSAGES  FROM  RAJYA  SABHA
 Secretary:  Sir,  I  have  to  report  the

 following  messages  received  from  the
 Secretary  of  Rajya  Sabha

 (3)  In  accordance  with  the  pro~
 visions  of  sub-rule  (6)  of
 rule  62  of  the  Rules  of  Pro-
 cedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  I  am



 16197  Messeges  from

 [Secretary]

 (2  )

 directed  to  return  herewith
 the  Appropriation  (No.  3)
 Bill,  1959,  which  was  passed
 by  the  Lok  Sabim  at  its  sit-
 ting  held  on  the  6th  May,
 1959,  and  transrmtted  to  the
 Rajya  Sabha  for  its  recom-
 mendations  and  to  state  that
 this  House  has  no  recom-
 mendations  to  make  to  the
 Lok  Sabha  in  regard  to  the
 said  Bill.’

 ‘In  according  with  the  provi-
 sions  of  sub-rule  (6)  of  rule
 62  of  the  Rules  of  Procedure
 and  Conduct  of  Busimess  in
 the  Rajya  Sabha,  I  am  direct-
 ed  to  return  herewith  the
 Appropriation  (Railways)
 No.  3  Bill,  1959,  which  was
 passed  by  the  Lok  Sabha  at
 its  sitnng  held  on  the  6th
 May,  1959,  and  transmitted  to
 the  Rayya  Sabha  for  its  re-
 commendations  and  to  state
 that  this  House  has  no  re-
 commendations  to  make  to
 the  Lok  Sabha  in  regard  to
 the  said  Bill.”
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 Mr.  Speaker:  :  am  exceedingly
 thankful  to  all  the  hon.  Members  for
 their  active  co-operation.  We  have
 got  on  very  smoothly  during  the
 whole  session.  A  number  of  things
 came  up  which  were  highly  contro-
 versial,  and  all  of  us  kept  ourselves
 cool.  I  hope  and  trust  that  all  hon.
 Members  will  come  back,  hale  and
 refreshed  and  strong..

 Shri  C.  D.  Pande  (Naini  Tal):  And
 so  also  you,  Sir.

 Mr.  Speaker:
 session,  with  a  view  to
 greater  work  than  what  .we  have
 done  and  impress  upon  the  public
 that  Parliament  is  the  guardian  of
 the  rights  and  liberties  of  the  public.

 The  House  will
 sine  dire

 stand  adjourned

 47.42  hrs.

 The  Lok  Subha  then  adjourned  sine
 die.
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 a
 MESSAGES  FROM OBITUARY  REFERENCE  १6023  RAJYA  SABHA—Cond.

 The  Speaker  made  a  ree  $  Bank  of  I; ference  “to  the  passing  (2)  tate  Bank  of  India
 away  of  Dr.  Keshavial  (Sabeidlary Vithaldas  Thakkar  who
 was  a  member  of  the  (3)  Banking  Companies
 Provisional  Parhament,  (Amendment)  Bil.

 Thereafter  Members  stood  (4)  Companies  (Amend-
 in  silence  for  a  minute  =

 to  Joint
 as  a  mark  of  respect.

 )
 aera:

 (sf)  Secretary  reported PAPERS  LAID  ON  THE  two  messages  from
 TABLE  76023-95  Rajya  Sabha  that  Rajya
 The  followin  apers  Sabha  had  no  recom-

 were  laid  on  the  Tavte  :  mendations  to  make  to
 Lok  Sabha  in  re;

 rd
 to

 (7)  A  copy  of  Notifica-  the  following  Bills  pas- tion  No.  G.S.R.  527  sed  by  Lok  Sabha  on dated  the  2nd  May,  the  6th  May,  7959  :
 7959  under  sub-sec-
 tion  (3)  of  Section  (1)  The  Appropriation
 64  of  the  Companies  (No.  3)  Bill,  r959.
 Act,  1956,  making  (2)  The  Appropriation certain  alteration  to  (Railways)  No.  3 the  regulations  con-  Bill,  r959
 tained  in  Table  A  of
 Schedule  I  to  the  Act.  REPORT  OF  PUBLIC

 2)  A  copy  of  Notifica-  ACCOUNTS  te  COM-
 OA  GSR  as  MITTEE  PRESENTED  76029

 dated  the  a7th  Janu-
 ary,  1959  under  sub-  oa

 Report  was
 section  (3)  of  Section  Presented.
 24  of  the  High  Court
 Judges  (Conditions  CALLING  ATTEN- of  Service)  Act,  7954  TION  TO  MATTER
 Ter  tele  7  02000  omic
 the.  High  Court  IMPORTANCE  16029-—~38
 Judges  Travelling  Shr  S.  M.  Banerjee  called
 Allowance  Rules,  the  attention  of  the  Mi-
 1956.  nister  of  Food  and  Agri-

 culture  to  the  abnormal
 mise  in  the  prices  of
 sugar  in  Uttar  Pradesh
 and  the  steps  taken

 (3)  A  copy  of  the  state-
 ment  regarding  in-
 vestigations  into  forg-
 ed  passports

 (4)  The  Minutes  of  the  TS  hai
 m

 sittings  (Eleventh
 to  Thirteenth)  of  the  The  Deputy  Minister  of
 Comanittee  on  Govern-  Food  and  Agriculture
 ment  Assurances  held  (Shn  A.  M.  Thomas)
 during  the  Seventh  made  a  stetement  in
 Session  regard  thereto.

 MESSAGES  FROM  STATEMENT  BY  MIN-
 RAJYA  SABHA  16025—29

 ‘16196—9  8  ISTER  36038—39

 (0)  Secretary
 f  baie  tT  Dep  = Messages  irom  =  Kajya  Al)  made  a  statement Sabha  that  Rajya  Sabha

 reacaing
 laying on concurred  with  the  Table  of  Notifications motions  to  refer  the  extending  the  Emplo- following  Bulls  :  yees’  Provident  Funds

 @  State  Bank  of  India  Act,  1952,  to  road  motor
 (Amendment)  Bill  transport  establishments,
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 CoLumis  Cotvss
 MOTION  RE+#  EIGHTH

 QUESTION
 OF  FRIVI-  REPORT  OF  U,P.S.C.

 ;  re, 16040-42  an  —
 60q2—

 pote
 Pca The  S  withheld  port  con-

 his  consent  to  the  ques-  a  L-|  id
 motion

 tion  of  privilege
 ght

 was  adop
 to  taised  by  S  MOTIONS  RE:

 ing  ogre
 on  the

 mm  y  7959,  regard-
 ing

 ‘sin?
 temarks

 reported  to  have  been
 made  against  him  by  8
 member  of  Lok  Sabha
 in  connection  with  the
 Resolution  moved  by
 him  (Shri  Frank  An-
 thony)  dn  the  24th  April,
 7959

 for  the  inclusion
 of  English  in  the  Eighth
 Schedule  of  the  Cons-
 titution.

 CIVIL  SERVICE:
 (CONDUCT)  RULES

 ive  motions  re
 fication  of  the  Central
 Civil  Services  (Conduct)
 Rules,  1955,  were  mov-
 ed  by  Shri  S.  M.  Baner-
 16  The  Minister  of
 State  in  the  Ministry
 of  Home  Affairs  (Shri
 Datar)  replied  to  the
 Debate  and  all  the
 motions  were  nega  ved,
 i

 pone
 adjourned

 36370—96



 RESUME

 Or  Tm  Suvesita  §ussion  oF  Seconp  Lox  SABHA

 t.  Period  of  the  Session“  gth  Feb-

 Port  Aled *  4  gth  May,
 .  7959  (90 é  jays)
 a.  Number  of  Sittings  .  65
 ३-  Total  Number  of  Sitting

 .
 hours,  427  «ses.

 28  mts.
 +  Numbé¢:  of  Divisions  held  3
 s  Government  Bills  :—

 (0)  ९
 pening

 at_  the  com m  nt  of  the  session  70
 (i)  Introduced  .  है  aI
 (i)  Laid  on  the  Table

 Passed  by  Rajya  Sabha  2
 (०)  Referred  to  Select

 Co:  Nil
 (v)  Referred  to  Joint  Com-

 5
 (v8)  Reported  by  Select

 Committees
 (via)  Reported  by  Joint Committee  I
 (oii)  Passed.  ‘  24
 (wit)  Returned  by  Rajya Sabha  without  any  z

 commendation  .  Ir
 (ix)  Returned  Raj Sabha  with  amendments  2
 (x)  Pending  at  the  end  of the  Session  ॥ 8

 Private  Members’  Billy  _
 ()  Pending  at  the  com- mencement  of  the  session  85
 (if)  Introduced  1s,
 (i)  Withdrawn  4
 (iv)  Pending  at  the  end  of the  sessi  .  9a

 7  Government  Resolutions  =
 ()  Moved  °  दर  ॥  4
 (i)  Adopted}  2g,  Ir

 8.  Private  Members’  Reso- lutions
 @  Received  .  yh,  r0I5
 Gi)  Adopted  a  ३  (as

 amended>

 (ap
 Included  in  the  List  of usiness  43

 (iv)  Withdrawn  2
 3 (०)  Negatived  e

 ६4

 १63८4

 9  Government  Motions  :—
 @  Moved  3
 (i)  Adopted  3

 10  Private  Members’  Motions  :—
 @)  Received  86
 (४)  Admitted  28
 (m)  Moved  5

 tx.  Motions  re:  Modifications
 to  Rules  :—

 ()  Received  5
 (it)  Admitted  5
 (ii)  Moved  :  5

 12  Discussions  held  on  Mo-
 tions  of  Urgent  Public  Im-
 portan  2

 i
 3

 Half-an-hour  Discussions
 6

 34  Number  of  Matters  of  Ur-
 gent  Public  Importance  to
 which  attention  of  Minister
 was  called  and  statements
 were  made  or  laid  by  Minis-
 ter  79

 IS.  Adjournment  Motions  :—
 (0)  Received  गन  द  38
 (४)  Admitted,  .  1
 (if)  Consent  withheld  by

 peaker  37
 16,  Questions  asked  :—-

 [Oy  Starred  2370
 (४)  Unstarred  (Including

 Starred  Questions  conver-
 ted  as  Unstarred  Questions)  428r

 (sit)  Short  Notice  Questions  33
 37.  Reports  of  Parliamentary

 Committees  Presented  :—~
 (3)  Business  Advisory  Com-

 mittee  5
 (#)  Committee  of  Privileges  2  (8th

 and  9th)
 Gi)  Committee  on  Absence

 of  Members  from  the
 Sittings  of  the  House  .  3

 (iv)  Commuttee  on  Petitions:  (Sixth)
 (शे  Committee  on  Private  3३  (Thir-

 Members’  Bills  amd  ty-fourth
 Resolutions,  to  Forty-

 fifth).
 (wi)  Committee  on  Sub-  (Fifth) ordinate  Legisiation
 (vit)  Rules  Committee  Nil
 (vit)  General  Purposes  Com-

 mittee.  .«  6  -  Nil
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